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·LOK SABHA DEBATES 

LOKSABHA 

Monday, August 22, 1994!Sravana 31, 
1916 (Saka) 

The Lok Sabha met at Eleven of the 
Clock 

[MR. SPEAKER in the Chail1 

ORAL ANSWERS TO QUESTIONS 

[ Translation] 

Issue of Passports 

*381. SHRI RAMESHWAR 
PATIDAR: 

SHRIMATI 
CHIKHALlA: 

BHAVNA 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) the steps takenlbeing taken by the 
Government to speed up the issue of pass-
ports to the applicants; 

(b) whether the Government have fixed 
qny time lim"it in this regard; 

(c) if not. the reasons therefor; 

(d) whether the passport offices have 
strictly followed the directions in this re-
gard; and 

(e) if so, the details thereof? 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL.: AfFAt.FlS 
(SHRI R:L. BI:IATIA): (a)Govemment.hav~ 
taken a numb~r of st~ps tQ speed- up the 
I3r.oces~ of .j~ue a! P?SSports. ·Th~ in~ 
elude augmentatiOn. elf statt . ~tr~niitb;· in.-
crease in the &oppty of passportb9okl~t6, 
introduction Of an ·incentwe scnem'e,· 
upgradation of office facilities and reView of 
systems and prOCedures ·jn order ~to in~ 
crease productivity and:·~educ~·d~lays. 

(b) No Sir. 

(c) No time limit has been fixed for 
issue of a passport as the time taken for 
issue of a passport varies from one pass-
port office to another and it depends on 
several factors viz., the workload. staff 
strength and. infrastru!;ture facilities. The 
time taken for issue. of passports. passport 
office-wise may be seen in the attached 
Statement. 

(d) As r;nentioned above, no time lim; 
has been fixed by the Government.of lod.a 
in this regard. 

(e) Does not arise. 
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[Translation) 

SHRI RAfylESflWAR PATIDAR: Mr. 
Speaker; Sir, now-a-days the world has 
constructed in a way. Today, a person sips 
morning tea in Delhi, takes lunch in Paris 
and enjoys dinner in America. One has to go 
aP,road to his near and dears orfor eking out 
livelihood or to save one's life. Today, this 
vedic aphorism "Vasudhiva Kutumbakam" 
is proving true. I n fact, the world has become 
a family. Therefore, everyone has to go to 
abroad. It takes a very long time to issue 
passports. I read the statement of Shri 
Bhatia in the newspapers that the passports 
will be issued within 30 days. Similar state-
ment also appeared in the 'Statesman' in 
which it was stated that the Government has 
evolved a rule. under which passport will be 
issued within a month. But, today we see 
that it takes three months to one year to 
issue a passport. There is always a large 
crowd seen in front of the Passport offices. 
In comparison to the figures of 1980, the 
number of passport applicants has now 
increased by 160 per cent. Whereas, there 
has been only 26 per cent increase in the 
staff. In 1992 and the last year as well, the 
Government had stated that about 400 per-
sons were being added to the present 
strength but it has not been done so far. I 
would like to ask as to how many persons 
have been recruited and promoted during 
the last two years? The passports cannot be 
issued in time unless the staff strength is 
increased. 

MR. SPEAKER: He has asked whether 
the staff has been increased or not? If not. 
how would the existing staff cope up with the 
extra wQrkload? 

SHRI R. L. eHA TIA: His first point is that 
I had made a statement th.:lt the.pa.ssports 
will be issued within 30 days: Howev~r, I had 
not made any such statement. He has mis-

understood my statement. 1 would like to 
clarify that... 

SHRI ANNA JOSHI: Then you deny it... 

SHRI R.L. BHATIA: You listen to me. 
What had appeared in the newspapers was 
that police verification would be got done 
within 30 days. Earlier, this process used to 
take months together. We also made a 
change to the effect that if the police or 
Home Department gets the verification done 
within one month, it is alright. Otherwise, we 
will assume that there is no need for verifi-
cation and the passports will be issued. He 
mistook it for an assumption that the pass-
port would be issued within one month and 
that is why, I wantedto clarify my statement 

Secondly, he has stated that it takes 
several months to issue passports. It is true 
to some extent. At present, there are 23 
passport offices, where changes have been 
carried out during the last two years. The 
passports are issued from 19 offices and it 
takes maximum two months to issue a 
passport. Recently, special officers have 
been sentlo the offices located in Jalandhar, 
Chandigarh, Bangalore and Patna to study 
the problems being faced by them. They are 
trying to remove the shortcomings prevail-
ing there so that passports are issued at the 
earliest. I agree with the view that due to lack 
of staff, passports are not issued expedi-
tiously. During the period 1980 to 1992, the 
number of passports issued were less but 
now their number have increased. Howev-
er, during this period. no additional staff was 
provided. It was on our persistent reque'sts 
that the Ministry of Finance agreed to pro-
vide 400 aoditionat staH in 1992 and since 
then, 380 persons have joined the duty. This 
process, however, takc$ a long time. First of 
all, an adyertisementis given~ ThereaJter. 
the Minister of t;lome ~elecfs the candidRtcs 
and interviews them. Wherever there is iii'\' 
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difficuhy, temporary staff is recruited and detected during the verification. If such a 
every effort is made to improve the situation: > case, the best method is to cancel the 

passport. 
SHAI AAMESHWAA PATIDAA: Mr. 

Speaker, Sir, the terrorists managed to go 
abroad on fake passports and come back. 
Similarly, the persons involved in Bombay 
blast case had also been frequenting the 
country. As per the statement of the hon. 
Minister if the verification is not done within 
30 days then there will not be any require-
ment of investigation. ** This has been pub-
lished in the newspapers. I would like to 
know how the verification is done? Today, 
police verification has become a means of 
extorting money. Will the hon. Minister be 
pleased to state that how many cases of 
issuance of fake passports were detected 
during the last two years and what action 
has been taken against the persons found 
involved in it and out of them how many were 
convicted? 

My another related point is that traders, 
students or the persons going abroad for 
service or marriage are issued passports on 
priority basis and in such cases if an officer 
of the level of Deputy Secretary and above 
verifies the application, then there is no 
need of police verification. I would like to 
know whether the Govemment would also 
consider issuing the passports on the rec-
ommendations of the Members of Parlia-
ment? 

SHAI A.L. BHATIA: As the hon. Mem-
ber has asked about the number of fake 
passports issued alongwith those which were 
cancelled and the action taken in this re-
gard, I do not have a complete list with me. 
However, I will arrange to send the same. 
Our main objective is that the police should 
complete the verification within a month so 
that passports are not delayed. It should not 
happen that we have already issued the 
passport and later on something wrong is 

** Expunged as ordered by teh Chair. 

Secondly, the hon. ,Member has asked 
about the issuance of passport on priority 
basis, In such cases, we have provided 
some facilities to those people who want to 
leave the country immediately. This catego-
ry includes such people as have got jobs 
abroad. In such cases, we have given clear 
instructions to the Passport officers to im-
mediately issue the passports. Apart these, 
there are other people also who have to go 
abroad for treatment. They are also issued 
passports immediately. In the third category 
comes the doctors and the professors who 
are required to go abroad to attend a sem-
inar or a conference. Similarly, passports 
are also issued to those people on priority 
basis who want to attend marriages in their 
relations abroad. Those students who have 
got admission abroad are also issued pass-
ports immediately. We have issued instruc-
tions to our passport officers to issue pass-
ports immediately to the applicants falling 
under these categories. 

Thirdly, the hon. Member has asked 
about the delegation of authority to the 
Members of Parliament. The han. Member 
might be remembering that while presenting 
the Passport Bill in the House last year, I had 
said that all the members had unanimously 
requested me not to put this burden on them 
as that might denigrate their position. Now, 
it would be better if the hon. Member con-
sults his other colleagues and they unani-
mously agree on this point to enable me take 
necessary action. So far as the information 
regarding issuance of fake passports is 
concemed, I do not have the details with me 
at present but can send the same to the hon. 
Member· later. 

SHAIMATI BHAVNA CHIKHLlA: In re-
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ply to my question, the hon. Minister has 
agreed that tna process of issuing of pass-
port should be accelerated. Today, every 
person seeking a passport .is facing lot of 
difficulties. Leave aside making of a new 
passport which is very difficult to get, people 
have to face lot of difficulties evt:ln in getting 
a new name or a new page added in the 
passport. Everybody knows it and feels so. 

Sir, through you, I would like to tell the 
hon. Minister that after the completion of 
police verification, passports are sent by 
registered post to the concerned persons. 
But it has been mostly found that these get 
lost in the transit. It is evident from the fact 
that thousands of passports are getting lost 
in the transit in Jammu and Kashmir and the 
terrorists are managing to flee the country 
on fake visas. I would like to know the line of 
action likely to be taken by the Government 
to deliver the passports personally instead 
of sending them by post. 

My second question is that the passport 
fee has been increased to As. 2500. Wheth-
er the Government has ever thought that 
this hike in fee in an effective deterrent to 
check the smuggling of passports? As. 2500 
is negligible for a smuggler. He can easily 
pay As. 25,000 for it. Secondly, whetherthe 
Government have chalked out any 
programme for the poor people seeking 
employment in foreign countries? 

SHAI A.l. BHATIA: The hon. Member 
has raised two questions. Her first question 
is about sending passports by post. I would 
like to tell her that there is no harm in sending 
it by post because it has rather proved 
beneficial. 

In view of what an hon. Member said 
just now that many bogus passports are 
made in the country, we have decided that 
in response to an application for passport 

received for the first time, we will send the 
passport by post at the residence of the 
applicant. You will be happy to know that 
with this strategy, 20 per cent passports of 
bogus applicants come back to passport 
offices. So, this process has helped us. It 
was one of the measures taken by me with 
regard to issuance of passports because 
many travel agents usually resorted to some 
bunglings in it. They greased the palms of 
passport officers and extorted money from 
people for passports. In order to stop. this 
practice, it is the only "~ay of making pass-
ports properly available to the applicants. 
Therefore, I said thatthis process has helped 
me. 

Then, you asked why have we raised 
the fee to As. 2500. It is the fee for the lost 
passports because the smugglers and mil-
itants who went abroad tore their passports 
and applied for a new one which was legal 
document with them. We have proposed to 
raise the fee for As. 2500 in order to check 
that. 

There is another dimension of it. We 
face many difficulties when somebody's 
passport is lost because we have to send 
messages to all passport offices by regis-
tered post within the country and abroad 
that so and so person has lost his passport 
and no unauthOrised person should take 
advantage of it. This intimation is sent by 
registered post. Apart from this there are 
other expenses involved. It puts an addition-
al burden of work on our Missions. There-
fore, in view of all that, fee of As. 2500 is not 
exorbitant. More fee is charged in other 
countries. 

[Eng/ishJ 

SHAI BIJOY KAISHNA HANDIQUE 
(Jorhat): Mr. Speaker Sir, the passport ap-
plicants from Nagaland and Mizoram in the 
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North East are subjected to double check 
up. one by the local police and then by the 
Home Ministry. This results in an inordinate 
delay and ultimately cancellation of foreign 
visits by the applicants since delay defeatr 
the purpose. 

In order to expedite the disposal of the 
applications, may I know from the hon. 
Minister, whether the Government would 
examine the possibility of conducting both 
the screenings simultaneously, if such dou-
ble screening is necessary at all, so that the 
delay may be cut down and the feeling of 
discrimination that afflicts the minds of the 
people of these two States can be allayed? 

SHRI R.L. BHATIA: This area is cov-
ered by Assam and in Assam, there is not 
much delay in issuing the passports. But 
with regard to the inconvenience which the 
han. Memberhas l11entioned, I would say, it 
is a fact that the Home Ministry does take 
necessary care to check up as to whether 
the applicant is a genuine person or not. But 
It does not concern my office. I will certainly 
convey this to the Home Ministry to see that 
an expeditious enquiry is made so that I may 
be in a position to issue the passport. 

[ Trans/ation] 

SHRI HARI KISHORE SINGH: Mr. 
Speaker, Sir, a fee is charged for making 
passports and the Government may in-
crease it at will but I would like to know 
whether the han. Minister will make ar-
rangements for issuing passports within the 
scheduled tim ~ and give assurance that the 
applicants wi!! be issued passports within 2-
3 months time fixed tor the purpose as no 
need of police verification is felt if it is not 
conducted within one month. The Govern-
ment may increase the fee orthe strength of 
the staff as per requirement but in the 
absence of the fixed time schedule, the 

people and the Members of Parliament face 
many difficulties and the latter have in this 
connection many times written to the hon. 
Minister and met him. Therefore, will the 
hon. Minister give some consideration to it? 

SHRI R.L. BHATIA: Mr. Speaker, Sir, I 
would like to state the action we have taken 
for issuing passports expeditiously. Firstly, 
we have made passport valid for 10 years 
rather than 5 years so that people do not 
have to queue before passports offices after 
every 5 years. 

Secondly, travelling agent system has 
been done away with because they submit-
ted the applications, got passports made 
and retained them till a deal was struck with 
the applicanl.. .. (lnterruptions) 

SHRI DAU DAYAL JOSHI (Kota): It is 
still in vogue. 'It is a common practice in 
Rajasthan. 

SHRI R.L. BHATIA: We neither 
recognise them norissue passports to them. 
Anybody can go to a passport office but as 
I said earlier passport will be sent by mail at 
the residence of the first applicant. Travel-
ling agents have moved the court in orderto 
get this decision amended and the case is 
going on. 

Secondly, we have requisitioned 400 
personnel more. The Finance Ministry has 
considered it and more than 3.00 people 
have come. The rest are coming. Thirdly. we 
have deputed temporary staff at pressure 
points to clear the passports. We have al~,o 
been benefited by giving incentives to "Fitl 
who expeditiously issue passports with t u: dt-
ing 1992 as base. 'Besides, sorrie busine3s-
men frequently visit foreign countries' and 
their passport validity-time expires. We arc 
going to issue a Jumbo passport to them ()n 
which a decision is still pending. It will cnn-
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tain many pages and they do not have to visit 
the passport offices frequently. Besides, we 
propose to open new passport offices. One 
has been opened at Jammu and the other is 
under consideration for Kerala-another 
pressure point-admitting the largest num-
ber of passport applications. Many Mem-
bers have proposed one office tohe opened 
at Mangalore. We will discuss it thoroughly 
and take a decision. 

Another reason for delay, which has 
since been corrected is that we do not get all 
passport copies for Nasik. In 1992, we have 
received 40,3,496 applications from Securi-
ty Press Office of Nasik but they did not give 
us as many copies. Similarly, we had re-
ceived 24,72,428 applications in 1992 and 
out of them we issued 22,60,425 passports. 
In 1993, we held a meeting with them and 
they decided that they will augment it, pro-
cure more machinery and increase the num-
ber. The position was very good in 1993. At 
that time, we received 21,86,925 applica-
tionsand issued 27,9,280 passports. This is 
greatest hurdle that how can we issue pass-
ports if we do not have sufficient copies of 
p~ssports ... (interruptions) ... I will mentio. 
the prqblem 'and its solution. Please try to 
ti~feo to me. Tflere.was a backlog in 1992 
because w~ dkJ ~ot h?ve sufficient copies of 
passfJort: The bac.klog is bein9 c;:leared by 
1994. They have decided to suppr" us more 
copies. We have indenteo for 40 lakh copies 
but they could not supply more th'an ~1. lak'h 
copies in 1993. The position has still WOfS-

enedin 1994. They aresupplying us2.5lakh 
copies per month which is very less. There-
fore, we will hold a meeting with them and 
ask them to give us as many more copies as 
possible to avoid delay. 

Besides, we have computerised the 
process in Bombay. Delhi and Bangalore. 
All offices will be computerised by the end of 
1995 and the problem of late pass solved to 

a great extent. 

SHRI ATAl BIHAR I VAJPA YEE: Every 
citizen has a right to acquire passport. Peo-
ple aspiring to visit abroad should be en-
couraged except where security questions 
are involved. But, Mr. Speaker, Sir, the 
problem is that the Ministry of Foreign Af-
fairs issued passports though Home Minis-
try has also a role to play in it. The revenue 
accruing as passport fee, which has now 
increased, goes to the consolidated fund of 
India. Permission ofthe Ministry of External 
Affairs isa must for running passport offices, 
issuing passports expeditiously and making 
use of that money. 

I visited, many passport Offices. There 
is no room to stand there, no space tor 
keeping old files, no sufficient staff. The 
travel agencies will not stop functioning 
merely by your saying that you do not 
recognise them. The touts are on their job. 
The villagers who want to g'o abroad as 
labourers, there is nobody to guide them as 
to how to fill up their passport forms proper-
ly. They have to visit passport office very 
frequently. This situation is vr:_ry grave pass-
port office is understaffed. The staff working 
there have not got their due promotions. 
However, what incentive they are getting for 
their work? 

Mr. Speaker, Sir, I do not have right to 
reter to ihe Standing Committee but WG 

h?ve submittGd. a comprel)ensive rep0l1 
regarding passports.· When we 'negotialod 
with the officers they revealed ~hat th~Jy 
have to rush to the Ministry of Finance for 
every issue. The money is depositoo in tnr 
Consolidated Fund of India and the MinisH, 
of Finance is always in search of an oppor· 
tunity to earn profit. Issuing of passports I~, 

not a means of earning profit. Proper ar-
rangement should be made there so thdt 
people may resolve their problems immc(i;· 
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~ely. But there is no such arrangement 
there. The passport office is the only office 
in the Ministry of External Affairs which 
deals with the cause of common Citizen. 

Many irregularities have been commit-
ted by Lucknow passport office. On my 
going there CBI conducted a raid and fake 
passports were recovered from the drawer 
of the table of an officer there. Shri Bhatiaji, 
what is all this mess? It is not proper I 
request the Government to take steps in this 
connection and the Hon. Members of Parlia-
ment should be consulted and asked as to 
what are the complaints against their re-
gional passport offices and how can these 
be redressed? 

SHRI R.L. BHATIA: ShriVajpayeejihas 
rightly stated that the fee so collected for 
passports is deposited in the Consolidated 
Fund of India. We are taking action to meet 
our requirement. The posts of 400 persons 
required therefor have been sanctioned. 
Moreover, provision has been made to ap-
point persons on daily wages. It has yielded 
some good results also. Moreover. we have 
received your report I have gone through it 
and it is alright. We are looking into it. 

You referred to Lucknow Passport Of-
fice. So. there are such things. We have 
referred many cases to the C.B.I. Constant-
Iy, I am sending senior officers from here to 
check different offices whether there is any 
shortage of staff or funds or whether the 
staff is not functioning there properly. By 
checking all these things we are bringing 
improvement therein. Whatever complaints 
we have received either from Hon. Mem-
bers orfrom outside. we have sent all these 
cases for enquiry. Action has been taken 
against three persons during the last year 
only and rernaining cases are still under the 
consideration of C.B.I.I assure you thatthe 
Government will take strict action as per the 

judgements given thereon. 

SHRI MOHAMMAD YUNUS SALEEM: 
Mr. Speaker. Sir. our colleague Hon. Shri 
Vajpayeeji has hinted that the Standing 
Committee on the Ministry of External Af-
fairs has looked into the passport issue very 
deeply and our Hon. Chairman has set up a 
sub-committee to consider it. That Commit-
tee has called the officers and staff of the 
Ministry of Home Affairs and discussed the 
issue of issuing passport with them. I would 
not like to go into the details of the issue but 
I would like to point out that a report was 
circulated. In order how to check the inordi-
nate delay harassment of people and cor-
ruption rampant in issuing passport. certain 
recommendations have been made in the 
report. I would like to know from the Hon. 
Minister whether he has gone through the 
report which has been circulated to all the 
Hon. Members. If not. how much time Gov-
emment want to take a decision on it and 
when it will issue directives in this regard? 
Immediate provisions should be made to 
implement the recommendations on this 
report. 

SHRI R.l. BHATIA: Mr. Speaker. Sir, I 
have already replied this question while 
replying to the question asked by Shri 
Vajpayeeji. The report has been submitted 
and we are going through it. We will discuss 
its recommendations and take action there-
on accordingly. 

[English) 

SHRI E. AHAMED: It is gratifying to 
note that the delay in issuing the passports 
has been considerably reduced so far as the 
Kerala Passport Offices are concerned. The 
time taken was 330 days in Calicut in 1992 
for issuing of a passport whereas now It has 
been reduced to 52. But in Cochin and 
Trivandrum it is 35 and 36 days respectively. 
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in Calicut it takes 52 days, and the largest 
number of applications for passports is per-
haps coming actually from Calicut. 

I would like' to know what steps the 
Government would like to take so far as 
Kozikode (Calicut) Passport Office is con-
cemed to reduce the delay from 55 days to 
35 or 36 days like Cochin and Trivandrum. 

MR. SPEAKER: That question has al-
ready been replied. You cannot make it that 
specific. 

SHRI E. AHAMED: In one State there 
are three Passport Offices and they are 
taking three different timings. In Calicut the 
time taken is 52 days. In Cochin it is 35 days 
and in Trivandrum it is 36 days. 

Secondly. in foreign countries where 
Indians are there, sometimes their passport 
will be drenched or misplaced, because it is 
to be entrusted to their sponsors. 

MR. SPEAKER: Please put your ques-
tion. I have already given half-an-hour. 

SHRI E. AHAMED: The fee they are 
asking for renewal or replacement is very 
exorbitant which will be even one month's 
salary of that poor worker. Will the Govern-
ment consider reducing it? 

SHRIR.L. BHATIA: I have already made 
it clear that the fee which the hon. Member 
is referring to is about the cases in which the 
passports have been lost. In that case, the 
fee is high; otherwise it is not much. I have 
also given the reasons why it is so. 

There are three Passport Offices in 
Kerala.ln Kozikode, which is a majorcollec-
tion centre. the time taken was 330 days. 
We have taken action .and now it has been 
reduced to 52 days. From 330 days it has 

come down to 52. In Calicut it has come 
down to 35 days and in Trivandrum it is 32 
days. What more improvement do you ex-
pect from me? (Interruptions) 

MR. SPEAKER: Shri Joshi, you are 
interrupting the House too much. Please do 
not do that. 

[ Translation] 

Oil Rigs 

*382. SHRI RAJESH KUMAR: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether any proposal to charter oil 
rigs is under consideration of the Govern-
ment; 

(b) whether any global tenders have 
been invited in this regard; 

(c) ifso, the numberof times the tenders> 
have been invited, the number of the ten-
ders received and the outcome thereof; and 

(d) the steps being taken to manufac-
ture the oil rigs indigenously? 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) to (c). At present there are 
four tenders invited by ONGC and one by 
OIL for charter hiring of drilling and workover 
rigs for their onshore and offshore opera-
tions. 

The four tenders of ONGC have been 
invited for the first time. Out of these, bids 
are yet to be received against two tenders 
and 13 bids have been received against the 
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othertwotenders. OIL has invited the tender 
thrice and 8 bids were received first, 9 bids 
the second time and 5 bids the third time. 

(d) Facilities for manufacturing of oil rigs 
both for onshore and offshore operations 
already exist in the country. 

[ Translation] 

SHRI RAJESH KUMAR: Mr. Speaker, 
Sir, through you I would liketo know from the 
Hon. Minister the names of those foreign 
companies which have been awarded ten-
ders of oil rigs during the last three years. I 
would also like to know the difference in the 
production and consumption of oil in the 
country since foreign countries have given 
tenders for oil rigs? How many projects 
regarding exploration of crude oil and to 
refine it are under consideration of the Gov-
ernment and what are the costs thereof? 
Whether there are any such projects which 
have lagged behind their stipulated targets? 

[English] 

CAPT. SATISH KUMAR SHARMA: ~ir, 
the hon. Memberin his supplementary ques-
tion has touched the whole gamut of oil 
exploration and production. Briefly I would 
like to tell on this. The que~tion relates to 
rigs. Most of the rigs which are chartered 
rigs - as it is related to in the question - are 
being secured to supplement the efforts of 
o.NGC, Oil India Ltd., andalso to supple-
ment tHe rigs which they already have in the 
(i)~hanced explmatiO'n programme to ef.1-
sure that maximum amount of work is ddne 
with' the minimum amount of investment 
made. so that for every rig which is required 
we do not have to own it and block our 
investments. The idea is that in the next two 
or three years our main focus will be explo-
ration to find new oil in the country where we 
/"1:we lagged behind In the last few years so 

that we spend all our funds in a most sensi-
ble and effective manner. There I can as-
sure the hon. Memberthat in the nexttwo or 
three years our national exploration plan will 
ensure that maximum amount of work is 
carried out through our own rigs and the rigs 
which we are securing - chartered oil rigs 
- which was the recommendation of the 
Kaul Committee to form out the various 
services to outside so that ONGC and Oil 
India can concentrate on the core business. 

So, our efforts on the exploration of thp 
oil front will only be improving from now on 
and will be covering much more new areas, 
sea-port areas and frontier areas -some of 
the areas have never been covered before 
- to find new oil for the country in the 
quickest possible time. 

[ Translation] 

SHRI RAJESH KUMAR: Mr. Speaker, 
Sir, my question was as to what are the 
names of those multi-national companies. 
But the Hon. Minister has not replied in this 
regard. In my supplementary question I had 
asked about the justification in awarding the 
tenders to multi-national companies while 
by doing so oil is not being supplied up to the 
mark. 

My second supplementary is whether 
the Government propose to set up a special 
task force to manufacture oil rigs indige-
nOUSly.' 

[English] 

CAPT. SATISH KUMAR SHARMA: Sir, 
there are two parts in this question. The first 
part of the question concerns the multina-
tional companies and other companies who 
have bidden for these rigs. There are multi-
national companies. domestic companies 
and Indian companies. These are glot)JI 
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tenders and everybody bids for these rigs. In 
fact, I can assure the hon. Member that 
when itcomestothe Indian companies, they 
get 15 percent price preference, that means 
if the offshore rigs have been manufactured 
by BHEL and supplied to ONGC and Oil 
india Ltd., they get the price preference. In 
the past, the offshore jack-up rigs are man-
ufactured by Mazagon Docks as well as in 
the Hindustan Shipyard besides other com-
panies. These Indian companies for off-
shore rigs and onshore rigs get 15 per cent 
price preference. If the hon. Member is 
interested in the list of all the companies who 
have applied in all these four cases, I can 
certainly supply the whole list to the hon. 
Member. 

The other part of the question relates to 
the companies who had bidden for these 
rigs. They are, Aban Loyd Chiles Ltd., 
Ambership Management Pvt. Ltd., Sedco 
Forex Inti., Paramount Offshore Ltd., Jindal 
Drlg. and Ind. Ltd., Aban Loyd Chiles Ltd., 
Hitech Drilling Services, Dual Offshore Ltd., 
Great Atwood Ltd., and Essar Gujarat Ltd. 
So, there are all kinds of companies which 
bid for these offshore and on-shore rigs. 

The other part of the question relates to 
crude production and the situation in the 
country. I have mentioned this earlier also 
before the House and I would like to inform 
the House that we have our lowest produc-
tion levels. In 1992-93, from a peak of 34 
million tonnes, we have come down to around 
27 million tonnes. 

But I am glad to inform the House that 
starting this year, our production is going to 
go up by five million tonnes a year. Next year 
it will be. ten million lonnes more and in 1996-
97, it will be fifteen million tonnes more. So, 
that is the situation on the production 
front. 

SHRI SYED SHAHABUDDI N 
(Kishanganj): Mr. Speaker, Sir, the h~n. 
Minister has stated that he has invited inter-
national bids and has received them. I recall 
that in the case of Bombay High, it took us 
nearly ten years to decide whether to pur-
chase a rig or to charter a rig, and finally 
which one. So, I hope that the same sort of 
delay will not take place now because that 
leads to loss of production. Therefore, my 
question to the hon. Minister is: When does 
he think that these bids are likely to be 
finalised and transformed into actual posi-
tioning of the rigs where they are required? 
Secondly, the hon. Minister has stated that 
there is an indigenous manufacturing ca-
pacity. But obviously it is not sufficient be-
cause otherwise we would not be chartering 
oil rigs from outside. So, I would like to know 
from the hon. Minister whether he has set 8 

target date by which India shall be self-
sufficient as far as oil rigs are concerned. 

CAPT. SATISH KUMAR SHARMA: Sir, 
as regards the first part of the hon. Mem-
ber's question regarding the time frame for 
taking a decision on the bids which have 
been received, I would like to share, through 
you, with the hon. Members that this has 
nothing to do with the Bombay High or the 
Bombay Offshore ... (Interruptions). 

SHRI SYED SHAHABUDDIN: That was 
cited only as an example of the delay. 

CAPT. SATISH KUMAR SHARMA: Sir. 
I would like to share with the hon. Members 
that the issue which is important here is that 
it is understood in its true perspective. As I 
mentioned earlier, the enhanced explora-
tion prog(3mrne would. obviously require 
more rigs. We have a fixed time frame of 
three years. In three years we plan to do a 
fixed quantum of job. So, obviously we 
cannot afford any delay in the decision-
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making process. I will not tolerate any delay 
by ONGC or the Oil India on this front 
because it will affect our whole exploration 
plan. 

\ 
SHRI SYED SHAHABUDDIN: Sir, the 

Minister has not given the target date as to 
when does he hope to finalise it. 

CAPT. SATISH KUMAR SHARMA: Well, 
Sir, all these bids which have been received 
are under consideration. No decision has 
been taken on any of these bids. They are 
being examined and evaluated. I can only 
assure the hon. Member that without any 
unnecessary delay. in the quickest time 
frame, we shall see that these companies 
decide on these rigs. 

MR. SPEAKER: Question No. 383 -
Shri Lalit Oraon .... (Interruptions) 

[ Translation] 

Power Generation 

*383. SHRI LALIT ORAON: Will the 
Minister of POWER be pleased to state: 

(a) whether the geheration of thermal 
power has been increasing in comparison to 
the generation of hydel power; 

(b) if so, the reasons therefor; 

(c) the percentage of thermal and hydel 
generation at the end of Sixth Plan, Seventh 
Plan and the projected generation by the 
end of the Eighth Plan; and 

(d) the measures proposed to be taken 
to increase the hydel generution? 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYYA NAIDU): (a) to (d). A State-
ment is laid on the Table of the Hou,se. 

STATEMENT 

(a) Yes, Sir. 

(b) The main reasons for addition of 
more thermal capacity as compared to hy-
dro capacity are:-

(i) Long gestation period of hydro 
projects, 

(ii) Problems relating to environmental 
issues, land acquisition and 
rehabilitation & resettlement, 

(iii) Inter-State disputes on sharing of 
water. 

(c) Thermal and Hydro generation in 
capacity terms at the end of the terminal 
years of the 6th, 7th Five Year Plans, two 
Annual Plans, firsttwo years of 8th Five Year 
Plan and the projected capacity addition 
during 8th Plan are given in the Annexure. 

(d) The measures taken include- cre-
ation of Central/Joint Sector Corporations 
like NHPC, NEEPCO, NJPC and THDC: 
providing funds tor hydro projects through 
external assistance like World Bank, OECF 
and bilateral agreements: preparation of a 
shelf of hydro projects and enhancing the 
financial limits of the State Governments for 
investment decision. And now Special ef-
forts are also being made to attra91 private 

. investment in hydro power sector. 
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[ Translation) 

SHRt LALIT ORAON: Mr. Speaker, Sir, 
the Hon. Minister ha~ pointed out in h!s reply 
to part· 'B' of the question that the long. 
question period of hydro-power projects, 
problems relating to environmental issues, 
land acquisition, rehabilitation and resettle-
ment and inter-State disputes on sharing of 
water come in the way of speedy execution 
of hydro-electric projects. This much he has 
been said in the reply given to part '8' of the 
question. He also mentioned in his reply that 
special efforts are also being made to attract 
private investment in hydro-power sector. 
My question is whether the Government 
envisage that the problems narrated by him 
will be resolved if the Private Sectors are 
assigned the job?' 

[English] 

SHRI P.V. RANGAYYA NAIOU: Mr. 
Speaker, Sir, we have given the various 
reasons that are coming in the way of speooy 
execution of these hydro electric projects. 
One of the steps to be taken to speed up the 
execution is to offer these projects to private 
sector. It is not the only suggestion or the 
only solution. The problems are there in 
respect of some projects and some other 
projects could be cle.ared from all angles and 
kept ready for private investment. The State 
Govemments have already been ~old to 
take appropriate action and the Govem-
ment of Himachal Pradesh is already plan-
ning to hand over one project -,- BASPA-
to private sector. SimHarly; the State Gov-
ernments may after getting all the clearanc-
es - offer' these projects to private sector 
for implementation ... (Interruptions) 

MR. SPEAKER: The Member wants to 
know, "by giving ittothe private sector would 
you be able to increase the hydro power 
generation capacity". 

SHRI P.V. RANGAYYA NAIOU: Yes, 
Sir. That is the idea. 

MR. SPEAKER: Thatisthe idea. BLitwili 
you be able to increase the hyde I capacity? 

SHRI P.V. RANGAYYA NAIOU: One of 
the steps to be taken is to hand over some 
ofthese projects to private sector. We hope 
that when the private sector comes in a large 
scale we will be able. to increase the hydei 
capacity .... (Interruptions) 

MR. SPEAKER: The Minister is not 
certain about it. 

THE MINISTER OF POWER (SHRI 
N.K.P. SALVE): Sir, I may supplement. 
What my colleagues has stated is that we 
have given certain answers as to why the 
growth in thermal capacity is not commen-
surate with that of the hyde I capacity. We 
have given three reasons, namely, (i) long 
gestation period of hydro projects; (ii) prob-
lems relating .to environmental iSsues, land 
acquisition and rehabilitation and resettle-
ment; and (iii) Inter-State disputes on shar-
ing of water. His question is, would these 
three difficulties be eliminated ifthe projects 
are given to private sector. 

Sir, induction of private sector would not 
eliminate. all these three aspects of the 
matter. It only supplet:nents the resources ... 
(Interruptions) . 

I hope, Sir, there is certainty in what I 
have said. 

MR. SPEAKER; At least, not in my 
mind. 

SHRI NKP. SALVE: I am grateful to 
you, Sir. The main question that was asked 
is whether the generation of 'thermal power 
has been increasing in comparison to. the 
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generation of hydel power; if so, the reasons 
therefor. 

Now, we have stated three main rea-
sons for addition of more thermal capacity 
as compared to the hydel capacity. These 
are three inherent difficulties in putting hydel 
as compared to thermal. These difficulties 
do not exist to the same extent in thermal 
projects. Now, one of the reasons we have 
stated in the end is that special efforts are 
also being made to attract private invest-
ment in hydro power sector. I have not 
stated that these three difficulties will be 
eliminated ifthe private sector is brought in. 
In answer to part (d) we have stated that as 
an additional information. 

[ Translation] 

SHRI LALIT ORAON: Mr. Speaker, Sir, 
my first question has not been replied satis-
factorily. My second question is what Gov-
ernment have decided so far to resolve the 
problems relating to land acquisition, reha-
bilitation and resettlement as mentioned in 
his reply? 

[English} 

SHRI NKP. SALVE: Sir, in answer to 
part (d) of the question we have stated the 
measures proposed to be taken to increase 
the hydel generation. We have given the 
specific answer. 

The measures taken include - cre-
ation of Central and Joint Sector Corpora-
tionstike NHPC, NEEPCO, NJPC and THDC; 
providing funds for hydro projects through 
external assistance like World Bank, OECF 
and bilateral agreements; preparation of a 
shelf of hydro projects and enhancing the 
financial limits of the State Governments for 
investment decision. And now special ef-
forts are also being made to attract private 

investment in hydro power sector. 

SHRI D. VENKATESWARA RAO: Sir, 
the present generation capacity of hydro 
and thermal power stations is about 76,000 
MWs in the country. The Eighth Plan envis-
agesanadditional powergeneration of about 
48,000 MWs. What measures has the Gov-
ernment taken to supplement this? Only an 
amount of Rs. 70,000 crore was allocated 
during the Eighth Plan whereas the require-
ment is around Rs. 2,00,000 crore. The 
estimated cost of a megawatt of thermal 
power generation is around Rs. 2 crore to 
Rs; 3 crore .. Some States are resorting to 
pay an estimated cost of Rs. 6;5 crore to 
produce one megawatt of power through the 
private sector. In respect of Krishnapatnam 
in Andhra Pradesh, an amount of Rs. 6,500 
crore has been estimated forthe generation 
of 1 ,000 MWs of power and this has been 
allotted to the private sector. I would like to 
know whether the Government would en-
quire into this matter and bring down the 
cost of the production. 

SHRI P.V. RANGAYYA NAIDU: Mr. 
Speaker, Sir, it is estimated that at the end 
of the Eighth Five Year Plan, the total capac-
ity of power generation in this country will be 
in the order of 88,872 MWs including hydel, 
thermal and nuclear. It is a fact that the 
requirements are much more which will be in 
the order of about 1,20.000 MWs. It is 
expected that there will be a gap of 30,000 
MWs to 32,000 MWs between the supply 
and demand. We are making efforts to 
bridge this gap by bringing in additional 
investment from outside, by improving the 
plant load factor in the existing plants. by 
reducing the transmission and distribution 
lo~es' and by taking up energy efficiency 
methods. This gap' between the demand 

and S\l??\~ \s \\"'e\~ \0 ?6~\s\ 'at some mote 
years, but efforts are being made to bridge 
this gap as much as possible. 
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With regard to his second supplemen-
tary regarding Krishnapatnam, we have not 
yet received the detailed project report from 
the State Government and as such I cannot 
comment on it. As and when it comes, it will 
be duly examined by the Central Electricity 
Authority and we will take appropriate ac-
tion. 

[ Translation] 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, in his reply the Hon. Minister has rightly 
mentioned that problems relating to envi-
ronmental clearance, land acquisition, re-
habilitation and resettlement come in the 
way of hydro-power generation. All these 
things of the Government and owing to 
these. reasons many hydro-power projects 
are delayed for long time. Due to this many 
projects are lying pending. What measures 
Government propose to take to avoid delay 
in the execution of these projects? 

There is one vital point in it that the ratio 
of the hydro-power and thermal power gen-
erationshould be 70:30. Buttrom the figures 
given here it appears that the hydro-power 
generation has constantly been coming down 
after the Sixth Five Year Plan and it has 
fallen to 26 per cent . Taking this position into 
consideration, what measures Govemment 
propose to take to avoid this delay? Many 
environmentalists have suggested to set up 
mini hydel projects in place of big ones. 
Does the Government propose to set up 
mini hydro-power plants to increase the 
hydro-power generation? 

[English] 

SHRI P.v. RANGAYYA NAIDU: Mr. 
Speaker, Sir, it is a fact that some of the 
projects are held up for want of various types 
ofclearances particularly Environmental and 
Forest clearance. It is, as you all know very 

well, the policy of the Government to see 
that whenever any project is constructed, it 
does not affect the environment in that area 
adversely. It is a very important factor and 
we cannot overlook that. So,-the Ministry of 
Environment is examining these projects 
very carefully and they are suggesting cer-
tain corrective steps also. So, it is not as 
though this has reached an impasse. The 
State Govemments have to take such steps 
as the Environment Ministry would like them 
to take to avoid subsequent adverse effects. 
Even the World Bank and other funding 
agencies also sometimes will not fund tho 
projects unless the environment clearance 
is given to the project. Most of them are 
State projects. We are also pursuing the 
matter with the Ministry of Environment and 
Forests to expedite the ciearance. 

The other thing is rehabilitation and 
relief. That also is being tackled by the State 
Governments and that will also be solved 
soon and the projects will be started. Some 
of the projects are also on-going projects. It 
is not as though they have not taken care off 
but some of the problems are persisting. 

Bailadila Mines 

'384. SHRIINDRAJIT GUPTA: 
SHRI V. SREENIVASA 

PRASAD: 

Will the Minister of STEEL be pleased to 
state: 

(a) whether attention of the Govern-
ment has been drawn to the news-rerot 
appearing in the 'Business Standard', New 
Delhi, dated July 23,1994 under the caption 
"Bailadila mine to be sold to Essar or Nippon 
Denro"; 

(b) if so, the details olthe proposed joint 
sector project for the development of the 
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Bailadila mines; 

(c) whether such a venture is contrary to 
the interests of the NMDC employees; 

(d) if so, the steps taken by the Govern-
ment to protect the interests of the workers; 
and 

(e) the reasons for the privatisation of 
the Bailadila mines? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) to (e). A Statement is 
laid on the Table of the House. 

STATEMENT 

(a) Yes, Sir. 

(b) The National Mineral Development 
Corporation Limited (NMDC) is presently 
operating two iron ore mining projects in the 
Bailadila sector of Madhya Pradesh. The 
current production of iron are from these 
mines is around 9 million tonnes. A number 
of new iron & steel units are under imple-
mentation and the demand for iron ore, 
particularly trom the sponge iron sector, is 
expected to increase rapidly. NMDC there-
fore identified two new iron ore mining 
projects for development in the Bailadila 
sector, one of which is Deposit 11-B. 

The Iron ore available at Bailadila Iron 
Ore Deposit 11-B is reportedly best suited 
for production of sponge iron in gas-based 
plants. It is therefore proposed to take up 
development of Deposit 11-B as a jOint 
venture of the National Mineral Develop-
ment Corporation Limited (NMDC), with one 
of the private sector entrepreneurs who are 
operating or setting up a gas-based sponge 
iron plant in the country and who already 
have an assurance from NMDC to meet a 

substantial part of the plant's requirement of 
iron ore. 

(c) and (d). Development of Deposit 11-
B through a Joint Venture company would 
not resuH in any reduction in the existing 
strength of NMDC employees or in any way 
affect the terms and conditions of their 
employment. 

(e) The reasons why development of 
Deposit 11-B is proposed to be taken up 
through a JointVenture company have been 
explained in answer to part (b) above. 

SHRIINDRAJIT GUPTA: I have gone 
through the statement which has been laid 
very carefully. It creates a confusion be-
tween the proposed new gas-based steel 
plants to be set up and the iron-ore mines 
which are to supply the ore for these plants. 

My question relates to what the Govern-
ment is proposing to do in the NMDC mines 
at Bailadila. Mines Deposit 11 B which is 
proposed to be privatised and which is under 
the NMDC at the moment is reputedly hav-
ing the best quality, the highest quality iron-
are which is available and I think the han. 
Ministerwill not deny the factthatthe NMDC, 
among the public sector projects, has been 
one of the most successful. It is giving an 
annual dividend of about 20 per cent to the 
Government. Its performance has been 
excellent. It is generally exceeding the tar-
gets of production which have beef! fixed for 
it and the NMDC is in a position to supply 
them extra iron-ore which is required to feed 
these new private sector plants which the 
hon. Minister has talked about. . 

If they are setting up private sector 
sponge iron plants, that is a different matter. 
My question does not relate to that at the 
moment. My question is why the iron-ore 
which is going to be required by those 
plants, cannot be supplied by these Bailadila 
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mines which are having plenty of ore, plenty 
of good production, very good performance 
and all that. Why do they propose to privatise 
the mines also along with the plants which 
are to be set up? 

SHRI SONTOSH MOHAN DEV: I agree 
with whatever the hon. Member has said 
about NMDC that it is one of the best public 
sector organisations and it earning profit 
and _giving dividend. Of course, this yearthe 
prottfhas gone down because the interna-
tionai"price in iron has gone down and, that 
is why, it has made a profit of Rs. 70 crores 
this year against a profit last year of Rs. 84 
crores. NMDC is now running three iron-ore 
mines, Nos. 5, 11 C and 14. We are now 
thinkingtohavethree more mines, 11B, 11A 
and 10. So, keeping the commitment of the 
NMDC and ttie funds available, we have 
decided to give 11 A a'1d 10 to NMDC and to 
bring in 11 B, a joint sector partner along with 
NMDC, from the private sector. The Gov-
ernment's new industrial policy now is that 
the captive mines should be given to those 
who are starting new industries. There is 
nothing to cast aspersion on NMDC. NMDC 
has got, according to its position of funds, 
more than its commitment. 

There is a commitment of Rs. 1024 
crores for NMDC. For the Bailadila 10/11 A 
Project, they need Rs. 447 crores and forthe 
ARKI Limestone Project, they will need Rs. 
280 crores and like that there are various 
projects. All these projects are there total-
ling about Rs. 1024 crores. 

A question was asked as to why it is 
given to the joint sector. In the past also -
before the new Industrial Policy - in the 
caseof liSCO, Sir Siren Mukherjee was 
given a captive mine. In respect of TISCO. 
a coal and iron-ore mine was given. It is not 
due to the new Policy. In the past also, the 
Government has given the coal mines to 

private sector. I fully agree with you. I assu re 
the hon. Member one thing. We are not, at 
any paint oftime, starving the NMDC of their 
work. According to the funds available with 
them, they will be fully absorbed to take up 
the various mines. They are also taking up 
a mine in Karnataka where there is a de-
mand from Chinese Government for iron-
ore. In the joint sector, with a Chinese'finn. 
they are trying to explore it. A fear has been 
expressed by the trade union. I have already 
assuredthe hon. MemberShri IndrajitGupta 
that whatever pOints the hon. Members 
have raised, I wiligointothem.1 willcallthem 
before a final decision is taken. I shaH also 
see that their grievances are also met. I give 
the assurance that they will not be starved of 
any work. The tribal people are already 
working in the projects. The 10/11 A, mining 
project will give a scope for more employ-
ment. The private sector will go with the joint 
sector and will also give appointment to the 
local people. I will give that assurance. 

MR. SPEAKER: Question Hour is OVer. 

WRITTEN ANSWERS TO QUESTIONS 

Indian Fishermen in Pak Jails 

*385. SHRI MOHAN RAWALE: 
SHRI CHHITUBHAI GAMIT: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to refer to the reply given 
to Unstarred Question No. 688 on February 
28, 1994 and state: 

(a) the outcome of the eHorts made to 
secure the release of all the 1013 Indian 
prisoners in Pakistani jails; 

(b) the number of such prisoners who 
have since been released by Pakistan; 

(c) whether the modalities for exchange 
of Indian and Pakistani fishermen have since 
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been worked out; 

(d) if so, the details thereof; 

(e) whether all the Indian fishermen and 
children have since been released by Paki-
stan; and 

(f) if not, the measures taken by the 
Government to get them released and the 
results achieved so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNALAFFAIRS(SHRI 
R.L. BHATIA): (a) to (f). Out of the 1013 

,.. . ..j. . . 

Indian nationals under detention in Pakjails 
as of February 28,1994, 84 Indian prisoners 
have been released in the period sin'ce then. 
These 84 prisoners included 83 fishermen. 
Presently there a're 50' remaining Indian 
fishermen in Pak custody. 

Government are making sustained ef-
forts to seek the release of these 50 Indian 
fishermen. The matte( was raised with the 
Pakistan Foreign~Minister by Minister of 
State for External Affairs Shri R.L. Bhatia in 
Dhaka on July 21,1994. The modalities of 
release of the 50 Indian fishermen' in Pak 
custody are under discussion through the 
diplomatic channels. 

Calcutta and Haldia Ports 

*386. SHRI BASUDEB ACHARIA: Will 
the Minister of SURFACE TRANSPORT be 
'pleased to state: 

(a) whether there is any proposal for 
dredging of Calcutta and Haldia port areas 
comprehensively; 

(b) if so, the details thereof; 

(c) whether any decision of Dredging 

Corporation of India has added to the prob-
lems of these two ports; 

(d) if so, the details thereof; and 

(e) the steps taken or proposed to be 
taken to make these ports viable? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes Sir. 

(b) A comprehensive scheme for im-
provement of draft in the estuarine reaches 
on the Ri;;~r Hooghly was formulated. It 
comprises 7 units of river training works and 
capital dredging at Balari Bar. As on date. 
one item namely construction of northern 
guidewall at Nayachara Island has been 
completed. 

(c) and (d). No Sir. 

(e) An intensive maintenance dredging 
at Balari Bar region has been planned by 
Dredging Corporation of India from the next 
fair season, 1994. 

[ Translation] 

Pak Visas 

*387. SHRI DHARMANNA MONDA YY A 
SADUL: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the altitude of the Govern-
ment of Pakistan in issuing visas to the 
Indian citizens is not as liberal as that of the 
Indian Government in respect of Pakist:1ni 
nationals; 

, 
(b) if so, the reasons therefor; 

(c) whetherthe Union Govemment have 
brought this to the notice of Government of 
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Pakistan; 

,{dj if so, the details thereof and the 
response of Pakistan thereto; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE rN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
R.L BHATIA): (a) to (e). Pakistan, unfortu-
nately, has in place a restrictive visa regime 
for Indian nationals which involves pre-ver-
ification of all visa applications by Indian 
nationals on a case by case basis. 

Govemment regret that the recentneg-
ative measures in Pakistan'S visa policy 
would impede travel between the two c.oun-
tries and reduce peeple-te-peeple c.ontacts. 
Govemment have urged Pakistan t.o abide 
by the India-Pakistan Visa Aweement .of 
1974 which pr.ovides for easy travel be-
tween India and Pakistan. 

G.overnment have als.o suggested t.o 
Pakistan the convening of a meeting of the 
Sub-Cemmissien IV .of the India-Pakistan 
Jeint C.ommission, which deals with visa and 
consular related matters. This pr.oposal has 
not feund favour with Pakistan.se far. 

Foreign Investment in,FPI 

+388. SHRIMATI SHEELA 
GAUTAM: 

SHRI PHOOL CHAND 
VERMA: 

Will the Minister .of FOOD PROCESS-
ING INDUSTRIES be pleased to state: 

(a) the details .of pr.oposals received 
fr.om NRls fer setting up Food Processing 
Industries in the country in 1993-94, State-
wise; 

(b) the details.of incentives being given 
to f.oreign invest.ors fer inviting fereign cap-
'ital investment in the Food Processing and 
Fisheries sector; 

(c) whether demestic entrepreneurs are 
als.o being given the same c.oncessions as 
are given te foreign investers; 

(d) if not, the reasens therefor; and 

(e) the steps pr.opesed t.o be taken by 
the G.ovemment t.o rectify this an.omaly? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) te 
(e). During the year 1993-94, Gevemment 
have appr.oved 23 proposals for setting up 
food processing units and deep sea fishing 
involving NRI equity investment of Rs. 86.45, 
crores the State-wise details.of which are as 
under:-
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Under the new Industrial Policy of 
July, 1991, all food processing industries 
excepting for distillation and brewing of alco-
holic beverages, sugar and those items 
reserved for small scale industries have 
been delicensed; and the entrepreneurs 
have to file only an Industrial Entrepreneurs 
Memorandum. Most food processing indus-
tries have been placed in the high priority 
list. Automatic approval for foreign equity 
participation upto 51 % of those high priority 
areas are allowed. Higher foreign equity 
investments are also permitted subject to 
scrutiny of a high powered board and ap-
proval by the Empowered Committee. Auto-
matic approval for upto 100% equity is also 
permitted for investment by Non-Resident 
Indians and Overseas Corporate Bodies 
predominantly owned by NRls. Various fis-
cal concessions provided by the govern-
ment for processed food products, raw-
materials, packaging materials capital goods 
etc. for this industry are available to both 
domestic and foreign investors. 

Membership of ASEAN and ARF 

'389. SHRI RABI RAY: 
DR. Y ·S· RAJASEKHAR 

REDDY: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether India is actively seeking 
membership of the ASEAN and the newly 
constituted ASEAN Regiohal Forum (ARF); 

(b) if so, the details thereof and the 
results achieved so far; 

(c) whetherthese issues were discussed 
at the recent meeting of the ASEAN at 
Bangkok; 

(d) if so, the outcome thereof; 
(e) the likely gains to India from the 

membership of the ASEAN and the ARF, 
separately; and 

(f) the broad outcome of the recent 
meeting of ARF attended by Foreign Minis-
ters from 18 nations at Bangkok? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) India is notseekingmem-
bership of the ASEAN. We have indicated 
our interestto be associated with the ASEAN 
Regional Forum. 

(b) to (d). The general response to our 
interest has been encouraging. The issue of 
expansion of membership of the ARF has, 
however, not been discussed so far. 

(e) The question of India's membership 
of the ASEAN does not arise, as it does not 
belong geographically to South-East Asia. 
Currently, we are a Sectoral Dialogue Part-
ner of ASEAN that would enable us to 
enhance our cooperation with the ASEAN 
countries .. as a group in specific areas. 

As a country neighbouring South East 
Asia, India is concemed with pOlitical and 
security issues of the region and is, there-
fore, interested in participating in the ARF 
deliberations. 

(f) During the recent ARF meeting in 
Bangkok, discussions focussed on the cur-
rent political and security situation in the 
Asia Pacific region. The meeting also wel-
comed the continuation of US-DPRK nego-
tiations and endorsed the early resumption 
of inter-Korean dialogue. 
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LPG Distributors 

'390. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) the number of domestic LPG distrib-
utors against whom Indian Oil Corporation 
has taken action for alleged malpractices 
during the last three years, State-wise; 

(b) the number of gas agencies out of 
them suspended/cancelled, State-wise; 

(c) the number of cases out of them 

which are under investigation by the vigi-
lance department, State-wise; and 

(d) the time by which the pending cases 
are likely to be disposed of? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). A Statement is at-
tached. 

(c) None, Sir. 

(d) Does not arise. 
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Oil Pool Account 

*391. SHRIMATI GIRIJA DEVI: 
SHRI BHUBANESHWAR 

PRASAD MEHTA: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether a huge loss has been reg-
istered in Oil Pool Account; 

(b) if so, the outstanding amount to be 
paid to oil producing companies and oil 
refineries at present; and 

(c) the measures proposed to be taken 
to check the increasing loss in Oil P?OI 
Account? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). The cumulative def-
icit in the Oil Pool Account as on 31.3.94 is 
Rs. 5050 crores and is payable to the oil 
companies. 

(c) The position of Oil Pool Account is 
constantly monitored and reviewed for cor-
rective action whenever considered neces-
sary. 

[English] 

Pak Resolution in UNGA 

*392. SHRI SHRAVAN KUMAR 
PATEL: 

MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: 

ment has been drawn to the news-item 
appearing in the 'Tribune' dated July 12, 
1994 regarding Pakistan sending ambassa-
dorial teams to different countries to mobilise 
support for its proposed resolution on Kash-
mir in the forthcoming session of the UN 
General Assembly; and 

(b) if so, the details thereof and the 
reaction of the Government to counter such 
moves of Pakistan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) Yes, Sir. 

(b) Pakistan has in the recent months 
deputed to foreign countries several delega-
tions comprising parliamentarians, political 
leaders, publicists, etc. as part of its cam-
paign to agitate J&K issue internationally. 

Government during the course of Min-
isterial, official and diplomatic exchanges 
with other countries have and will continue 
to apprise them of the true facts regarding 
the situation in J&K, of Pakistan's support to 
subversion and terrorism directed against 
India and of our commitment to settle all 
differences with Pakistan peacefully and 
through bilateral negotiations within the 
framework of the Simla Agreement. 

Fishing by MNCs 

*393. PROF. UMMAREDDY 
VENKATESWARLU: 

SHRIMATI SAROJ DUBEY: 

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state: 

Will the Minister of EXTERNAL AF- (a) whether attention of the Govern-
FAIRS be pleased to state: ment has been drawn to the news report 

appearing in 'Indian Express' dated July 23, 
(a) whether attention of the Govern- 1994 under the caption "India opens its 
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coasts to fishing MNcS c:lespite f.~a(S·; _ 
. " . " 

(b) if so, whether opening of country's 
coast to MNCs will affect the Nation's ma-
rine ~ological balance; 

(c) if so, whether the Govemment pro· 
pose to restrict the entry of MNCs in this 
area; and 

(d) if so, the details thereof? 

THE MINISTER,OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN· 
DUSTRIES (SHRI TARUN GOGOI): (a) 
Yes, Sir. 

(b) to (d). No multinational companies 
and foreign companies have been allowed 
to fish in the Indian Exclusive Economic 
Zone (EEZ). However, a number of Indian 
Cos. have been permitted to set up joint 
ventures in deep sea fishing in collaboration 
with foreign fishing companies by acquisi· 
tion of vessels through purchasellease. The 
present exploitation of fishery resources 
from the Indian EEl is about 2.6 million 
tonnes as against the estimated potential 
resources of 3.9 million tonnes. Therefore, 
there is no fear of over-exploitation of the 

Year Crude Oil 

1991-92 59.0 

1992-93 50.4 

1993-94* 49,8 

·Provisional 

(b) The indigenous ')rodJ:;:,~'il oi C~",Joe 
oil assessed up!:; 1 "~"~·ili'. "",' tErrninai 
year of Vllith FiVE; Ye;, ,oj,., ;, :,1.,4;; MMT 
and the demand kr ,~.: role' w, !:'r'),j'.~::t:3 is 
estimated at 79,27f/:':r: , '~,,~ pi ",U'li,,'.:> C'f 

marine fishery resources and disturbance to 
the tt(tirine' eaologiGal balanG;e . 

Petroleum Products 

*394. DR. K.V.R. CHOWDARY: Will the 
Minister of PETROLElJM AND NATURAL 
GAS be pleased'to state: 

(a) the percentage demand for petro· 
leum and petroleum products met by indigo 
enous production during the lastthree years, 
year·wise; 

(b) the projections forthe same till 2001 
AD; and 

(c) the steps taken or proposed to be 
taken for the conservation of Petroleum 
products to meet the demands of the coun-
try? 

THE MINISTER OF STATE OF THE' 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT, SATISH KUMAR 
SHARMA): (a) The percentage of crude oil 
and petroleum products met by indigenous 
production during the last three years was 
as under: 

Petroleum Products 

87,0 

87.7 

86.5 

product demand to be met by indigenous 
product availability Vlould depend upon the 
actual matorialisation ,of demand and the 
comr!lj"~;o'~in:J of additional/new refining 
cc jJu.city etc, 
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(c) Various measures, including mass 
aware~ess campaigns, training and educa-
tion, promoting use of fuel efficient devices 
etc. are being pursued to promote conser-
vation of petroleum products. 

Inland Waterways 

*395. SHRI SHARAD DIGHE: Will the· 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) the main observations in str~gy 
report prepared by the Inland Waterways 
Authority of India; 

(b) whether major works of the Inland 
Waterways Authority of India are suffering 
due to limited financial outlays; and 

(c) if so, the steps taken or proposed to 
be taken to make available adequate funds 
for the purpose? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) The salient 
features of the IWAI for development of 
inland waterways are as follows: 

(i) 

(ii) 

Declaration of 4 more new 
National Waterways, such as 
the river Godavari, the water-
ways in Goa, the intemational 
steamer route in Sunderbans 
and the river Barak, subject to 
their techncreconomic viabili-
ty during the 8th Plan period. 

Development of already de-
clared National Waterways 
viz. the Ganga (Allahabad to 
Haldia - 1620 Kms.), the 
Brahmaputra (Dhubri to 
Sadiya - 891 Kms.) and the 
West Coast Canal [Kallam to 
Kottapuram (168 Kms.) 

(iii) 

alongwith Champakara Canal 
(14 Kms.) and Udyogmandal 
Canal (23 Kms.)] for providing 
more infrastructural facilities, 
such as terminals with 
mechanised cargo handling 
facilities, pilotage etc., in addi-
tion to improvement in the 
existing terminallfairway fa-
cilities. 

Strengthening of the field of-
fices with adequate technical 
staff and equipments. 

(b) and (c). The Inland Waterways Au-
thority of India is taking up the schemes/ 
works, based on the financial outlays made 
available in the Annual Plans, which gener-
ally depends on the previous year's expen-
diturelbudget outlay. The reasons for not 
planning major works was not only the fund 
allocation, but the non-availability of ade-
quate technical manpower. However, the 
Mid-Term Review proposal for the 8th Five 
Year Plan, the need for allocation of more 
funds has been indicated. The proposals for 
sanctioning more staff are also under active 
consideration. 

Air Taxi Operators 

*396. SHRI HARIN PATHAK: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether all the air taxi operators 
have fulfilled their commitments pertaining 
to payment of fuel prices; 

(b) if not, the details of defaulters and 
total loss suffered by the Govemment on 
this account; and 

(c) the action taken or proposed to be 
taken against the defaulters? 
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THE MINISTER OF'STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) No, Sir . . 

(b) and (c). The details of defaulters, the 
total outstanding amount on this account 
and the actiOn taken/proposed to be taken 
against the defaulters are given below: 
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[ Translation) 

Sick Steel Plants 

*397. PROF. PREM DHUMAL: Will the 
Minister of STEEL be pleased to state: 

(a) whether many steel plants in the 
country are turning sick; 

(b) if so, the reasons therefor; and 

(c) the steps proposed to be taken by 
the Government to revitalise these units? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) and (b). In India, steel is 
produced by primary producers and sec-
ondary producers. Amongst the secondary 
steel units, there are at present 181 Ele_ctric 
Arc Furnace (EAF) units. These units are 
primarily in. the private sector. The EAF 
industry was established in the early 70's, 
and is characterised by a predominance of 
small sized furnaces which are not able to 
adopt modem technological features. Cou-
pled with this,labour, financial and manage-
rial problems faced by these units led to the 
closure of a number of units over a period of 
time, and as on 30.6.1994, 85 units were 
reported to be closed. In addition, their 
recent performance has been adversely 
affected by the sharp rise in the international 
prices of scrap, which constitutes their basic 
raw material, and other factors like high 
power tariff, demand recession etc. 

(c) Government has reduced the import 
duty on steel melting scrap from 12.5% to 
5% to improve the performance of the EAF 
units. In addition, State Governments have 
been advised to consider supplying uninter-
rupted power to these units, at concessional 
rates. Furthermore, measures like increased 
allocation in the 1994-35 Budget to sectors 

like rural development, infrastructure etc., 
reduction in project import duty from 35% to 
25%, extension of Modvat to capital goods, 
reduction of interest rate by 1 % are expect-
ed to improve the performance of steel 
plants. • 

Shipping Corporation of India 

*398. SHRI RAM PRASAD SINGH: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) the performance of the Shipping 
Corporation of India in comparison to other 
shipping companies of East Asia and South 
East Asia during the last three years; 

(b) whether any scheme has been drawn 
to carry goods and passengers abroad by 
Indian ships; 

(c) whether there is any proposal to 
promote private investment in shipping sec-
tor; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No detailed 
study has been carried out with regard to the 
performance of Shipping Corporation of In-
dia in comparison to other shipping compa-
nies of East Asia and South East Asia. 
However, Shipping Corporation of India's 

• performance is comparable to some of the 
select Japanese Shipping Companies. 

(b) Transportation of goods on Interna-
tional Sea Routes is already open to the 
private Indian shipping companies as well 
as public sector Shipping Companies. These 
companies have been carrying cargoes to 
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various overseas destinations. At present, 
no Indian lines are operating passenger 
services from India to Overseas Ports. 

(c) and (d). Govemment have taken 
various measures to promote private invest-
ment in shipping sector. These include: 

1 . Automatic approval is now given 
. for: 

(a) Acquisition of all categories 
of ships except crude tankers and 
Offshore Supply Vessels by Private 

, Shipowning Companies. 
(b) Acquisition of ship from an 
Indian Shipyard; and 

(c) Acquisition for replacement ton-
nage. 

2. Shipping Companies have been 
allowed to retain sale proceeds of 
their ships abroad and utilise them 
for fresh acquisition. 

3. Shipping Companies have been 
given freedom to time charter out 
Indian ships to foreign shipping 
companies, 

4. Shipping Companies are allowed 
to acquire vessels through bare 
boat charter-cum-demise method. 

5. Quarterly Block Allocation Scheme 
for repair of ships has been 
dispensed with entirely and 
Reserve Bank of India now releases 
foreign exchange for ship repairl 
dry docking and spares for imported 
capital goods without any value 
limit. 

6. Freight charges on account of 

movement of fertilizer and 
Petroleum products are now 
allowed to be paid in convertible 
currency on par with other 
commodities. 

7. Certain Sections of Merchant 
Shipping Act were considered by 
foreign lenders as impediments to 
the enforcement of the rights of 
lenders in case of loan defaults and 
consequent requirement of 
foreclosure ofthe mortgage. These 
sections have now been amended 
to facilitate I ndian Shipping 
Companies to raise external 

.commercial borrOwing for ship 
acquisition from abroad. 

(e) Does not arise. 

Steel Production 

'399. DR. MAHADEEPAK SINGH 
SHAKYA: Will the Minister of STEEL be 
pleased to state: 

(a) whether saleable steel is manufac-
tured by both the major and the mini steel 
plants; 

(b) if so, the average_rate of steel pro-
duction by the major and the mini steel 
plants; 

(c) the total quantum of steel produced 
by the major and mini plants from 1990-91 
to 1993-94; year-wise; 

(d) whether the annual percentage in-
crease in production in the mini plants is less 
than that of'major plants; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 



79 Written Answers AUGUST 22,1994 Written Answers 80 

MINISTRY OF STEEL (SHRI SONTOSH duction Furnace Units). The Production of 
MOHAN DEV): (a) to (c). Yes, Sir. Saleable carbon saleable steel by the Main and Sec-
Steel is produced by both Main .Producers ondary Producers and their percentage 
(Integrated Steel Plants) and Secondary share in total production during 1990-91 to 
Producers (Electric Arc Furnace Units/ln- 1993-94 was as under: 
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(d) and (e). During 1990-91 to 1993-,94, 
while the production by Main producers 
increased, the production by Secondary 
producers showed a decline. The annual 

1991-92 

Main (+) 13.3% 
Producers 

Secondary (-) 11.9% 
Producers 

Study on Wastage of Fruits and 
Vegetables 

*400. SHRI GUMAN MAL LODHA: Will 
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state: 

(a) whether the production of fruits and 
vegetables in the country has increased 
since the end ofthe Seventh Five Year Plan; 

(b) if so, the percentage increase in 
production over the last two years; 

(c) whether the average percentage of 
wastage of fruits and vegetables has also 
increased proportionately; and 

(d) ifso, the remedial measures taken in 
this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) 
Yes, Sir. 

(b) About 9%. 

(c) No, Sir. The percentage utilisation of 
fruits and vegetables for commercial pro-
cessing and manufacture of fruit and vege-
table products other than sun-dried and 

percentage increase/decrease in the pro-
duction of Main and Secondary Producers 
was as under: 

1992-93 1993-94 

(+) 7.1% (+) 5.7% 

(-) 0.7% . (- ) 20% 

fried products has increased from about 
0.5% in 1990-91 to about 1.1 % in 1993-94. 
Sun-drying and frying for manufacture of 
fruits and vegetable products is also on the 
increooe. -

(d) With a view to reduce post harvest 
losses of fruits and vegetables and increase 
its utilisation, the Government have taken 
several measures which inter alia include 
assisting establishment of post harvest in-
frastructure like pre-cooling, ultra high hu-
midity storages, packing. grading, proper 
transportation, and processing. In order to 
encourage larger processing of fruits and 
vegetables, the Government have removed 
excise duty on all fruits and vegetable prod-
ucts, allowed automatic approval for foreign 
equity investment upto 51 %, automatic ap-
proval for technology and marketing ar-
rangements with foreign companies on pay-
ment oftechnology fee upto Rs. 1 crore and 
royalty of 5% for domestic sale and for 
export upto 8%, reduced excise duties and 
customs' duties on capital goods for fruits 
and vegetable processing industry, as well 
as refrigeration and other equipments, pro-
vided encouragement to export by making 
the export eaming tax free for a period of five 
years, allowed 100% Export Oriented Units 
for agro food industries to sell upto 50% in 
Domestic Tariff Area, allowed duty conces-
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sions under Export Promotion Capital Goods 
Scheme, allowed import of capital goods for 
fruits and vegetable processing industry 
under Open General Licence, etc. The Min-
istry also formulated various Plan schemes 
for encouraging fruits and vegetable pro-
cessing industry. 

[English] 

Traffic Survey between Kovvur and 
Bhadrachalam Road 

3717. SHRI RAMA KRISHNA 
KONATHALA: Will the Minister of SUR-
FACE TRANSPORT be pleased to state: 

(a) whether any traffic survey has been 
undertaken between Kovvur and 

I 
Bhadrachalam road; 

(b) if so, t~e details thereof; 

(c) whether there has been delay in 
implementing the findings of survey report; 
and 

(d) if so, the ,easons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (d). Con-

. stitutionally, the Government of India is 
primarily concerned with the roads declared 
as National Highways only. All roads other 
than National Highways are essentially the 
responsibility of the respective State Gov-
ernments. The road segment in question in 
Andhra Pradesh does not fall on National 
Highway network and the Central Govern-
ment is, therefore, not concerned in the 
malter. 

Graphite Exploration in Kerala 

3718. SHRI P.C. THOMAS: Will the 

Minister of MINES be pleased to state: 

(a) whether the Government have re-
ceived any proposal for the setting up of 
graphite exploration and processing units in 
Kerala; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): (a) and (b). The informa-
tion is being collected and will be laid on the 
Table of the House. 

NPTMeet 

3719. SHRI SANAT KUMAR MANDAl: 
Will the Ministerof EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether attention of the Govern-
ment has been invited to the news-item 
captioned "Report on NPT meet not optimis-
tic· date-lined Washington July 17, appear-
ing the 'Hindustan Times', New Delhi dated 
July 18, 1994; 

(b) if so, the facts of the matter reported 
therein; 

(c) whether the United States has also 
sought India's cooperation in adopting the 
proposed international convention on the 
safety of commercial nuclear power plants; 
and 

(d) if so, the response of the Govern-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) and (b). Yes Sir. Three 
Non Governmental Organizations - The 
Lawyers Alliance for World Security, The 
Committee for National Security and The 
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Washington Council on Non-Proliferation 
have presented their views in the report 
titled "Nuclear Disarmament": How Much 
Have the Five Nuclear Powers Promised in 
the Non-Proliferation Treaty? The authors 
of the report are not officials of the US 
Government. 

(c) and (d). A number of countries, 
members of IAEA, including India and the 
US have been actively involved in negotiat-
ing an international Convention on Nuclear 
Safety since 1991. This Convention was 
adopted in June 1994 by a Diplomatic Con-
ference convened by IAEA in Vienna, in 
which India and the US, among other coun-
tries participated. The Convention will open 
for signature on 20 September 1994 in 
Vienna. 

Compensation to Immigrant Workers 

3720. SHRI MANIKRAO HODLYA 
GAVIT: Will the Minister of EXTERNAL 
AFFAIRS. be pleased to state: 

(a) the number of immigrant Indian 
workers who met with accidents while on 
duty abroad and were paid compensation 
during the last three years, year-wise and 
country-wise; 

(b) the number of cases lying pending 
with the Government during the period, 
year-wise and country-wise; and 

(c) the steps beingtaken by the Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNALAFFAIRS (SHRI 
R.L. BI:rtATIA): (a) to (c). The information is 
being collected and will be placed on the 
Table of the House. 

PetrollDiesel and LPG Agencies in 
Uttar Pradesh and Bihar 

3721. SHRIARJUNSINGHYADAV: 
MOHAMMAD ALI ASHRAF 

FATMI: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Governments of Uttar 
Pradesh and Bihar have sent any proposals 
regarding opening of petrol/diesel retail de-
pots and L.P.G. agencies in all the district 
headquarters of these States; 

(b) if so, the present pOSition of the 
proposal; and 

(c) the reasons for delay in according 
approval to the proposal? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
I;iAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) No, Sir. 

(b) and (c). Do not arise. 

[ Translation} 

Wireless Telephone and Collect Call 
System 

3722.SHRI SURENDRAPAL PATHAK: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whetherthe Governmentpropose to 
examine the commercial and technological 
feasibility of introducing wireless telephone 
to meet the requirement of remote areas of 
the country; 

(b) if so, the time by which said exami-
nation work is likely to be started; 
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(6) if not, the reasons therefor; 

(d) whetherthe Government propose to 
introduce 'collect call system' in the country; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) to (c). Sir, wireless tele-
phones are already being provided to re-
mote areas in the country through terrestrial 
Radio (MARR) and Satellite Communica-
tion Systems. 

(d) No, Sir. 

(e) Does not arise in view of (d) above. 

[English] 

LPG Supply in Hilly and Backward 
Areas 

3723. MAJ. GEN. (RETD). BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the Government have any 
policy regarding opening of "Extension 
Points" for issue of LPG in hilly and back-
ward areas; 

(b) if so, the details thereof; 

(c) whether the existing "Extension 
Points" covers all the villages within a radius 
of 15 to 20 kms from the pOint; 

(d) if so, the details thereof; 

(e) whether a large number of places 
recommended by Garhwal Mandai Vikas 
Nigam for opening "Extension Points" are 

pending with the Government; 

(f) if so, the reasons for not clearing the 
proposals; and 

(g) by when these are likely to be ap-
proved? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). Extension points are 
permitted in hilly areas. There is no policy for 
allowing extension points in backward ar-
eas. 

(c) and (d). Whereas in th~ hilly areas of 
North East, extension points are permitted 
to cover villages and places upto a radius of 
50 Kms. from the location of the distributor-
ship, in case of hill markets of Himachal 
Pradesh, Uttar Pradesh, etc., extensions 
are permitted to nearby locations within 15 
Kms. from the main distributorship. 

(e) to (g). Garhwal Mandai Vikas Nigam 
has made a request for setting up of a few 
extension points. The same is under consid-
eration. 

Export from Kudremukh 

3724. SHRI S.B. SIDNAL: Will the Min-
ister of STEEL be pleased to state: 

(a) whether the Kudremukh Iron Ore 
Company Limited is exporting iron ore; 

(b) if so, the quantity or iron ore export-
ed during 1993-94; country-wise; 

(0) the foreign exchange earned there-
from; 

(d) whetherthe Government propose to 
export finished goods produced by the 
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KIOCL; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) Kudremukh Iron Ore 
Company Limited (KIOCL) exports iron ore 

concentrate and iron ore pellets to various 
countries. 

(b) The quantity of iron ore concentrate 
and iron ore pellets exported by KIOCL in 
1993-94 is given in the table below. country-
wise:-

(in /akh tonnes) 

Country Concentrate Pellets 

Japan 24.20 

Bahrain 3.20 

China 3.00 

Iran 11.60 

Australia 

Turkey 

Taiwan 

Indonesia 

Total: 42.00 

(c) KIOCL earned foreign exchange 
amounting to Rs. 390.93 crores on account 
of the above exports. 

(d) and (e). KIOCL at present produces 
only iron ore concentrate and iron ore pel-
lets. 

Oil Refineries in Private Sector 

3725. SHRI VISHWANATH SHASTRI: 
Will the Ministerof PETROLEUM AND NAT-

9.40 

2.60 

3.00 

3.50 

2.70 

21.20 

corded permission for setting up of new oil 
refineries in private sector to meet the ex-
port and indigenous demand; 

(b) if so, the number of oil refineries set 
up so far or are proposed to be set up in 
private sector; and 

(c) the time by which these refineries 
are likely to start functioning? 

URAL GAS be pleased to state: THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-

(a) whether the Goverrlinent have ac- RAL GAS (CAPT. SATISH KUMAR 
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SHARMA): (a) and (10). Seven parties in the 
private sector have been granted Letters of 

Intent by the Government of India for setting 
up of oil refineries as per details given below: 
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(c) While no specific target dates for 
starting the refinery operations have been 
given, parties will be govemed by the terms 
in the respective Letters of Intent. 

Satellite Stations in Uttar Pradesh 

3726. SHRI MANABENDRA SHAH: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of satellite stations pro-
posed to be set up in Uttar Pradesh, district-
wise; 

(b) whether anytime bound programme 
has been formulated for the purpose; and 

(c) if so, the details there01? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Sir, the numberof Satellite 
stations proposed to be set up in Uttar 
Pradesh, district-wise are as follows: 

District 

Uttarkashi 

Chamoli 

Dehradun 

(b) Yes, Sir. 

No. of satellite 
stations 

6 

4 

(c) The Satellite stations have been 
planned to be set up during Eighth Five Year 

(a) the numberof deaths caused by the 
road accidents in Delhi during 1993-94 and 
upto June, 1994; 

(b) whether the Government have for-
mulated any effective strategy to check the 
road accidents; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) As per infor-
mation received from the Govt. of Delhi, 
1745 persons died in road accidents during 
1993-94 and 525 persons died upto June, 
1994. 

(b) and (c). The Govt. of Delhi had set 
up a Committee headed by Shri Ved Marwah, 
former Commissioner of Police, Delhi to 
look into the causes of road accidents in 
Delhi and to suggest remedial steps. The 
Report of the Committee is under examina-
tion by the Govt. of Delhi. However, the 
steps takenlbeing taken (by the Central 
Govt.) to check road accidents are given in 
the attached Statement. 

STATEMENT 

Steps takenlbeing taken to reduce acci-
dents in Delhi 

1. The Transport Department, Delhi 
has set up a Motor Driving Training 
School to impart driver training on 
scientific lines. 

Plan period. 2. Measures have been taken to en-
sure strict compliance of provisions 
of Motor Vehicles Act with regard 
to issue of driving licences as well 
as fitness of the vehicles. 

Road Accidents in Delhi 

3727. SHRI VIJAY NAVAL PATIL: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state: 3. Refresher courses for the drivers 
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Alcometer and Radar 
Gun. 

were started in November. 1992 
and are going on. The drivers are 
subjected to proficiency test. Be-
sides it. training programmes are 
also being run by Loss Prevention 
Association of India. National As-
sociation of Critical Care Medicinr J 

(India). New Delhi has also cr In-
ducted 60 one day trair,ling 
programmes for drivers at I~ Ispec-
tion Pit, Burari, New De!:ni w1nich 
were attended by about: 0,500, driv-
ers. 

The Delhi Pl'~lice have also taken 
foliowinPJ'steps to check the acci-
dp ,k 

. ..;: 

(i) Strict and rigid enforce-
ment of traffic rules and 
regulations, 

(ii) Organising special drives 
against rash and negli-
gent driving, driving with-
out licence, drunken driv-
ing and red light jumping 
etc. 

(iii) Regular prosecution of 
violators by issue of no-
tice. 

(iv) Introduction of traffic sig-
nalslblinkers in accident 
prone areas. 

(v) Deployment of more traf-
fic policemen in accident 
prone areas. 

(vi) Special mobile checking 
on National Highways. 

(vii) Prosecution through most 
modern equipment i.e. 

(viii) Taking out mobile exhibi-
tion van to different plac-
es for refresher courses. 

(ix) Distribution of literature 
on road safety. 

Calcutta Telephone Directory 

3728. SHRI AMAL DAnA: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether the tenders regarding pub-
lication of Calcutta telephone directory have 
been processed; 

(b) if so, the details thereof; and 

(c) the time by which the directory is 
likely to be published? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Yes, Sir. 

(b) A tender was floated and opened on 
10th June, 1994. MIs. Saraswati Press Ltd" 
Calcutta, which is a Government of West 
Bengal Enterprise, was selected, as the 
contractor being the lowest tenderer. A let-
ter of intent awarding the work of Printing of 
Calcutta Telephone Directory has been is-
sued to MIs. Saraswati Press Ltd., Calcutta. 

(c) The directory is likely to be published 
by January 1995, 

New Passport Office 

3729. SHRI KODIKKUNNIL SURESH: 
Will the Ministerof EXTERNAL AFFAIRS be 
pleased to state: 
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(a) whetherthe Government propose to 
set up a regional passport office in 
Pathanamthitta district in Kerala; 

(b) if so, the progress made in this 
regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNALAFFAIRS(SHRI 
R.L. BHATIA): (a) No, Sir. 

(b) Does not arise. 

(c) Requests have been received for 
opening more Passport Offices in various 
States and Union Territories, including the 
State of Kerala. The opening of new Pass-
port Offices is based on various parameters 
including workload and resources available. 
The opening of new Passport Office does 
not itself improve the service until the neces-
sary infrastructure and personnel are avail-
able. The Government is, therefore, con-
centrating on clearing the backlog of pend-
ing applications, trying to cut down on delays 
in issuing passports and streamlining and 
simplifying procedure. 

Waiting List for LPG Connections in 
A.P. 

3730. SHRI DATTATRAYA 
BANDARU: 

SHRI DHARMABHIKSHAM: 
SHRI YELLAIAH NANDI: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the number of persons on the wait-
ing list for LPG connections at present in 
Andhra Pradesh; 

(b) the number of connections released 

during each of the last two years; 

(c) the target fixed for providing new 
LPG connections during the current year; 

(d) the number of gas agencies func-
tioning in the State at present; 

(e) whether the Government have re-
ceived any representation for opening of 
more LPG agencies at other places in the 
State; and 

(f) if so, the steps being taken by the 
Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) As on 1.4.1994 there were 
7.55 lakh applicants in the waiting list for 
LPG connections in Andhra Pradesh. 

(b) The number of LPG connections 
released during the last two years is as 
under: 

1992-93 56,505 

1993-94 1,00,836 

(c) The Public Sector Oil Companies 
have been issued instructions to enrol 20 
lakh new customers du ring 1994-95 th rough-
out the country. 

(d) As on 1.4.1994 there were 375 LPG 
distributors in Andhra Pradesh. 

(e) and (f). Requests are received from 
time to time from different parts of the 
country Including Andhra Pradesh. Subject 
to economic viability and product availabili-
ty, LPG distributorships are opened at Dis-
trict Headquarters, and places having pop-
ulation of 20,000 and above in a phased 
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manner. Accordingly, 40 locations have been 
included in the current LPG Marketing Plan 
1992-94 for Andhra Pradesh. 

Steel Plant in Kerala 

3731. SHRI MULLAPPALL Y 
RAMACHANDRAN: Will the Minister of 
STEEL be pleased to state: 

(a) whetherthe Union Government have 
received any proposal from the Govern-
ment of Kerala for issuance of Letter of 
Intent to the Private Sector for setting up of 
steel plants; 

(b) if so, the details thereof; and 

(c) the name of the Private Companies 
recommended by the State Government? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) to (c). No proposal has 
been received from Government of Kerala 
for issuance of Letter of Intent to the private 
sector for the setting up of steel plants. 
Approval of the Union Government for In-
dustrial Licence is required only if the project 
is proposed to be located within 25 kms. 
from the periphery of the standard urban 
area limits of a city having a population of 
more than 10 lakhs according to the 1991 
census. 

Food Processing in Andhra Pradesh 

3732. SHRI G. GANGA REDDY: Will 
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state: 

(a) the details of food processing projects 
cleared in 1993-94 for the State of Andhra 
Pradesh; 

(b) the projected employment genera-

tion capacity of these projects in terms of 
man-days; and 

(c) the export potential of these food 
processing projects? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) 
Nineteen proposals (11 for manufacture of 
Fruit & Vegetable Products, 5 for manufac-
ture of beer, 2 for Consumer Industries and 
1 for Fisheries Sector) have been cleared in 
1993-94 for the State of Andhra Pradesh. 

(b) In case of Fruits & Vegetables Pro-
cessing Sector, the estimated direct em-
ployment in those units will be 1767 per-
sons. For other units, the direct employment 
is expected to be about 650 persons. 

(c) It is expected that export worth about 
Rs. 136.5 crores is likely over a period of 5 
years in respect of Fruit & Vegetable prod-
ucts. For other units Export worth about Rs. 
300 crores are also expected in five years. 

Petrol and Diesel Outlets in Andhra 
Pradesh 

3733. SHRI DHARMABHIKSHAM: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) the procedure adopted and the 
number of petrol and diesel outlets sanc-
tioned during 1993-94 in Andhra Pradesh; 
and 

(b) the number of outlets sanctioned 
without adopting the prescribed procedure? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). During 1993-94, oil 
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marketing companies have issued Letters 
of Intent for 42 petrol/diesel retail outlets in 
Andhra Pradesh. Of these, 36 retail outlets 
have been decided through the OH Selection 
Board and six retail outlets have been allot-
ted by the Government under discretionary 
powers on compassionate grounds. 

[ Translation] 

New Branch P.O. in Gujarat 

3734. SHRI MAHESH KANODIA: Will 
the Minister of COMMUNICATIONS be 
pleased to state the number of new branch 
post offices sanctioned and actually opened 
in Gujarat during 1993-94? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): 15 branch post offices were 
sanctioned and opened in Gujarat during 
the year 1993-94. 

[English] 

Production of Crude Oil and Natural 
Gas in Arunachal Pradesh and 

Assam 

3735. SHRI DWARAKA NATH DAS: 
Will the Minister of PETROLEUM AND NAT-
URAL GAS be pleased to state: . 

(a) the steps Oil India Limited (OIL) is 
taking to improve production of cc:ude oil and 
natural gas in their fields in Arunachal 
Pradesh and Assam; 

(b) the number of sick or abandoned 
wells in these areas; 

(c) the funds earmarked by OIL for oil 
exploration activities in these areas; 

(d) whether OIL has decided to engage 

private parties for carrying out such opera-
tions in addition to their own efforts; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) Steps taken by Oil India Ltd. 
to improve production of crude oil include: 

(i) 

(ii) 

(jil) 

(iv) 

Prioritisation of drilling to more 
productive fields. 

Reduction in cycle-time of drill-
ing. 

Continuous optimisation of gas 
lift performance. 

Stepping up pressure mainte-
nance schemes, etc. 

(b) As on 30.6.94, the OIL's n.mber of 
sick wells and abandoned wells was 55 and 
62 respectively, in Assam and Arunachal 
Pradesh. 

(c) The amount earmarked for explora-
tion byOIL in Assam and Arunachal Pradesh 
for the period 1994-95 to 1996-97 is about 
Rs. 297 crores. 

(d) and (e). A few exploration blocks in 
and around OIL's concession areas in Assam 
and Arunachal Pradesh have been offered 
in the 5th, 6th, and 7th Rounds of bidding. 

Private Couriers 

3736. SHRI RAM NAIK: Will the Minis-
ter of C6MMUNICATIONS be pleased to 
state: 

(a) whether the Government have de-
cided to permit the private couriers to accept 
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and deliver "letters"; 

(b) if so, the reasons therefor; 

(c) whether any deficiencies of the post-
al service have been identified; and 

(d) if so, the steps taken/proposed to 
remove these deficiencies before permitting 
private couriers to accept and deliver "let-
ters"? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) No Sir. 

(b) Does not arise, Sir. 

(c) Some of the major deficiencies of the 
Postal Service at present are; 

(i) lack of technological inputs, 

(ii) comparatively low productivi-
ty due to lack of technology, 
and 

(iii) laGk of customer orientation. 

(d) Action is being taken to remove 
these deficiencies as far as possible to 
make the Postal Services an efficient instru-
ment of Public Service. 

[ Trans/ation] 

PetrollOiesel Outlets in Madhya 
Pradesh 

3737. SHRI KHELAN RAM JANGDE: 
Will the Ministerof PETROLEUM AND NAT-
URAL GAS be pleased to state: 

(a) the number of retail outlets of petrol 
and diesel proposed to be opened in Madhya 

Pradesh during 1994-95; 

(b) whetherthe Government propose to 
provide more LPG agencies and retail out-
lets of petrol and diesel in the State; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) to (c). 102 retail outlet 
dealerships and 54 LPG distributorships 
have been included in the current Marketing 
Plans for Madhya Pradesh. Selection of 
dealers/distributors is underway through 
OSB (M. P .). It takes about 1-2 years for 
commissioning of the dealerships/distribu-
torships after issue of advertisement. A.O. 
Marketing Plan beyond 1988-93 and LPG 
Marketing Plan beyond 1992-94 have not 
been finalised. 

Lime Stone in Madhya Pradesh 

3738. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the Minister of MINES be 
pleased to state: 

(a) the estimated limestone resources 
in Madhya Pradesh; and 

(b) the quantity of limestone exploited in 
the State during the last three years, year-
wise? 

THE MINISTER OF STATE 0 THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): (a) As on 1.4.1990, the 
total estimated limestone reserves in Madhya' 
Pradesh are 9,449,985,000 tonnes. 

(b) The total quantity of limestone ex-
ploited in Madhya Pradesh during the last 
three years is as follows: 
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1991-92 1992-93 

20674 20535 

Raids on Petrol Pumps in Haryana 

3739. SHRI VILAS MUTTEMWAR: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether raids were conducted on 
some petrol pumps in Haryana recently; 

(b) if so, the outcome of the raids; and 

(c) the number of petrol pumps raided 
during each of the last three years and the 
action taken against them? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) to (c). The information is 
being collected and will be laid on the Table 
of the House. 

Length of Pipeline of GAIL 

3740. SHRI N.J. RATHVA: Will the Min-
ister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) whether the Gas Authority of India 
Limited has completed the work of laying 
pipelines in Gujarat; and 

(b) if not, the extent to which this work 
has been completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). Gas Authority of 

1993-94 

23883 

India Limited have taken up the work of 
laying pipelines to the Glass Industries in 
Dabka, Gujarat Torrent Engineering Corpo-
ration and the 18" Dia. pipeline to NTPC, 
Gandhar. Material procurementforthe pipe-
line to Dabka, engineering work for the 
pipeline to GTEC and the laying of the 
pipeline for NTPC, Gandhar is in progress. 

[English] 

Multinational Ventures in Indian Water 

3741. SHRI S.M. LALJAN BASHA: Will 
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state: 

(a) whether attention of the Govern-
ment has been drawn to the news-item 
appearing in the 'Economic Times' dated 
July 30,1994 captioned "Japan based NRI 
plans tuna fishing venture"; 

(b) wheth~ the Government have re-
ceived a joint venture proposal from Japan 
based NRI; 

(c) if so, the details thereof; 

(d) the adverse impact of allowing such 
large oceanic fleets in the Indian waters; 

(e) whether the Government propose to 
lease out the EEZ to MNCs and NRls; , 

(f) whether Government also propose 
to study the implications of the entry of 
multinational vessels in the EEl; and 
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(g) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) and 
(b). Yes, Sir. 

(c) Moon Marine India Pvt. Ltd., Calcutta, 
submitted an application for leasing of 60 
tuna long liners of 30 Mts. overall length 
from Taiwanllndonesia. 

(d) to (g) There is no proposal to study 
the impact of operating large fleets in Indian 
waters at present as the present exploitation 
of marine fishery resources in India is about 
2.6 million tonnes as against the estimated 
potential resources of 3.9 million tonnes. No 
multinational has been permitted to fish in 

~ 

Indian seas although a number of Indian 
companies have been allow9d to take up 
deep sea fishing projects in collaboration 
with foreign companies. 

Post Offices in Tamil Nadu 

. 3742. SHRIP. KUMARASAMY:Wilithe 
Ministerof COMMUNICATIONS be pleased 
to state the number of post offices category-
wise functioning in Tamil Nadu as on June 
30, 1994, district-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): The number of post offices 
category-wise functioning in Tamil Nadu as 
on June 30, 1994, district-wise is given in the 
attached Statement. 
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Production of Crude Oil 

3743. SHRI KABINDRA 
PURKA YASTHA: Will the Minister of PE-
TROLEUM AND NATURAL GASbe pleased 
to state: 

(a) whether the production of crude oil 
has been stagnant during the last 2-3 years; 

(b) if so, the details thereof; 

(c) whether some of the major projects 
relating to oil production are likely to be 
completed soon; 

(d) if so, the details thereof and the 
estimated projected production on their com-
pletion; and 

(e) the measures taken for the comple-
tion of these projects within the stipulated 
time? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). The indigenous pro-
duction of crude oil during the last three 
years 1991-92, 1992-93 and 1993-94 was 
30.35 miUion tonnes, 26.95 million tonnes 
and 27.02 million tonnes, respectively. 

(c) and (d). ONGC's projects for addi-
tional development of L -II and L-III in Bombay 
High field and South Heera Phase-I and 
Phase-II are expected to be commissioned 
by April, 1995. 

The target for crude oil production dur-
ing 1994-95 has been fixed at about 32.30 
million tonnes. The indigenous production of 
crude oil is expected to go upto 38.37 million 

tonnes irl1995-96 and 44.45 million tonnes 
in 1996-97. 

(e) The progress of project implementa-
tion is closely monitored both by ONGC and 
by the Government. 

World Bank Report on SEBs 

3744. SHRI SYED SH~HABUDDIN: Will 
the MiniSter of POWER be pleased to state: 

(a) whether it is a fact that the World 
Bank has reviewed its lines of credit to 
various state Electricity Boards; 

(b )brief particulars of the existing credit 
from the World Bank to various Electricity 
Boards and whether the repayment of the 
credit has been regular; 

(c) if not, the name of the SEB's which 
have defaulted in this regard; and 

(d) brief particulars of the proposals 
submitted to the World Bank by various 
SEB's for new credits with the present status 
thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYYA NAIDU): (a) to (c). The World 
Bank periodically reviews the progress of 
projects being assisted by it. Details of 
World Bank-aided projects in the State sec-
tor are given in the Statement. The loans 
have been sanctioned through the Govern-
ment of India and there is no default in 
repayment of the loans. 

(d) No new projects of SEBs have been 
formally submitted to the World Bank for 
financial assistance. 
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Exchange of Enclaves with 
Bangladesh 

3745. SHRI AMAR ROYPRADHAN: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(<!) whether ratification by Parliament is 
necessary for the exchange of Indian en-
claves in Bangladesh and Bangladesh en-
claves in India; 

(b) if so, the details thereof and the 
reasons for delay in exchange of enclaves 
between the two countries; and 

(c) whether the Government propose to 
come up with the complete programme on 
this and the time by which this exchange of 
enclaves is likely to be materialised? 

THE MINISTER OF STATE OF THE 
MINISTRYOF EXTERNALAFFAIRS (SHRI 
R.L. BHATIA): (a) and (b). Ratificationofthe 
Indo-Bangladesh Land Boundary Agree-
ment (1974), as per the laid down proce-
dures, is essential before effecting the ex-
change of enclaves between the two coun-
tries. Priortothe ratification, the land bound-

r ary demarcation needs to be completed. So 
far, out of the total boundary length of 4080 
kms, 40.60 kms remain undemarcated due 
to practical difficulties. 

(c) While reiterating its commitment to 
full implementation of the 1974 Agreement, 
Government has been engaged in expedit-
ing progress on this issue. It is, however, not 
possible to indicate a timeframe at this 
stage. 

[ Translation] 

Telephone Offices in Siddhartha 
Nagar, U.P. 

3746. SHRI RAM PAL SINGH: Will the 

Ministerof COMMUNICATIONS be pleased 
to state: 

(a) the total number of telegraph offices 
functioning in Uttar Pradesh at present; and 

(b) the locations of telegraph offices in 
district Siddhartha Nagar? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) The total number of tele-
graph offices functioning in Uttar Pradesh is 
6175. 

(b) The information is placed in the 
Statement. 

STATEMENT 

Locations of Telegraph Offices in 
District Siddhartha Nagar 

1. Sidharthnagar 

2. Tetribazar 

3. Bansi 

4. Uskabazar 

5. Itwa 

6. Domeriaganj 

7. Shohratgarh 

8. Achhnehra 

9. Paur Pyas 

10. Daldala 

11. Bangaura 

12. Bayara 
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33. Malimelha Mustkhan 
13. Birdpur No. 12 

34. Pathra 
14. Birdpur - 7 

35. Pohali 
15. Birdpur - 1 

36. Sonha 
16. Birdpur - 11 

37. Sonkhar 
17. Birdpur - 13 

38. Sarehri Buzurg 
18. Biskohar 

39. Telgunia 
19. Chiliha 

Telephone Connections to Gram 
20. Chetra Panchayats in Maharashtra 

21. Chhitani 3747. DR. GUNVANT RAMBHAU 
SARODE: Will the Minister of COMMUNI-

22. Dhongna CATIONS be pleased to state: 

23. Dhebarua (a) the number of Gram Panchayats in 

24. Hallaur 
Maharashtra with and without telephone 
facility at present, district-wise; and 

25. Jogia (b) the time by which the said facility is 
likely to be made available to the remaining 

26. ''liagaon Panchayats? 

27. Kakrahwa THE MINISTER OF STATE OF THE' 
MINISTRY OF COMMUNICATIONS (SHRI 

28. Khandsari SUKH RAM): (a) As on 31-07-1994, the 
number of Gram Panchayats with and with-

29. Kodra Grant outtelephone facility are 14,516 and 10,236 
respectively. The district-wise details are 

30. Kathela given in the attached Statement. 

31. Mithwalbazi;,r (b) All the villages, including Panchayat 
villages, will be provided with the said facility 

32. Mehdulpar by March, 1997 progressively subject to 
availability of resources. 
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Telex Network has been made 
fully electronic. 

Communications Network in Assam 

3748. SHRI PROBIN DEKA: Will the 
Ministerof COMMUNICATIONS be pleased 
to state: 

(a) whether the communication net-
work in Assam is not functioning satisfacto-
rily for the last few years; 

(b) if so, the reasons therefor; 

(e) the steps being taken to improve the 
operational performance of communication 
network in the state; 

(d)"whether there is any proposal to set 
up modern electronic communication· sys-
tem in the State; and 

(e) if so, the details thereof? 

THE M1NISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) No. Sir, it is working satis-
factorily. 

(b) Does not arise. 

(c) To improve the operational perfor-
mance of communication. the following steps 
are being taken by the department on a 
regular basis: 

1. Replacement of worn-out 
Electromechanical exchanges by 
Electronic ones. 

(i) All old, life expired and unser-
viceable strowger (electro-
mechanical) exchanges have 
been replaced except one 
which will be replaced during 
the current year. 

(iii) 

2. 

(i) 

(ii) 

(iii) 

3. 

4. 

The routes on which STD is 
provided on openwlre lines are 
proposed to be replaced by 
reliable medi? in phased milO-
nero 

External plant is being upgrad-
ed by: 

Replacement ofwom-out tele-
phone instruments oy new 
ones. 

Replacement of overhead 
alignment by underground ca-
bles. 

Provision of cable ducts in big 
cities. 

Computerisation of Directory 
enquiry and Fault co"mplaint 
seNices in a phased manner. 

Provision of more Public Tele-
phones. 

(d) and (e). Yes Sir. Already 92.6% of 
the total switching capacity in the Circle is 
electronic. The steps proposed for further 
modernisation are as follows: 

1. 

2. 

3. 

Digital Trunk Automatic Ex-
changes are planned for re-
maining five '5SA Hqrs by 
March 1997. 

Optical FibreCable/Digital Mi-
crowave, Digital UHF are pro-
posed for more reliable tr,ms-
mission media. 

Computerised Trunk ~,~2:luai 
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4. 

Exchanges are being pro-
posed in replacement of exist-
ing Manual Trunk Exchanges. 

Long Distance Telephones/ 
Public Telephones are being 
provided on Single Channel 
VHF/Multi Access Radio Re-
lay equipments. 

Allotment to LPG Agencies7Petrol and 
Diesel Outlets 

3749.SHRIMATIVASUNDHARARAJE: 
Will the Ministerof PETROLEUM AND NAT-
URAL GAS be pleased to state: 

Plan Total 

RO (1988-93) 1519 

LPG (1992-94) 623 

(a) the quota fixed for allotment of LPG 
agencies and petroVdiesel agencieS/outlets 
in each State during the Eighth Five Year 
Plan; and ' 

(b) the number of such outlets and 
agencies proposed for Rajasthan during the 
Eighth Plan and th~ locations thereof, sep-
arately? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATI.SH KUMAR 
SHARMA): (a) and (b). The number of 
dealerships/distributorships included in the 
current marketing plans for the country and 
Rajasthan is given ,below: 

Rajasthan 

115 

25 

Plans for the subsequent years have petrol pumps stated above; and 
not been finalised. 

(d) the details of the violations commit-
Petrol Pumps on Natiomil Highways ted by these petrol pumps and action taken/ 

proposed to be taken against to the owners 
3750. SHRI TARA SINGH: Will the Min- of these petrol pumps? 

ister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) the detaHs of the recommendations! 
guidelines of the Indian Road Congress for 
the installation of petrol pumps on National 
Highways; 

(b) the number of petrol pumps on 
National Highway No. 8 in New Delhi in-
stalled as per these recommendations/ 
guidelines; 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) to (d). Information is being 
collected and will be laid on the Table of the 
House. 

[ Translation] 

LPG Agencies In Madhya Pradesh 

3751. SHRI SATYNARAYAN JATIYA: 
(c) the number of petrol pumps violating Will the Ministf3r of PETROLEUM AND NAT-

the rules of Indian -Road Congress out of the URAL GAS be pleased to state: 
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(a) the locations in Madhya Pradesh for 
which advertisements have been issued 
during the last three years till June, 1994 
inviting applications for allotment of LPG 
agencies; and 

(b) the details of the action taken in each 
case, the present position about the setting 
up of gas agencies in the State? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). OilCompanies start-
ed inviting applications for dealerships! dis-
tributorships only after constitution of Oil 
Selection Board w.e.f. 1.1.1993. 

In addition to the locations pending from 
previous Marketing Plans, 54 LPG distribu-
torship locations have been included in the 
current LPG Marketing Plan 1992-94 for 
Madhya Pradesh, for which Oil Companies 
are inviting applications in a phased man-
ner. Selection of LPG distributors is under-
way through OSB (M.P.). It takes about 1-2 
years for commissioning of distributorships 
from the date of advertisement. 

[English) 

Book Awards to setsT Wards 

3752. SHRI ANAND RATNA MAURYA: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether book awards to ol,ltstanding 
school going children are being granted 
from Telecom, Welfare Board; 

(b) if so, the number of wards benefited 
by the scheme during 1993.and the expen-
diture incurred thereon, circle-wise; 

(c) the number of SC and ST employees 

benefited and the percentage thereof; and 

(d) the quantum of assistance given to 
outstanding SC!ST students? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Yes, Sir. Book awards to 
outstanding school going children are being 
granted from Telecom Staff Welfare Board. 

(b) to (d). The information is being col-
lected from the Circles and will be laid on the 
Table of the House. 

GSI Survey in Orissa 

3753. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of MINES be pleased to 
state: 

(a) whether the Geo:ogical Survey of 
India (GSI) has conducted a geological sur-
vey of Orissa during last three years; and 

(b) if so, the details of the new mineral 
deposits found in the state? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAVt: (a) and (b). Yes, Sir. Dur-
ing the last three years, the Geological 
Survey of India (GSI), carried out survey for 
gold in Mayurbhanj and Keonjhar districts; 
for Platinum Groups of Elements in 
Mayurbhani, Cuttack and Balasore districts; 
for chromite in Cuttack, Balasore and 
Dhenkanal districts. Preliminary survey for 
diamond in the parts of Kalahandi, Bolangir, 
Sambalpur and Sundergarh districts and for 
base-metal in Sambalpur district. During 
survey for manganese in Sundergarh, 
Rayagada and Keonjhardistricts; good pros-
pects have been located in Rayagada dis-
trict. A total reserve of 1935 million tonnes of 
coal has been estimated in Talcher and IB-
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river coal fields. 

Selection/Appointment of Dealers 

3754. SHRI KALKA DAS: Will the Min-
ister of PETROLEUM AND NATURAL GAS 
be pleased to state 

(a) whether oil corporations obtain the 
NOC for commissioning of B site for the 
selection/appointment of dealer and there-
after the dealership agreements are got 
signed: 

(b) whether the oil corporations are 
required to obtain the permission again from 
the Ministry for the commissioning of such 
dealership in respect of SKD!LDO and LPG 
distributorship: 

(c) Whether a list of p~ding cases! 
cQmmitments is obtained by the Ministry 
from the oil marketing corporation at the 
time of forming the common dealer selec-
tion policy and framing the marketing plans; 

(d) the policy regarding the revival of 
such dealerships, the supplies of which are 
suspended due to some charges of mal-
practices; and 

.. 
(e} the number of such dealerships 

l'evived during the last three years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATtSH KUMAR 
SHARMA): (a) Yes, Sir. 

(b) No, Sir. 

(c) No fist of pending cases!commit-
ments with the dealers was called for by the 
Ministry at the time of framing common 
dealership selection policy. Locations hav-
ing potential and economic viability includ-

ingthose perding from previous marketing 
pla~s are included in the future marketing 
plans. 

(d) and (e). Supplies to dealerships 
indulging in malpractices are suspended 
and suitable punitive action, as per Market-
ing Discipline Guidelines is taken, which 
includes termination of dealerships, in cas-
es where serious offences are established. 
In rest of the cases supplies are resumed, 
subject to the dealer removing the deficien-
cies. 

[Translation] 

Post Offices and Telephone Connec-
tions in Bihar 

3755. SHRI BHOGENDRA- JHA: Will· 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Jale blockunderDarbhanga 
District of Bihar has been attached with 
administrative district, Madhubani in regard 
to matters of telegrams etc.; 

(b) whether various branch post offices 
at Bisfi block in administrative district of 
Madhubani have been attached with 
Darbhanga; and 

(c) the time by which post and tele-
phone connections of BisH block and tete-
graph and telephone connections of Jale 
block are likely to be attached with Madhubani 
and Darbhanga district respectively to re-
move all these difficulties? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) No, Sir. Jale block is 
attached to Kantaul in Darbhanga district 
itself. 
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(b) Yes Sir. 

(c) (i) There is no proposalfortransfer 
of the branch post offices in Bisfi 
block to administrative control of 
Madhubani district. 

(ii) Jale is already connected to 
Kantaul in Darbhanga district for 
telegrq_ms. 

(iii) Presently, there is no telephone 
exchange at Bisti. However, Bisti is 
under administra~ive control of 
Madhubani district. Depending on 
growth of demand, a telephone 
exchange is proposed at Bisfi 
during 1995-96. 

Jale is already administratively linked to 
Darbhanga and telephone traffic is flowing 
via Darbhanga. 

[English] 

Rural Electrification 

3756. SHRI R. SURENDRA REDDY: 
Will the Minister of POWER be pleased to 
state: 

(a) whether any Memorandum of Un-
derstanding (MoU) has been signed be-
tween the Rural Electrification Corporation 
(REC), the Ministry of Non-Conventional 
Energy Sources and the US based National 
Rural Electric Cooperative Association dur-
ing the first wcek of August 1994; and 

(b) if so, the details thsreo~? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYYA NAIDU): (a) Yes, Sir. 

(b) The Memorandum of Understand-

Written Answe'_ 

iog (MoU) provides for cooperation between 
Ministry of Non-Conventional Energy Sourc-
es, Rural Electrification Corporation and 
National Rural Electric Cooperative Society 
of USA for setting up sustainable 
Decentralised Power Distribution Systems. 
Areas of cooperation include development 
of closer relationship for extending technical 
know-how, training facilities etc., introdus-
tion of new technologies andmanagemer:t 
systems for reduction of T&D losses, eff:-
cient use of Energy, reduction in environ-
mental degradation, use of cost-effectiv'j 
altemate Energy sources, and securing b,-
lateral or multilateral assistance for 
programme development under the MoL! 

[ Translation] 

Pilferage of Crude Oil from Pipelines in 
Gu;arat 

3757. SHRI CHANDRESH PATEL. Will 
the Minister of PETROLEUM AND NATU-
RAL GAS bp. pleased to state: 

(a) whether the Government are aware 
of pilferage and leakage-of crude oil from the 
Salaya-Mathura pipehne: 

(b) if so, the action taken in this regard: 

(c) whether the Government propose to 
increase the capacity of the pipeline; and 

(d) if so, the existing and the proposed 
capacity of the pipeline? 

THE ivlli',jlS,E::1 OF STATE OF Tf-::: 
MINISTCiY 0" p:=:-:-:=:.::, _;- _:f.' !', ': !<,:-: 

SHARMA): (aj dllJ \~ ,TnGr~ r.avebae;",";,1) 
attempts of pilferage dunng 1994 DIl! ti~Qse 

have been unsuccessful. These instal1ces 
were brought to the notice of ioc;).1 authori-
ties and FIRs have been lodged , 
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(c) and (d). The existing as well as of the pipeline are given below:----
proposed capacity of the different sections 

Section 

1. Salaya-Viramgam 

2. Viramgam-Mathura 

3. Viramgam-Koyali 

[English] 

Visa Problems 

3758. SHRI D. VENKATESWARA 
RAO: 

SHRI M.V.V.S. MURTHY: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether the visa problems come in 
the way of foreign investment; 

(b) whether the Govemment have re-
ceived any representation regarding griev-
ances of foreign investors; 

(c) if so, the details thereof; 

(d) whether the Govemment have any 
proposal to simplify the procedure in this 
regard; and 

(e) if so, the steps being taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) and (b). The Govemment 
have not received any representation that 
visa problems come in the way of foreign 
investment, nor have the Government re-

Existing Proposed 
Capacity Capacity 
(MMTPA) (MMTPA) 

12.0 20.0 

7.5 13.5 

5.0 6.5 

ceived any representation regarding griev-
ances of foreign investors on this account. 

(c) to (e). Does not arise. 

International Commission of Jurists 

3759. SHRI SRIBALLAV 
PANIGRAHI: 

MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: 

SHRI CHETAN P.S. 
CHAUHAN: 

DR. RAMESH CHAND 
TOMAR: 

SHRIMATI KRISHNENDRA 
KAUR (DEEPA): 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether the Govemment have re-
ceived/obtained any report on Kashmirfrom 
the Intemational Commission of Jurists; and 

(b) if so, the findings of the Commission 
and the reaction of the Government there-
to? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
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SALMAN KHURSHEED): (a) and (b). Yes, 
Sir. 

The Government have received a draft 
report from the International Commission of 
Jurists on their visit to J&K. The Govem-
ment have given their preliminary comments 
on the draft report. 

Anti-India Lobby in US 

3760. SHRI RAJENDRA 
AGNIHOTRI: 

DR. RAMESH CHAND 
TOMAR: 

SHRI AMAR PAL SINGH: 
SHRI SHRAVAN KUMAR 

PATEL: 

order by the Rules Committee on May 25, 
1994. 

(c) Indian Mission/Posts in the US are 
engaged in directed efforts to inform and 
educate American Congressmen, leaders 
and public opinion on issues of interest and 
concern to India. This is an on-going exer-
cise to counter the motivated anti-India pro-
paganda by pro-Pakistan elements in the 
US. Government's efforts are also supple-
mented by the law firm MIs. Raffaelli Spees, 
Springer and Smith and the public relations 
firm of Daniel J. Edelman. 

Visit of US Cabinet Members 

3761. SHRI P.C. CHACKO: 
SHRI SULTAN SALAH UDDIN 

Will the Minister of EXTERNAL AF- OWAISI: 
FAIRS be pleased to state: SHRI M.V.v.S. MURTHY: 

SHRI BOLLA BULLI 
(a) whether attention of the Govern-' RAMAIAH: 

ment has been drawn to the news-item 
appearing in the 'Navbharat Times' dated Will the Minister of EXTERNAL AF-
June25, 1994 regarding reactivation of anti- FAIRS be pleased to state: 
India lobby in US; 

(b) if so, the details thereof and reaction 
of the Government thereto; and 

(c) the steps being taken by the Govern-
ment to counter the briefing of Senators, 
Congressmen and others in position by Pak 
lobbyists and to counter the anti-India pro-
paganda in the US by Pakistan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
SALMAN KHURSHEED): (a) Yes, Sir, 

(b) Congressman Dan Burton's A~nd
ment to the Appropriation Bill which sought 
10 cut IMET funding to India on grounds of 
human rights violations was ruled out of 

(a) whether some members of the US 
President's cabinet visited India during 1994; 

(b) if so, the details thereof and the 
purpose of these visits; 

(c) the outcome of each visit; 

(d) whether any agreements were 
signed during these visits; and 

(e) if so, the salient features thereof, 
visit-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
SALMAN KHURSHEED): (a) US Energy 
Secretary Hazel O'Leary visited India frorn 
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(b) and (e). The US Energy Secretary 
was Gccompanied by a large .delegation 
comprising offi<;ials as well. as fepre~enta
tives of US businesses in the energy sector. 
She held discussions in the MiniStries of 
Power, Coal, Non-Conventional Energy 
Sources, Petroleum and Natural Gas al}d 
Environmentand Forests. Her programme 
:,IS0 iocluded a call on Prime Minisler and 
Finance Minister, interaction with represen- . 
tatives of the Indian private sector and meet-
ing with Secretary, Department of Atomic 
::nergj, Bombay. 

The US Energy Secretary's visit to India 
came in the wake of Prime Minister's visit to 
the US during which President Clinton and 
PM had agrew to expan.d the pace and 
scope of high-level exchanges on the full 
range of political, economic, commercial, 
scientific, technological and social 
issues. 

(d) and (e). Four joint statements of 
intent were signed during the course of the 
visit: intent to cooperate in energy efficiency 
(between Ministryof Power, GOI and the US 
Government), intent to c~rate in fossil 
energy (between Ministry of Coal, GOI and 
the US Government), intent to cooperate in . 
renewable energy sources (between Minis-
try ot Non-Conventional Energy Sources, 
GOI and USDA), and intent to cooperate in 
environment enhanCing energy technolo-
gies (between Ministry of Environment and 
Forests, GOI and US Department of Ener-
gy). In addition, a Memorandum of Under-
standing was signed for bilateral energy 
consultations, including the establishment 
ota Sub-Ministerial Working Group on En-
ergy Cooperation. 

US Consulate-General's Comments on 
West Bengal 

3762. SHRI TARIT .BARAN TOPDAR: 
Will the Ministerof EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the Government are aware 
of the recent comments made by the Con-
sulate-General of the US at Calcutta regard-
ing economic and industrial po~cy of the 
Government of West Bengal; 

(b) if so, the details thereof; 

(c) whether it is within the purview of a 
foreign diplomat to make such comments on 
the internal affairs of the host country; 

(d) if so, the details thereof; 

(e) whether the Government have tak-
en any steps in the matter; 

(f) if so, the deJails thereof; and 

(g) if not the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF EXTERNALAFFAIRS (SHRI 
SALMAN KHURSHEED): (a) and (b). Gov-
ernment are aware of press reports regard-
ing comments made by the US Consul-
General at Calcutta duringan address to the 
Bengal National Chamber of Commerce 
and Industry on June 3, 1994. The US CG 
was reported as having said that West 
Bengal "is just not taking an aggressive role 
in promoting itself to compete with the rest 
of India". The US Consul-General reported-
ly advised the assembled representatives 
from the business community to adopt a 
more active role .. 

Government have noted the clarifica-
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tion Issued by the US Consul-General in 
C81cutta on June 6, 1994 stating that he 
·categorically did not criticize the Govem-
ment of West 8eflgal or any of its officials." 

(c) No, Sir. 

(d) Does not arise. 

(e) Does not arise. 

(f) Does not arise. 

(g) Does not arise. 

[Translation] 

Pilferage of Iron from asp 

3763. SHRI UPENORA NATH 
VERMA: 

SHRt V. SREENIVASA 
PRASAD: 

SHRt TARA SINGH: 
SHRI RAMESHWAR 

PATIOAR: 
SHRI SHIBU SOREN: 

WiH the Minister of STEEL be pleased to 
state: 

(a) the quantity and value of iron stolen 
from the Bokaro Steel Plant during 1991-92, 
1 ~2-93 and 1993-94, year-wise; 

(b) whether corruption •. clu.rges have 
also been levelled against ce.,.m officers of 
the plant; and 

(c) if so, the action takSn against the 
officials found guilty? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEl (SHRI SONTOSH 
MOHAN DEV): (a) The information is being 
·ccIIacted and will be laid on the Table of the 
House. 

(b) No, Sir. 

(c) Does not arise. 

Pek'. Foiling the y .. it of Ambassadors 

3764. DR. A.K. PATEL: Willthe Minister 
of EXTERNAl AFFAIRS be pIeasecI to state: 

(a) whether attention of the Govern-
ment has been drawn to the news-item 
appearing in 'Hindustan' dated April 28, 
1994 regarding Pakistan's attempt to foil the 
visit of various am~dors to Kashmir; 
and 

(b) if so, the details thereof and the 
reaction of the Govemment thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF EXTERNAl AFFAIRS (SHRI 
R.L. BHATIA): (a) Yes, Sir. 

(b) In pursuance of an offer made by the 
Govemment to several Heads of Missions 
accredited to India to facilitate a visit to J&K, 
a group of Ambassadors from Islamic and 
other countries visited J&K from 27-28 April, 
1994. Govemment arranged the logistics. A 
programme of briefings and visits was ar-
ranged in consultation with the State author-
ities. 

Govemment are aware of the futile 
attempts by certain militant elements to 
disrupt this visit and thereby deny the Am-
bassadors of the benefit of meeting a wide 
cross-section of peopI$ in the State: 

[English) 

ICCR 

3765. SHRI SUDARSAN 
RAYCHAUDHURI: 

DR. SUDHIA RAY: 
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Will the Minister of EXTERNAL AF-..... 
FAIRS be pleased to state: 

(a) whether it is alleged that the func-
tioning of Indian GounciJ for Cultural Rela-
tions IS not upto the mark in comparison to 
the recent past; and 

(b) if SO, the reasons for such deteriora-
tion In functional standards and the steps 
being taken/proposed to be taken by the 
Government to Improve the functioning of 
ICCR? 

THE MINISTER OF STATE OF THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L BHATIA): (a) Indian CouncilforCultural 
Relations (ICCR) IS rendering commend-
able work through its activities complement-
ing India's foreign policy by building cultural 
relations. 

As per Constitution of ICCR, the three 
statutory authorities are: 

(i) General Assembly 

(ii) Governing Body 

(ii.) Finance Committee 

The three statutory authorities at regu-
lar intervals review the functioning of the 
ICCR. The statutory authorities of the Coun-
cil are facilitated with advice from the _Advi-
sory Committees constituted to examine 
and review all aspects of ICCR's activities. 
The Advisory Committees, constituted to 
assist the three statutory authorities of ICCR, 
are as follows: 

(i) Committee on Budget and 
Plan of Action 

(ii) Committee to Review ICCR 
Constitution 

(iii) EmpanetmentAdvisory Com-
mittee 

All activities of ICCR are implemented 
within the limits of the grant allocated by the 
Ministry of External Affairs. Plan of Action 
for each financial year is drawn in advance 
and the same is placed for the consideratiOn 
of the statutory authorities. The Finance 
Committee scrutinises the proposals and 
places i~before the Governing Body for their 
consideration and subsequently placed for 
approval of the General Assembly. Only 
activities contained in the approved Plan of 
Action are implemented. provisions are, 
however, made to meet ad hoc requests 
from our Missions abroad and considered 
for' implementation in consultation with the 
Ministry of External Affairs as all activities 
must complemen.t India's Foreign Policy. 

ICCR's activities have contributed' sig-
nificantly in promoting international cultural 
relations while complementing India's For-
eign Policy. In view of this, regular review of 
the activities of the ICCR is essential and is 
conducted by the statutory authorities as 
indicated above. 

(b) Does not arise. 

3766. SHRI SRIKANTAJENA: 
SHRlMATt GIRIJA OEVI: 

WiD the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state: . 

(a) whether joint venture deep sea fish-
ing vessels have been tying idle at the 
Mormugao harbour since September, 1993; 

(b) if so, the reasons therefor; and 

(c) the steps proposed to be taken by 
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the Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTfW OF FOOD PROCESSING IN-
DUSTRiES (SHRI T ARUN GOGOI): (a) and 
(b). Five deep sea fishing vessels of MIs. 
Sarb Consulate Marine Products Ltd., New 
Delhi, have been lying idle at Mormugao 
harbour due to disputes between the Indian 
company and-the supplier/owner of the for-
eign fishing vessels. 

(c} SinGe the matter is sub-judice, no 
action is proposed to be taken. 

Mixing of lead into .petrol 

3767. SHRI SHANKERSINH 
VAGHELA: WHI the Minister of PETRO-
LEUM AND-NATURAL GAS be pleased to 
state: 

(a) the present lead content in petrol in 
"-the country and how does it comp!lre with 

~~ developed countries; 
- " .., 

(b) whether the developed countries 
have stopped mixing lead into petrol; and 

(crlf so, the sfeps taken by the GoVern-
ment to stop mixing of lead in petrol in our 
country also? . . 

THE MINISTER OF STATE OF THE 
MINISTRY QF PE::rROLEUM AND NATU-
RAL GAS CCAtJT. SATISH KUMAR 
SHARMA): (a) and (b). rile present lead 
content in petrol is maximum Q.15gmJ1itre in 
the four metros and in the range of 0.1 gm/ 
1 to 0.56 gmllitJ'ft (max) at other places. As 
perthe information available. several devel-
oped countries .are mariceting petrQl with a 
maXimum lead ~tent.oi 0.15 gmllitre as 
well as unleaded petrol. 

(c) G~haveformulated a plan 

of lead phasing in petrol for metropolitan 
cities. According to the plan, by December 
1994, petrol supply to metros (Bombay. 
Delhi, Calcutta and Madras) shOUld have a 
maximum lead level of 0.15 gmllitre. The 
supply of low lead (0.15 gmll max) M.S. to all 
four metropolitan cities has already com-
menced. 

By December. 1977. Delhi and Bombay 
would be supplied with zero lead MS, where-
as the rest of the country would have MS 
supplies of lead content not exceeding 0.15 
gmllitre. However, it has been decided to 
introduce from April 1995, in a few selected 
retail outlets, supply of zero lead petrol in 
four metropolitan cities in order to cater to 
the requirement of the new vehicles which 
would be fitted with catalytic convertors. 

Business Delegation to UAE 

3768. SHRI JAGAT VIR SINGH 
ORONA: Will the Minister of EXTERNAL 
AFFAIRS be p!e~ed to state: 

(a) whether any business delegation 
sponsored by FICCI consisting of bankers 
and experts in the capital maricet paid a ViSit 

in May 1994 to lhe United Arab Emirates to 
explore business opportunities there; 

(b) if so, whether the delegation has 
given any report to the Government about 
their visit; and 

(c) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNALAFFAIRS(SHRI 
R.L BHATIA) (a) Yes, Sir. AFICCI business 
delegation visited thQ UAE from 25-28 May 
1994, to explore business opportUnities 
there. This was in pursuance of a decision 
taken during the VII Session of the Indo-
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UAE Joint Commission held in New Delhi ..... > 

from January 4-6, 1994. 

(b! and (c). We have been informed that 
the rep:1 is under preparation and will be 
submit; ;>~ :ihortly. Further action wilt be 
taken i,.; ;lie light of the report. 

[ Translation] 

Outstanding against P.C.O's Operators 
in Gujarat 

3769. SHRI RATILAL VARMA: Will the 
Ministerof COMMUNICATIONS be pleased 

(b) whether any amount is outstanding 
against the operators of such PCO's for the 
year 1993-94 and 1994-95; 

(c) if so, the details thereof; and 

(d) the action taken or proposed to be 
taken to recover the outstanding amount? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHAI 
SUKH RAM): (a) There are 1209 and 261 
ISD/STD PCOs in Ahmedabad and 
Bhavnagar districts of Guja~t respectively. 

to state: (b) and (c). There is no outstanding 
amount in the case of Bhavnagar district. . 

(a) the number of ISD/STD PCO's in The details of outstanding amount against 
Ahmedabad and Bhavnagar districts of STDIPCO Operators in Ahmedabad district 
Gujarat: are as under: 

Year No. of Defaulters Amount 

1993-S ~ 43 

1994-95 12 

(d) PCO's have been disconnected. 
Recovery is being pursued through tele-
phone revenue inspectors and through le-
gal Action. 

[English] 

Missing of Keralites in Foreign 
Countries 

3770. SHRI K. MURAlEE DHARAN: 
Will the Ministerof EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether visa misappropriation cas-
es are often reported in newspapers; 

(b) if so, the effective steps being taken 

Rs. 10.71 Lakh 

Rs. 6.20 lakh 

by the Government in the matter; 

(c) whether the Government have re-
ceived many reports regarding cases of 
missing of Keralites in foreign countries; and 

(d) if so, the details thereof and the 
steps taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNALAFFAIRS (SHRI 
R.L. BHATIA): (a) and (b). Government 
receives, from time to time, information of 
instances in which valid visas issued to 
legitimate travellers are misused by unscru-
pulous elements through photo substitution 
in passports, change of name and personal 
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particulars to en8ble unauthorisEKi persons 
to travel on these documents. When such 
instances are brought to Government's no-
tice the matter is investigated by concerned 
I!luthorities and, thereafter, appropriate ac-
tion is taken in terms of the law. 

(c) and (d). Persons from the State of 
Kerala regularly seek employment in Gulf 
countries. Government receives, from-time 
to time, information of Indian nationals leav-
ing the employment of their sponsors for a 
variety of reasons like ill treatment, long 
hours of work, salary below expectations 
and non-observance of contract provisions. 
Often, this leads to difficulties in regularisil"lg 
their continued stayand/or seeking alterna-
tive employment. In many cases, such Indi-
an nationals prefer, for economic reasons, 
to stay on in the country rather than return-
ing to India. Instances are also known where 
they do not communicate with their families 
and as a result the families consider them as 
missing. In all cases where intervention of 
the Ministry is requested, concerned Indian 
Mission liaises witp the sponsors and local 
authorities to ameliorate grievances. 

8abyFood 

3771. SHRI UDAYSINGRAO 
GAIKWAD: Will the Minister of FOOD PRO-
CESSING INDUSTRIES be pleased to state: 

(a) whether the Government have set 
up Milk Plants for producing baby food in the 
country during the last five years; 

(b) if so, their locations and production 
'capacity of each plant; and 

(c) the number of persons employed in 
these plants? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-

DUSTRIES (SHRI TARUN GOGOI): (a) 
Central Government does n01 set up the 
food processing industries directly. 

(b) and (c). Does not arise. 

[ Translation] 

Satellite Earth Centres 

3772. SHRI SATYA OEO S!NGH: 
DR. RA~"lK"""3HNA 

KUSMAR!.!', 

WilltheMinislerofCO~:~' 

be pleased 10 state: 
"TIONS 

(a) whelherthe Governmentpropose to 
set up some more Satellite Earth Centres in 
the country; 

(b) if so, the details and locations there-
of, Slate-wise; 

(c) the time by which these are likely to 
be set up; and 

(d) the amount estimated to be spent 
thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRt 
SUKH RAM): (a) Yes Sir. 

(b) A number of Satellite Earth Centres 
have been planned using Multichannel Per 
Carrier(MCPC) Very Small Aperture Termi-
nal (VSA T) and digital technology and their 
Statewise locations are given in attached 
Statement. 

(c) These are likely to be set up during 
8th Five Year Plan Period. 

(d) The amount to be spent thereon is 
estimatEKi at Rs. 153 crores. 
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Sheopur Kalan, Mandu, Pach 
Marhi, Konta, Sukma, Samari 
(Kusmi), Atirajpur, Rajgarh, 
Kannod, Niwari, Dindori, Shahpura. 

STATEMENT 

List of Likely Location of Satellite Earth 
Centres State wise 

(1 ) 

(2) 

(3) 

(4) 

(5) 

(6) 

(7) 

(8) 

ANDHRA PRADESH 
Paderu, Araku, Chintapalli, Sileru. 

ARUNACHAL PRADESH 
Ko.lariang, Tuting, Hayuliang, 
Mechuka, Sagalee, 8asar, 
Mariyang, Chayengtezu, 
Yingkiang, Yazali, Palin (LLimba), 
Kalaktang, Pakke Kesang, Jang, 
8ameng, Huri, Liromobo., Gensi, 
Anelih, Hunli Kro.nli, 8o.leng, Tali, 
Nyapin, Gelling, Sinja, Jengging. 

A&N ISLANDS 
Teressa, Trinket, Little Nico.bar, 
Ko.ndul. 

HIMACHAL PRADESH 
Chopal, Shimla, Seoni, Dodrakwar, 
Karsog, Bharmour, Killar, Nichar, 
Puh, Yangthang, Moorang, Sangla, 
Kaza, Udaipur, Ani, Jubbal, Rohru, 
Sarkaghat. 

JAMMU & KASHMIR 
Kishtwar, Uri, Tangdar, Guraz, 
Naume, Baderwah, Padam, Sona 
Marg, Kheisi, 'Mohora, Gandoh, 
Jammu, Thatri, Drass, Kotranka 
(8udal), Band. 

KARNATAKA M.M. Hills, Tumri, 
Hurinahadagal, Kushtaji, Jagalur, 
Kalasa. 

MANIPUR Tamei, Tousem. 

MADHYA PRADESH 
Bijapur, Deobhog, Bhabre, 
Bhanpura, Baihar, Beohari, 
Da~ewada, Raman~ga~, 

(9) 

(10) 

(11 ) 

(12) 

(13) 

(14) 

(15) 

(16) 

(17) 

MAHARASHTRA DhedgaQn, 
Moolgi, Peint, Surgana. 

MEGHALA YA Balat, Pynursla. 

MIZORAM Bungmun, Phaileng. 

NAGALAND Tobu, Samatore. 

ORISSA Baliguda, Baramba, 
Narsingpur, Daityari, Tensa, Koira, 
Rajnagar, Chandbali, Balasore, 
Bonai, Daringibadi, Paradip. 

SIKKIM Chungthang, Ravangla, 
Soreng, Sombarie, Melli, Naya 
Bazar, Rhenok, Rongli, Dentam, 
Samdong, Ranapo, Singtom, 
Mangan. 

TAMIL NADU 
Bitherkad, Cherumulli, Pandalur, 
Cherampadi, Devarshola, Erumad, 
Pannaikadu, K.C. Patti, 
Perumpara, Perumalmalai, 
Thalawadi, Hasanur. 

UTTAR PRADESH 
Puraula, Raj Garhi, Danda, 
Bhatwari, Gango.tri, Yamnotri, 
Ukhimakth, Gupta Kashi, 
Badrinath, Kedamath, Dehradun. 

WEST 
Hingalganj, 
Patharpratima. 

BENGAL 
Basanti, 

[English) 

Durgapur Thermal Power Plant 

3773. PROF. SAVITHRI 
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~KsHMA_NAN: Will the Minister of POW-
~ER.be pleas9a-to-state: 

(a) whether the Government have re-
ceived -any representation from Damodar 
Valley Corporation for financial assistance _ 
for the renovation and modernisation of 
Units I and-II ofthe DurgapurThermal Power 
Plant; 

(b) if so, the Government's reaction 
thereon; 

(c) whether any proposal in this regard 
is still pending with Power Finance Corpora-
tioo Limited; and >;..-

(d) the time by which it is likely to be 
approved and the details thereof? 

THE MINISTER OF STATE IN THE 
..... MiNISTRY OF-POWER (SHRI P.V. 
. RANGAYYA NAIDU): (a) to (d). The 

Damodar Valley Corporation (DVC) has fu r-
nished a Feasibility Report for the rehabilita-
tion of Units 1 & 2 of its Durgapur Thermal 

- Plant to the Central Electricity Authority 
(CEA) for techno-economic clearance and 
to the Power Finance Corporation (PFC) for 
part financial assistance. The scheme can 
be considered by PFC for financial assis-
tance only after CEA accords techno-eco-
nomic clearance and DVC fulfils PFC'sloan 
eligibility criteria. 

[ Translation] 

Passport Services 

3774. SHRI RAM KRIPAL YADAV: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the Government have re-
ceived complaints regarding non-issuarice 
of passports and unsatisfactory passport 
services; 

(b) if so, the details thereot during the 
last one year; and 

(c) the efforts being made by the Gov-
ernment to improve the passport servic" 
rendered by the passport offices? 

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) Yes, Sir. From time to 
time complaints of this nature are received 
by Government. 

(b) Statement may be seen at the at-
tached Statement. In many cases, issue of 
passports is delayed for want of complete 
documentation andlor verification. 

(c) Government have taken a number 
of steps to improve the functioning of pass· 
port offices, including designating a griev-
ance officer who deals with various kinds of 
functioning of all the passport offices on a 
weekly basis. It gives instructions for 1i1'-

proving their functioning and update the 
arrangements for providing better services 
to the general public. 
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Passport Racket in Hyderabad 

3ns. SHRI J. CHOKKA RAO: Will the 
MinisterofEXTERNALAFFAlRSbepleased 
to state: 

(a) whether the Regional Passport Of-
ficer, Hyderabad has unearthed any racket 
in issuing passports during June, 1994; 

(b) if so, the details thereof; and 

(c) the action taken against the officers 
who had given false certificates for obtaining 
such passports? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNALAFFAIRS (SHRI 
R.L. BHATIA): (a) to (c). Yes, Sir. Such a 
racket was unearthed in May, 1994. Sixty-
one cases have been detected where pass-
ports have been prepared on bogus applica-
tions. CBI is investigating these cases pres-
ently. No information has come to Govern-
ment's attention suggesting that any pass-
ports were issued on the basis of certificates 
issued by any officer. The services of the 
three employees suspected to be involved 
have been terminated. 

Capacity of Refineries 

3776. DR. KRUPASINDHU BHOI: 
SHRI P. KUMARASAMY: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the existing refining capac-
ity of various r~fineries is much below its 
requirements; 

(b) If so, the details thereof; 

(c) whether the installed capacity of all 
the refineries is being fully utilised at present; 

(d) if not, the reasons therefor; and 

, (e) the measures taken or proposed to 
be taken by the Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). As against the pro-
jected demand of Petroleum products of 
about 64.1 MMT during the current year tt"!e 

. refining capacity in the country is 53.4 
MMTPA. 

(c) and (d). The instaUed capacity of all 
refineries excepting Barauni Refinery is being 
fully utilised. The lower utilisation at Barauni 
Refinery is due to the lower availability of 
crude oil from Assam oil fields. 

(e) IOC has submitted to the Govern-
ment a Detailed Feasibility Report for laying 
a crude pipeline from Haldia to Barauni to 
augment the crude supplies to Baraun; Re-
finery. 

Regularisation of Employees of 
Rourkela Steel Plant 

3777. KUMAR I FRIDA TOPNO: Will the 
Minister of STEEL be pleased to state: 

(a) whether the Government are aware 
of the decision of the Supreme Court re-
garding regularisation of the services of 
contract workers of Rourkela Steel Plant; 
and 

(b) if so, the steps the Government 
propose to take to implement the ruling of 
the Supreme Court? 

THE MINISTER OF STATE OF THE 
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MINISTRY, OF STEEl (SHRI SONTOSH 
MOHAN DEV): (a) Yes, Sir. 

(b) Steel Authority of India Umited (SAIL) 
has filed two separate applications, (1 )--fer 
review of the Suprer:ne Court judgement and 
(2) for modification of the judgement with 
regard to the time frame for implementation 
of the order and other related matters. Fur-
ther action will be taken by SAIL based on 
the decision of the Supreme Court on these 
applications. 

State Road Transport Undertakings 

3778. PROF. ASHOK ANANDRAO 
DESHMUKH: Will the Ministerof SURFACE 
TRANSPORT be pleased to state: 

Item 

(a) the performance of State Road 
Transport Undertakings during each of the 
last three years; 

(b) whether these Undertakings have 
been suffering losses continuously dlJ1'ing 
the above period; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
. MINISTRY OF SURFACE TRANSPORT 

($HRI JAGDISH TYTLER): (a) Based on a 
study on the performance of State Road 
Transport Undertakings by Planning Com-
miSsion, the financial performance of State 
Road Transport Undertakings during each 
of the last three years is as under: 

(Rs. Crores) 

Year 

1991-92 1992-93 1993'·94 
Actuals Actuals Rev. Est. 

1. Gross Receipts 5844 6639 7661 

2. Total Expenditure 6185 6998 7946 

3. Net ProfitlLoss - 341 - 359 - 285 

(b) Yes Sir. Governments. 

(c) (i) Operations on uneconomic [ Translation] 
obligatory routes; 

Post Offices 
(ii) Concessions to students, 

physically handicapped; 3779. SHRI SANTOSH KUMAR 
GANGWAR: 

(iii) Uneconomic fares; SHRI LALL BABU RAI: 
SHRI GIRDHARI LAL 

(iv) Heavy incidence of taxes BHARGAVA: 
imposed by the State SHRI KODIKKUNNIL 
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SURESH: 
SHRI SHIVRAJ SINGH 

CHAUHAN: 

Will the Minister of COMMUNICATIONS 
be pleased to _state: 

(a) the number of post offices function-
ing in rented buildings, postal circle-wise; 

(b) whether the Government prOpose to 
shift these post offices in departmental build-
ings; 

(c) if so, the places where departmental 
buildings have been constructed during the 
last three years and proposed to be con-
structed during 1994-95, postal circle-wise; 
and 

(d) the amount allocated for the said 
purpose during each of the last three years 
and the current year, postal circle-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) and (b). The information is 
being collected and will be laid on the Table 
of the House. 

(b) Departmental buildings shall be con-
structed for these Post Offices according to 
the availability of funds, land and other 
resources. 

(d) The information is placed at the 
attached Statement. 
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T.A.C's in Maharashtra ~".. passed any judgements against the tele-
phone services in Delhi and Bombay; 

3780. SHRt VILASRAO NAGNATHRAO 
GUNDEWAR: Will the Ministerof COMMU-
NICATIONS be pleased to state: 

(a) the regions in Maharashtra in which 
telephone advisory committees have been 
constituted; 

(b) the regions in which these commit-
tees are yet to tie constituted; 

(c) whether local representatives are 
also consulted at the time of constitution of 
these committees; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
"MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) TelecomfTelephone Advi-
sory Committees have been constituted for 
Maharashtra State and Telephone Districts· 
viz. Goa, Nagpur, Bombay; Kolhapur, Nasik, 
Kalyan, Sholapur and Ahmednagar. 

(b) Telephone Advisory Committees are 
yet to be constituted for Jalgaon and Pune. 

(c) and (d). Representations from, var-
ious local bodies and public men are re-
ceived by the office of Minister of State for 
Communications. These alongwith the rec-
ommendations rec~ived from the Chief 
General Manager of concerned qircle are. 
taKen into consideration while. forming the· 
TelecomfTelephone Advisory COmmittees. 

Consumei' Courts 

3781. SHRI lALl BABU RAI: Will the 
Minister'ofCOMMUNICATIONS be pleased 
to state: 

(b) if so, the details thereof; and 

(c) the reaction of the Govemmentthere-
to? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUkH RAM): (a) arid (b). No,· Sir. The 
consumer courts have not passed any judga~ 
mentagainstthe telephone services in Deihl 
and Bombay. The consume·r: co~ (:fq-: 
rums), however, have given verdictins9me 
.individual cases retat.ing t9 excess metering 
and faulty telephon~s. 

(c) D~s I\ot arise, in view of reply to (a) 
and (b) above. 

New Telephone Exchanges in West 
Bengal 

3782. SHRI BIR SINGH MAHATO: wm 
the Minister of COMMUNICATIONS be 
pleased to state: 

. (a) whether the Govemmentpropose to 
set up new telephone exchanges in West . 
Bengal; 

(b) if so, tile d9tails thereof with locatioo 
and capacity of each exi::hang~; and 

(c) the time by which t~e are likelY to 
be started? 

THE MINISTER OF STATE OF THE 
MINISTRYOF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Yes, Sir. 

(b) As given in the attached Statemenr. 

(c) These exchanges are Ill<eIy to be 
(a) whether the consumer courts have commissioned during 1994-95. 
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LPG Facility In Villages 

3783. SHRI GAY A PRASAD KORI: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whetherthe Government propose to 
, provide LPG facility to the villages linked 

with cities; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) to (c). Due to restricted avail-
ability of the product, there is no proposal at 
present to provide LPG facility to the villages 
including those linked with cities in general. 

[English) 

Barauni Oil Refinery 

3784. SHRI SURYA NARAYAN 

(d) if so, the steps the Government 
propose to take to ensure sufficient supply 
of crude oil to Barauni Refinery and to 
achieve full utilisation of its installed capac-
ity? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). Installed capacity of 
Barauni Refinery is 3.3 MMTPA. However, 
in view of inadequate supplies of crude oil 
from Assam, during 1991-92, 1992-93 and 
1993-94, actual crude process has been 
2.262,2.287 and 2.222 Million Tonnes re-
spectively. Since the entire crude produced 
in North-East has been processed, the ques-
tion of loss on this account does not arise. 

(c) No, Sir. 

(d) IOC has submitted a Detailed Fea-
sibility Report to lay a crude oil pipeline from 
Haldia to Barauni to the Government recent-
ly which is being processed for obtaining 
necessary investment approval. 

SINGH: Credit given by SAIL 
SHRI RAM PRASAD SINGH: 
SHRI SULTAN SALAH UDDIN 3785. SHRI DILEEPBHAI SANGHANI: 

OWAISI: Will the Minister of STEEL be pleased to 
state: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the capacity of Barauni Oil 
Refinery has been underUtilised for the last 
three years; 

(b) if so, the factors responsible therefor 
and the estimated loss suffered as a result 
thereof? 

(c) whether the expansion plan of the 
Bonga~on ~finery will further affect on the 
productiOn of petroleum products of Barauni 
refinery; and 

(a) the total credit given by the Steel 
Authority of India Umited to im;l~5Jrialists 
during 1992-93 and 1993-94, year-wise; 

(b) the name of such firms; 

(c) the tot~ amount of this credit recov-
ered by the SAIL, so far; 

(d) the name ofthe defaulting firms; and 

(e) the action being taken1proposed to 
be taken by the Govemment against such 
firms? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) The total credit given by 
Steel Authority of India Umited (SAIL) dur-
ing 1992-93 and 1993-94 respectively is as 
Under: 

Year Amount (Rs. in Crores) 

1992-93 792.65 

1993-94 2434.92 

(b) It is not in the commercial interest of 
SAIL to reveal the names of the companies 
to whom credit was extended. 

(c) The total recovery of credit is as 
under: 

Year Amount (Rs. in Crores) 

1992-93 792.65 

1993-94 2397.69 

(d) and (e). There is no outstanding due 
for 1992-93. For 1993-94, effective follow-
up action is taken to recoverthe amount due 
from the customers, a majority of which are 
Government Departments and Public Un-
dertakings. 

[ Trans/ation) 

Development and Maintenance of 
National Highways in Urban Areas 

3786. DR. LAXMINARAYAN 
PANDEYA: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the work of development 
and maintenance of National Highways in 
urban areas is undertaken by the Union 
Government; 

. ,,;I<' (b) if so, the details thereof and if not, 
the reason therefor; 

(c) whether a proposal to reduce the 
width of road of National Highways in urban 
areas from 30 meters to 25 meters is under 
consideration of the Government; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). The 
portions of the National Highways passing 
through towns having a population of 20,000 
or more are not treated as National High-
ways and are generally the responsibility of 
the local Administration. However, the Cen-
tral Government provides a suitable contri-
bution on per Kilometre basis for mainte-
nance of such portions. In case of eligible 
urban links, expenditure on development 
works on such portions is also met from 
National Highways funds. 

(c) No, Sir. 

(d) Does not arise. 

[Eng/ish] 

Developments in Rwanda 

3787. SHRI SUDHIR SAWANT: 
SHRI CHITTA BASU: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether the Government are aware 
of the extreme distress being faced by the 
people of Rwanda; 

(b) if so, the details thereof; 

(c) whether the Government, have re-
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aded on ,the developments in that country; 

(d) if so, the details thereof; 

(e) whether the Secretary General of 
the U.N. approached the Government in 
connection with providing Indian troops for 
Peace Keeping Operations in that country; 
and 

(f) if so, the response of the Govem-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
SALMAN KHURSHEED): (a) Yes, Sir. 

(b) It is estimated that about half a 
million civilians died in the recent turmoil in 
Rwanda. Over 2 million Rwandans are esti-
mated to be displaced without food and 
shelter in Rwanda and approximately 3 mil-
lion have fled to neighbouring countries. 

(c) Yes, Sir. 

(d) Government have issued a state-
ment expressing great distress at the killing 
of the President of Rwanda. Relief supplies 
worth Rs. 45 lakhs have been pledged by 
the Government of India for Rwanda refu-
gees. 

(e) and (f). The UN's request for contri-
bution of troops to the UN Assistance Mis-
sion in Rwanda (UNAMIR) is under the 
active consideration of Govemment. 

[ Translation] 

Construction of Bridge on National 
Highway 6 

3788. SHRt PANDURANG PUNDLIK 
FUNDKAR: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether approval has been accord-
ed for constructing Rishwora bridge at Na-
tional Highway 6 passing through Akola 
district in Maharashtra during the Eighth 
Plan; 

(b) if so, the expenditure likely to be 
incurred thereon; and 

(c) the time by which construction work 
of the bridge is likely to be started? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes Sir. 
Presumably Hon'ble Member is referring to 
reconstruction of a bridge across Ridhora 
Nalla. 

(b) About Rs. 95 Lakh. 

(e) October, 1994. 

[English] 

Reconnection of Telephone Lines in 
Delhi 

3789. SHRI JAGMEET SINGH 
SRAR: 

SHRI B.L. SHARMA PREM: 
SHRI RAM PRASAD SINGH: 

Will the MinisterofCOMMUNICA T10NS 
be pleased to state: 

(a) whether the consumers in Delhi 
have to face a lot of inconvenience in getting 
their disconnected lines reconnected de-
spite payment of telephone bills under DNP; 

(b) if so, the area-wise number of such 
lines which have not yet been reconnected; 

(c) whether there are any rules with 
regard to reconnecting the disconnected 
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lines, if sQ"the details thereof; • ~t MINISTRY OF PETROlEUM AND NATU-

'''It' ' (d) lne actiQn being taken by the Gov-
ernment .against the guilty officers for not 
reconnecting the disconnected lines for four 
to five months despite payment; and 

(e) the reasons for collecting monthly 
rent even after not reconnecting the discon-
nected lines? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) and (b). The information is 
being collected and the same will be laid on 
the Table of the House. 

(c) As per rules, the telephonesdiscon-
nected for non-payment, should be normal-
ly restored on payment of the full amount of 
dues with restoration fee without delay. If 
the dues are not paid within six months from 
the date of disconnection, the connection 
should be treated as permanently closed. 

(d) and (e). The information is being 
collected and the same will be laid on the 
Table of the House. 

Production of Crude by ONGC 

3790. SHRI K. PRADHANI: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether ONGC has improved its 
performance during 1993-94; 

(b) the target set by ONGC for the 
production of crude during 1994-95; and 

(c) the steps taken by ONGC to improve 
further performance and to achieve the 
target? 

THE MINISTER OF STATE OF THE 

RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) As against a crude oil pro-
duction of 24.427 million tonnes by ONGC 
during 1992-93. their actual production dur-
ing 1993-94 was 24.205 million tonnes. 

(b) Thetargetforcrude oil production by 
ONGC during 1994-95 has been fixed at 
29.349 million tonnes. 

(c) ONGC have initiated a number of 
short-term and medium term measures to 
step up crude oil production. As a result, the 
production of crude oil by ONGC during the 
current y..as expected to be about 5.144 
million tonnes more than the production 
achieved by them last year. The production 
of crude oil vis-a-vis target is closely moni-
tored on a monthly basis, region-wise. 

Supply of LPG in Vijaypur (M.P.) 

3791. SHRI LAKSHMAN SINGH: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether SAIL have any scheme of 
supplying LPG for domestic use through 
pipeline in Vijaypur (M.P.) and; 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) No, Sir. 

(b) GAIL is not engaged in the market-
ing of LPG. 

Extraction of Gold in Karnataka 

3792. SHRIMATI CHANDRA PRABHA 
URS: WiH the Minister of MINES be pleased 
to state: 
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(8) whether the Government have 
Signed.8 Memorandum of Understanding 
with some foreign companies to extract gold 
in Kamataka; 

(b) if so, the details thereof; 

(c) the places where gold deposits helve 
been found in the State; and 

(d) the quantity of gold proposed to be 
extracted by foreign companies? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI SALRAM 
SINGH YADAV): (a) and (b). No, Sir. How-
ever Hindustan Zinc Umited a Public Sector 
Undertaking under the Ministry of Mines has 
signed a Memorandum of Understanding 
(MoU) with MIs Niugini Mining Ltd. (NML), 
Australia on 18.7.1994. As per the MoU, 
NML will evaluate the data provided by HZl 
on few identified gold prospects explored by 
GSI/MECL and prepare an initial project 
report to identify prospects for feasibility 
studies and subsequent development. The 

cost of evaluation wiD be bome by the Aus-
tralian Company. 

Incaseaneconomicopporlunityisiden-
tified, both Companies will form a joint ven-
ture Company with Niugini Mining Ltd., hold-
ing 60% and Hindustan Zinc Ltd., holding 
40% equity to conduct detailed feasibility 
study and subsequent mine development. 
The final investment would depend on the 
type and size of the deposit identified. The 
MoU will expire if a successful opportunity is 
not identified within a period of two years. 
unless otherwise agreed mutually. 

(c) Gold mining in the Kolar Gold Field 
by the Sharat Gold Mmes Ltd., and in ti,e 
Raichur and Gulbarga District by the Hutt! 
Gold Mines is being done. Also Gold OCCLtr· 

rences are reported in the cflStricts ot Hassan. 
Shrimoga, Raichur, Chitradurga, Tumkl'r 
and Dharwar. 

(d) The prospects ioontifie.d by HZl tor 
initial evaluation in Kamataka and their p,,-

timated gold reserves are as under: 

ORE 

PROSPECTS Reserves (MT) Grade (Gold) ----------------'--'----- ~----,. 

Ailanahalli 2.7 2.00 GfT 

Kempinkote 3.5 1.22 G/T 
-------------------_----_._---------_._-_ .. --

Off Shore Oil Wells developed by 
ONGC 

3793. DR. VISWANATHAM KANITHI: 
Will the Ministerof PETROLEUM AND NAT-
URAL GAS be pleased to state: 

(a) the number of off shore oil wells 
attempted tor exploration of oil by ONGC 
l'Irirl the number out of them where ONGC 

has been successful: 

(b) the number of oil wells attempted ;" 
West and East Coast; and 

(c) the estimated oit reserves in each 
coast? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
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RAL GAS (CAPT. SATISH KU~AR (e) whether some o»Iercoontries have 
SHARMA): (a) and (b). ONGC has drilled alS,o(:ome out to speak on this issue; and 
649 exploratory wells in offshore areas of 
East and West Coasttill31st March, 1994. 
Out of these, hydrocarbpns were estab-
lished in 257 wells. 

(c) As on 1.4.94, the geological re-
serves of crude oil and condensate estab-
lished in East Coast Offshore and West 
Coast Offshore were 87.05 million tonnes 
and 2509.26 million tonnes, respectively. 

Islamic Countries on Kashmir 

3794. SHRI ATAL BIHARI 
VAJPAYEE: 

SHRI MANIKRAO HODL YA 
GAVIT: 

SHRI MOHAN RAWALE: 
SHRI PARASRAM 

BHARDWAJ: 
SHRI BAPU HARI CHAURE: 
SHRI SHIVSHARANVERMA: 
MAJ. GEN. (REm.) BHUWAN 

CHANDRA KHANDURI: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whetherdiplomatic efforts have been 
made to clarify India's stand on Kashmir to 
the Organisation of Islamic Conference (OIC) 
and its member countries; 

(b) if so, the details thereof and the 
results achie'ved; 

(c) whether Islamic countries now have 
a better understanding of India's stand on 
Kashmir and support the bilateral process in 
resolving Indo-Pak differences instead of 
intemationalising it; 

(d) if so, the details thereof; 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNALAFFAIRS (SHRI 
R.L. BHATIA): (a) Yes, Sir. 

(b) Government have undertaken Min-
isterial, official and diplomatic exchanges 
with the member countries of the 
Organisation of Islamic Conference (OrC) 
during which we have fuOy briefed them 
about the situation in J&K in its correct 
perspective, Pakistan's support and instiga-
tion of terrorism in J&K and Pakistan's pro-
pagandist attempts to internationalise the 
Kashmir issue and to give it a religious bias. 
There have also been official-level consulta-
tions with the OIC Secretariat at Jeddah in 
this regard. 

(c) and (d). Government are of the view 
that the member countries of OIC widely 
appreciate the J&K situation and India's 
resolve to settle all differences with Pakistan 
bilaterally and through peaceful negotia-
tions within the framework of the Simla 
Agreement. 

(e) and (f). A large number of other 
countries in different parts of the world have 
expressed themselves against the dangers 
of the trans-border terrorism and have sup-
ported India's stand that Pakistan should 
show sincerity of purpose in resolving bilat-
eral differences. 

[ Translation] 

Capital Investment in Transport 
Sectors 

3795. SHRI BHEEM SINGH PATEL: 
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Will the Minister of SURFACE TRANSPORT 
be .pleased to state the steps taken by the 
Ministryfor increasing capital investment in 
shipping, ports, roads, highways, bridges 
and water transport sector, sector-wise dur-
ing the last three years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): 

SHIPPING 

So far as Shipping is concerned, the 
Government have taken the following steps 
for increasing capital investment in ship-
ping: 

1. Automatic approval is now given 
for: 

(a) AcqUisition of all catego-
ries of ships except crude 
tankers and OSVs, by 
Private shipowning com-
panies. 

(b) 

(c) 

Acquisition of ships from 
an Indian Shipyard; and 

Acquisition for replace-
ment tonnage. 

2. Shipping companies have been 
allowed to retain sale proceeds of 
their ships abroad and utilise them 
for fresh acquisition. 

3. Shipping companies are allowed 
to acquire vessels through bare. 
boatcharter-cum-demise method. 

4. Quarterly Block Allocation Scheme 
for repair of ships has been dis-
pensed with entirely and Reserve 
Bank of India now releases foreign 
exi:hangefor ships repair/drydock-

iog and spares for imported capital 
goods without any value limit. 

5. Certain Sections of Merchant Ship-
ping Act were considered by for-
eign lenders as impediments to the 
enforcement of the rights of lend-
ers in case of loan defaults and 
consequent requirement of fore-
closure of the mortgage. These 
sections have now been amend-
ed, to facilitate Indian shipping com-
panies to raise external commer-
cial borrowing for ship acquisition 
from abroad. 

PORTS 

So far as Indian Major Ports are con-
cerned, an amount of Rs. 3216 crores has 
been aHocated by the Government for the 
projects under 8th Plan schemes. This 
amount will be met from various sources like 
budgetary support from the Government, 
internal resources of the Port and extra 
budgetary resources. To the extent the re-
quirement of fund of the Ports will not be met 
from these sources the private capital would 
be utilised. For this purpose various areas of 
the port activities have been thrown open to 
the private sectors at 11 rn3jorports namely: 

i) Setting up of contain-
er terminals. 

ii) 

iii) 

iv) 

Setting up of Ware-
housing and storage 
facilities. 

Operation and main-
tenance of various 
cargo handling ter-
minals. 

Provision of pilotage 
and cranage servic-
es. 
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v) Dredging. 

vi) Maintenance of vari-
ous port craft and 
other equipment. 

vii) Leasing of equip-
ment. 

In this regard Government of India have 
taken various steps to Iiberalise the rules 
and streamline the procedures. Wide pub-
licity has been given to the areas where the 
private investment can be made by the 
interested parties. 

ROADS, HIGHWAYS & BRIDGES: 

In sofar as this sector is concerned, the 

Year 

1991-92 

1992-93 

1993-94 

National Highways in Bihar 

3796. SHRI MOHAMMAD ALI ASHRAF 
FATMI: Will the Minister of SURFACE. 
TRANSPORT be pleased to state: 

(a) the number of national highways in 
Bihar and the total length thereof; 

(b) the percentage length of these high-
ways compared to the total length of the 
national highways in the country; and 

Government has been contemplating to in-
volve private sector participation in the con-
struction, maintenance and operation of fee 
based facilities on National Highways on the 
Build-Operate and Transfer (BOT) basis. 
The domestic/overseas companies includ-
ing private entrepreneurs for private sector 
participation has been evincing interest. The 
broad modalities of the proposal are yet to 
be finalised by the Government. 

WATER TRANSPORT 

In respect of Water Transport sector, 
Plan Schemes are treated as capital invest-
ment. Accordingly an amount of Rs. 10.83 
crores has been released for the last three 
years as mentioned below: 

Amount released towards Plan 
Schemes to Inland Waterways 
Authority of India 

Rupees in crores 

3.30 

3.18 

4.35 

10.83 

(c) the details of works relating to con-
struction, development and repair being 
carried out at various national highways in 
the State during the current year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) and (b). Nine 
National Highways with a length of 2117 km 
pass through Bihar. It is 6.21% of the total 
length of National Highways in the country. 
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(c) Development and maintenance of 
National Highways including repairs is a 
continuous process. The National Highways 
are generally kept in traffic worthy condi-
tions within the available funds. 

[English] 

Southern Wireless Communications 
Company 

3798. PROF. K.V. THOMAS: 
SHRI V.S. 

Telephone Services in Delhi VIJAYARAGHAVAN: 

3797. SHRIMATI KRISHNENDRA 
KAUR (DEEPA): 

SHRI RAJENDRA 
AGNIHOTRI: 

SHRI SATYA DEO SINGH: 
SHRI SHIV SHARAN VERMA: 

Will the MinisterofCOMMUNICATIONS 
be pleased to state: 

(a) whether any scheme is under con-
sideration ofthe Govemment regarding feed-
ing of complaints pertaining to the tele-
phones remaining out of order in computer 
in orderto improve the telephone services in 
Delhi; 

(b) if so, the details thereof; and 

(c) the date from which the said scheme 
would come into force? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Yes Sir. 

(b) Fault repair service has been com-
puterised in eight exchange centres in Delhi 
covering about 30% of the total telephones. 

(c) It is planned to extend computerised 
fault repair service to remaining exchange 
centres by June 1995. 

SHRI P.C. CHACKO: 

Will the MinisterofCOMMUNICATIONS 
be pleased to state: 

(a) whether any proposal from Kerala 
Electronic Development Commission has 
been received to set up Southern Wireless 
Communications Company as a joint ven-
ture with investment from COM SAT Tech-
nologies, USA; 

(b) if so, the details thereof; and 

(c) the action taken or proposed to be 
taken by the Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Yes Sir. 

(b) The proposal envisages setting up 
of a joint venture company resulting from an 
understanding between Kerala State Elec-
tronic Development Commission, COM SAT . 
Technology services and COMSAT Interna-
tional Ventures. The proposed company will 
provide basic telephone service in two phas-
es. In the first phase key areas of Kerala are 
proposed to be covered and in the second 
phase, it may be expanded into Karnataka. 
Tamilnadu and Andhra Pradesh. 

(c) This proposal will be considered 
alongwith other such proposals after guide-
lines for implementation of the National 
Telecom Policy 1994 have been announced. 
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Offer of Deep Water Blocks tofARCs 

3799. SHRI CHinA BASU: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whetherthe Govemmenthave since 
decided to offer deep water blocks in India's 
exclusive economic zone to MNCs for oil 
exploration; 

(b) if so, whether any MNC has since 
accepted the offer; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SAliSH KUMAR 
SHARMA): (8) to (c). Offshore blocks, in-
cluding deep water areas, have been of-
fered for exploration by private companies 
since 1980. So far, under different rounds, 
11 contracts have been signed for explora-
tion in offshore areas. 10 of these contracts 
have been terminated and work in one block 
is in progress. 

Crude Oi.1 Vessel's Struck-up in 
Godavari 

3800. SHRI·G.M.C. BALAYOGI: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether a vessel carrying crude oil 
was struck up in the river waters of Godavari 
in K.G. Project area, recently; 

(b) if so, the steps taken by the Govern-
ment to release the vessel; and 

(c) how much money has been spent for 
releasing the vessel from the river waters? 

THE MINISTER OF STATE OF THE 

MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). A barge, INNOVA-
TIVE-I was grounded on 12.05.1994 at the 
river mouth of Gauthami Godavari while 
transporting crude oil from the Ravva Off-
shore fields of ONGC. The crude oil in the 
vessel, except 100 MT, has already been 
transhipped. The remaining 100 MT has 
been solidified by adding some chemicals. 

(c) The expenditure on the operations is 
yet to be estimated by ONGC. 

Ramps in P and T Offices 

3801. SHRI VINAY KATIYAR: Will the 
Ministerof COMMUNICATIONS be pleased 
·to state: 

(a) whethenhe disabled people, espe-
cially on wheelchairs face problems in gain-
ing entry into post and telegraph offices 
wherever ramps do not exist at the entrance 
points; 

(b) whetherthe Government propose to 
make rampsforthe disabled people at zonal 
and main post and telegraph offices wher-
ever they do not exist; 

(c) if so, the time-frame by which ramps 
are proposed to be constructed; 

(d) whether the Ministry propose to 
involve voluntary agencies and private bod-
ies in this regard; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) No such complaint has 
been received from the public. 
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(b) No, Sir. MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Sir, 532 applications were 

(c) to (f). Does not arise in view of (b) received to reset the dynamic S.T.D in 
above. Chanakyapuri Exchange during the last six 

months. 
Post Offices in Uttar Pradesh Gram 

Panchayats 

3802. DR. SAKSHIJI: Will the Minister 
of COMMUNICATIONS be pleased to state: 

(a) the total number of Gram Panchayats 
in Uttar Pradesh; and 

(b)thenumberofGram Panchayatsout 
of them with post office facility at present? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) and (b). At present, there 
are 74,377 gram panchayats in Uttar 
Pradesh, out of which, 17446 have post 
offices. 

Resetting of Dynamic S.T.D in Delhi 

3803. SHRI MAHENDRA KUMAR 
SINGH THAKUR: Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) the number of applications received 
to reset dynamic S.T.D. in Chanakyapuri 
Exchange during the last six months; 

(b) the number of cases in which SID 
has been reset and the time taken to reset 
these STDs; 

(c) the number of cases where the 
S.T.D is yet to be reset; and 

(d) the reasons for such inordinate de-
lay and the action the Govemment propose 
to take against the erring officials? 

THE MINISTER OF STATE OF THE 

(b) and (c). In 521 cases, S.T.D. was 
reset within one month. 11 cases are pend-
ing due to incomplete applications/formali-
ties for which subscribers have been ad-
dressed. 

(d) Not applicable in view of reply to (b) 
and (c) above. 

[ Translation] 

Import of Petroleum Products 

3804. SHRI CHINMAYANAND SWA-
MI: Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the quantity of the petroleum prod-
ucts imported during 1993-94; 

(b) the expenditure incurred thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). During- the year 
1993-94, about 12.08 MMT of petroleum 
products for an approximate value of Rs. 
7041 .43 crores were imported. 

[English] 

Telephone Advisory Committees 

3805. SHRI GEORGE FERNANDES: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the total number of telephone advi-



211 Written Answers AUGUST 22,1994 Written Answers 212 

sory committees functioning under his !llfUi-
istry; 

(b) the number of members appointed 
to each of these committees and the norms 
under which they have been selected; 

(c) the powers enjoyed by these mem-
bers in terms of allotment of phones, free 
telephone facilities, etc; 

(d) whetherthere have been complaints 
of corruption and misuse of powers by some 
members of these committees and; 

(e) if so, the action taken by the Govem-
ment in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) 136 Telephone Advisory 
Committees have been formed under the 
Ministry of Communications. 

(b) The number of members normally 
appOinted to various T ACs and the interests 
the members represent are given in the 
attached Statement~l. For nomination of 
these members recommendations from 
various local bodies and public men includ-
ing MPs are received by the office of Minis-
ter of State for Communications. These 
alongwith the recommendations received 
from the Chief General Managers of con-
cerned Circles are taken into consideration 
while constituting the Telephone Advisory 
Committees. 

(c) The functions/powers/privileges of 
the members of Telephone Advisory Com-
mittee are given in the attached Statement-
II. 

(d) No, Sir. 

(e) Does not arise in view of (d) above. 
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STATEMENT-II 

• The functions/power/privileges of the 
members of Telephone Advisory Commit-
tee are given below: 

(a) Monitoring the performance of tele-
communications services and advising the 
Department for their improvement; 

(b) Bring the telephone using public and 
the Department ofTelecommunications into 
closer relationship; 

(c) Giving the public confidence that 
their grievances are being properly repre-
sented as well as extended to; 

(d) Giving publicity to the action being 
taken by the Department for improving and 
developing the telephone services; 

(e) Assisting the Department in han-
dling the shortages in telephone equipment 
and lines by invoking cooperation and pa-
tience from public; 

(f) Assisting the Department in deciding 
out-of-tum connections as provided in the 
rules on a fair and equitable basis by joint 
assessment of the comparative merit of 
various applicants in the waiting list under 
the 'OYT' and 'Non OYT Special' categories. 

(g) The members of T ACs are provided 
with a telephone connection on out of tum 
basis duringtheirtenure. No rental is charged 
for the telephone and 1150 free calls are 
allowed bi-monthly; and 

(h) The members of TAC are entitled to 
claim T AIDA at the rate admissible to them 
for attending the meeting. 

Merger of Cachin Port Trust with 
Cochin Dock Labour Board 

3806. SHRI ANANTRAO DESHMUKH: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) whether there is any proposal to 
merge Cochin Port Trust with Cochin Dock 
Labour Board; 

(b) if so, the details thereof and the 
reasons therefor; and 

(c) the benefits likely to accrue from the 
merger? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (c). At 
Cochin the first phase of the merger of the 
Cochi(l Dock Labour Board with the Cochin 
Port Trust has taken place with the booking 
of composite gangs w.eJ. 11.7.94. This is 
consequent to a settlement signed under 
the Industrial Disputes Act between the 
management of Cochin Port Trust/Cochin 
Dock Labour Board and the various unions 
operating ir, Cochin Port Trust/Cochin Dock 
Labour Board on 6.6.94. The merger will 
lead to reduction of costs in Porfworking and 
incro;ase in availability of gangs. 

[ Translation) 

Telephone Connections in Delhi 

3807. SHRI MOHAN SINGH (DEORIA): 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of persons who have 
registered theirnames with Delhi Mahanagar 
Telephone Nigam Limited to get telephone 
connections during the last two years; and 
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(b) the number of persons out of them 
to whom telephone connections would be 
provided by the end of current year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) 1,95,956. 

".(b) Tentative plans have been drawn to 
clear the present waiting list by end of 1995 
subject to timely availability of equipment, 
material and financial resources. 

[English] 

Amendment to Indian Postal Act 

3808.SHRISARATPATTANAYAK:WiII 
the Minister of COMMUNICATIONS be 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA); (a) The prices of petroleumprod-
ucts are administered by the Govemment 
and are fixed taking into account various 
factors like production costs, growth in de-
mand and other socio-economic consider-
ations. 

(b) and (c). The costs & margins for the 
oil companies have been updated and re-
vised in 1994 retrospectively from 1.4.90 
taking note of their operating costs and 12% 
post tax return on net worth. 

pleased to state: .I .• [Trans/ation] 

(a) whether the Govemmentproposeto LPG Agencies in Bihar 
amend the Indian Postal Act; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) and (b). Government have 
not yet decided on the details of amend-
ments to be made in the Indian Post Office 
Act 1898. 

Pricing of Petroleum Products 

3809. SHRI RAM NIHOR RAI: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the criteria followed for pricing of 
petroleum products; 

(b) Whether the costing price of these 
products has been revised during the last 
three years; and 

3810. SHRI RAM TAHAL 
CHOUDHARY: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to 
state: 

(a) the number of LPG agencies in 
Bihar; and 

(b) the details of present position of 
demand and supply of LPG in the State? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) As on 1.6.1994, 161 LPG 
distributorships were functioning in Bihar. 

(b) The LPG demand in Bihar during the 
period April-June, 1994 was around 21838 
MTs and this has been met in full by the Oil 
Industry. 
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Losses In Food Processing Units 

3811. SHRI B.l. SHARMA PREM: 
SHRI S.B. SIDNAL: 

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state: 

(a) the details of food processing units 
underthe public sector undertakings; State-
wise; 

(b) the details of units which have been 
suffering losses for the last three years; and 

(c) the steps the Government propose 
to take to close down or revive such sick 
units? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD. PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) to 
(c). The information is being collected and 
will be laid on the Table of the House. 

[English] 

Fishing Projects in Andhra Pradesh 

3812. SHRI BOLLA BULLI 
RAMAIAH: 

SHRI M.V.v.S. MURTHY: 

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state: 

(a) the details of domestic and foreign 
companies that have been accorded ap-
proval for setting up deep sea fishing projects 
in the country, especially in Andhra Pradesh; 

(b) the names of foreign countries that 
have offered assistance for setting up deep 
sea fishing projects in the country; and 

(c) the details of schemes to be intro-

duced during the current year in Andhra 
Pradesh for assisting the domestic entre-
preneurs? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) No 
foreign fishing companies have been given 
approval for setting up deep sea fishing 
projects in India. However, fifty one Indian 
companies, including eleven from Andhra 
Pradesh, have been permitted to set up 
deep sea fishing projects in collaboration 
with foreign companies in terms of the New 
Deep Sea Fishing Policy, 1991. 

(b) Foreign companies from Russia, 
USA, Estonia, France, North Korea, South 
Korea, China, Taiwan, Thailand, Philippines 
and Canada have offered or are involved in 
deep sea fishing projects with Indian com-
panies. 

(c) Schemes for setting up of cold chain, 
Scheme on Tuna and other fish processing, 
assistance for diversified fishing, schemes 
for providing interest subsidy on loan for 
acquisition of deep sea fishing vessels are 
being implemented in the current year for 
assisting the domestic entrepreneurs, in-
cluding those from Andhra Pradesh. 

Draft of Hooghly River 

3813. SHRI SA TV AGOPALMISRA: Will 
the Minister of SURFACE TRANSPORT be 
pleased state: 

(a) whether there is any proposal to 
raise the draft of Hooghly river to save the 
Calcutta and Haldia Ports; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 



227 Written Answers AUGUST 22, 1994 Written Answer.s 228 

(SHRI JAGDISH TYTLER): (a) No, Sir. 

(b) Does not arise. 

Withdrawal of ONGC Rigs from 
Ichapur Well in West Bengal 

3814. SHRI AJOY MUKHOPADYAY: 
Will the Ministerof PETROLEUM AND NAT-
URAL G,A.S be pleased to state: 

(a) whether the ONGC has already 
withdrawn or decided to withdraw their rigs 
from Ichapur Well at Nadia district, West 
Bengal; 

(b\ 'i so, the reasons therefor; and 

(c,) it not, how much progress has been 
made in regard to exploration activities there? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). One rig is already 
deployed for drilling at Ichapur-2 well in 
Nadia district of West Bengal by ONGC. 
However, another rig after drilling Ichapur-1 
well has been transported to Eastern Re-
gion as per the drilling plan. 

(c) Sofar Ichapur-1 well has been drilled 
and well Ichapur-2 is under drilling. One 
more location Shantipur-1 has been planned 
for drilling after completion of Ichapur-2. 
Recently 3-D seismic data has also been 
acquired in Ichapur area, 

Indian Soldiers died on UN Peace 
Keeping Duties 

3815. SHRI ASTBHUJA PRASAD 
SHUKLA: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

J,a) whether France and Belgium had 

told the United Nations that the amount of 
compensation paid to Indian soldiers who. 
died on U.N. Peace Keeping duties should 
be less than that paid to families of soldiers 
from Western countries on the plea that the 
manpower in developing countries is cheap-
er; 

(b) if so, whether the Government had 
objected to such demand; and 

(c) the response of the United Nations 
with reference thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
SALMAN KHURSHEED): (a) to (c). No, Sir. 

However, there is an anomaly in the 
present system followed by the UN for pay-
ment of death compensation, according to 
which the compensation is only at the level 
at which individual countries make pay-
ments to the families ofthe deceased. There-
fore, the families would be compensated 
differently depending on the nationality of 
the deceased soldier. 

The Govt. of India is in favour of pay-
ment of equal amount of death compensa-
tions, irrespective of the nationality of the 
soldier. India is pursuing this question in 
discussions in the UN. 

Import Duty on LPG 

3816. SHRI MANORANJAN BHAKTA: 
Will the Ministerof PETROLEUM AND NAT-
URAL GAS be pleased to state: 

(a) whether the import duty on lPG has 
been reduced; 

(b) if so, to what extent; 

(c) whether this will have any effect on 
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the LPG price; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). The customs duty on 
LPG was reduced from 85% to 25% from 
12.1.94 and it was further reduced to 15% 
from 1.3.94. 

(c) and (d). The pricechangesforpetro-
leum proQucts depend not only on customs 
duty on import but also on other factors like 
trends in domestic production, its costs, 
volume of imports/exchange fluctuations 
etc. 

[ Translation] 

Road Projects in Rajasthan 

3817. PROF. RASA SINGH RAWAT: 
Will the MinisterofSURFACE TRANSPORT 
be pleased to state the name of the National 
Highways in Rajasthan in respect of which 
schemes for construction of culverts, by-
passes and widening of roads are under 
consideration/implementation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAG DISH TYTLER): Presumably the 
Hon'ble M.P. wants to know the names of 
the National Highways where works relating 
to construction of culverts, bypasses and 
widening in Rajasthan are under consider-
ation/execution. The requisite information 
is: 

NH No. Name of National Highway 

3 Agra-Bombay 

8 Delhi-Bombay 

11 Agra-Bikaner 

11 A Manoharpur-Dausa 

12 Jabalpur-Jaipur 

14 Beawar-Radhanpur 

15 Pathankot-Samakhiali 

PetrollDiesellKerosene and LPG (a) the number of Scheduled Castes! 
Distributors in Madhya Pradesh Scheduled tribes who have been allotted 

petrolldiesel/kerosene/LPG distributorships 

3818. SHRI MOTILAL SINGH: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

during 1993-94 by Oil Selection Board in 
Madhya Pradesh; 

(b) whetherthe Union Government have 
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framed any policy to allot a fully systematic 
distribution centre to the said distributors by 
the oil companies; 

(c) if so the names of the oil companies 
which have allotted distribution centres hav-
ing full facility to the said distributors and the 
total number of such distributors; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA):' (a) to (d). Information is being 
collected and will be laid on the Table of the 
House. 

[English] 

LPG Connections in Uttar Pradesh 

RAL GAS (CAPT SATISH KUMAR 
SHARMA): (a) The requisite information is 
being collected and will be laid on the Table 
of the House. 

(b) Yes, Sir. 

(c) and (d). Allotment of new gas con-
nections is not made on a State-wise basis. 
New LPG connections are released to 
waillisted applicants according to the serial 
order of registration, depending. on . new 
customer enrolment allotted to a distributor, 
based on the slack available with the distrib-
utor, waiting list and product availability. 
Effort is constantly on to provide as many 
connections and as early as pOSSible, sub-
ject to availability of LPG. 

Delinking Calcutta Port from Haldia 
Port Complex 

3819. SHRI SHIVSHARANVARMA: 3820. SHRI SUBRATA MUKHERJEE: 
SHRI SURENDRA PAL Will the Ministerof SURFACE TRANSPORT 

PATHAK: be pleased to state: 
SHRI HARI KEWAL PRASAD: 
SHRIARJUNSINGHYADAV: (a) whether there is any proposal to 

delink the Calcutta Port from Haldia Port 
Will the Minister of PETROLEUM AND Complex; 

NATURAL GAS be pleased to state: 

(a) the number of LPG connections 
pending in Uttar Pradesh during the each of 
the last three years, district-wise; 

(b) whether there is any proposal to 
provide new LPG connections in the State 
during 1994-95; 

(c) if so, the details thereof; and 

(d) the time by which these connections 
are likely to be provided? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-

(b) if so, the details and objectives 
thereof; 

(c) whether this proposed move has 
been opposed by the State Government of 
West Bengal; and 

(d) if so, the reaction of the Union 
Government thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (d). The 
Government has set up a Committee to 
examine the likely effects and implications 
of Calcutta and Haldia Dock system ope rat-
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ing together as one or separately as two 
ports, keeping in view the operational and 
technical aspects etc. Further actiOn would 
depend on the outcome of the report of the 
Committee and its examination from all 
relevant aspects. 

Oil Reserves in Rava Oil Field~ and 
K.G.Basin 

3821. SHRISOBHANADREESWARA 
RAO VADDE: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to 
state: 

(a) the estimated quantities of Reserves 
of Oil and Gas that available from "Rava" Oil 
Field in K.G. Basin; 

(b) the number of wells drilled, the amount 
spent so far, the number of platforms erect-
ed, and the number of process rigs in oper-
ation and their cost; and 

(c) the number of platforms yet to be 
constructed and rigs required and the funds 
required for the purpose? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) As on 1.4.94, the recover-
able reserves in the Rawa field were 16.52 
million tonnes of oil & condensate and 6817.2 
MMm3 0fgas. 

(b) As of 1stAugust, 1994 ONGC have 
drilled 30 wells in the Rawa field. In the 
offshore field 2 well platforms connecting 
fOllr wells have been erected. Presently 
there is no process platformlprocess rig. 
ONGC have spent an amouRt of Rs. 234.56 
crores till 31st March, 1994 on drilling in 

Rawa. The expenditure inculTl'd on plat-
forms and associated facilitie~ upto 31st 
March, 1994 was Rs. 112.86 crores. 

(c) It has been decided that further 
development of Rawa field win be done 
through a joint venture company. 

. [Translation] 

Kerosene Supply to Madhya Pradesh 

3822. SHRI SUAAJBHANU SOLANKI: 
Will the Ministerof PETROLEUM AND NAT-
URAL GAS be pleased to state: 

(a) whether the Govemment of Madhya 
Pradesh have sent any request to increase 
the supply of Kerosene; 

(b) if so, the details thet:eof; and 

(c) the decision taken by the Govern-
ment thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR· 
SHARMA): (a)to(c). Requests are received 
from State Governments for additional allo-
cation of Kerosene from time to time. How-
ever, on account of constraints of product 
availability, foreign exchange and heavy 
subsidy iiwolved, it is not possible to meet 
the full demand of the States. 

The quantity of SKO allotted to Madhya 
Pradesh during 1993-94 was 411534 MTs 
which was 8.31 % higher than 1992-93. Sim-
ilarly for 1994-95 the allocation has been 
increased to 446055 MTs with an increase 
of 7.9% over 1993-94 which is much higher 
as compared to the national average growth 
of 3%. 
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[English] 

Construction of Bridge over National 
Highway 47 

3823. SHRI N. DENNIS: Will the Minis-
ter of SURFACE TRANSPORT be pleased 
to state: 

(a) whether there is any proposal to 
construct a new bridge in place of the old 
bridge over the Trivandrum-Kanyakumari 
National Highway 47; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAG DISH TYTLER): (a) and (b). 
Presumably the Hon'ble Member is refer-
ring to the construction of a new bridge in 
place of old bridge across Kuzhithurai river. 
Yes, Sir. There is a proposal for construction 
of a new bridge in place of old bridge across 
Kuzhithurai river for which land acquisition is 
in progress. 

[ Translation] 

P and T in States 

3824. SHRI MANJAY LAL: Will the Min-
ister of COMMUNICATIONS be pleased to 
state: 

(a) the number of post and telegraph 
offices and telephone exchanges at present, 
State-wise; 

(b) whetherthe present number of post 
and telegraph offices is not in proportion to 
the population; and 

(c) if so, the steps taken by the Govern-
ment to increase their number during the 
last three years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) The number of post and 
telegraph offices and telephone exchanges 
State-wise are given in the attached State-
ments I, " and'" respectively. 

(b) Post Offices 

Post Offices are opened progressively 
under Annual Plans, subject to fulfilment of 
the departmental norms and availability of 
resources. Average population served by 
one post office is 5527 as on 31 .3.1994. 

Telegraph Offices 

Telegraph Offices are opened on the 
basis of demand, need and feasibility, not on 
the basis of population only. 

(c) Post Offices 

3995 post offices were opened in the 
country during the last three years. 

Telegraph Offices 

Does not arise in view of (b) above. 
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Export of Orange 

3825. SHRI DAnA MEGHE: Will the 
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state the incentives 
given/proposed to be given to orange ex-
porters particularly in Maharashtra? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): Govt. 
has formulated several plan schemes for 
enhancing export of fresh fruits including 
oranges, which inter-alia includes assis-
tance for development of infrastructure, 
assistance for export promotion and market 
development, subsidy for transportation of 
Horticultural exports by AIr. Orange export-
ers of Maharashtra can also avail of benefit 
of the schemes. 

[English] 

Gas Based Power Plants 

3826. SHRIHARADHAN ROY: Will the 
Minister of 'PETROLEUM AND NATURAL 
GAS be pteased to state: 

(a) the requirements .of gas for gas-

based power plants in the country, State-
wise; 

(b) whether these plants are being sup-
plied gas as per their requirements; 

(c) if not, the reasons therefor; and 

(d) the steps taken to meet their require-
ments? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) The required information is 
given in the attached Statement. 

(b) and (c). The supply of gas to the 
power plants at Uran, Hazira and along the 
HBJ pipeline are being restricted due to 
shortage in the availability from the Western 
Offshore fields. 

(d) Steps taken to increase the avail-
ability of gas include the development of 
new fields, additional development of the 
existing fields, construction of trunk pipe-
lines and expansion in the capacity of gas 
terminals. 

STATEMENT 

SI. Name of the State Requirement 
No. (MMSCMD) 

1. Andhra Pradesh 0.40 

2. Assam 138 

3. Delhi 0.60 

4. GUJarat 605 

5 Maharashtrrl 4.50 



255 Written AnSW81S At!JGUST 22,1994 Wr'itti:m AnswerS 256 

SI. Name of the State Requireme'!t 
No. (MMSCMD) 

6. Rajasthan 1.75 

7. Tamil Nadu 0.06 

8. Tripura 0.34 

'9. Uttar Pradesh 5.25 

'178' Te~phone Service SUKH RAM): (a) No Sir. In Delhi Tele-
phones 178 service has been opened for 

3827. SHRIMATI D.K. BHANDARI: Will special monitoring of complaintsfor opera-
the Minister of COMMUNICATIONS be tionally important Telephones ot Senior Of-
pleased to state: ticer, MPs, Ministers and Public utility ser-

vices. 
(a) whether the services of telephone 

number '178' has been provided in VIP. 
areas for registering complaints; 

(b) the number of VIP complaints re-
ceived from January 1994, to July, 1994 
exchange-wise; 

(c) the average time taken to rectify 
these faults; 

(d) the details of repair services provid-
ed to non-VIP areas; 

(e) the number of non-VIP complaints 
received from January, 1994 to July 1994; 

(f) the average time ~aken to rectify 
these faults; 

(9) whether the average time taken to 
rectify faults in the VIP areas was less than 
the corresponding time taken for non-VIP 
areas; and 

(h) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 

(b) The total number of such com;:>laints 
registered 00178 in Delhi from January, 
1994 t6 July 1994 is 7077. No separate data 
is maintained on 178 exchangewise. 

(c) The average time taken to rectify the 
faults is betWeen 3 to 5 hours. However, 
tedious faults involving cable breakdowns, 
cable thefts etc. take longer time for rectifi-
cation. 

(d) F' ault Repair Service for all areas are 
available· on 198/xxx2198 telephone num-
bers. In Delhi a subscriber is required to 
book the same exchange as the number 
from which he is calling. In case the faulty 
number belongs to a different exchange, he 
is required to dial xxx2198 where xxx de-
notes 2/3 digit exchange prefix. In Bombay 
a subscriber isrequired to dial xxx2198 from 
7 am to 7 pm and 198 from 7 pm to 7 am. 

(e) The details are as under: 

Delhi : 1788830 
Bombay: 1986443 
(includes both VIP & Non-VIP) 
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(f) About 66% of the faults in Delhi and 
46% in Bombay are cleared within 24 hours. 
Most of the remaining faults are cleared 
within 2-3 days. However, faults on account 
of cable breakdowns/cable thefts take a 
longer time. 

(g) and (h). Does not arise. 

Indian Students in Erstwhile USSR 

3828. SHRI BRAJA KISHORE 
TRIPATHY: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) the number of students who were 
availing free education facility/sponsored 
scholarship of the erstwhile USSR at the 
time of its diSintegration; 

(b) the number out of them wllo discon-
tinued their study and the steps taken by the 
Government to assist them; 

(c) the number of such officially spon-
sored students who are availing educational 
facilities in the independent States; 

(d) whether these students are facing 
lot of hardships in Russia and other Repub-
lics; and 

(e) if so, the steps taken by the Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNALAFFAIRS(SHRI 
R.L. BHATIA): (a) to (e). Reliable data on 
Indian students in the former USSR is not 
available since registration of students who 
had gone there through various channels 
with our Embassy in Moscow is on a volun-
tary basis. There were various types of 
sponsorships and Government data is ac-
curate only in so far as students sponsored 
on a Government to Governrnent to basis is 

concerned. 

The independent states which emerged 
after the dissolution of the. USSR found it 
difficult to extend financial and other assis-
tance to foreign students~argely due to their 
own economic difficulties. However, Gov-
ernment of lndia have sought. to impress 
upon the concemed Government's the need 
for assistance, to the extent possible, to 
allow sponsored students to complete their 
education; While the Ukrainian Government 
has agreed that all foreign students in Ukrai-
nian educational establishments who were 
admitted for study until 1992 will be allowed 
to finish their education "according to previ-
ous conditions", Governments of other CIS 
states have not formally done so. Neverthe-
less, dUj:l to Government of India's efforts 
some assistance and concessions have 
been provided, to the extent possible, by the 
CIS states. 

The number of studi:mts availing of free 
educational facility/sponsored scholarship 
at the time of the disintegration of the USSR 
was approximately 3300. The number of 
those who have actually discontinued their 
studies is not known. According to available 
information, the number of sponsored stu· 
dents who continue to avail of educationa: 
facilities in the individual states of the forme.· 
USSR is approximately 2000 at present 
The number of offiCially sponsored student; 
is declining progressively since new offer, 
have not been made since 1991. 

Steps taken by Government to assi~ t 
Indian students studying in the states of th " 
former USSR include: 

(1) Release of US$50 per student pe 
month already studying in tht 
former USSR against deposit 0: 

equivalent Rupees in India. 
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(2) Issue of pre-paid ticket advice on 
Air India against payment in Indian 
Rupees for students wishing to 
travel to India. 

(3~ Arranging repatriation wherever 
necessary as per Govemment reg-

, ulations and facilities. 

(4) Transit arrangements in Moscow 
for stuttents in need and affected 
by civil disturbanc~s in some of the 
independent States. 

In addition, Government has issued 
advisory notices from time to time informing 
all concerned that, following the dissolution 
of the former Soviet Union, changes are 
taking place in the educational policies of the 
individual States of the former Soviet Union 
in so far as foreign students are concerned. 
In view ofthis Ministry of External Affairs has 
advised students not to seek direct admis-
sion in educational institutions of the former 
Soviet Union on self financing or non-gov-
ernment sponsored basis. These notices 
have been issued to protect the interests of 
Indian students. 

The difficulties faced by Indian students 
include demand for payment of tuition fees 
in hard currency by the institutes, inadequa-
cy in the stipend amounts being paid to 
students by the institutes, increa~e in air 
fares in the local currencies, as well as 
difficulties arising out of increase in prices of 
essential items and the general problem of 
shortages. The steps being taken indicated 
above are directed at mitigating these hard-
ships. 

New Electronic Exchanges in Andhra 
Pradesh 

3829. SHRI THOTA SUBBARAO: 
SHRI G. GANGA REDDY: 

Will the Ministerof COMMUNICATIONS 
be pleased to state: 

(a) the names of such telephone ex-
changes in Andhra Pradesh which have not 
yet been converted into electronic exchang-
es so far; 

(b) the time by which these are likely to 
be converted; and 

(c) the names of places where the Gov-
ernment have decided to instal new elec-
tronic exchanges during 1994-95? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) As given in the attached 
Statement. 

(b)(i) Small capacity non-electronic 
exchanges are planned to be 
converte\! electronic by March'97. 

(ii) Large capacity non-electronic 
ex~anges will be replaced after 
the expiry of their useful life. 

(c) Small capacity new exchanges are 
installed at locations where total paid regis-
tered demand reaches 10. As such the 
locations have not been decided. 

1>laces where new mediurn/large ca-
pacii~ electronic exchanges have been 
planned are at: 

(1) Hyderabad (at three sites) 

(2) Yijaywada 

(3) Visakhapatnam 
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SI.No. 

1. 

2. 

Written Answers SRAVANA 31,1916 (SAKA) 

STATEMENT 

Written Answers 

Names of Telephone exchanges in A.P. not yet converled into electronic 

District Name of Exchange 

2 3 

Adilabad Adilabad 

-do- Mancherial 

-do- Sunkidi 

-do- Rehbana 

-do- Wankidi 

-do- Bazarhatnoor 

-do- Bheemaram 

-do- Jaipur 

-do- Hazipur 

-do- Luxettipet 

-do- Basar 

-do- Kubeer 

-00- Madhapur 

-do- Doudepalli 

-do- Rechini Roab 

Anantapur .Gooty 

-do- Dharmavaram 

-00- Jallipalli 

-do- Kotanka 

262 
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Sf. No. District Name of Exchange 

1 2 3 

-do- M.P.A. Dam 

-do- Nuthimadugu 

-do- Rapthadu 

-do- Venkatapuram 

-do- Yerraguntla 

-do- Medapuram 

-do- Bandemedikothapalli 

-do- Cheekatimanipalli 

-do- Chigicherla 

-do- D. Cherlopalli 

-do- Dadithota 

-do- Gunipalli 

-do- Kokkanti 

-do- Mamillapalli 

-do- Pamudurthy 

-do- Tadimarri 

-do- Pathakothacheruvu 

-do- Yeddulapalli 

-do- Chalkuf 

-do- Challaj)~~I! (ATP) 

-do- GorantJa 
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SI.No. District Name of Exchange 

2 3 

-do- Kodikonda 

-do- Maluguru 

-do- Vanavolu 

-do- Ganjivaripalli 

-do- Gownipalli 

-do- Kodavandlapalli 

-do- Kondakamerla 

-do- Malameedapalli 

-do- MaHepalli 

-do- Mohammadabad 

-do- Nambulipulikunta 

-do- Obuladevacheruvu 

-do- PulagampaJli 

-do- Ratnalapalli 

-do- Reddipafli 

-do- Gangavaram 

-do- Kundurpi 

-do- KanaganapaUi 

-do- Kanekal Cross 

-do- Marramakulapalli 

-do- Buddili 
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SI.No. District Name of Exchange 

2 3 

-do- Kugira 

-do- Pedaballi 

-do- Talamarla 

-do- Gudiselapalli 

-00- Somalapuram 

-do- Gugudu 

-do- MSndalahaHi 

-do- Aotarypuram 

-do- Salakamcheruvu 

-do- Tarimela 

-do- Kuchivaripalli 

-do- Peddapappuru 

-dp- Aamalingayapalli 

-do- Thimmampalli 

-do- Gadekal 

-do- Honnuru 

-do- Kodamalakunta 

-do- Konakondla 

-do- Vidapankallu 

-do- Nagasamudram 

-do- Settur 



269 Written Answers SRAVANA 31, 1916 (SAKA) Written Answers 27 ' 

SI.No. District Name of Exchange 

2 3 

-do- Pullalarevu 

-do- Anantapur 

-do- Hindupur 

-do- Guntakal 

-do- Palasamueram 

-do- Rolla 

-do- Muddalapalli 

3. Chittoor Kalraodpalli 

-do- Kayam 

-do- Kuppambadur 

-do- Nuthanakalva 

-do- Sorakayalapeta 

-do- Talupula 

-do- Yerravaripalem 

-do- Devalampeta 

-do- Krishnapuram 

-do- Mapakshi 

-do- P. Kothakota 

-do- S.S. Konda 

-do- Siddampalle 

-do- Thumbakupam 
-----
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SI.No. District Name of Exchange 

2 3 

-do- Ugranampalle 

-do- Vengalarajakuppam 

-do- Y. Santhagate 

-do- Chigurugunta 

-do- Shantipuram 

-do- Burakayalakota 

-do- Chowdasamudram 

-do- Nimmanapalle 

-do- Vanamaladinne 

-do- Balijakandriga 

-do- Vijayapuram 

-do- Vallivedu 

-do- ChembakUf 

-do- Cajjalavaripalle 

-do- S. Bandapalli 

-do- YeDamanda 

-do- Kandur 

-do- Muthukur 

-do- Peddaupparapalle 

-do- Ramasamudram 

-do- Annur 
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SI.No. District Name of Exchange 

2 3 

-do- Beerakuppam 

-do- Karani 

-do- Nallavenganapalle 

-do- Pachikapalem 

-00- Palamangalam 

-do- BathalavaUam 

-do- Brahmanapalle (CTA) 

-do- Chinlflapalem 

-do- Empedu 

-do- K.V.B. Puram 

-do- Maddiledu 

-do- Muchivolu 

-do- Pudi 

-do- Santhavelur 

-do- Alathur 

-do- Nethakuppam 

-do- Cherlopaili 

-do- Kona 

-do- Medikurthi 

-do- Tarigonda 
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SI.No District Name of Exchange 

2 3 

-do- Tirupathi 

-do- Chittoor 

-do- Gundlakattamanchi 

-do- Polakala 

-do- Pathikonda 

-do- Somala 

-do- Pandur 

-do- Varadaiahpalem 

4. Cuddapah Cuddapah 

-do- Brahamangarimatam 

-do- Narsapuram 

-do- Rachayapet 

-<:10- Chintakommadinne 

-do- Vallur 

-do- Yellatur 

-do- Chinnakomerla 

-do- Chinnakomeria 

-do- Mylavaram 

-do- Peddapasupula 

-do- VaddiralCl 

-do- Namdimal"ldairiiTI 
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Sf. No. District Name of Exchange 
----------

2 3 

-do- Peddacheppalli 

-do- Veerapunayunipalli 

-do- B. Kodur 

-do- Kukkaladoddi 

-do- ObulavaripaHi 

-do- V.A. Palli 

-do- Y. Kota 

-do- Chakraypet 

-do- Neelakantaraopet 

-do- Talla Proddatur 

-do- Uppalur 

-do- Annavaram 

-do- Chinlakunta 

-do- Chowduru 

-do- C.V. Satram 

-do- Gopayapplli 

-do- Kanacudur 

-do- Nakkaladmr.e 

-00 Onlpenta 

-do- Parlapadu 

-do- Sidanamcherla 
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SI.No. District Name of Exchange 

2 3 

-do- Koracuntapalli 

-do- Lingala 

-do- Muthukur 

-do- Nallapureddipalli 

-do- Pamapalli (ATP) 

-do- Vemula 

-do- Cheyyeru Project 

-do- Guttapalli 

-<10- Rayavaram 

-do- Sambepalli 

-do- Settipalli 

-do- T. Sakibanda 

-do- Atlur 

-do- Proddatur 

-do- Thondur 

-do- Veeraballi 

5. East Godavari Kakinada 

-do- Rajahmundry 

-do- Pithapuram 

-do- Anaparthy 

-do- Samalkot 
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SI.No. Distnct Name of Exchange 

2 3 

-do- Tuni 

-do- Ambajipet 

-do- Kothapeta 

-do- Gollalamamidada 

-do- Devipatncln 

-do- Aayavaram 

-do- Malkipuram 

-do- Tatipaka 

-do- Amalapuram 

-do- Aavulapalem 
iI 

-do- Peddapuram 

-do- Vommangi 

-do- Chebrolu (E.G) 

-do- Yerravaram 

-do- Chinnasankarlapudi 

6. Guntur Tenali 

-do- Dugirala 

-do- Srinagar 

-do- Pedakodamagundla 

-do- Kunkalagunta 

-do- Patibanda 
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SI.No. District Name of Exchange 

2 3 

-do- Brahamanapalle 

-do- Ganapavaram 

-do- Karumanchi 

-do- Guntur-Ashoknagar 

-do- Gunlur-Kothapeta 

-do- Perecherla 

-do- Chilakaluripet 

-do- Intur 

7. Hyderabad Hyderabad, GOWLl/4,5 

-do- Hyderabad. SAIF/3 

-do- Hyderabad. NCH/85 

-do- Hyderabad, MUSH/66 

-do- Hyderabad. ERI26 

-do- Hyderabad. SDI7 

-do- Hyderabad. CHARAMl52 

-do- Hyderabad. SAIF/22 

-do- Hyderabad, SECD/82 

-do- Hyderabad. SECD183 

8. Katimnagar Jammikunta 

-do- Koheda 

-do- Ramavaram 
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51. No. District Name orExchange 

2 3 

-do- Elakathurthi 

-do- Kcichapur 

-do- Marripalligudem 

-do- Saidapur 

-do- Sanigaram 

-do- Dontapur 

-do- Gollapalli 

-do- Gopalapur 

-do- Ibrhimnagar 

-do- Medipalli 

-do- Pegaclapalli 

-do- Poodur 

-do- Raikal 

-do- Sarangpur 

-do- Thakkapalli 

-do- Velgatoor 

-do- Kamalapur 

-<10- Uppal 

-do- Vavilala 

-do- Veenavanka 

-do- Oharamaram 
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51. No. District Name bf Exchange 

2 3 

-do- Gimgipalli 

-do- Garrepally 

-do- Ilianthakunta 

-do- Karimnagar 

-do- Kasimpet 

-do- Kataram (WGL) 

-do- Laxmipur 

-do- Mahadevpur (WGL) 

-do- Mamidalapalli 

-do- Narsingapur 

-do- Nustulapur 

-do- Ramadugu 

-do- Renikunta 

-do- Kathalapur 

-do- Kodimial 

-do- Begumpet 

-do- Gunjapadugu 

-do: Mutharam 

-do- Gundampalli 

-do- Ibrimpatnam 

-do- Koonaraopet 
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Sf. No. District 

2 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

.do-

SRAVANA 31, 1916 (SAKA) Written Answers 

Name of Exchange 

3 

Mallapur 

Mannegudem 

N.S.F. Mutyampet 

Paidimadugu 

Rudrangi 

Thandrial 

Varshakonda 

Chegyam 

Dongadurthi 

Gangaram 

Potyal 

Ramagundam 

Vennampalli 

Gopalaraopet 

Cheerlavancha 

Ghambirraopet NZB 

Marrigadda 

Mustabad (MDK) 

Nerella 

Nimmapalli 

Nizamabada 

290 
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SI.No. District Name of Exchange 

2 3 

-do- Thimmapur 

-do- Venkatapur 

-do- Yellareddipet 

-do- Kolanur 

-do- Karimnagar 

-do- Godavarikhani 

-do- Asifnagar 

-do- Eligaid 

-do- Nagnoor 

-do- P~rtapalli 

-do- lapalli 

-do- Kamanpur 

-do- Pothakapalli 

-do- Thogarrai 

Khammam Khammam 

-do- Naikangudem 

-do- MulakalapaJli 

-do- Aswapuram 

-do- Heavy Water Plant-C 

-do- Heavy Water Plant-S 

-do- Jagannadhapuram 
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SI.No. District Name of Exchange 

2 3 

-do- Vararamachandrapuram 

-do- Kunavaram 

-do- Janampeta 

roo Krishna Vijayawada 

-do- Gannavaram 

-do- Gudivada 

-do- Nuzvid 

-do- Industrial Estate-VJ 

-do- Ramavarappadu 

-do- Vadlamannadu 

-do- Pedakallepalli 

-do- Arugolanu 

-do- Nandivada 

-do- Gudlavalleru 

-do- Markapet 

-do- Bhaskarraopet 

-do- Kalidindi 

-do- Kolletikota 

-do- Chintalapadu 

-do- Pendyala 

-do- Padaconnuru 
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SI.No. District Name of Exchange . 
2 3 

-do- Kuchlpudi 

-do- Lankapalli 

-do- Stikakulam 

-do- Chimalapadu 

-do- Mylavaram 

-do- Ramlreddipalll 

-do- Gudipadu 

-do- Leelanagar 

-do- Paller1amudi 

-do- Penu~olanu (KMM) 

-do- Vellatur 

-do- Pamarru 

-do- Gosavldu 

-do- KondapaRi 

-00- Nunna 

-do- Chatrai 

-do- T.Sanubanda 

-do- Vissannapet 

-do- Machilipatnam 

.do- Ibrahimpatnam (VJ) 

-do. Poranki 
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SI.No. Olstnct Name of Exchange 

2 3 

-do- Vuyyuru 

11. Kumool Adoni 

-do- Dasarakodur 

-do- Halv. 

-do- Kandukur 

-do- Nagarur 

-do- Peddakaduburt 

-do- Ahodllam 

-do- Alamuru 

-do- Ingaldahal 

-do- Joharapuram 

-do- Nandavaram 

-do- Palakur 

-do- Jatadurgam 

-do- P.R. Patti 

-do- Kambafapadu 

-do-- Gam 

-do- Nagardone 

-do- Gulyam 

-do- KothakQta 

-do- Nagaladinne 
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SI.No. District Name of Exchange 

2 3 

-do- Nagalapuram (Parta) 

-do- Polakal 

-do- Pulakurthy 

-do- Nossam (COP) 

-do- Ramapuram 

-do- Bapuram 

-do- Chippagiri 

-do- Kunthanamal 

-do- Chinna Tekur 

-do- Oinnedevarapadu 

-do- Namoor 

-do- Oravakallu 

-do- Peddapadu 

-do- Pyalakurthy 

-do- Ulindakonda 

-do- Uyyalavada-K 

-do- Hussainapuram 

-do- Madduru 

-do- Polur 

-do- Vempenta 

do- Jonnagiri 
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51. No. 

12. 

Wrllten AnsweIS SRAVANA 31,1916 (SAKA) Written AnswetS 

District 

2 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

Mahabubnagar 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

Name of Exchange 

3 

Pendekal 

Peravali 

Malapalli 

Nandavaram 

A. Kodur 

Rudravaram 

Yerraguntla 

Velpanur 

Pamulapadu 

Devanakonda 

Tuggali 

Shadnagar 

Jadcherta 

Amrabad 

Balamoor 

Uppunuthala 

Kodandapuram 

Manupad 

Srinagar 

Undavalty 

Irwyn 

302 
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SI.No. District 

2 

-do-

-do-

-do-

-do-

~o-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-
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Name o( Exchange 

3 

Addakal 

Koukuntla 

Lalkota 

Undekode 

Varna 

BeechpaJly 

eijwara 

Elkur 

Ghattu 

AV8ACha 

Polepally 

Charakonda 

Kothapally 

Madgul 

Padkal 

Talakondapally 

Vangoor 

Veldanda 

VeljaI 

Darnaragidda 

Maddur 
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SI.No. District 

2 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-
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Name of Exchange 

RavulapaJli 

Kethepally 

Thoomkunta 

Bomraspet 

Bhuthpur 

Koilkonda 

Kotakadra 

Kuthalabad 

Kotkonda 

Krishna 

Magnoor 

Pulimamidi 

Gopalpet 

Sirsawada 

Yedula 

Yadireddypally 

Balanagar 

Koliur 

Kondurg 

Mogali 

Gidda 
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SI.No. District Name of Exchange 

2 3 

-do- Nandigaon 

-do- Palamkole 

-do- Raikal 

-do- Udithyal 

-do- Apparala 

-do- Peddamandadi 

-do- Nagarkumool 

13. Medak Medak 

-do- AlJaduro 

-do- Bachepally 

-do- Devanoor 

-do- Gadipeddapur 

-do- Kalher 

-do- Pullai 

-do- Regode 

-do- Ahmeditur 

-00- Dommata 

-00- Gowraram 

-do- Kodakandla 

-do- Ontimamidi 

-do- Raipole 
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SI.No. District Name of Exchange 

2 3 

-do- Ramaipally 

-do- Sardhana 

-do- Kangti 

-do- Kulcharam 

-do- Manur 

-do- Nizampet-II 

-do- Sanjivaraopet 

-do- Sirgapur 

-do- Gummadidala 

-do- Madnoora 

-do- Jinnaram 

-do- Sabashpally 

-do- Shivampet 

-do- Bhanur 

-do- Kollur 

-do- Pedakanjerla 

-do- Vadegepally 

-do- Velmala 

-do- Chittapur 

-do- oulatabacHI 

-do- Narsingi 
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SI.No.· DiStrict Name of Exchange 

2 3 

-do- Masaipet 

-do- Anthoram 

-do- . Aimakur 

-do- Kondapur 

-do- Munipally 

-do- Suraram 

-do- Kandi 

-do- Mallepally 

-do- Chinakodur 

-do- Mirdoddi 

-do- Sircingandla 

-do- Timmapur 

-do- Togutta 

-do- Chiragpally 

~do- Hatnoora 

-do- Jarasangam 

-do- Kothur (8) 

-do- Manayarpally 

-do- Nyalakal 

-do- Raikodu 

-do- Tunkikhalsa 
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SI.No. 

14. 
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~A. 

SI.No. District Name of Exchange 

2 3 

-do- Mellacheruvu 

-do- Kethapally 

-do- Yerravaram 

-do- Tummadam 

-do- Vemulapally 

-do- Vishnupuram 

-do- Atmakur 

-do- Narayanpur 

-do- Edulur 

-do- Kattangur 

-do- Madhavaram 

-do- Nakrekal 

-do- Shaligouraram 

-do- B. Vellumulla 

-do- Tirumalagiri 

-do- Peddavoora 

-do- Choutuppal 

-do- Gundrampally 

-do- Anantharam 

-do- Namavaram 

-do- Nemmikal 
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SI.No. District 

2 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

15. Nellore 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

SRAVANA31,1916(SAKA) Written Answers 

Name of Exchange 

3 

Nuthankal 

Velisala 

Arvapally 

Miryalguda 

Marriguda 

Matiampally 

Kanaoal 

Tripuraram 

Mothukur 

Gurampode 

Kavali 

Kovur 

A.S. Pet 

Chejerfa 

D.C. Palli 

S.R. Puram 

Armenipadu 

B.V_Palom 

Balireddipalem 

Ballavolu 

Chintavaram 

318 
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SI.No. District Name of Exchange 

2 3 

-do- G.V. Palem 

-do- Kadivodu 

-do- Kalluru 

-do- Momidi 

-do- Ojili 

-do- Vadicherta 

-do- Anantasagaram 

-do- Chintaladoovi 

-do- Mungamur 

-do- Siddanakondur 

-do- Dagadarthi 

-do- Damaramadugu 

-do- Siddipuram 

-do- Talamanchi 

-do- Vavilala 

-do- Chillakuri (CTR) 

-do- Kalvakur (CTR) 

-do- Anikepally 

-do- Iskapalem 

-do- Southmopur 

. ',(:- Chaganam 
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SI.No. 

Written Answers SRAVANA 31, 1916 (SAKA) Written Answers 

District 

2 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

Nizamabad 

-do-

Name of Exchange 

3 

Dachur 

Kondaleru 

Talpur 

D.V. Kandriga 

Duttalur 

Gandipalem 

Krishnapuram 

Narrawada 

Saipet 

Varikuntapadu 

Balayapalli 

Dakkili 

Nidigallu 

Veerampalli 

Nellore 

Tikkavaram 

Potlapudi 

Rapur 

Turimerta 

Kammarapalli (KAA) 

mendora 

322 
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SI.No. District Name of Exchange 

2 3 

-do- Pochanpad 

-do- Ranjerla 

-do- Vannel (K) 

-do- Bandapally 

-do- Birkur 

-do- Dongli 

-do- Gandivet 

-do- Kothabad 

-do- Nasrullabad 

-do- Choutpally 

-do- Pachalanarkuda 

-do- Padigal 

-do- Ramadugu 

-do- Sirikonda 

-do- Yergatla 

-do- Chandoor 

-do- Hegdoli 

-do- Kotgiri 

-do- Mosra 

-do- Neela 

-do- Rudrur 
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SI.No. District 

2 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

SRAVANA 31, 1916 (SAKA) Written Answer.s 

Name of Exchange 

3 

Saloora 

Thanakalan 

Jangampalli 

Errapahad 

Kondapur 

Rajampet 

Reddypet 

Sadasivnagar 

Jukkal 

Badripur 

Donkeswar 

Makloor 

Mamidipalli 

Atmakur 

Gandhari 

Sukhajeevnagar 

Nizamabad 

Kamareddy 

Aloof 

Jakranpally 

Surbiryal 

326 
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Sf,No, District Name of Exchange 

2 3 

-do- Ranjal 

-do- Yadapally 

-do- Bibipet 

-do- Kothapal1y 

-do- Andhranagar 

-do- Indalwai 

-do- Jannepal1y 

17. Prakasham Chirala 

-do- Marella 

-do- Santhamaguluru 

-do- Arthaveedu 

-do- C.S. Puram 

-do- Chennupalli 

-do- Thotavaripalem 

-do- Eddanapudi 

-do- Tu~mel1a 

-do- Gudluru 

-do- Ramayapatnam 

-do- Nagandda 

-do- Pusapadu 

-do- Kandukuru 
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SINo District Name of Exchange 

2 3 

-do- Machavaram 

-do- Kambaladlnne 

-do- Mogalluru 

-do- Kondepi 

-do- Ethamukkala 

-do- Kunkalamarru 

-do- Pamldlpadu 

-do- PothlnemlVanpalem 

-do- Punuru 

-do- Lrngasamudram 

-do- Mundlarruru 

-do- Valapana 

-do- D Nldamannur 

-do- Maddlralapadu 

-do- Thlmmasamudram 

-do- Karavldl 

-do- Pemamrtla 

-do- Pamuru 

-do- Muppavaram 

-do- Panguluru 

-do- Annamdhotlanpalem 
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SI.No. District Name of Exchange 

2 3 

-do- Peddadomala 

-do- Podili 

-do- Ponnaluru 

-do- Karedu 

-do- Woollapalem 

-do- Tallur 

-do- M. Nidamanuru 

-do- T. Naidupalem 

-do- Pothalapadu 

-do- Tarlupadu 

-do- Ooliapalli 

-do- Kaluzuwalapadu 

-do- Tripuranthakam 

-do- Vetapalem 

-do- Pokuru 

-do- Voletivaripalem 

-do- Ongole 

-do- darevu 

-do- Kurichedu 

-do- Ravinuthala 

-do- Ammanadrolu 
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BI.No. 

18. 

19. 

20. 

District 

2 

-do-

-do-

-do-

Rangareddy 

-do-

Srikakulam 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

Visakhapatnam 

-do-

-do-

-do-

-do-

-do-

-do-

Name of Exchange 

3 

Naguluppalapadu 

Kundurru 

Yerragondapalem 

Lakshmapur 

Eliminedu 

Bitiwada 

Purushottapuram 

Amruthalinga 

Nagaram 

Bhamini 

G. Sigadam 

Bathili 

Kothapalli 

Kurigam 

Visakhapatnam 

Ananthagiri 

Varahapuram 

R.V. Nagar 

G. Madugula 

Colugonda 

Krishnadevipeta 

334 



335 Written Answets AUGUST 22,1994 Written Answets 336 
'.''':'''1: 

SI.No. District Name of Exchange 

2 3 

-do- Hukumpeta 

-do- Jamadevpeta 

-do- Kowuru 

-do- Lothugedda Junction 

-do- Manchangiput 

-do- D. Yerravaram 

-do- Natavaram 

-do- Reddipalli 

-do- Srirampuram 

-do- Pedadayalu 

-do- Lalamkodur 

-do- Rambilli 

-do- Ravikamatham 

-do- Revidi 

-do- Vemulapudi 

21. Vizianagaram Vizianagaram 

-do- Kasipatnam 

-do- Badangi 

-do- Therlam 

-do- Chintapalli 

-do- Konada 
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SI.No. District Name of Exchange 

2 3 

-do- Pulipalli 

-do- Pinapenki 

-do- Mentada 

-do- Kotagandredu 

-do- G.R. Valasa 

-do- Ravivalasa 

-do- Perumali 

-do- Alamanda 

-do- Namidipalli 

-do- Pachipenta 

-do- Devada 

-do- Vepada 

-do- Denkada 

-do- Dunkinavalasa 

-do- Pedamanapuram 

-do- G.l. Puram 

-do- Ramabhadrapuram 

22. Warangal Warangal 

-do· Bachannapet 

-do- Maddur 

-do- Narmetta 
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SI.No. District Name of Exchange 

J,'l 
2 3 

-do- Bupalapalli 

-do- T eegalaveni 

-do- Bheemaram 

-do- Devaruppala 

-do- Palakurthy 

-do- Amangal 

-do- Chinnagudur 

-do- Ingurthy 

-do- Kambalapally 

-do- Kurvi 

-do- Mannegudem (KHM) 

-do- Munagalaveedu 

-do- Penugonda 

-do- Upparagudem 

-do- Danthalapally 

-do- Haripirala 

-do- Narshimulupet 

-do- Nellikuduru 

-do- Yelizerla 

-do- Chelpur 

-do- Kasimdevpet 
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SI.No. District 

2 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

SRAVANA 31,1916 (SAKA) Written Answers 

Name of Exchange 

3 

Laxmidevpet 

Ashoknagar 

Gimibavi 

Nallaballi 

Nekkonda 

Arepally 

Atmakur 

Gopalpur 

Madikonda 

Panthini 

Pegadapally 

Reddipuram 

Thimmapur 

Warangal 

Yelukurthy-H 

Enugal 

Konkapaka 

Labarthy 

Nandanam 

Parvathagiri 

Raiparthy 

342 
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SI.No. District Name of Exchange 

2 3 

-do- Wardhannapel 

-do- Parkal 

23. West Godavari Akiveedu 

-do- Bhimavaram 

-do- Narsapur 

-do- Tanuku 

-do- Alamuru 

-do- Bhimadole 

-do- C.G. Palem 

-do- Konalapalli 

-do- Errampalli 

-do- K. Kola 

-do- Seelhanagaram 

-do- Tedlam 

-do- Devarapalli 

-do- Rajavaram 

-do- Jeelugimilli 

-do- Bayyanagudem 

-do- Duramamidi 

-do- Kamayyapalem 

-do- Kuyyalagudem 
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SI.No. District 

2 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

Staff Quarters in Nagpur 

3830. SHRI SHANTARAM POTDUKHE: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether some staff quarters at 
Nagpur are lying vacant since last four 
years; 

Name of Exchange 

3 

Puchfkapadu 

R. Ganapavaram 

Kondalaraopalem 

Kadiyatida 

E1unJ 

Kowuru 

Palakole 

(c) These quarters have since been 
allotted to the willing employees. 

Capaolty Utilisation in Telecom 

3831. SHRIMATI DIPIKA H. 
TOPIWALA: Will the Minister of COMMUNI-
CATIONS bei)leased to state: 

(a) whetnerthe Government have made 
(b) if so. the details thereof with reasons any assessment ofthe capacity utilisation 111' 

therefor; and the telecom sector; 

(c} the lime by which these are tikely to (b) if so, the details thereof; 
be allotted? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNlCATIONS (SHRI 
SUKH RAM): (a) Yes, Sir. 

(b) 24 Type-8 and 12 Type C quarters 
at Nagpur were lying vacant du~ to inability 
of the municipal authorities to arraflge water 
supply to the colony. Now the Department is 
making its.own arrangements tor supply of 
water. 

(?) the d~tails of I~ned and utilised 
capacity; and 

(d) the steps contemplated to increase 
. the capacily I:lliJiz.1tlon? 

THE MINISTER Of STATE OF THE 
M!NISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): {a) YIOS, Sir. 

(b) Details of telephone capacity 
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utilisation in the country during the lastthree 
years is given below: 

Year 

1991-92 

1992-93 

1993-94 

Percentage Utilisation 
of equipped capacity 

85.67 

85.20 

82.04 

It is normal to increase utilisation of 
capacity in a phased manner from 60% at 
the time of commissioning of a new tele-
phone exchange to gradually reach to 90% 
in a few months time of the installation of 
exchange for allowing the augmentation, 
testing and commissioning of the out-door 
plant work. 

(c) Details of installed and utilized ca-
pacity as on 30.6.94 are as below: 

i) Installed Capacity = 9907115 

ii) Utilized Capacity = 8234103 

iii) % of Utilized Capacity = 83.11 % 

(d) Guidelines are available in the De-
partment of Telecommunications to ensure 
optimum utilization of the installed capacity. 
There may be a marginal fall in the capacity 
utilization at the time of commissioning of 
New Telephone Capacity. But in the next 
few months, the connections cr~ given from 
the spare capacity available till the exchange 
becomes due for next expansion. 

[ Translation] 

Mobile Collection Centres in Delhi 

3832. DR. RAMAKRISHNA 
KUSMARIA: 

SHRI SATYA DEO SINGH: 
SHRI BRIJBHUSHAN 

SHARAN SINGH: 

Will the MinisterofCOMMUNICATIONS 
be pleased to state: 

(a) whether the Govemment have for-
mulated any scheme to provide mobile col-
lection centres for telephones bills in Delhi; 

(b) if so, the details thereof; 

(c) whether there is any proposal to 
implement this scheme in other parts of the 
country also; and 

(d) if so, the details thereof? 

THE MINISTER OF ST.ATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) and (b). A proposal in 
under consideration to start Mobile Collec-
tion Centres. on experimental basis in Delhi 
to collect paYMent of bills by cheque from 
outlying areas and other localities not hav-
ing any collection centre nearby. 

(c) No, Sir. 

(d) Does not arise, in view of (c) above 

[English] 

Maintenance of N.H. 17 

3833. SHRI HARISH NARAYAN 
PRABHUZANTYE:WilltheMinisterofSUR-
FACE TRANSPORT be pleased to state: 
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(a) the total length of National Highway 
17 connecting Goa-Bombay via Mahad and 
the expenditure incurred on its maintenance 
during the last three years; year-wise; 

(b) whether poor maintenance of this 
highway affects road traffic for a substantial 
period each year; and 

(c) if so, the steps taken or proposed to 
be taken to make the highway traffic worthy 
throughout the year? 

':, THE MINISTER OF STATE OF THE 

MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (c). The 
length of National Highway No. 17 in 
Maharashtra and Goa States is 621 Km. 
The National Highway is maintained in a 
traffic worthy condition within the available 
funds. The funds are released to the respec-
tive State Govemments for maintenance of 
all National Highways in the State and not 
National Highway-wise. The State Govern-
ments of Maharashtra and Goa have report-
ed that expenditure incurred on mainte-
nance of National Highway No. 17 during the 
last 3 years is as under: 

(Rs. in /akh) 

Year Maharashtra Goa 

1991-9Z 391.41 

1992-93 248.65 

1993-94 483,04 

Telephone Bills in Kerala 

3834. SHRI THA YILJOHN ANJALOSE: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of disputed cases of 
telephone bills lying pending with Consumer 
Protection Forum in Kerala; 

(b) the estimated loss suffered by the 
Government on this account; and 

(c) the steps taken by the Govemment 
to settle those cases at the eaniest? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) to (c). The information is 
being collected and the same will be laid on 

21.74 

74.12 

63.64 

the Table of the House. 

PetrollDiesel Outlets in Uttar Pradesh 

3835. SHRI PRABHU DAYAL 
KATHERIA: 

SHRI HARI KEWAL PRASAD: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the number of retail petroVdiesel 
outlets set up in Uttar Pradesh so far; 

(b) the number of retail outlets of petrol! 
diesel proposed to be set up in the State 
during 1994-95; 

(c) whether the Government also pro-
pose to allot more LPG agencies there; and 
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(d) if so, the details thereof'? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) There were 1968 retail out-
lets functioning in Uttar Pradesh as on 
1.4.1994. 

(b) to (d). 364 retail outiet dealerships 
and 72 LPG distributorships have been 
included in the current Marketing Plans for 
Uttar Pradesh. selection for which is under-
way In a phased manner through the Oil 
Selection Board (U.P.).lttakes about 1 to 2 
years for commissioning of a dealership! 
distributorship after issue of advertisement. 

Dock Labour Boards 

3836. SHRI LOKANATH CHOUDHURY: 
WiHthe Ministerof SURFACETRANSPORT 
be pleased to state: 

(a) whethBr there is any proposal for 
merger of dock laboLlr boards with the re-
spective port trusts at aH the major ports in 
the country: and 

(b) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINiSTRY OF SURFACe. TRANSPORT 
(SHRI JAGDISH TYTLER) (a) Ves. Sir 

(b) In order to bring in ecor.omy n [)(Y' 

operalions, the various Dock LabourBoarus 
are sought to be merged w:lh the respective 

Port Trusts. This will lead to ~rger of the 
employees!workers and the assets and lia-
bilities of the Dock Labour Boards with the 
respective Port TrustS.The merger will pro-
vide for more economical use of available 
manpower and will be brought about only 
after the respective Port Trust Boards and 
Dock Labour Boards have passed resolu-
tions to merge and also after a local settle-
ment is arrived at between the management 
and the Unions. 

Developmental Works in Orissa 

3837. SHRI ARJUN CHARAN SETHI: 
Will the MinisterofCOMMUNICATIONS be 
pleased to state: 

(a) the specific developmental wQr\<s 
both civil and· improvement works being 
undertaken in the different postal divisions 
of Orissa Circle? 

(b) whether the civil works under execu-
tion in the Bhadrak Postal Division are not 
yet completed; and 

(e) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MIN!STRY OF COMMUNICATIONS (SHRI 
S~)KH RAM): (a) Details of the Civil projects 
ail:: ~iv8n In the attached Statement. 

i.I:·; 'fos. Sir. 

(c) Works are in progress. 
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Settin~ UPetMining IndustOes . iron ore .conc.~ntrat~ and pellels. 
. 8enefieiatjon of icon ore is also undertaken 

3838. SHRlANAOI CHARAN bAS: Will by some <:>f the mine owners in the Goa 
the· Minister Of. MWES b& pleased10 state; sector for export. 

(a)the'numberotplantsselupinOrjssa, [English] 
Biha~, West' 6'engal and Andhra P~adesh for 
the sUivey and exploration of minerals; Oil Refineries 

(b) whelhetthe Governmentpropose 10 . 
expand Ihese plants or sel uJ3 new units; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF :rHE 
MINISTRY OF MINES (SHRI SALRAM 
SINGH YADAV): (a) No plants for survey 
and exploration of minerals in Orissa, Bihar. 
West. Bengal and Andhra Pradesh have 
been set up. However, survey and explora-
tion in these Slates is being carried out by 
Geological Survey of India (GSI), Mineral 
Exploration Corporation Limiled (MECL) aRd 
Slate Governments. 

(b) and (c). Does nol arise. 

[ Translation) 

Ore Refining facilities 

3839. SHRI RAM PUJAN PATEL: WiH 
the Minister of STEEL be pleased to state: 

(a) whether indigenous ore re1ioing fa-
cilities are available in the country. so as to 
utifise the surplus iron ore produced; ana 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHANOEV): (a) and (b). Klidrerl'lukh Iron 
Ore Company Limited (KIOCL), a 100% 
Export Oriented Unil located in Kamataka 
State, beneficiates iron ore for production of 

3840. SHRl KASHIRAM RANA: 
SHRI CHETAN P.S. 

CHAl)HAN: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Government have re-
ceived a number of proposals from NRI's 
and MNC's for setting up of oil refineries and 
other allied units in various parts of the 
country; and 

(b) if so, the details of such proposals 
received and cleared so far during the last 
two years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). Government of Indid 
has issued a Letter of Intenl to MIs Interna-
tional Petroleum SA (BVI), Switzertand. re-
portedly promoted by Shri Bhikhubhai 
Parmar, an NRI, to set up a 5 MMTPA oil 
refinery (expandable to 10 MMTPA) in 
Gujarat. An LOI has also been issued 10 MI 
s. Pal Refinery India limited. Hyderabad for 
manufactuce of lube oil multigrade, gas oil 
under 100% export oriented scheme. 

Government has also approved the for-
mation of Joint Venture Companies in India 
between Indian Oil Corporation Ltd. and 
Mobil International Petroleum Inc., USA: 
Bharat Petroleum CorporatiQn Ltd. and Shell 
Overseas Investments; IBP and MIs Caltex 
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Petroleum, USA; Balmer Lawrie & Co. Ltd. 
and MIs NYCO, SA of France and Indian Oil 
Corporation Limited; and Balmer Lawrie & 
Co. with M/s Fuchs Petrolub, AG, Switzer-
land for blending/manufacture and market-
ing of lubricants and greases and HPCL -
COLAS (France) joint venture for manufac-
ture of Bitumen emulsion. 

Pipeline Project from Haldia to 
Barauni 

3841 . DR. ASIM BALA: Will the Minister 
of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whetherthere is a proposalforlaying 
a direct pipeline from Haldia to Barauni 
refinery; 

(b) if so, the details thereof; 

(c) whether the IOC would implement 
the proposal initiated by a foreign agency; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). lOG has submitted 
a Detailed Feasibility Report to the Govern-
ment to lay a crude oil pipeline from Haldia 
to Barauni. As per the Report, the length of 
the pipeline would be 515 kms at an approx-
imate cost of Rs. 902.39 crores at June, 
1994 price level and the project is expected 
to be completed in 42 months' time from final 
approval by Government. 

(c) Presently there is no proposal by any 
Foreign Agency. 

(d) Does not arise. 

LPG Distributors in Keral. 

3842. PROF. P.J. KURtEN: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government have re-
ceived complaints against the LPG distribu-
tors in Kerala State; 

(b) if so, the steps taken in this regard; 
and 

(c) the measures being taken to provide 
adequate quantity of cooking gas to the 
State? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) According to LPG marketing 
companies some complaints have been re-
ceived against LPG distributors of Kerala. 

(b) As and when such complaints are 
received, each complaint is investigated 
and appropriate action is taken against the 
erring distributor wherever it is established, 
under the Marketing DiSCipline Guidelines. 

(c) At present, the requirements of the 
existing LPG consumers in Kerala are being 
met in full. Wherever any temporary backlog 
is reported, supplies are cleared by aug-
menting supplies through operation of LPG 
bottling plants during the extended hours 
and on Sundays and holidays for meeting 
the full demand of LPG in the affected 
markets. 

[ Translation) 

Power Plant Load Factor of Thermal 
Power Stations 

3843. SHRI KESHRI LAL: Will the Min-
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ister of POWER be pleased to state: 

(a) the average of plant load factor of all 
the Thermal Power Stations in the country 
from January to June, 1994, State-wise; 
and 

(b) the steps taken by the Govemment 
for making optimum utilisation of the capac-
ity of these Thermal Power Stations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYYA NAIDU): (a) State-wise/Sys-
tem-wise average plant load factor of ther-

mal pow~r stations in the country during 
January'1994 to June'1994 is given in the 
attached Statement. 

(b) Various measures being taken for 
optimum utilisation of the installed capacity . 
in the country include Renovation and 
Modernisation of old units, assistance to 
Electricity Boars in undertaking plant better-
ment programmes, supply of requisite quan-
tity and quality of coal, training of operation 
and maintenance personnel and strength-
ening of Transmission and Distribution sys-
to"' 
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[English] 

Widening of National Highways 

3844. SHRI K.T. VANDAYAR: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) the amount provided for develop-
ment and widening of National Highways in 
Tamil Nadu during 1992-93 and 1993-94; 

(b) the number of National Highways in 
the State taken up for development, mainte-
nance and repairs and the progress made 
so far in this regard during the above period; 
and 

(c) the time by which the work is likely to 
be completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) The amount 
provided for development (including widen-
ing) of National Highways in Tamil Nadu 
during 1992-93 and 1993-94 are Rs. 1600 .00 
lakhs and Rs. 3150.00 lakhs respectively. 

(b) and (c). Development and Mainte-
nance including repairs of National High-
ways is a continuous process and the Na-
tional Highways are maintained in traffic 
worthy condition within the available funds. 

LPG Distributorship 

3845. SHRI RAMESH CHENNITHALA: 
Willthe Ministerof PETROLEUM AND NAT-
URAL GAS be pleased to state: 

(a) the minimum population for which an 
LPG distributor is appointed at present; 

(b) wf>"ther there is any proposal to 
review the present norms; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF tHE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) LPG distributorships are set 
up at all district headquarters and those 
towns which are having a population of 
20,000 and above in a phased manner 
subject to economic viability and product 
availability. 

(b) No, Sir. 

(c) Does not arise. 

EU's Draft Document on Kashmir 

3846. SHRI GURUDAS KAMAT: 
KUMARI SHUSHILA TIRIYA: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether European Union lists Kash-
mir among the three regional districts in its 
draft document "Towards a New Asia Strat-
egy"; and 

(b) if so, the details thereof and the 
reaction of the Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
SALMAN KHURSHEED): (a) and (b). A 
draft working paper entitled "Towards a New 
Asia Strategy' prepared by the European 
Commission contains an observation that 
the European Union should seek to make a 
positive contribution to regional security di-
alogues in Asia. In this context, a reference 
is made in the paper to regional disputes in 
Korea, Spratly and Kashmir. The draft paper 
is yet to be considered by the Council of the 
European Union and does not at present 
constitute European Union policy. Govern-
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ment have drawn the attention of the Ger- are applicable through-out the country. 
man Presidency that any reference to Kash-
mir as a "regional dispute" can only serve to [Translation] 
encourage Pakistan to seek 
intemationalisation of the Kashmir issue Privatisation of Goods Transport 
which would not be in line with the stated 
consensus position of the European Union 3848. SHRI TE:·JSINGHRAO 
which supports a genuine bilateral dialogue BHONSLE: Will the Minister of SURFACE 
between India and Pakistan to resolve all TRANSPORT be pleased to state: 
matters between the two countries. 

Telephone Services in Rural Areas 

3847. SHRI A. ASOKARAJ: Will the 
Ministerof COMMUNICATIONS be pleased 
to state: 

(a) the steps taken or proposed to be 
taken by the Government to make tele-
phone services available at cheaper rates in 
the rural areas of the country; 

(b) whether there is any proposal to 
reduce the annual rent and call charges for 
rural based telephones; 

(c) the number of villages to be covered 
under this scheme in Tamil Nadu; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) The rental in rural areas is 
already low compared to urban areas and is 
highly subsidised. Besides. the rural areas 
which are mainly served by Flat Rate Ex-
changes, do not have separate charges for 
Subscriber Dialled Calls. Charges for trunk 
calls made from Long Distance Public Tele-
phones - which cater to rural areas - are 
also only 50% of the normal charges. 

(b) No, Sir. 

(c) and (d). The charges at (a) above 

(a) whether there is any proposal to 
allow the private companies for goods trans-
portation on Inter-State inland waterways; 

(b) if so, the details thereof; 

(c) the steps taken or proposed to be 
taken by the Government to promote Inter-
State inland waterways; and 

(d) the amount earmarked forthe devel-
opment of the Inter-State inland waterways 
during the 8th Plan period? 

1 tiE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) and (b). The 
Inland Waterways AuthOrity of India is re-
sponsible for development of National Wa-
terways which may pass through one State 
or more than one State. Private companies 
are already transporting goods in these 
National Waterways viz. Ganga-Bhagirathi-
Hooghly System (an Inter-State National 
Waterway). the river Brahmaputra (within 
the State of Assam), and the West Coast 
Canal (within the State of Kerala). 

(c) The only Inter-State National Water-
way is under development for navigatior. 
from Haldia to Allahabad. Instructions hav!' 
been issued to the IWAI to maintain 2 m. 
depth in National Waterways No. 1 and 2. 
Developmental works are under way in 
National Waterway NO.3 (The West Coast 
Canal). which was declared as such only 
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recently Le. in February. 1993. 

(d) There-is no specific provision in the 
Budget exclusivEllyfor development of inter-
State inla"nd waterways. Such waterways 
are'being developed from the overalf budget 
allocation for development of waterways ill 
the country. 

[Engfish) 

Condition of· Harbours 

3849. SHRl RAJNATH SONKAR 
SHASTRI: Will the Minister of SURFACE 
TRANSPORT be'pleased to state: 

(a) whether attention of Ihe Govern-
ment ha~ been drawn to the news item 
regarding condition of Harbours appealing 
in 'Dainik Jagran' <tated July 31, 1994. 

Written Answers 376 

(a) whether the Government have for-
mulated any. plan to provide telecOO1ml:lni-
calion'facitities in. backward and tribal areas. 
of Maharastltra; 

(b) if so, the details thereof, djstrict~ 

wise; and 

(c) if not the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNiCATIONS (SHRI 
SUKH RAM): (a) to (c). Info.rmatio.n is being 
co.mpiled and will be laid on the Table of the 
House. 

[ Translation) 

Composition of Members of O1i Selec-
tion I;loard 

3851. SHRI HARI KEWALPRASAD: 
(1)) if so, the facts thereof.; and SHRI RAM KRIPAL YADAV 

SHRI S.B. SmNAL: 
(c) the steps proposed 10 be taken to 

bfing the Indian haroours at par with other 
harbours of the world? 

THE MINISTER,.0F ·STATE OF THE 
MINISTRY OF SUBFACE rRANSPORT 
(SHRl JAGDISH TYTLER): (a) Yes, Sir. 

(b and (c). ImproviFlg the productivity of 
Ports is a constant endeavour of the Gov-
ernment. With improvement in productivity, 
the capacity of Ports increa~. I n the Eighth 
Five Year. Rlan an outlay of Rs. 2948.00 
crores has been provided to up.grade the 
facilitieS, increase productivity and capaci-
ties o.f various M8jor'Pons. 

Telecom Facility in Maharashtra 

3850. SHRI PRAKASH V. PATIL: WUI 
the Minister of COMMUNICATIONS be 
pleased t<:> state: 

Wi" the Minister of PETROLEUM AND 
NATURAL GAS De pleased to state: 

(a) the composition of the members of 
the Oil SelectioFl80ard since January 1992 
to date; 

(b) the dates on which changes in the 
compositiorlOf Oil Selection Board has been 
made during the aforesaid period with rea-
sons for inclusion of old Members irrthe new 

. Boards; 

(c ).tl\e reasons for not reconstituting the 
Oil Selection Board fo.r some States; and 

(6) the time by Which the Oil Selection 
Boards are likely to be constituted? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
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RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) to (d). There was no Oil 
Selection Board (OSB) during theyear 1992. 

(i) A retired Judge of 
a High Court 

Seventeen Oil Selection Boards were con-
stituted by Government on 1 .1.1993 each 
as under: 

Chairman 

(ii) A representative of SC/STI Member 
Other weaker sections 

(iii) A prominent public figure Member 

The tenure ofthese Oil Selection Boards 
is for a period of upto 2 years from the date 
of appointment. allocation of Kerosene from 
time to time. However, on account of con-
straints of product availability, foreign ex-
change and heavy subsidy involved, it is not 
possible to meet the full demand of the 
States. Moderate increase has been given 
to Punjab during the past year and the 
current year. 

[English] 

Licence Fee for Petrol Pumps 

3852. SHRI G. DEVARAVA NAIK: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether the licence fee for each 
petrol pump used to be deposited by the oil 
marketing corporation and thereafter it was 
received from the petrOl pump dealers on 
actual basis before 1975-76; 

(b) if so, whether in a meeting it was 
decided with the concurrence of the Ministry 
to charge more tee than actually deposited 
from the dealers; 

(c) when was this meeting held and the 
other details thereof; 

(d) the impact of this overcharging of 
licence fee on the profitability of the petrol 
dealers; and 

(e) whether the dealers commission is 
increased with every increase of the licence 
fee charged by the oil corporations? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
~AL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) No, Sir. 

(b) to (d). Do not arise. 

(e) Ucence Fee Recovery from RPO 
dealers has been increased twice during the 
last 10 years. On both the occasions deal-
ers' commission was also increased. 

[ Translation] 

Telephone Connections in Delhi 

3853. SHRI AVTARSINGH BHADANA: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Govemment have re-
leased lakhs of telephone connections in 
Delhi during the last six months; 

(b) if so, the details thereof; and 
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(c) the year upto which the waiting list 
has been cleared? 

THE MINISTER OF STATE OF THJ: 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Yes Sir. 

(b) Total addition of telephones from 
1.1.94 to 30.6.94 (six months) is 107563. 

(c) Based on the position as reported on 
1.7.94, the oldest pending waiting list under 
OYT and Special category is 30.6.91 and 
General category is 8.10.87. However the 
OYT and Special category is current in 
many exchange areas and General catego-
ry is released up to 30.4.94 in some ex-
change areas. 

[English) 

Indian Council for World Affairs 

3854. SHRI ANNAJOSHI: Will the Min-
ister of EXTERNAL AFFAIRS be pleased to 
state: 

(a) whether the Govemment had sanc-
tioned any grant-in-aid to Indian Council for 
World Affairs (ICWA) on recurring basis or 
ad hoc basis; 

(b) if SQ, the details thereof, during each 
of the last three financial years; 

(c) the condition laid down thereon; 

(d) whether ICWA has been permitted 
to hold any international seminars with the 
financial assistance from the Govemment; 
and 

(e) if so, the details the,BOf and the 
conditions laid down in this regard? 

THE MINISTER OF STATE IN THE 

MINISTRY OF EXTERNALAFFAIRS (SHRI 
R.L. BHATIA): (a) and (b). During the last 
three years, the Govemment has not sanc-
tioned any grant-in-aid to Indian Council of 
World Affairs on recurring basis or ad hoc 
basis. 

(c) Does not arise. 

(d) No, Sir, the Indian Council of World 
Affairs has not received any financial assis-
tance for holding any intemational semi-
nars. 

(e) Does not arise. 

P.M.G. Office. 

3855. SHRI GIRDHARI LAL 
BHARGAVA: Will the Minister of COMMU-
NICATIONS be pleased to state: 

(a) the criterial guidelines adopted by 
the Govemment for establishing offices of 
Post Master General and General Manage r, 
Telecom other than at Circle Headquarters; 

(b) the places where such offices exist 
other than circle headquarters; 

(c) whether the Govemment plans to 
establish offices of Post Master General and 
General Manager, Telecom at Dibrugarh; if 
so, by when; and 

(d) if not the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) The criteria/guidelines 
adopted forestabllahing offices of Postmas-
terGeneralandGeneral Manager,Telecom 
are as under: 

(I) With a view to decentralise the 
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management of Postal services 
and bringing the decision-making 
level closer to field operations, a 
scheme to have Regional Offices 
headed by Postmasters General 
away from Circle Headquarters was 
introduced in the Department of 
Post in 1989. 

(ii) Normally, a General Manager's 
Office is established other than at 
Circle Headquarters when the num-
ber of equivalent direct exchange 
lines cross 30,000. But, in view of 
recent economy measures and 
tightening of norms, this is done at 
34,500 lines. 

(b) A statement showing places where 
such offices exist, other than at Circle ~ead
quarters is annexed. 

(c) and (d). (i) It is proposed to shift 
the headquarters of the Postmaster 
General, Assam Region. from 
Guwahati to Dibrugarh after a 
suitable building and other 
infrastructural facilities are 
available. 

(ii) There are no plans to establish a 
General Manager, Telecom Office 
at Dibrugarh at present, as the 
workload, as per the norms, does 
not justify it. 
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[ Translation] 

SRAVANA 31.1916 (SAKA) 
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National Highways in Uttar Pradesh 

3656. SHRI ARJUN SINGH YADAV: 
Will the MinisterofSURFACETRANSPORT 
be pleased to state: 

(a) the number of national highways 
passing through Uttar Pradesh and the total 
length thereof; 

(b) the percentage length of these high-
ways to the total length of the national 
highways in the country; and . 

(c) the details of the various ongoing 
works on different national highways In the 
State? 

THE MINISTER OF STATE OF THE 
MINISTR¥ OF SURFACEtTRANSPORT 
(SHRI JAGDISH TYTLER): (a) There are 
eleven national highways having an aggre-
gate length of 2613 km in ~tt~r Pragesh. 

(b) 7.67 

(c) 117 road wru1<s and 21 bridge works 
are in different stages of progress on vari-
ous National Highways in the State of Uttaf 

Year RO 

1991-92 13 

1992-93 16 

1993-94 127 

iotal: 158 

(c) 1519 retail outlet dealerships. 623 
LPG distributorships and 202 SKOILDO 
dealerships have been included in the cur-
rent marketing plans of the Oil Industry. 

[English] 

Retail Outlets of SKOILDO by IOC 

3657. SHRI S.B. SIDNAL: Will the Min-
ister of PETROLEUM AND NATURAL GAS 
be pleased to s!ate: 

(a) the number of retail outlets including 
SKO/LDO dealership and LPG distributor-
ship commissioned by Indian Oil eorpora-
tion Limited during eactY of the last three 
years; 

(b) the States Union Territories where 
these outlets have been commissioned; and 

(c) the number of such outlets to be 
commissioned during 1994-95? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). The number of retail 
outlets. SKO-LDO dealerships and LPG 
distributor.ships commissioned by Indian Oil 
Corporation at different locatio~ through-
out the country during the last three financial 
years is as under: 

SKO LPG 

81 

8 75 

25 85 

'2.4"\ 

Actual commissioning of dealerships will 
depend on various factors such as the num-
ber of candidates applying in response to 
advertisements and the number of inter-
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views that could be conducted by the 011 
Selection Board6 and arrangement of land 
and other facilities by allottees. 

[ Translation] 

LPG Connections 

(a) whether thermal power plants emits 
highly toxic mercury into the environment; 

(b) if so, the details thereof, including 
the environmental pollution caused by these 
plants; and 

(c) the steps proposed to be taken to 
3858. SHRi VISHWANATH SHASTRI: check it? 

Will the Minister of PETROLEUM AND NAT-
URAL GAS be pleased to state: 

(a) whether the Govemment have giv-
en powers to Secretary and Joint Secretar-
ies of his Ministry to issue new LPG connec-
tions; 

(b) if so, the quota fixed for a year for 
them; and 

(c) the totai number of LPG connections 
issued by them during the last two years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) The Secretary, Joint Secre-
tary (Marketing) and Director (Marketing) of 
the Ministry are authorised to sanction new 
LPG connections on priority. 

(b) No quota has been fixed for this 
purpose. 

(c) During the calender years 1992 and 
1993, a total of 4792 domestic LPG connec-
tions have been sanctioned by the Joint 
Secretary (Marketing) and Director (Mar-
keting). 

Environmental Pollution by Thermal 
Power Plants 

3859. SHRI SANATKUMAR MANDAL: 
Will the Minister of POWER be pleased to 
state: 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYYA NAIDU): (a) to (c). The infor-
mation is being collected and will be laid on 
the Table of the House. 

Te~phone Exchanges in Hilly Areas of 
, U.P. 

3860. SHRI MANABENDRA SHAH: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of telephone exchanges 
prop~d to be commissioned during 1993-
94 in the hilly districts of Uttar Pradesh; and 

(b) the places where the telephone ex-
changes have been commissioned so far 
out of them and to be commissioned during 
1994-95? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) and (b). During the year 
1993-94. 18 exchanges were planned to be 
commissioned in the hilly districts of Uttar 
Pradesh. Of these, exchanges at 10 places 
were commissioned during 1993-94 and the 
remaining 8 are planned to be commis-
sioned during 1994-95. Details are given in 
the attached Statement. 

In addition to the above 33 Nos. of 
Telephone Exchanges are also planned to 
be commissioned in hilly districts of Uttar 
Pradesh during 1994-95. 
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STATEMENT 

I. Places where telephone exchanges have been Commissioned during 1993-94 

51. Name of Name of Place/ 
No. District Exchange 

1. Pithoragarh Pithoragarh 

2. Nainital Ramnagar 

3. Nainital Pantnagar 

4. Nainital Bazpar 

5. Nainital Sitarganj 

6. Nainital Ranikhet 

7. Dehradun Dehradun 

8. Dehradun Mussorie 

9. Pauri Srinagar 

10. Dehradun Raipur 

II. Places where telephone exchanges are planned to be commissioned during 
1994-95 

51. Name of Name of Place! 
District Exchange 

1. Nainital Kichha 

2. Nainital Gadarpur 

3. Nainital Janakpur 

4. Dehradun Rajpur 

5. Dehradun Doiwala 
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SI. Name of 
District 

6. Dehradun 

7. Chamoli 

8. Chamoli 

In addition to above 33 Nos. of Tele-
phone Exchanges are also plan!)ed to be 
commissioned in Hilly Districts of Uttar 
Pradesh during 1994-95. 

ED Stamp Vendors in ti8ryana 

.' 
3861. SHRIMATI "BHAVANA 

CHIKHALI~i11 the Minister ofGOMtj4UN 1-
CATIONS be pleased to refer to the reply 
given to l:Instarred Question No. 6671 on 
May 9, 1994 and state: 

(a) whether the requisite information 
has since been collected; 

(b) if so, the details thereof;, 

Name of Place/ 
Exchange 

Dak Pathar 

Karanprayag 

Rudraprayag 

(c) if not, the reasons for delay; and 

(ci) the time by which it is likely to be 
collected? 

THE MINISTER OF STATE OF THE 
MINISTRY OF. COMMUNICATIONS (SHAI 
SUKH RAM): (a) Yes, Sir. 

(b) to (d). Details have already been 
fumisheq in. the implementation report da!-· 
ed 28.6.94 in liquidation of the assurance 
given in reply to Unstarred Question No: 
6671 dated 09.05.94. A Statement regard-
ing implementation report is attached. 
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,- Performance of Shipyards 

3862. SHRI VIJAY NAVAL PATIL: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether Indian Shipyards are re-
ceiving orders from foreign shipping compa-
nies for the manufacture of ships; 

(b) if so, the details thereof; and 

(c) the steps taken/proposed to be tak-
en to improve productivity/performance of 
the shipyards? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Indian Ship-
yards in Public Sector are not receiving 
orders from foreign shipping companies for 
the manufacture of ships. 

(b) Does· not arise. 

. (c) The following steps have been tak-
en/proposed to be taken to improve produc-
tivity/performance of the Public Sector Ship-
yards: 

(1 ) Shipyards adopting latest tech-
nology of production and 
standardisation of equipments 
and fittings to reduce cost. 

(2) Capital restructuring of ship-
yards, namely, Cochin Ship-
yard Limited and Hindustan 
Shipyard Limited. 

(3) Revision of Pricing formula for 
ocean going vessels built at 
Indian Shipyards. 

(4) 

" ~5) 

(6) 

(7) 

(8) 

A number of schemes are 
under implementationiconsid-
eralion to modemise shipyards 
during 8th Plan period. 

Periodic review and monitor-
ing of Public Sector Shipyards' 
progress by the Ministry. 

Following modern inventory 
control systems in Shipyards. 

Optimum utilisation of existing 
facilities. 

Production.planning and con-
trol. 

(9) Diversification of Shipyard's 
activities. 

(10) Increased marketing efforts by 
shipyards to obtain more or-
der of ships. 

(11) Liberalisation of import/export 
policy . 

(12) Reduction in manpower un-
der voluntary retirement 
scheme. 

(13) Setting up of National Ship 
Design & Research Centre 
(NSDRC) at Visakhapatnam 
for cost effective and high 
quality design of ships. 

(14) Indian Shipyards are allowed 
liberal import of designs and 
technology collaboration with 
foreign shipyards. 

(15) Increased standardisation and 
computerisation. 
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LPG Bottling Plant in Kerala 

3863. SHRI KODIKKUNNIL SURESH: 
Will1he Minister of PETROLEUM AND NAT-
URAL GAS be pleased to state: 

(a) whether the Government propose to 
set up new LPG bottling plant in Kerala 
during 1994-95; and 

(b) if so, the details thereof alongwith 
names of places identified therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). There is a plan to set 
up a new LPG bottling plant with an annual 
capacity of 22 TMTPA at OuiJon, during the 
VIII Plan. 

Multinationals in Ice-cream manufac-
turing 

3864. SHRI MANIKRAO HODLYA 
GAVIT: Will the Minister of FOOD PRO-
CESSING INDUSTRIES be pleased to state: 

(a) whether any Expert Working Group 
was constituted by the Government to study 
the ice-cream industry; 

(b) if so. the recommendations made by 
this study group; and 

(c) the reacllon of the Governmentthere-
to? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI) (a) At 
the request of the National Dairy Develop-
ment Board to de reserve the manufacturing 
of ice cream, a Working Group was set up In 

the year 1989. 

(b) and (c). Recommendations of the 
Committee inter alia includes selective per-
mission for cooperative and public sector 
units to manufacture ice cream in the large 
scale, increasing public awareness. decreas-
ing of retailers margin, encouraging local 
processing, encouraging technology trans-
fer from advanced countries, allow import of 
proprietory emulsifiers and stabilisers, en-
couraging ice cream mix manufacturing and 
its sale by cooperative and public sector 
units, removal of constraints for its growth 
etc. In addition to various other factors, 
recommendations of such study groups are 
also taken into consideration. 

The policy of reservation is applicable to 
all sectors including public, cooperative and 
private sector units. 

Condition of National Highway 16 

3865. SHRI G. GANGA REDDY: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the National Highway 16 in 
Telengana region in Andhra Pradesh is in a 
bad shape; 

(b) if so, the action taken or proposed to 
be taken thereon; 

(c) whether there is any proposal to 
widen the National Highway 16 from Penket 
to Jagdalpur; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (d). The 
maintenance and repairs of National High-
ways is a continuous process and the Na-
tional Highways are generally maintained In 
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traffic worthy condition within the avaHable 
funds. The work of widening of NH-16 in 
selected reaches for a total length of 30 km. 

. is included in the VIU Plan and would be 
taken up subject to availability of funds. 

Oil Wella in K.G. Basin and Cau:veri 

3866. SHRI DHARAMABHIKSHAM: WiH 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) the number of new oil wells detected 
in Krishna-Godavari basin and Cauveri dur-
ing the last three years; and 

(b) the details of such wells in Andhra 
Pradesh? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL .GAS (CAPT. SATISH KuMAR 
SHARMA): (a) .and (b). During the three 
year. period from April 1991 to March 1994, 
11 wells in KG Basin and 26 wells in Caovery 
Basin were found to be oil bearing. These 
include the wells Mori-2, Kesanapalli, 
Mandapota-12 and Mori-5· in Andhra 
Pradesh. 

Corruption in SAIL 

3867. SHRI V. SREENIVASA PRASAD: 
WiH the Minister of STEEL be pleased to 
state: 

(a) whether the Steel Authority of India 
Umited has constituted an enquirrtommit-
tee to look into the charges of corruption 
against some officers of Kiriburu and 
Meghahataburu mines; 

(b) if so, the findings of ihe Committee; 

(c) whether SAil has taken awropriate 
action against the erring officers; 

(d) if not, the reasons therefor; and 

(e) the steps taken to handover the 
enquiry cwnmittee report to either CBI or 
CVO? 

THE MINISTER OF STATE OF THE 
MINISTRY QF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) No corruption charges 
are pending against any officer of Kiriburu 
and Meghataburu Mines and as such no 
enquiry committee has been constituted. 

(~) to (e). Do not arise. 

Family Pension 

3868. SHRIINDRAJIT GVPTA: Will the 
Ministerof COMMUNICATIONS be pleased 
to refer to the reply given to the Unstarred 
Question Number 6818 dated May 9, 1994 
and state: 

(a) whether the requisite information 
has since been collected; 

(b) if so, the details thereof; 

(c) if not the reasons therefor; and 

(d) the time by which it is likely to be 
implemented? 

TI1€ MINISTEP~ OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Yes, Sir. 

(b) The details of the cases are shown 
in the letter No. 45-6/94-PEN dated 9-8-
1994, attached as Statement I. II and III. 

(c) Question does not arise. 

(d) The requisite information has been 
submitted to the Ministry of Pariiamentary 
Affairs on 9-8-94 for implementation of the 
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assurance. 

STATEMENT-I 

MINISTRY OF COMMUNICATIONS 
(DEPARTMENT OF POSTS) 

No. 45-6/94-Pen. Dated New Delhi, 
the 9th Aug., 1994. 

Subject: Parliament Assurance in the 
Lok Sabha Unstarred Question 
No. 6818 replied on 9-5-1994-
submission of Implementation 
report. 

The undersigned is directed to refer to 
the Department of Parliament Affairs 
0.M.No.IX/C(46)USQ.6818-LS/94, dated 
23.5.94 on the subject noted abo~e and to 
enclose herewith 15 copies each of the 
implementation report in English and Hindi. 
It is requested that the same may be laid on 
the table of the House to liquidate the Assur-
ance. The date of implementation may also 
be communicated to this Department. 

The implementation report has the ap-
proval of Minister of State for Communica-
tions. 

sd/-
(B.D. Baweja) 

Assistant Director General (Pen.) 

Encls: As above 

Shri Amar Chand, 
Under Secretary, 
Min. of Parliamentary Affairs, 
R.No. 143, Gali No. 12/11, 
Jamnagar House, New Delhi. 

Copy to: 

S.O. (Parliament seq PostalSer-
vices Board. Oak Bhavan, New 
Delhi. One copy each is English 
and Hindi of Implementation Re-
port is enclosed tor information. 

sdi-
(B.D. Baweja) 

Asstt. Director General (Pen.) 
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STATEMENT·II 

ORISSA CIRCLE 

Smt. Mamta Banerjee wlo late Shri 
Ravinder Nath Banerjee had submitted an 
application on a plain paper claiming family 
pension on 10.4.92. She had stated that her 
late husband retired from Deoghar in Bihar 
and was drawing his pension from Calcutta 
and expired sometime in the year 1965. 
After obtaining reports from Chief Postmas-
ter General, Bihar, it was confirmed that the 
late official did not retire from that circle. On 
the basis of report of Calcutta from where 
the late official was drawing his pension, it 
was· established that the official's pension 
case was received from Addl. Postmaster 
General, Puri (Orissa) as the late official 
retired as Head Clerk from Cuttack Division. 
Smt. Maf!lla Banerjee did not submit her 
claim in prescribed form alongwith evidence/ 
documents in support of her claim and died 
on 31-5-9-3 as reported by Smt. Minati 
Chakravorty daughter of Smt. Mamta' 
Banerjee. Smt. Minati Chakravor1y preferred 
claim for the family pension arrears of her 
mother on behalf of her sister and brothers. 
A set of claim papers in prescribed form 
atongwith instructions to submit all relevant 
documents alongwith succession Certificate 
and Affidavit has been sent to Smt. Minati 
Chakravorty, daughter of late Smt. Mamta 
Banerjee, in support of her claim. The claim 
papers have not yet been received from 
Smt. Minati Chakravorty. 

STATEMENT·III 

BIHAR CIRCLE 

In this case, Late Shri I\jsrsing Sahaya, 
Ex. SPM, Hayaghat, Bilaspur (Darbhanga) 
retired on 30.6.1937 and expired on 
15.2.1945. Smt. Budhi Devi. his widow sub-
mitted application for family pension with an 

affidavit claiming to be the widqw of late 
official. While enquiry was in progress, Smt. 
Sudhi Devi died on 15.6.87 leaving behind 
three sons and two daughters. All the five 
persons preferred their claims for equal 
shares for the payment of arrears of family 
pension. Meanwhile the elderson, Shri" M.P. 
Sinha, submitted un affidavit allegedly exe-
cuted by Smt. Budhi Devi for the release of 
arrears to him alone. After proper verifica-
tions, the sanction for family penl:!ion to late 
Smt. Sudhi Devi is under process. The 
payment of arrears can only be made to 
legal heir after production of Succession 
Certificate in view of the conflicting claims 
pref~rred by the claimants. Shri M.P. Sinha 
has been asked to submit the Succession 
Certificate from an appropriate Court of 
Law. 

Oil RefInery in Arunachal Pradesh 

3869 .. SHRI DWARAKA NATH DAS: 
Will the Ministaro! PETROLEUM AND NAT-
URAL GAS be pleased to.state: 

(a) whether there is any proposal·to set 
up an oil refinery in Arunachal Pradesh in the 
near future; 

(b) if so, the details thereof; 

(c) whether there are other schemes tor 
the utilisation of available associated natural 
gas in Arunachal Pradesh; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). Presently there is no 
proposal for setting up of an oil refinery in 
Arunachal Pradesh. 

(c) and (d). An 'in-principle' allocation of 
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gas in favour of the Govemment of Arunachal feasibility. 
Pradesh has been made for a project for 

• conversion of gas into middle distillates. Telephone Connections in Tamil Nadu 

Telegraph Offices in M.P. 3871.SHRIP.KUMARASAMY:Willthe 

3870. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) the total.number of telegraph offices 
functi9ning in Madhya Pradesh; 

(b) the number of telegraph offices in 
which facility of sending telegrams in Hindi is 
available; 

(c) whether the Govemmeht p'roP.ose to 
.open S1J"hmore offices in near future; and 

(d) if so, the time by which these tele-
graph offices.w.ould·be .opened? . 

THE MINISTER OF $TATE OF THE 
MINISTRY OF COMMUNICATJONS (SHFlI 
SUKH RAM): (a) The total number·.of tele-
graph offices functioning in Madhya Pradesh 
is 2411. 

. . (b)" The facility .of sending telegrams in 
Hindi is available in all the 2411 telegraph 
.offices. 

(c) and (d). Yes Sir. The department i 
proP.osing to open some more Telegraph 
Offices and the Telecom. Centres during the 
year depending on the demand, peed and 

Minister of COMMUNICATIONS be pleilsed 
t.o state: 

(a) the number .of teleph.one connec-
ti.ons sancti.oned and installed separately, 
during 1993 and 1994 so far in Tamil Nadu, 
district-wise; . 

(b) the number .of pers.ons .on the wait-
ing Hst f.orteleph.one connection in the State, 
diStrict-wise; and 

(c) the steps being taken to pr.ovide 
teleph.one c.onnections t.o all the persons on 
the waiting list? . 

THE. MINISTER OF STATE OFTHE . 
MINI's!'HY OF COMMUNICATIONS (SHRI 
SUKH.RAM): (a) Sir, the det;iils are giVen in 
the .attached Statement-I and II. 

(b) The particulars are given in the 
attached $tateiTleot'-m .. 

(c) Annual Plan t994-95 envisages pr.o-
visi.on of 1.52 lakh Telephone conMctions. 
Eff.orts are. also being made t.o leaSe ~~ 
ti.onal equipment to 'increase the target to 
2.9 lakh telephone -c.onnections tQ redUce 
the :waiting iist further. As' per Natiol'lal 
Telecom Policy telephones are t.o be-prQl7id-
ed on demand. by 1.4.,'997 .. 
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Outlay for Inland Water Transport 
Sector 

3872. SHRI KABINDRA 
PURKA YASTHA: Will the Minister of SUR-
FACE TRANSPORT be pleased to state: 

(a) whether the Planning Commission 
has reduced the outlay proposed for 1994-
95 in Inland Water Transport Sec lor; 

(b) if so. the details thereof and the 
reasons therefor: and 

(c) the steps taken/proposed to be tak-
en to tone up the water transport in North 
Eastern region? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, Sir. 

(b) For the Inland Water Transport Sec-
tor. it was proposed to allocate a sum of Rs. 
87.65 crores. However, an allocation of Rs. 
20.00 crores was made finally. 

(c) A minimum of 2 m. depth is being 
maintained by the Inland Waterways Au-
thority of India (IWAI) in the Dhubri-Guwahati 
stretch of the river Brahmaputra. The IWAI 
has a scheme to develop and maintain a 
minimum of 2 m. depth in the Guwahati-
Dibrugarh stretch and to develop floating 
terminals at Tezpur, Dhubri, Jogigoppa and 
Dibrugarh, depending on the traffic demand. 

Construction of Bridges over National 
Highways 

3873. DR. GUNVANT RAMBHAU 
SARODE: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) the number of bridges proposed to 
be constructed on national highways in 

Maharashtra during 1993-94; 

(b) the number of bridges on which the 
repair work is going on at present and; 

(c) the details of expenditure incurred 
on the repairs of the bridges during each of 
the last three years, year-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Eleven. 

(b) Five. 

(c) Funds are allocated for maintenance 
and repair of all National Highways in a 
State. Funds for repair of individual bridge IS 

released by State Government. However, 
the State PWD has intimated that expendi-
ture incurred on repair of bridges during the 
last three years is as under: 

(Rs. in lakh) 

1991-92 44.89 

1992-93 58.12 

1993-94 40.08 

[English] 

Dredging Work in Brahmaputra 

3874. SHRI PROBIN DEKA: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether there is any proposal for 
dredging olthe river bed of the Brahmaputld 
from Dhubri to Guwahati; 

(b) if so, the details thereof; and 
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(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) to (c). During 
this year the Inland Waterways Authority of 
India have a proposal for dredging in the 
river bed of the Brahmaputra from Dhubri to 
Guwahati in order to ensure a minimum of 2 
metres depth in this stretch. 

Telephone Directory in Metro Cities 

3875. SHRI SYED SHAHABUDDIN: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the year of publication of the last 
complete telephone directory in the metro-
politan cities, city-wise; 

(b) whether in principle the main direc-
tory is to be revised every year apart from 
supplementary directories issued periodi-
cally; 

(c) the estimated cost of production of 
the telephone directories; and 

(d) the reasons for the delay in the 
publication of the telephone directories? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) 

Metro Cities Year of publication 
of last issue 

Delhi 1992 

Bombay 1992 

Calcutta 1989 

Madras 1993 

(b) Yes Sir. 

(c) The telephone directories in metro 
telephone districts are generally published 
alongwith yellow pages through contractors 
and no payments are made to the contrac-
tors who are allowed to retain advertisement 
charges collected by them. The contractors 
pay a royalty to the Department for publica-
tion of these directories. In so far as the 
Calcutta Telephone directory is concemed, 
as its last issue was published in 1989 and 
the publication of further issues has been 
badly delayed due to contractors, the next 
issue is proposed to be published depart-
mentally without yellow pages and the esti-
mated cbst of production for this 1994 issue 
is Rs. 2.5 crores. 

(d) In Delhi and Bombay, the main 
telephone directories forthe year 1993could 

• not be brought out as the earlier contract 
had to be terminated due to a court judge-
ment and a new contractor had to be ap-
pointed after fresh tender. Publication of 
Calcutta Telephone directory, after the 1989 
issue has been delayed due to failure on the 
part of the original contractor and failure in 
response to subsequent tenders. There has 
been no delay in the case of Madras Tele-
phone Directory. 

Holiday Homes 

3876. SHRI ANAND RATNA MAURY A: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of Holiday Homes, run 
by his Ministry, Station-wise; 

(b) the number of employees and their 
dependents availed of this facility during the 
last three years, year-wise; and 

(c) the expenditure incurred year wise 
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and ~-wise On these hOliday homes 
during the last three years; and 

(d) the number of new holiday homes 
proposed to be opened during 1994 with 
details? 

THE MfNlSTER OF STATE OF THE 
MfNISTRYOFCOMMUNlCATIONS (SHRI 

SUKH RAM): (a) There are 37 Holiday 
Homes under the Ministry of Communica-
tioM. The details thereof station-wise are 
given in attached Statement. 

(b) to (d). The information is being col-
lected and will be laid on the Table of the 
House. 

STAtEMENT 

LIST OF HOLIDA Y HOMES 

A. vNDER THE DEPARTMENT OF TELECOMMUNICATIONS 

Name of the Circle Station 

1. Maryana i) KuruKshetra 

2. Hfmachal Pradesh ii) Shimla 
iii) Kullu 

3. J & 1< iv) Katra 
v) Srinagar 

4. Kamataka vi) Bangalore 
vii} Hasan 
viii} Mysore 

S. Kerala ix) Guruvayoor 
x) Kumily 

6. ~ya Pradesh xi) Pactlmarhi 

7. NOO.tI East Jdi) Imphal 

s. Orissa xiii) Puri 

9. Rajasthan xiv) Mount Abu 

10. T amiInadu xv) Kodaikanaf 

11. Uttar Pradesh xvi) Nainital 
xvii) Agra 
xviii) Varanasi 
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B. UNDER DEPARTMENT OF POS.TS 

Name of the Circle 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. J&K 

6. Kerala 

7. Maharashtra 

8. North East 

9. Orissa 

10. Rajasthan 

11. Tamilnadu 

12. Uttar Pradesh 

13. West Bengal 

[ Translation] 

Upgradation of Post Offices in Bihar 

3877. SHRI BHOGENORA JHA: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether status of some branch post 

Station 

i) Tirupati 

ii) Guwahati 
iii) Kamhaya 

iv) Deoghar 
v) Rajgir 

vi) Dwarka 

vii) Srinagar 
viii) Jammu 

ix) Trivandrum 

x) Matheran 

x·') Agartala 
xii) Shillong 

xiii) Puri 
xiv) Gopalpur 

xv) Udaipur 

xvi) Kanyakumari 

xvii) Mussoorie 

xviii) Digha 
xix) Diamond Harbour 

offices in Madhubani and Darbhanga dis-
tricts in Bihar is being raised; 

(b) it so, the details with locations there-
of; and 

(c) if not the reasons therefor? 

THE MINISTER OF STATE OF THE 
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MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) No, Sir. 

(b) Does not arise in view ot (a) above. 

(c) No branch post office in the area has 
been found eligible so farlor upgradation as 
per the norms fixed by the Department. 

[English] 

CPF Scheme for E.D. Employees 

3878. PROF. PREM DHUMAL: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether the Government have intro-
duced C.P.F. scheme for E.D. Agents; 

(b) if so, the details thereof; and 

(c) if not, the time by which it is likely to 
be introduced? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) No, Sir. 

(b) Does not arise, Sir. 

(c) In accordance with past practice, 
after setting up the 5th Pay Commission for 
regular Central Govemment employees, a 
Committee to enquire into the service con-
ditions and pay structure of the Extra-De-
partmental Agents is being set up. The 
reasonableness of introducing a Social Se-
curity Scheme including retirement benefits 
will be examined by this Committee. 

International Workshop 

3879. SHRI R. SURENDER REDDY: 
Will the Minister of POWER be pleased 10 
state: 

(a) whether an intemational workshop 
on the decentralised power distribution sys-
tem was recently organised by the Rural 
Electrification Corporation under the aegis 
of his Ministry was inaugurated; 

(b) if so, the details thereof and the 
suggestions made by the participating ex-
perts; 

(c) whether the implications, 
practicabilities and economics of their sug-
gestions have been examined; and 

(d) if so, the details thereof and the 
reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYYA NAIDU): (a) Yes, Sir. 

(b) to (d). The Workshop was organised 
primarily for discussing the possibilities of 
decentralising power distribution systems in 
the field. The various issues discussed in-
clude the possibilities of setting up area-
based power distribution organisations in 
Joint Sector & Private Sector or inviable Co-
operative Societies relates to the modality 
for setting up of such organisations. Those 
organisations, will have to be viable, and 
should satisfy the various criteria for attract-
ing loan facilities from the Financiallnstitu-
tions for meeting their requirements. The 
practicability and economics of setting up of 
such organisations will have to be exam-
ined, on case-by-case basis, as and when 
suitable proposals are received. 

[Translation] 

Microwave Station in Gujarat 

3880. SHRI CHANDRESH PATEL: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 
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(a) whetherthe Government have sanc-
tioned to set up microwave stations in 
Gujarat; 

(b) if so, the details with locations there-
of; 

(c) the time by which these are likely to 
start functioning with details of amount to be 
spent thereon; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 

SUKH RAM): (a) Yes Sir. 

(b) A total of 60 low capacity microwav(; 
systems and 6 high capaciiy microwave 
systems are proposed to be commissioned. 
Location details are given in the attach"d 
Statement. 

(c) The above systems are proposed to 
be commissioned progressively by 31-3-
1996 subject to timely availability of equip-
ments at an estimated cost of Rs. 442678 
thousands. 

(d) Question does not arise. 
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[English] 

Agreement of Non Use of Hucteer 
Weapons with Pakistan 

3881. SHRI TARA SINGH: 
SHRI V. SREENIVASA 

PRASAD: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether attention of the Govern-
ment has been drawn to the news item 
captioned "Pak spurns no first attack pro-
posal" as reported in the "Hindustan Times" 
dated July 1, 1994; 

(b) if so, whether the Government plfi 
forward any proposal to Pakistan in regard 
to an agreement on nonuse of nuclearweap-
ons against each other; and 

(c) if so, the details thereof and the 
response of Pakistan thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) Yes, Sir. 

(b) and (c). Government proposed to 
Govemment of Pakistan, in one of the six 
Non-Papers forwarded to Pakistan on jan-
uary 24,1994, that as furtnerdemonstratron 
of its commitment for reducing mistrust and 
enhancing confidence between the two coun-
tries, India would be witling to enter into an 
agreement according to which both coun-
tries shall undertake not to be the first to use 
or threaten to use its nuclear capability 
against each other. 

Pakistan's response conveyed on 19th 
FebrtJafy, 1994 in the form of 'comments 

and counter proposals' was, regrettably. 
dismissive. On March 21, 1994, Govern-
ment once again urged 'Patdstan to conside I 
the indian proposafs Wifh sincerlty of pt·· 
pose as they could fOIl'I'I a basis of a comprp.-
hensive and meaningful dialogue. Patdstall _ 
response is awaited. 

[ Translation] 

Cheaper Travel Faci1fty by Road to 
Myanmar 

3882. SHRI RAM Pr4ASAD SlfiGH: Will 
the Minfster of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the Government have re-
ceived any demand from some Members of 
Parliament and Burmese Association of Dis-
placed Persons in regard to providing cheap-
er road travel facitity to facilitate people to 
people contact between India and Myanmar; 
and 

(b) if so, the details thereof and the 
action taken by the Government in this 
regard? 

THE MINISTER OF STATE 1N THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) Government have re-
ceived a petition from the Burma Displaced 
Persons' Association regarding provision of 
cheaper road travel facility between India 
and Myanmar. The petition was forwarded 
by a Member of Parliament. 

(b) The petitton contains several sug-
gestions such as permission tor those hav-
ing relatives in Myanmar to travel by land 
route, visit of a cu[tural dele~ation to 
Maynmar etc. These St:Sggestions are pres-
ently under consideration of the autfioritles 
concemed. 
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Fake Transfer of LPG Connections 

3883. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether the Government are aware 
of fake transfer voucher of LPG in circulation 
in various States; 

(b) if so, the number of such cases 
came to the notice of the Government; and 

(c) the action taken/proposed to be 
taken to counter this practice? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAP.T. SATISH KUMAR 
SHARMA): (a) Some cases of fake priority 
vouchers for LPG connections have come 
to the notice of the Government. 

(b) Information is being collected and 
will be laid on the Table of the House. 

(c) Detailed guidelines have been given 
to the distributors enabling them to detect 
fake priority vouchers. Whereverfake vouch-
ers were detected, the deposit amount was 
forfeited and supply of refills suspended. In 
some cases equipments have been retrieved 
and police cases lodged. 

P"et-.ective Pestal Pfan 

3884.~1 S~APAl.PAlHAK: 

Witt the Minister of COMMUNICATIONS be 
pleased to state: 

{a} wlletller the Government have tor-
nlIJIated a ten years perspective plan to 
~andmodemisepostalnetwoli<~

W\g in v4eW the ~ and fut\m} ~ of 
~~ '" the fietd of p<>"IMl 
~; 

(b) if so, the details thereof and the 
progress made so far in this regard; and 

(c) the steps proposed to be taken to 
complete all other related work and proce-
dural formalities etc. well before supply of 
equipments and before making budgetary 
allocation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) The Government had set 
up an Expert Committee on Excellence in 
Postal Services, in 1987 to study the in-
creasing demand from different sectors of 
society for a modernised postal service and 
recommend short term and long term mea-
sures for comprehensiv'e planning and effi-
cient and cost effective operations of the 
postal network with induction of suitable 
modern technologies. The recommenda-
tions made by this Committee have provid-
ed the basis for formulating the objectives 
and priorities of the long term plans for 
postal services. Specific policy initiatives 
have been introduced to develop and 
modernise different areas of activities keep-
ing in view of the emerging trends in the 
development of postal services elsewhere. 

Specific programmes of activities are 
planned in the perspective of Five Year 
Plans of the Government and such 
programmes formulated for the 8th Five 
Year Pt9n aim at providing efficient and 
speedy counter service, mechanisation of 
mall PfocesSirtg and speedier transmission 
of Money Order through modem tectrnolo-
gy. A total ou«ay of Rs. 138.30 crores has 
been approved by the PIaMing Commis-
sion for I'te$e programmes during the 8th 
Ave Year Plan covering the period 1992-97. 

(b) While counter seMee6 have been 
<tevetcped ~ e~ of the postal 
~,~efficiency ~ ~~sfve 
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service is provided thorough introduction of 
computer-based counter machines. More 
than 1000 postal counters in the country 
have been provided with such machines. 
Programmes have been initiated for com-
plete modernisation of selected important 
Post Offices through computerisation to 
create pockets of excellence which will serve 
as models for modernisation. 

State-of-the-art technologies have been 
inducted in the area of mail processing with 
the setting up of the country's first automat-
ed mail processing centre at Bombay in April 
1993. 

A pilot scheme to speed up transmis-
sion on Money Order through satellite chan-
nel is under implementation. 

Cornputerisation has been introduced 
in Savings Bank and PLI functions with the 
emphasis on modernisation of the customer 
interface in all these services. 

A scheme for corporate Money Order 
Service has been finalised to provide facility 
of quick money transfer for the corporate 
sector. This scheme for providing customised 
service to specific business organisations 
will meet the requirement for speedy trans-
mission of cash in different locations in the 
counter. 

A pilot project for a Track and Trace 
System is under implementation for in<;juct-
ing computer-based technology for greater 
operational efficiency in the Speed Post 
Service. A pilot scheme for inducting com-
puter technology for modern material man-
agement is under implernentation. 

A management information system 
through computerisation is being utilised for 
the Metro Channel and Rajdhani Channel 
introduced for the large volume of pin-coded 

mails between the National Capital and the 
metros and State capitals. Such mails are 
now handled on priority through earmarked 
and systematised channels and delivered 
within 24-48 hours to their destination. 

(c) All necessary formalities including 
changes in operational procedures and ruJes, 
site preparations, traini'lg, etc. are being 
undertaken simultaneously with installation 
of equipment. Better management control 
and close monitOring of the projects are 
being exercised for achieving timely results. 

Tinned Fruits 

3885. SHRI DATTATRAYA 
BANDARU: 

SHRI CHHEDI PASWAN: 

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state: 

(a) the percentage of fruits tinned in the 
country; 

(b) the quantum of tinned fruits export-
ed and the foreign exchange earned there-
from; 

(c) whether the Government propose to 
provide adequate sophisticated technology 
and improved R&D facilities to minimise the 
wastages of fruits and vegetables produced 
during the season; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) 
About 1.1% of fruits and vegetables pro-
duced in the country have been commer-
cially processed during 1993-94 to manu-
facture processed fruits & vegetable prod-
ucts other than sun dried and fried products. 



473 Written Answers SRAVANA 31,1916 (SAKA) Written Answers 474 

(b) During 1993-94 about 1 .15 lakh 
tonnes of processed fruits & vegetable prod-
ucts were exported earning Rs. 225.0 crores 
as foreign exchange. 

(c) and (d). The Ministry has formulated 
and is implementing plan schemes to assist 
Research & Development in the areas of 
fruits & vegetables processing. Government 
has also permitted automatic approval for 
foreign technology agreement provided such 
technology fees etc. do not exceed Rs. 1.00 
crore. 

[English] 

New Principles of Panchsheel 

3886. SHRI SHRAVAN KUMAR PATEL: 
Will the Ministerof EXTERNAL AFFAIRS be 
pleased to state: 

(a) whetjler Prime Minister while inau-
gurating a two-day seminar on P~nchsheel 
and Global Diplomacy on June 27, 1994, in 
New Delhi, spelt out new principles of 
Panchsheel; 

(b) if so, the precise observations and 
suggestions made; and 

(c) the steps proposed to be taken in 
pursuance of the new principles? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNALAFFAIRS(SHRI 
R.L. BHATIA): (a) to (c). While inaugurating 
the seminar on 'Panchsheel and Global 
Diplomacy' on June 27, 1994 the Prime 
Minister said that each generation has to 
interpret and apply creatively the Five Prin-
ciples to the problem of its age and proposed 
five new principles. 

The first principle of these new princi-
ples is that of the 'middle path', which 
recognises that vast segments of the econ-
omy need time to catch up with rapid tech-
nological changes and that we must never 
lose sight of those who cannot keep up with 
the pace of the forerunners. 

The second principle is that of 'back to 
the village', which upholds the primacy of the 
villages in India and recommends that to go 
forward we have to go back to the villages. 

The third principle is that of the 'model 
village', which points out that for the village 
to be a viable economic unity it must be self-
sufficient and that rural Indians can prosper 
within their own living and climatic condi-
tions andfrom resources accessible to them, 
while tuned to the national cause and effort. 

The fourth principle is the harmony be-
tween modem 'technology and tradition', 
which emphasises that advances in rele-
vant technologies and attention to applica-
tions of technology would yield far greater 
marginal benefits than the results we see 
from constant commercial competition in 
our cosmopolitan cities. 

The fifth principle is that of a 'new world 
order' which should breathe with the life of 
Panchsheel and should re-establish this 
holy doctrine firmly in the ideology of the 
coming century. 

Government will continue to encourage 
discussions among the concerned individu-
als and entities on the ideas and sugges-
tions contained in the Prime Minister's 
speech. There has already been a wide-
ranging debate in the media on the new 
principles proposed by the Prime Minister. 
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[ Translation] 

Deep Sea Fishing 

3887. SHRIMATI SAROJ DUBEY: 
SHRI LOKANATH 

CHOUDHURY: 
SHRI VISHWANATH 

SHASTRI: 

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state: 

(a) whether the expert committee con-
stituted to look into the grievances of do-
mestic fishermen, who feel threatened by 
joint venture proposals in the deep sea 
fishing sector has submitted its report; 

(b) if so, the details thereof; and 

(c) the reaction of the Government there-
to? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOJ): (a) to 
(c). The expert group on operations of deep 
sea fishing vessels has submitted its repot 
recently. The committee has suggested 
certain remedial measures which, inter alia, 
include suggestions for a coordinated sys-
tem of regulating the total fishing effort in the 
coastal and deep sea areas, suggestions for 
reducing conflict of interests between fish-
ing operations in these areas, effective en-
forcement and legislative measures, reli-
able information, a code of conduct for 
fishing vessels, etc. Action on these rec-
ommendations has been initiated. 

Bilateral Agreement betwHn India and 
Norway 

3888. SHRI SHANKERSINH 

VAGHELA: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the Government have 
signed any trade and economic cooperation 
agreement with the Govemment of Norway; 

(b) if so, the salient features thereof; 
and 

(c) the benefits to be accrued to India· 
due to this agreement? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
SALMAN KHURSHEED): (a) A Memoran-
dum of Understanding was concluded with 
Norway on 6 July 1987 on economic, indus-
trial and technological cooperation. 

(b) In terms of the MoU, India and 
Norway have undertaken to encourage and 
facilitate economic, industrial and techno-
logical cooperation between interested in-
stitutions, organisations,· enterprises and 
other concemed entities of both countries. 
The MoU also provides for periodic consul-
tations to review implementation and con-
sider ways of promoting cooperation. 

; 
(c) The MoU is designed to encourage 

industrial joint ventures and technology trans-
fer and facilitate the expansion and diversi-
fication of commercial relations. Among the 
promising areas identified for bilateral coop-
eration with Norway are power, oil and 
natural gas, chemicals and petro-chemi-
cals, ocean development, deep sea mining, 
electronics, shipping and ship building and 
fisheries. India's economic reform 
programme has enhanced prospects for 
mutually benefiCial cooperation with Nor-
way in these fields. 
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{ Translation] 

Improvement of Milk Processing 
Techniques 

3889. SHRI MAHESH KANODIA: 
SHRI RAM KRIPAL YADAV: 

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state: 

(a) whether there is ample scope for 
introducing modem technology in the pre-
cessing of milk; and 

(b) if so, action proposed to be taken by 
the Govemment to improve the milk pro-
cessing facilities in the country? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) and 
(b). The introduction of modem technology 
in the processing of milk is a continuous 
process. The standards of some milk pre-
cessing plants in India are comparable to 
any advanced country in the worid. 

[English] 

Export of Granite 

3890. SHRI D. VENKA TESWARA RAO: 
Will the Minister of MINES be pleased to 
state the sha~e of granite in the total foreign 
exchange eamings received from the ex-

Total Cases 

5 years and above 

4 years old 

3 years old 

2 years old & below 

port of minerals in 1993-94? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI SALRAM 
SINGH YADAV): Out of the total foreign 
exchange eamings of Rs. 309694 lakhs 
from the export of minerals (excluding coal 
and mineral fuels) in 1993-94, eamings from 
granite export were Rs. 66368 lakhs, which 
is about 21%. 

Motor Accident Claims 

3891. SHRI MOHAN RAW ALE: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) the number of cases of compensa-
tion pending with the Motor Accidents Claims 
Tribunal (MACT) as on June 30,1994 and 
since when; 

(b) the time generally taken by the 
MACT in disposing of a case; 

(c) the reasons for inordinate delay in 
such cases; and 

(d) the measures taken or proposed to 
be taken to dispose of such cases speedily? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) If the ques-
tion relates to Delhi, the information is as 
follows: 

17365 

1651 

1088 

1308 

13318 
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type MAX.II Exchanges by 
Electronic Exchanges; 

(b) The average time takenbythe Court 
in deciding the cases is about 2 to 3 years 
and in certain cases the time extends even 
beyond 5 years. 

(c) The delay in disposal of MACT cases 
is attributable to various factors such as 
fihnfj of incomplete petitions, the time taken 
by the affected parties in producing evi-
d2nce etc. 

(d) The Judges of MACT are persuaded 
to dispose of the cases expeditiously during 
the meetings periodically convened by Com-
missloner-cum-Secretary (Transport), Gov-
ernment of National Capital Territory of Delhi. 

[ Translation] 

Telephone Exchanges in M.P. 

3892. SHRI RAMESHWAR PATIDAR: 
Will t!le Minister of COMMUNICATIONS be 
pieased to state: 

(a) whether the Government propose to 
expand!modernise the Telephone Exchang-
e~ in Madhya Pradesh during the Eighth 
~ive Year Plan; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Yes, Sir. 

(b) The modernisation programme dur-
ing the 8th Five Year Plan envisages: 

1) Replacement of All MAX. III 
Exchanges by Electronic 
Exchanges 

2) Replacement of all line finder 

National Highway - 17 

National Highway - 50 

3) 

4) 

Replacement of all life ex-
pired Telecom equipment 
with digital equipment. 

Provision of STD to all ex-
changes. 

In addition 319000 new telephone con-
nections are planned be provided during 8th 
Five Year Plan Period in Madhya Pradesh. 
The National Telecom Policy, however, en-
visages provision of telephones on demand 
by 1.4.97 all over the country. 

It has also been decided to provide by 
1.4.97, connectivity to all STD subscribers 
with electronic exchanges & value added 
devices in all major towns having population 
more than 5 lakhs throughout the country 
including Madhya Pradesh. 

National Highway in Maharashtra 

3893. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR: Will the Minister of SUR-
FACE TRANSPORT be pleased to state: 

(a) the names of national highways in 
Maharashtra on which widening work is in 
progress for the last two years; 

(b) the extent of work completed so far; 
and 

(c) the time by which the remaining work 
is likely to be completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) 

Panvel-Mahad-Panjim Road 

Pune-Nashik Road 
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(b) and (c). The works are in advance 
stage of construction and are likely to be 
completed by the end of this year. 

False Propaganda by Pakistan 

3894. SHRI LALL BABU RAI: Will the 
Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether Pakistan is propagating 
false information against India in foreign 
countries; and 

(b) if so, the steps being taken by the 
Government to counter this propaganda? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI' 
SALMAN KHURSHEED): (a) Yes, Sir. 

(b) Countering Pakistan's anti-India pro-
paganda is an ongoing process. Swift, com-
prehensive and effective action is taken to 
counter Pakistan's false and motivated pro-
paganda. Factual information is regularly 
provided to decision makers; the media; and 
the Governments of other countries through 
the Indian Missions abroad as well as through 
the Missions of these countries in India. The 
Government of these countries are also 
briefed during visits of high level delegations 
to India and from India to these countries. 

[English] 

Durgapur Steel Plant 

3895. SHRI BASUDEB ACHARIA: 
PROF. SAVITHRI 

LAKSHMANAN: 

Will the Minister of STEEL be pleased to 
state: 

(a) the average daily steel production at 

the Durgapur Steel Plant; 

(b) the steps being taken by the Gov-
ernment to increase steel production in the 
plant; 

(c) whether the Government of West 
Bengal has requested the Union Govern-
ment to instal a Hot Rolling Mill at Alloy Steel 
Plant, Durgapur; 

(d) if so, the reaction of the Govemment 
thereto; and' 

(e) whether the plant is suffering losses 
due to the non-installation of the hot rolling 
mill? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) The average daily sale-
able steel production at Durgapur Steel 
Plant during first four months of the current 
financial year (April-July, 1994) has been 
about 2000 Tonnes. 

(b) Durgapur Steel Plant is being 
modemised which will raise its saleable 
steel capacity and increase production. 

(c) to (e). The information is being col-
lected and will be laid on the Table of the 
House. 

LPG Connections 

3896. SHRI DHARMANNA 
MONDA YY A SADUL: 

SHRI K. PRADHANI: 
SHRIMATI KRISHNENDRA 

KAUR (DEEPA): 
SHRI BOLLA BULLI 

RAMAIAH: 
SHRI AST BHUJA PRASAD 

SHUKLA: 
SHRI S.M. LAL JAN BASHA: 



483 Written Answem AUGUST 22,1994 Written Answem 484 

SHRI NARAIN SINGH ." ~ CHAUDHARY: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Govemment have a 
proposal to increase the enrolment of cus-
tomers for L.P.G. and to give Double Bottle 
Connections (DBC) during 1994-95; 

(b) if so, the target set therefor and 
steps taken to achieve the target; and 

(c) the criteria adopted for providing 
LPG connections to various States? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). Instructions have 
been issued to the Public Sector Oil Compa-
nies to enrol 20 lakh new LPG consumers 
and to release 20 lakh second cylinder 
facility during 1994-95. 

(c) Allotment of new LPG connections 
and release of DBCs are not made on a 
State-wise basis. New LPG connections are 
released in a phased manner throughout 
the country depending upon the availability 
of LPG, total new customer enrolment, wait-
ing lists, slack available with the distributors 
and their viability. LPG customers of the 
public sector oil companies interested to 
have a second cylinder are required to get 
their names registered with the concemed 
distributors. The distributors release sec-
ond cylinder on a tirst-cum-first served ba-
sis, subject to availability of quota. 

[ Translation] 

Oil and Natural Gas Commission 

3897. SHRIMATI SHEELA GAUTAM: 

Will the Minister of PETROLEUM AND NAT-
URAL GAS be pleased to state: (a) whether 
the total planned outlay fixed for Oil and 
Natural Gas Commission has been reduced; 

(b) if so, the reasons therefor; 

(c) whether the production of crude oil is 
likely to be affected by this reduction; and 

(d) if so, the manner in which the do-
mestic requirement of oil is likely to be met? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). As against ONGC's 
original proposal for an outlay of Rs. 33393 
crores, Govemment have approved an out-
lay of Rs. 17,511 crores for the 8th Plan due 
to overall resource constraint however. 
ONGC was directed to continue with the 
physical programme originally proposed, 
with the assurance that funds would be 
provided on a year to year baSis. 

(c) No, Sir. 

(d) Does not arise. 

T.A.Cs in States 

3898. SHRI BIR SINGH MAHATO: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the criteria adopted to constitute 
telephone advisory committees in various 
States; 

(b) the terms of office of these commit-
tees; 

(c) whetherthese committees have been 
constituted this year; and 
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(d) if so, the details thereof, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Telephone Advisory Com-
mittees are constituted one for eaclil Metro/ 
Telecom Circle headed by CGM and one for 
each Secondary Switching Area headed by 
GMlTelecom District Manager. 

(b) The tenure of a T elecomlT elephone 

Advisory Committee is two years. 

(c) Constitution/reconstitution of Tele-
phone Advisory Committees is a continuous 
process.·As and when the tenure of a TAC 
expires the same is reconstituted. From 
1.1.1994 to 31.7.1994, 27TACs have been 
reconstituted. 

(d) The required infonnation is given in 
the attached Statement. 

STATEMENT 

ASSAM 

Assam 
Guwahati 

BIHAR 

Bihar 

GOA 

Goa 

HARYANA 

Hissar 
Rohtak 
Faridabad 
Haryana 
Kamal 

JAMMU & KASHMIR 

J&K 
Srinagar 
Jammu 

KARNATAKA 

Names of TACs Reconstituted since 1.1.1994 

KERALA 

Kerala 

MADHYA PRADESH 

Madhya Pradesh 
Raipur 

MANIPUR 

Imphal 

PUNJAB 

Amritsar 
Ludhiana 
Pathankot 

RAJASTHAN 

Jaipur 
Rajasthan 

UTTAR PRADESH 
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Kadagu 
Karnataka 
Bangalore 

[English] 

Joint Fishing Ventures 

3899. PROF. UMMAREDDY 
VENKATESWARLU: will the Minister of 
FOOD PROCESSING INDUSTRIES be 
pleased to state: 

(a) the number of applications for joint 
ventures in deep sea fishing received during 
1993-94; 

(b) the details of joint venture proposals 
cleared as on March 31, 1994; and 

(c) the number of companies whose 

Allahabad 

WEST BENGAL 

Calcutta 
West Bengal 

applications are still pending with the Gov-
ernment? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) 
Nine applications were received in 1993-94 
for jOint ventures in deep sea fishing. 

(b) The list of jOint ventur(f'~roposals 
cleared since the announcement of the New 
Deep Sea Fishing Policy, in 1991 and upto 
March 31 st, 1994, is given in the attached 
Statement. 

(c) Applications of five companies tor 
deep sea fishing are pending as on 
1 S R 10011 
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Natural Gas Supply to Defaulting"Units -SINGH YADAV): (a) National Mineral De- ,~ 

velopment Corporation (NMDC) has not 
3900. DR. K.V.R. CHOWDARY: Will sold any of its diamond mine to Panna 

the Minister of PETROLEUM AND NATU- district to any MNC. 
RAL GAS be pleased to state: 

(a) whether there is any proposal to 
cancel the natural gas allocated to those 
projects which default in their commitment 
to use it; 

(b) if so, the details thereof; and 

(c) the number of such projects come to 
the notice of the Government and action 
taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) to(c). Allocations are liable to 
be cancelled for non-fulfilment of the condi-
tions laid down in the allocation orders. 
There have been several cases of delays in 
setting up units.··Extension of time has been 
granted where considered appropriate. GAl L 
have terminated two gas supply contracts 
on account of default by the allottees. 

[ Translation] 

Diamond Mines 

3901. SHRI GAY A PRASAD KORI: Will 
the Minister of MINES be pleased to state: 

(a) the total foreign exchange earned in 
1992-93 by the sale of diamond mines to 
MNCs, particularly the mines in Panna dis-
trict of Madhya Pradesh; and 

(b) whether mining activity has been 
started by the MNCs in these mines? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI SALRAM 

(b) Does not arise. 

[English] 

Investment by US Companies 

3902. SHRI K. PRADHANI 
SHRI SARAT PAn ANA YAK: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether some US companies are 
keen to make investment in the country's 
hydro-carbon sector; 

(b) if so details of the proposals re-
ceived from those companies; and 

(c) the reaction of the Gov!. thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) Yes, Sir. 

(b) and (c). Various US companies have, 
on their own or as part of consortia, submit-
ted bids for exploration/development and 
speculative surveys of blockslfields offered 
to private companies from time to time. 
Govemment has so far approved the award 
of contracts for the block KG-OS-90/1 , GK-
ON-90/2 and CY -OS-90/1 for which US 
companies had submitted bids. Further, 
Government has also approved award of 
contracts for development of the medium 
sized fields MulGa, Panna and Mid & South 
Tapti to a consortium led by Enron Explora-
tion Company of USA. Approval has also 
been accorded for the formation of a Joint 
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Venture Co., between Caltex Petroleum 
Corpn. USA and IBP Co. Ltd. of India for 
manufacture and marketing of lubricants. 
IOC have also entered a Joint Venture with 
Mobil International Petroleum Inc. USA for 
blending and marketing of Mobil brand lubri-
cants. In addition to the above, Exxon Corpn. 
of USA through its affiliates have entered 
into an MoU with HPCL for transfer of tech-
nology in manufacture and marketing of 
lubricants. 

ADB Assistance for National Highways 

3903. SHRIMATI CHANDRA PRABHA 
URS:WilitheMinisterofSURFACETRANS-
PORT be pleased to state: 

(a) whether Nelamangala-Tumkur Na-
tional Highway upgradation project is lying 
with the Asian Development Bank for finan-
cial assistance: and 

(b) if so, the time by which the assis-
tance is likely to be provided? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No, Sir. 

(b) Does not arise. 

ONGC's Production Cost of Crude 

3904. DR. VISWANATHAM KANITHI: 
Will the Ministerof PETROLEUM AND NAT-
URAL GAS be pleased to state: 

(a) the production cost of crude to the 
ONGC and the amount paid to it; and 

(b) the international cost of crude and 
the rate at which the Government are pur-
chasing the same? 

THE MINISTER OF STATE OF THE 

MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) The estimated production 
cost (inclusive of statutory charges etc.) of 
ONGC for the year 1993-94 was Rs. 2785 
per MT. Against this ONGC is paid a total 
amount of Rs. 33421MT. 

(b) The prices of crude oil in the interna-
tional market depend upon a number of 
factors like global demand and supply, OPEC 
ceiling and production quota, production by 
non-OPEC countries, world economic out-
look, etc. However, the average price of 
crude oil purchased during 1993-94 was US 
$ 14.65 per barrel (Prov.). 

[ Translation] 

PSU in Tribal Areas of Gujarat 

3905. SHRI N.J. RATHVA: Will the Min-
ister of MINES be pleased to state: 

(a) whether the Government propose to 
set up public sector undertakings in Gujarat. 
particularly in the tribal areas, forthe extrac-
tion and utilisation of mineral resources: 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): (a) Ministry of Mines has 
no such proposal under consideration. 

(b) Does not arise. 

(c) The Mineral Sector has been opened 
up with a view to attracting private invest-
ment. Fresh investments by Public Sector 
Units will be made based only on commer-
cial and economic considerations. 
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[English] 

Road Accidents 

3906. SHRI ATAL BIHARI 
VAJPAYEE: 

SHRI RAM VILAS PASWAN: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether the incidence of fatal road 
accidents is alarmingly high in the country; 

(b) if so, the number of fatal road acci-
dents which occurred during 1992-93, 1993-
94 and 1994-95 till June, respectively; 

any comparative study of fatal road acci-
dents in other countries vis-a-vis India; 

(d) if so, the details thereof; and 

(e) the measures taken/proposed to be 
taken to check road accidents and vehicular 
pollution? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) It is quite 
high. However, there is a declining trend in 
proportion to the increase in the number of 
vehicles in the country. 

(b) The data is collected on calender 
year basis. At present, data for the year 
1992 and 1993 is available which is men-

(c) whether the Government have made tioned below: .' 

Year 

1992 51854 

1993 24818 

(c) No, Sir. 

(d) Does not arise. 2. 

(e) The measures taken/proposed to be 
taken to check road accidents and vehicular 
pollution are given in the attached State- 3. 
ments I & II respectively. 

STATEMENT -I 
4. 

The steps takenibeing taken include -

1. Formal training in a driving school 
is made a pre-requisite for issu- 5. 
ance of licence to drive transport 

Fatal Accidents 

(Provisional) 

(only in respect of 
15 StateslUTs) 

vehicles. 

Maximum safe laden weights have 
been prescribed for trucks includ-
ing light commercial vehicles. 

Maximum speed limits have been 
prescribed for all vehicles except 
light motor vehicles. 

Uniform intervals for checking the 
.fitness of vehicles have been pre-
scribed throughout the country. 

It is prescribed that road safety 
devices would be fitted in the vehi-
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6. 

cles viz. direction indicators with 
blinker system for vehicles, special 
labels on carriages carrying dan-
gerous or hazardous goods. 

A National Road Safety Council 
has been set up for formulation of 
road safety measures. State Gov-
ernments were also requested to 
set up State level road safety coun-
cils. 

The State Govts. have a/so been advised 
to take action on following lines -

1. 

2. 

3. 

4. 

Strict and rigid enforcement of traf-
fic rules and regulations. 

Regular special drive against rash 
and negligent driving, driving with-
out driving licences, drunken driv-
ing, defective headlights, over-
speeding, over-loading etc. 

Regular prosecution of violation 
through issue of notices. 

Introduction of blinkers/signals at 
accident prone areas. 

1. 

2. 

3. 

4. 

5. More Police presence in accident 5. 

6. 

prone areas. 

Special morning drives and night 
mobile patrolling. 

7. Painting of bus boxes, yellow box-
es. 

8. 

9. 

Special night checking on High-
ways. 

Specialdriveagainstbuses,HTVs, 
TSRs, Taxis etc. 

6. 

STA TEMENT·II 

Steps taken/proposed to be taken to 
check vehicular pollution 

Pollution norms have been pre-
scribed under the Central Motor 
Vehicles Rules, which are required 
to be adhered to by all motor vehi-
cles. 

More stricter emission norms have 
been prescribed for all motor vehi-
cles to be effective from April, 1996. 

Possession of Pollution Under 
Control Certificate by all vehicles 
has been made compulsory in 
terms of Rule 115(7) of the Central 
Motor Vehicles Rules. 

Officers not below the rank of Sub-
Inspector of Police or Inspector of 
Motor Vehicles authorised to direct 
the driver or any person incharge 
of the vehicle to submit the vehicle 
for pollution checking in case he 
has reason to believe that the ve-
hicle is not complying with the pre-
scribed emission norms. 

The Registering authorities em-
powered to suspend the registra-
tion of the vehicle on the basis of 
report about non-compliance of 
emission norms sent to it by the 
Checking Officer. 

The Motor Vehicles Act is pro-
posed to be amended to provide 
for -

(i) stricter penalties for over-
loading, which is also re-
sponsible for vehicular 
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take effective steps to check over-
loading. 

7. 

(a) 

(b) 

(c) 

(d) 

(e) 

(f) 

(ii) 

pollution. 

compounding of offenc-
es relating to vehicular 
pollution. 

The State Governments have been 
advised to strictly enforce the pro-
visions of the Motor Vehicles Act! 
Rules with reference to vehicular 
pollution. They have been particu-
larly advised to take the following 
measures -

the infrastructure in the Transport 
Deptts. should be strengthened for 
carrying out checks of the motor 
vehicles. 

private workshops/petrol pumps 
should be authorised to carry out 
such checks and issue Pollution 
Under Control Certificate. 

appropriate measures may be tak-
en to check the vehicles of other 
States entering the State from each 
border point. If necessary, the 
Pollution Level Check Centres 
should be set up on each border 
point. 

Public Awareness campaign should 
be started. 

Inter-State Committees should be 
constituted to coordinate the check-
ing drives and awareness cam-
paigns. In this measure local bod-
ies should also be associated. 

One of the reasons for vehicular 
pollution in diesel vehicles has been 
identified as overloading. The 
States have been emphasised to 

(g) 

8. 

As far as possible, the transport 
activities should be shifted to loca-
tions outside the city limits. 

It has also been impressed upon 
the industry to develop 4 stroke 
engines for two-wheelers which 
are less pollutant. 

[Translation) 

Construction of Bridges in Bihar 

3907. SHRI MOHAMMAD AU ASHRAF 
FATMI: Will tne Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) the number of bridges constructed 
over national highways in Bihar during 1992-
93; 

(b) the number of bridges under repair 
on the national highways in Bihar during 
each of the last three years; and 

(c) the details of expenditure incurred 
on repairs of bridges during the above peri-
od? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) The con-
struction of two bridges has been completed 
during the year 1992-93. 

(b) and (c). The Maintenance and Re-
pairs of National Highways including bridges 
is a continuous process. The number of 
bridges repaired and expenditure incurred 
therein during the last 3 years as furnished 
by the State Government is as under: 
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Year 

1991-92 

1992-93 

1993-94 

[English) 

No. of bridges 
under repair 

15 

20 

18 

Holding of Passports of more than one 
country 

3908. SHRI JAGAT VIR SINGH 
DRONA: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Indians and other residents 
in India are allowed to hold more than one 
passport Le. of any other country together 
with Indian passport; 

(b) if so, since when this has been 
started; 

(c) whether any regulation has been 
framed to this effect by the Govemment; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

Expenditure 
incurred on 
repailS of bridges 
(Rs. in lakhs) 

25.00 

121.91 

40.42 

Energy Conservation Report 

3909. SHRI SHARAD DIGHE: Will the 
Minister of POWER be pleased to state: 

(a) whether the Committee formed to 
tighten the existing legislation on energy 
conservation has submitted its report; and 

(b) if so, the suggestions made by the 
Committee and the action taken or pro-
posed to be taken on those recommenda-
tions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYVA NAIDU): (a) No, Sir. 

(b) Does not arise. 

Allocation from CRF to A.P. 

3 SHRI G.M.C. BALAYOGI: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state the funds re!eased t(. A!~("'ra 
Pradesh out of CRF during eaen .i H:,· :';~I 
three years, year-wise? 

THE MINISTER OF ST.ATE OF . ":: 
MINISTRY OF SURFACE TRMJSO()P~ 
(SHRI JAGDISH TYTLERI' Tn", iimds I·C 

leased to Andhra Prad~st .,l! c.! ~"'" ; -., 
Fk,ac Fund during eaci' .• , Ihe J,;[ ii.·,., 
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years, year-wise is as under: "'" give LPG connections to as many applicants 
and as early as possible, subjectto availabil-

(Rs. in lakhs) ity of LPG. 

Year Amount 

1991-92 50.00 

1992-93 33.00 

1993-94 50.00 

Private Sector LPG Distributors in 
Uttar Pradesh 

3911. DR. SAKSHIJI: Will the Minister 
of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) the number of LPG distributors of 
private sector oil companies operating in 
Uttar Pradesh as on June 3D, 1994; 

(b) the total number of consumers reg-
istered and are on waiting list; and 

(c) the time by which all the consumers 
are likely to get LPG connections? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) to (c). Under the Parallel 
Marketing System, private agencies are 
free to appoint distributors and register cus-
tomers with-out any involvement of Govern-
ment. Hence the information sought is not 
being maintained by the Government. 

As on 1.4.1994, there were 13.39 lakh 
persons on the waiting list for LPG connec-
tions with the public sector oil companies in 
Uttar Pradesh. Efforts are constantly on to 

[Translation] 

Ahmedabad Passport Office 

3912. SHRI CHHITUBHAI GAMIT: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the number of applications received 
by the Ahmedabad Passport Office during 
the last three years and number of pass-
ports issued to these applicants during this 
period; year-wise; 

(b) the time limit fixed for the issue of 
passport and the time taken by Ahmedabad 
Passport Office in issuing a passport; and 

(c) the reasons for not issuing the pass-
ports within the time limit and the steps 
taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (il) The number of applica-
tions received and the number of passports 
issued during the last three years are given 
in the attached Statement. 

(b) and (c). No time limit has been fixed 
by the Government for the issue of pass-
ports. Presently Ahmedabad Passport Of-
fice is taking 75-80 days for issue of fresh 
passports as on 29.07.94. Passports are 
issued on first-come-first-served basis and 
the time taken by a Passport Office for issue 
of fresh passports depends on a number of 
factors including amount of workload, infra-
structure of the office and the staff strength. 
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Telecom Factory, Bombay 

3913. SHRI GEORGE FERNANDES: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether there has been a reduction 
in workload in the Telecom Factory in 
Bombay resulting in surplus manpower; 

(b) if so, the details thereof; 

(c) whether the Government have de-
cided to close down the Telecom Factory in 
Bombay; and 

(d) if so, the steps proposed to be taken 
by the Government to provide alternative 
employment to the workforce and to utilise 
the production facilities? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Yes, Sir. 

(b) About 35 to 40% manpower is sur-
plus. 

(c) No, Sir. 

(d) I. The following new products have 
been included in the production programme 
of 1994-95: 

1 ) CBT-93 (Local Payphone) 

2) MDFs for C-DOT & other high 
capacity exchanges 

~J Antennas 

41 Line .Jack Units 

'. DP Boxe& 

~ () Cabinets 

7) Repair of C-DOT and E-10B 
Exchange line cards. 

These products being less labour inten-
sive cannot absorb full available surplus 
labour. 

II. CGMs Telecom Factories have been 
authorized to produce and market any new 
Telecom/non-Telecom product to DOT or 
outside parties so as to utilize the available 
human resources and the infrastructure. 

III. Transfer of willing surplus staff to 
other Telecom circles including Telecom 
Factory Jabalpur is under consideration. 

Pepsi in Punjab 

3914. SHRI MOHAN SINGH (DEORIA): 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) the production achieved and profits 
earned by the unit of Pepsi Cola Company 
situated in Punjab, during the last two years, 
year-wise; 

(b) the benefits accruing to the farmers 
of Punjab by the setting up of this unit; and 

(c) the value of food items exported by 
this unit during tt:!e last two years, year-
wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) 
The production achieved by the units of M/ 
s. Pepsi Foods Limited situated in Punjab 
during the last two years is as under: 
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i) Processed Potato/ 
grain foods 

ii) Soft drink con-
centrate 

iii) Processed fruit 
Veg. products 

As reported by the company, it has not 
earned any profit during the last two years. 

(b) The company has brought in the 
latest agronomic packages and tested a 
large variety of hybrid seeds to ascertain 
suitability for increased productivity. The 

Year 

1992 - 93 

1993 - 94 

(Unaudited - 1.4.93 to 31.12.1993) 

Joint Ventures in Mining 

3915. SHRISARATPATTANAYAK: 
SHRI JAGMEET SINGH 

SRAR: 
SHRI VIJAY NAVAL PATIL: 

Will the Minister of MIN ES be pleased to 
state: 

(a) whether any Public Sector Under-
taking has received proposals from foreign 

1992-93 1993-94 
(Unaudited -
1.4.93 to 
31.12.1993) 

749 tonnes 363tonnes 

10093 units 8554 units 

3149tonnes 2035tonnes 

average yield of tomato in the area has gone 
up from 6 tons per acre to 20 tons per acre. 
The total production of tomato in Punjab has 
gone up from 25,000 tons to over 1 lakh tons 
resulting in increased returns to the farmers. 

(c) The fob value offood items exported 
during the last two years is as under: 

Export (Rs. in /akhs) 

1120.40 

1268.40 

countries for joint ventures in mining: and 

(b) if so, the details thereof and the 
investments to be made, country-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI SALRM,l 
SINGH YADAV): (a) and (b). Yes, Sir. The 
Public Sector undertakings under the Min,s 
try of Mines have received preliminary pro-
posals from various foreign companies for 
exploration, exploitation of Non-Ferrous 
Metals and also for beneficiation of tailings 
at Kolar. Hindustan Zinc Limited. a public 
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sector undertaking of the Ministry of Mines 
: .;1:. ~,igned an MoU on 18.7.1994 with Mingini 
I"lining Limited of Australia for undertaking 
evaluation and development of known gold 
prospects in India. The quantum of invest-
ment cannot be assessed at this stage. 

[Translation) 

Short Term Power Project 

3916. SHRI RAM TAHAL 
CHOUDHARY: Will the Minister of POWER 
be pleased to state: 

(a) whether the implementation of short-
term power projects has been satisfactory; 

(b) if not, the reasons therefor; and 

Name of Project 

UTTAR PRADESH 

Central Sector 

Dadri CCGT GT 1 

GT2 

GT3 

GT 4 

STl 

ST2 

JAMMU & KASHMIR 

State Sector 

Pampore SI. II GT 1 

GT2 

GT3 

(c) the present status of the implemen-
tation scheme, the work completed in this 
regard during the last three years and the 
steps proposed to be taken to expedite the 
implementation of the scheme, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYYA NAIDU): (a) Yes, Sir. 

(b) Does not arise. 

(c) State-wise details of short-term power 
projects comprising Gas Turbines, Steam 
Turbines, and Diesel Generating Sets com-
miSSioned during the last three years are as 
follows: 

Capacity (in MW) 

131 

131 

131 

131 

146.5 

146.5 

25 

25 

25 
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Name of Project Capacity (in MW) 

GUJ~RAT 

Central Sector 

KawasCCGT GT 1 106 

GT2 106 

GT3 106 

GT4 106 

ST 1 110 

ST2 110 

Gandhar CCGT GT 1 131 

GT2 131 

State Sector 

Utran CCGT GT 1 33 

GT2 33 

GT3 33 

ST 1 45 

ValwaCCGT GT2 33 
ST 1 33 

MAHARASHTRA 

State Sector 

Uran Waste Heat 

Recovery 120 
Unit 1 

Trombay GT 120 
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Name of Project 

KARNATAKA 

State Sector 

Yelahanke DG Sets DG6 

DGS 

DG4 

DG3 

DG2 

DG 1 

TAMILNADU 

State Sector 

Narimanam GT 1 

GT2 

ASSAM 

Lakwa GT5 

GT6 

[English] 

Telephones to Retired Persons in 
Hyderabad 

3917. SHRI J. CHOKKA RAO: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(il) the- IlCimber of applications pending 
leo: lCl('phone connections under the retired 
.)1:1(,-::;; ()l,o:a under different exchanges in 
,;· ... X:ai;;;':1 City as on date; and 

Capacity (in MW) 

21.32 

21.32 

21.32 

21.32 

21.32 

21.32 

5 

5 

20 

20 

(b) the time by which these are likely to 
be cleared? 

THE MINISTER OF STATE OF THE 
MINISTRY COMMUNICATIONS (SHRI 
SUKH RAM): (a) Sir, the number of applica-
tions of retired Government Officers pend-
ing exchange-wise are given in the attached 
Statement. 

(b) Out of 77 pending cases, 10 connec-
tions will be provided by 31.8.1994 and rest 
of the connections will be cleared by 
31.3.199S. 
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Progress of Work on National Highway 
No. 17 

3918. SHRI K. MURALEE DHARAN: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to state: 

in Delhi during 1993-94. Out of which, one 
has been started functioning. 

(b) The remaining sanctioned post offic-
es will commence functioning as soon as 
suitable rented accommodation becomes 
available. 

(a) the current status of the proposed [Translation] 
work on Kuttipuram Puthuponnani Road on 
National Highway No. 17; and LDPT in Bihar 

(b}the time by which the work is likely to 3920. SHRI BHUBANESHWAR 
be started and completed? PRASAD MEHTA: 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). 
Land for the project is being acquired which 
is likely to be completed by March, 1995, 
subject to availability of funds. The work will 
be taken up after the land is acquired. It is 
too early to indicate the time for its comple-
tion. 

Post Offices in East Delhi 

3919. SHRI B.L. SHARMA PREM: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of post offices sanc-
tioned for the Trans-Yamuna area in Delhi 
during 1993-94 and the number out of them 
which have started functioning as on July 
31. 1994; and 

(b) the time by which the remaining 
sanctioned post offices are likely to start 
functioning? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Three post offices have 
been sanctioned forthe Trans· Yamuna area 

SHRI MANJAY LAL: 

Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) the number of long distance public 
telephones working in Bihar; 

(b) the number of such telephones in· 
stalled during 1992-93 and 1993-94; 

(c) whether any targets have been fixed 
for 1994-95; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) As on 31-07-1994, the 
number of long distance public-telephones 
(LDPTs) working in Bihar is 6,599. 

(b) The number of such telephones 
installed during the year 1992-93 and 1993-
94 are 885 and 299 respectively. 

(c) Yes, Sir. 

(d) A target of providing 7,230 such 
telephones has been fixed for the yeM 
1994-95. 



527 Written AnswelS AUGUST 22, 1994 Written AnswelS 528 

[English] 

Equity in Oil India Limited 

3921. SHRI BOLLA BULLI 
RAMAIAH: 

SHRI S.B. SIDNAL: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Govemment propose to 
dilute 40% equity in Oil India Limited; 

(b) if so, the details thereof and the 
reasons therefor; 

(c) the number of LOis issued from 
January to June 30, 1994 for the production 
of lubricants and petroleum products; 

·(d) whether ONGC has sought allianc-

foreign, for the exploration of oil and gas in 
specified blocks. 

(f) Efforts are being made to increase 
the refining capacity by taking up expansion 
of existing refinerieS and by setting up of 
new grass root refineries both in the joint 
venture and private sector. Besides promot-
ing conservation of petroleum products in 
various fields, a number of oil and gas field 
development projects are being implement-
ed to enhance production of crude oil and 
natural gas. Government have also offered 
certain oiVgas fields for development to jOint 
ventures/private companies. 

Use of Optical Fibre in Kerala 

3922. SHRI P.C. THOMAS: Will the 
MinisterofCOMMUNICATIONS be pleased 
to state: 

es with foreign companies for oil exploration (a) whether optical fibre system is being 
in the country; adopted in Telecom sector in areas prone to 

lightening; 
(e) if so, the reaction of the Government 

in this regard; and (b) if so, whether this system has proved 

(f) the measures being taken by the 
Government to attain self-sufficiency in pe-
troleum sector? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). No such proposal is 
under consideration of the Government at 
present. 

(c) The information is being collected 
and will be laid on the Table of the House. 

(d) and (e). Government have invited 
bids from private parties, both Indian and 

successful; and 

(c) the places covered or proposed to 
be covered in Kerala under this scheme? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Yes, Sir. The optical fibre 
cable system is widely used in telecom 
network including areas prone to lightning. 

(b) Yes, Sir. 

(c) The places already covered and 
proposed to be covered in Kerala during 
1994-95 are furnished in the attached Sta I ,,-
ment. 
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Linking of State Roads with National 
Highways 

in Madhya Pradesh 

3923. SHRI PHOOL CHAND VERMA: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to state: 

(a) whether the Government of Madhya 
Pradesh has made any request to the Union 
Government for allocation of special funds 
to link some of State roads with National 
Highways; and 

(b) if so, the details thereof, including 
the amount earmarked therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). 
Presumably, the Hon'ble Member is having 
in mind the proposals submitted by the State 
Government of Madhya Pradesh forfinanc-
ing certain projects linking State Roads with 
National Highways underthe Centrally spon-
sored scheme of State Roads of Inter-State 
or Economic Importance in the 8th Five Year 
Plan. The State Government have spon-
sored 22 Roadlbridge projects costing Rs. 
52.54 crores under the aforesaid scheme. 
However, owing to limited allocation of funds 
earmarked under the Central Sector Roads 
programme, it has been possible to approve 
one project regarding construction of bridge 
over river Dhasan on Jhansi-Khajuraho Road 
costing Rs. 10.00 crores in the programme. 

Commemorative Stamp 

3924. SHRI AJOY MUKHOPADYAY: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the uovemment have since 

decided to bring out a postage stamp to 
commemorate the birth centenary of late 
Dwijendra Lal Roy, the great poet and dra-
matist of Bengal; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) No, Sir. 

(b) Does not arise. 

(c) Proposals for special commemora-
tive postage stamps are considered by the 
Philatelic Advisory Committee and are also 
examined in the light or existing guidelines. 
The guidelines stipulate that stamps on 
personalities may be issued on their birth 
centenary. As late Dwijendra Lal Roy was 
born in 1863, the proposal did not come 
within the guidelines and was not amongst 
those recommended by the Committee. 

Passport Booklets 

3925. SHRI HARIN PATHAK: Will the 
Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether there is shortage of pass-
port booklets in Ahmedabad, Bhopal and 
other regional passport offices in the coun-
try; and 

(b) if so, the steps being taken by the 
Government to improve the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) No, Sir. 

(b) Does not arise. 
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Additional Capacities at H8tdia Port 
Complex 

3926. SHRI SUBRATA MUKHERJEE: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) whether there is any proposal for the 
installation of additional capacities in the 
ore-handling plant and coal handling plant at 
Haldia Port Complex; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No, Sir. 

(b) Does not arise. 

(c) Need for it has not been felt on 
account of the traffic projections. 

Gas Reserves in K.G. Basin 

3927. SHRI SOBHANADREESWARA 
RAO VADDE: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to 
state: 

(a) the estimated quantity of gas re-
selVes in the K.G. Basin on-shore and off-
shore separately; 

(b) tile quantity of recoverable gas from 
the on-shore drilling operations; 

Ie) whether ttle GO',ernment have plan 
to conV€11 !t 1010 c('(.'km9 ga& and also to 
utilise it !or transPGrt~li('r· '111<1 

MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) The in-place Geological re-
selVes of gas estimated as on 1.4.94 in KG 
Basin onland and offshore are 56380. 1 MMm3 

and 18178.2 MMm3, respectively. 

(b) As on 1.4.94, the recoverable re-
serves of gas from KG onland is 31316.6 
MMm3• 

(c) and (d). The gas projected to be 
available has been fully allocated to power, 
fertiliser and other projects. 

[Translation] 

P and T Services in North East Region 

3928. SHRI SURAJBHANU SOLANKI: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Government have tak-
en any decision to improve the telephone, 
post and telegraph services in North East-
ern region of the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Yes, Sir. 

(b) To improve the telephone and tele-
graph and postal services, following steps 
are being taken on continuing basis: 

DEPARTMENT OF TELECOM 

Replacement ofwom outtelephone 
instruments by new ones. 

8er.)!ar:~!m:n: Of worn out eler:lI0-
~n"'cl':.~nIC:"! C J(("har'r~es t>~1 eler.tron· 
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3. 

4. 

5. 

6. 

7. 

, RePlaoement of fault prone under-
ground . telephone cables, 
dropwires and Telephone Instru-
.ments. 

Replacement of heavy ovemead 
alignments by underground cables. 

Provision of Ducts for cables in big 
cities. 

Provision of mo?e public tele-
phones. 

Induction of Optical Fibre system 
iri transmission media. 

8. Induction otDigitalMicrowave sys-

3. 

ferent categories available in the 
North Eastern Circle as on 1.4.94 
are as below: 

Head Post Offices: 9 
Sub Offices: 308 
Extra Departmental Sub offices: 
20 
Extra Departmental Branch 
Offices: 2478 

Under the Annual Plan 1994-95 
the department has fixed the tar-
get of opening the following de-
partmental sub-offices and extra 
departmental branch offices in the 
North Eastern Circle: 

tem in transmission media. BRANCH OFFICES 

9. Computerisationoffaultrepairser- Tribal Area: 3 
vices. 

. 10. Modernisation of Telegraph net-

OtherArea: 1 
Total: 4 

work by. installing electronic store: DEPARTMENTAL SUB OFFICES 

11. 

POSTAL 

1. 

2. 

forward message switching sys-
tems, Electronic TeleprinterS, Elec- Tribal Area: 3 
tronic key boards and other related 
devices. 

Regularmonitoring of services and 
taking of corrective measures wher-
ever any shortcoming is noticed. 

Measures to improve postal facili-
ties in the North Eastern are being 
regularly taken in terms of expand-
ing the existing postal network, 
providing more departmental build-
ings, provision of speedier delivery 
of mails through the speed post 
network etc. 

The number of post offices in dif-

Other Area: 1 
Total: 4 

Pulse Processing Industries 

3929. SHRI DAnA MEGHE: Will the 
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state: 

(a)whetherpulsesprocessingmiUshave 
been set up in Maharashtra, particularly in 
the tribal districts during the last three years; 

(b) if so, the details thereof, district-
wise; 

(c) whether adequate financial provi-
sions have been made under the National 
Pulses Development Scheme forthe setting 
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up of such mills; and 
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_,' 
(d) if not. the reasons therefor? 

. THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) and 
(b). The information is being collected from 
the State Government of Maharashtra and 
will be laid on the Table of the House. 

(c) and (d). Yes, Sir. A Provision of Rs. 
69.00 lakhs has been made during the year 
1994-95 for supply of Dal processors under 
the Centrally Sponsored National Pulse 
Development Project. 

[English] 

Company Set-up by British Gas and 
GAIL 

3930. PROF. SAVITHRI 
LAKSHMANAN: Will the Minister of PE-
TROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether British Gas and the Gas 
Authority of India Ltd. have set up a new 
company to bring natural gas to Bombay; 

(b) if so, the salient features thereof; 

(c) whether the said proposal had al-
ready been approved by the Union Govem-
ment; and 

MINISTRY OF PETROLEUMANO NATU-
RAL GAS (CAPt. SATISH KUMAR 
SHARMA): (a), (b) and (d). Gas Authority af , 
India Ltd. and British Gas propose to form a 
Joint Venture Company to implement the 
Bombay City Gas Distribution project to 
supply natural gas to about six lakh house-
holds, commercial institutions and industrial 
units in and around Bombay. 

(c) Yes, Sir. 

Development of Inland Waterways 

3931. SHRI S.M. LALJAN BASHA: 
DR. VASA NT 

NIWRUTHI PAWAR: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) the schemes selected by the Inland 
Waterways Authority of India (IWAI) during 
the last two years; 

(b) whether IWAI has submitted a re-
port that due to limited financial outlays, 
major works would not be taken up; 

(c) if so, the details thereof; 

(d) whether any major works having 
been abandoned are located in Andhra 
Pradesh; and 

(e) if so, the steps proposed to be taken 
to make available sufficient funds to IWAI for 

(d) the areas identified to market the revival of such projects? 
natural gas? 

THE MINISTER OF STATE OF THE 
THE MINISTER OF STATE OF THE MINISTRY OF SURFACE TRANSPORT 
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(SHRI JAGDISH TYTLER): (a) A list of the 
schemes selectedlimplemented by IWAI 
during the last two years i.e. 1992·93 and 
1993·94 is enclosed at Statements I & II. 

(b) and (c). No, Sir. However. in the 
policy/strategy document for the develop-

ment of inland waterways, the IWAI has 
indicated the need for more finaneiai outlay,> 
and technical staff in order to achieve the 
targets set in the 8th 5 Year Plan. 

(d) No, Sir. 

(e) Does not arise. 



543 Written AnswelS AUGUST 22, 1994 Written AnswelS 544 

~ iii' 
0 ~ 

~ ""0 e 0 ,..._ 
Q) 0 ,..._ IX) 

~ c: Q "": C'! (\j 

O'l ~ .S ci ci ci 
..... Q iii c: 

~ 0: t1l 

~ 
U.) 

>-
LIJ 
~ 
(!) 
~ 
0: 
:::J 
Q In 

~ 
C 

;:: C 
to 

Z ~ w >-
:::E co C') a; 
w 

~ 
0) .:t: 

~ N 0.. 0) 
}o' 0 C') (1) E en 0: 0) a! .s::. 

Q.. N .E (.) 
Q.. (1) 

<{ (1) 
~ 

"0 c: 

m ... "S ttl 
.E 0- ro ttl 

:::E a! 01 ttl 
ttl "0 Ui c: 01 

,~ 01 E c: CIl ttl c: 
c: .s::. ttl '6 (!) ttl 

0 ttl ttl E ::l (!) 
U.) (!) di 01 U5 c: 

0 0 In 

~ 
c: c: >- ~ ~ 

.:rt. ... 
0 0 "0 0 

j::: In !II ::::> :0 := 
.:rt. .:rt. u.. ,~ 

... c: 'iii (5 01 
0 0 0 <'C! c: 

<Il := In If !II '2 
l- E >- "E >- !II .~ 
~ <Il () CIl ,2 

G> 
-t: c: G> ~ C 

-I ~ ttl E ::l E .~ Q; 
~ G> C/) 0 ti .~ Q) CIl > c: 

-£ !II e :>. 0 G> ... c :r: () == .... 0 0- W CIl .E c (.) .E "0 6 7ii II: 
Q) .9! 
E Qj Qj 'iii c: 0 a. .s::. (.) 0 
~ 

> > a; 0 a: a: 0 ~ 'i? ::c-



545 Written AnswelS 

j! 
z w 
::E w 
ti 
t; 

"@ 
o 
"0 
.~ 

E 
~ w 

(]) 

E 
(]) 

"5 
(J) 
CD 

-= '0 
CD 
E 
til 
Z 

£ 
til 
Cl c: 
til 
(!) 
c: o 
r/) -c 
~ 
~ c: as 
2: 
CD 
r/) c: o o 
.~ a: 

SRAVANA 31,1916 (SAKA) 

It) 
C\I 

~ -s a. as 
E .s:: 
~ m 
c: o 
~ o 
~ 

E 
CD 
E 

~ a. 
o§ ... 
CD 
02: a: 

as 
:t: 
::l 
U 
(ij 
() 

iii 
>-
i 
c: o o 
E o a. 
Cl c: 
16 ,g 
'0 
c: o 
f5 
2 
Ui c: 
8 
£ 
(]) 

E 
CD 
"5 
(J) 

~ -s a. 
til 
E 
~ m 
c: o 
r/) 
"0 0lij 

(ij 
c: o 
~ 
Cl os;: 
as c: 
'0 
c: o 
°ih os;: 
e a. 
£ 

CD 
E 
(]) .s:: u 
(J) 

iii c: as 
() 

gj 
o o 
Ui 
~ 
'0 
E 
~ a. o 
l 

CD o 

Written AnswelS 546 

o o 
o.ri 



547 Written Answers 

ti 
0 
() 
"0 
Q) 

Cii 
.§ 
ti w 

CD 
E 
Q) 
J:: 
(.) 

(fJ 
Q) 

-£ 
'0 
Q) 

E 
<U 
Z 

(/) 
cv 
'5 
:l 
ti 
~ :.c 
'iii 
al 
2 
(.) 

'f 
o c o 
(.) 
w 
6 c 
J:: 
(.) 

~ 

.... 
ci 

E 
.!!! 
-0 
~ 

(ij 
C 
al 
() 

~ o 
() 

N 
0 
ci 

iiiE" 
~ al 
>(ij 
CIl > 
J:: 0 
I-~ 

" 1.0 
..t 

~ 
15 
o 
~ 
0:: 
E 
:l 
9 
CIl 
(.) 

IE o 
'0 
c 
.2 

~ 
ti c o 
() 

AUGUST 22, 1994 Written Answers 548 

l.C) 

" 0 
ci 



549 Written Answers 

[ Translation] 

SRAVANA 31,1916 (SAKA) 

[English] 

Written Answers 550 

Employment Generation 

3932. SHRI GUMAN MAL LODHA: Will 
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state: 

(a) whether the entry of MNCs into food 
processing is making this industry les[' bour-
intensive; and 

(b) if so, the reasons for promoting MNC 
participation in the food processing indus-
tries? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) and 
(b). No specific study in this regard has been 
conducted by this Ministry. However, since 
liberalisation in July, 1991, Food Processing 
Industry has been attracting considerable 
investments. As per available information till 
June, 1994,2680 Industrial Entrepreneurs 
Memoranda (IEMs) envisaging direct em-
ployment of 4.81 lakh persons have been 
filed for setting up Food Processing Indus-
tries. Besides, approvals for setting up of 
food processing units under foreign collab-
oration{joint venture/Export-Oriented Unit 
$chemes envisaging an investment of Rs. 
7060 crores and direct employment of about 
83250 persons have been granted. These 
proposals also include foreign/NRI invest-
ments. Participation of foreign companies 
has been permitted with a view to avail of the 
attendant benefits of technology, manageri-
al practice, market expansion, export en-
hancement, etc., besides the employment 
generation. 

Electric Switching to STD Subscribers 

3933. SHRI SHANTARAM POTDUKHE: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Govemment have de-
cided to connect all STD subscribers to 
electronic switching; 

(b) if so, the details thereof; and 

(c) the steps taken so far in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Yes, Sir. 

(b) and (c). Steps are being taken to 
replace non-electronic exchanges with elec-
tronic exchanges subject to availability of 
funds. 

Wherever both Electro-mechanical and 
Electronic Exchange are co-located, STD 
telephones are being connected with elec-
tronic exchanges subject to the technical 
feasibility like the availability of Electronic 
Exchange capacity and the extemal plant 
connectivity. 

Meeting of PFC and SEBs 

3934. DR. RAMKRISHNA KUSMARIA: 
Will the Minister of POWER be pleased to 
state: 

(a) whether any conference of experts 
of Power Finance Corporation and State 
Electricity Boards has been held recently; 

(b) if so, the recommendations made 
therein; and 
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(c) the action taken by the Govemment 
on these recommendations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYYA NAIDU): (a) Power Finance 
Corporation (PFC) has been organising 
Workshops to discuss the- issues of com-
mon interest to the Power Sector, from time 
to time. Two such Workshops on "Improve-
ment in Power Sector in North Eastem 
States" and "Power Utilities and Efficiency 
Improvement" were organised by PFC re-
cently. These were attended by SEBs offi-
cials, among others. 

(b) In the Workshop on "Improvement in 
Power Sector in North Eastem States', the 
urgent need for Renovation and 
Modemisation of Power Plants, strengthen-
ing the transmission lines and communica-
tion systems, capital restructuring of SEBs 
and Electricity Departments, need for 
computerisation of revenue collection etc. 
were discussed and recommended for im-
plementation. Similarly, in the Workshop on 
·PowerUtilitiesand Efficiency Improvemenr, 
the need for restlllcturing of the Power 
Sector improving th~financial management 
and commercial ~raiions, review of retail 
tariff structure etc. were recommended. 

(c) Primarily, action on the recommen-
dations are to be taken by the State Govem-
ments and State Electricity Boards con-
cemed. 

LPG Bottling Plant in Gujarat 

3935. DR. AMRITLALKALIDAS PATEL: 
Will the Minister of PETROLEUM AND NAT-
URAL GAS be pleased to state: 

(a) whether the Govemment propose to 
set up LPG bottling plant in Gujarat State; 

(b) if so,' the details thereof and the 
location selected for the purpOse; and 

(c) the ~ion taken by the Govemment 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) to (c) .. During the V"I Plan, 
two new LPG bottling plants, one at 
Ahmedabad and another at Bhavnagar, with 
annual bottling capacity of 32 TMT and 44 
TMT respectively are planned to be set up in 
Gujarat. Construction work at Ahmedabad 
is in progress. Acquisition of land is in 
progress for the plant at Bhavnagar. 

[Translation] 

Revenue and Expenditure on P& T 
Services in Gujarat 

3936. SHRI RATILAL VARMA: 
SHRI N.J. RATHVA: 

Will the Ministerof COMMUNICATIONS 
be pleased to state: 

(a)-the revenue eamed by the Govern-
ment from telephone, postal and telegraph-
ic services, separately in Gujarat during 
1991-92,1992-93 and 1993-94; and 

(b) the expenditure incurred on these 
services during the aforesaid period, sepa-
rately? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Revenue eamed by the 
Govemment from Telephone, Posts and 
Telegraphic Services are as follows: 
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_ (Figures'in crores of Rs.)" 

Telephone Posts Telegraphs 

1991·92 359.56 58.38 12.92 

1992-93 438.47 ·66.51 10.50 

1993-94 603.63 65.33 13.84 

(b) The expenditure incurred on these services during the aforesaid periods are 
furnished below: 

Telephone 

1991-92 96.88 

1992-93 112.45 

1993-94 130.36 

[English] 

SC/ST Employees in Orissa Postal 
Circle 

~~ 

3937. SHRI ARJUN CHARAN SETHI: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the total number of appointments 
made by the authorities concemed in class 
IV, work charged and daily wage employees 
including the EDDA, EDA and EDMC in the 
Bhadrak Postal Division of Orissa Postal 
Circle during the last three years; 

(b) whether the interests of the SC/ST 
community have been protected as per the 
rules and the "Rosters" maintained therefor 
in the Department; and 

(Figures in crores of Rs.) 

Posts Telegraphs 

89.29 10.94 

100.32 11.05 

108.29 12.50 

(c) if so, the details of such appoint-
ments especiaHy to SC/ST candidates vis-
a-vis the general category of candidates in 
the Bhadrak Postal Division?--

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Total number of appoint-
ments made in Group Dlwork charged and 
daily wage employees: NIL. Total number of 
ED employees appointed during last three 
years is OC-29, SC-12 and ST-NIL 

(b) Yes Sir. 

(c) Total number of ED employees ap-
pointed during the last three years in SC 
category is 12. No ST candidate was avad-
able. 



555 Written AnswelS AUGUST 22, 1994 

[ Translation] 

Bridge over Yamuna. in U.P. 

3938. SHRI RAM PUJAN PATEL: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether foundation stone was laid 
for construction of bridge over Yamuna at 
Allahabad in Uttar Pradesh; 

(b) if so, whether Union Govemment 
have released its share; 

(c) if so, the details thereof; and 

(d) the time by which the construction is 
likely to be started? 

THE MINISTER OF STATE OF THE 
MtNlSTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) \(es, Sir. 

(b) No; Sir. 

(c) Does not arise. 

(d) By October, 1996. 

[English] 

Motion in British Parliament on 
Kashmir 

3939. MAJ. GEN. (RETD). BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Government are aware 
of the News-Paper report that a world-wide 
Parliamentary initiative was launched in 
London on 11 July, 1994, as appearing in 
Pakistan Newspaper "NEWS· dated July 
12, 1994; 

(b) if so, the details thereof and the 

reaction of the Govemment thel8to; 

(c) whether a Motion has been tabled on 
Kashmir in British House of Commons and 
also in a number of other countries' Parlia-
ments; and 

(d) if so, the broad details thereof and 
the steps being taken by the Govemment in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
SALMAN KHURSHEED): (a) Yes, Sir. 

(b) At a press conference in London on 
11 th July, 1994 held under the aegis of the 
All Party British Parliamentary Association, 
an action programme in support of Kashrniri 
self-determination was announced. Around 
ten British MPs are members of this Asso-
ciation which has been actively supporting 
pro-Pakistan and pro-Kashmiri indepen-
dence groups in the UK The Association 
has no official international parliamentary 
status. 

(c) and (d). On 7th July, 1994 an Early 
Day Motion was introduced in the British 
House of Commons calling on the Govem-
ments of India and Pakistan to recognise 
and respond to the call for Kashmiri self-
determination. An Early Day Motion is not a 
formal Motion of the British House of Com-
mons and merely expresses the views of 
individual MPs who affix their signatures to 
it. Govemment have no rep-ort of any similar 
Motions being introduced in the Parliaments 
of other countries. Through our High Com-
mission in London, Government are contin-
uously engaged in efforts to inform British 
MPs a~.well as pOlitical parties of our per-
ceptions and concerns with a view to en-
couraging them to take objective positions 
relating to Jammu and Kashmir in the light of 
Pakistan'S territorial ambitions and support 
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for cross-border terrorism. The three major 
politicafparties in the U.K. have conveyed to 
our High Commission that statements and 
activities of members of the All Party British 
Ka~hmir Parliamentary Association do not 
reflect the policies or views of these political 
parties. 

Funds !or Telephone Lines 

3940. DR. ASIM BALA: Will the Minister 
of COMMUNICATIONS be pleased to state: 

(a) whether the DOT have taken funds 
on lease from private companies; 

(b) if so, the details thereof; 

(c) whether this fund will be used for 
new telephone lines; 

(d) if so, the details thereof; and 

(e) the fate· of the old telephone lines 
which are not working for shortage of equip-
ment or other faults? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) The Department has en-
tered into arrangements for supply of switch-
ing equipment for 4,70,000 lines of new 
technology switch on lease basis. The total 
quantum of funds involved is Rs. 220 crores 
(approx). 

(b) and (d). Further details are given in 
the attached Statement. 

(c) Yes Sir. 

(e) Enough equipment is available to 
maintain the existing network. The old tele-
phone lines will be replaced in due course 
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[Translation] 

DTC Reet 

. amount of As. 2.00 erores which has been 
earmarked for repair of buses fot the yeal 
1994-95. . 

3941. SHRI 
''''; 

RAJENDRA. [English] 
AGNIHOTRI: 

.SHRI PANKAJ 
CHOWDHARY: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) the total.number of buses. in DTC 
fl~t; 

(b) the total number of buses out of 
them lying unused for want of repair; 

(e) the action taken by the Corporation 
to repair these buses and to put them back 
on roads; and 

(d) the amount earmarked for this pur-
pose? . 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAG DISH TvTLER): (a) and (b). As 
on 16-8-1994 DTC had a fleet of 3514 buses 
out of which 725 buses are lying unused for 
want of repair. 

(c) and (d). DTC is undertaking repair 
work of as many buses as possible within an 

Emergency Cells for LPG Complaints 

3942. SHRI.A. ASOKARAJ: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: "1 

(a) the names of cities where emergen- . 
cy cells to attend LPG complaints have been 
set up State-wise; 

(b) whElther the Govemment propose to 
set up such more cells; and . 

(c) if so, th;e details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-

. RAL GAS (CAPT. SATISH KUMAR 
SH~FiMA): (a) A total number of 413 mar- . 
kets of various citiesltowns in the ·country 

. have been provided with LPG emergency 
service cells. The names of the citiesltowns 
where these cells have been operating are 
given in the attached Statement. 

{b} and (cy. Remaining markets are 
planned to be covered in a phased manner 
in the following yealS. 
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Supply of PetrollDiesel and Kerosene 
to Punjab 

3943. SHRI JAGMEET SINGH BRAR: 
Willthe Ministerof PETROLEUM AND NAT-
URAL GAS be pleased to state: 

(a) the quantity of petrol, diesel and 
kerosene being supplied at present to Punjab; 

(b) the demand and the supply of these 
items during the last three years; 

(c) whether any fresh requests have 
been received to increase the quota of 
petrol, diesel and kerosene from the Gov-
ernment of Punjab; and 

(d) if so, the action to be taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b). Petrol and Diesel are 
supplied in full as perthe requirement every-
where all over the country. Kerosene is an 
allocated product. Central Government 
makes bulk allocation to the States on his-
torical basis, who manage its retail distribu-
tion. 

The quantities of Kerosene allocated to 
Punjab during the last three years are given 
below: 

(Figs. in TMTs) 

Year Kerosene 

1991 - 92 318.794 

1992 - 93 319.304 

1993 - 94' 322.461 

• == Provisional 

(c) and (d). Requests are received frorn 
States for additional allocation of Kerosene 
from time to time. However, on account of 
constraints of product availability, foreign 
exchange and heavy subsidy involved, it is 
not possible to meet the full demand of the 
States. Moderate increase has been given 
to Punjab during-the past year and the 
current year. 

Telephones to Freedl:lm Fighters fn 
Guj~rat 

3944. SHRI DILEEPBHAI SANGHANI: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of freedom fighters on 
the waiting list for telephone connections in 
Gujarat, district-wise; 

(b) whether any time limit has been 
fixed to provide telephone connections to 
them; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) Sir, there are only 4 Free-
dom Fighters awaiting new telephone con-
nections in Gujarat as per district-wise de-
tails given below: 

Ahmedabad - 2 

Junagadh 

Rajkot 

(b) and (c). The above applicants CQuto 
not be provided phones as the respective 
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areas where theSe connections are required 
are at present technically Non-feasible. All 
these applicants will be provided connec-
tions by December, 1994. 

(d) Not applicable in view of (b) and (c) 
above. 

HPCL Agreement with SPGL 

3945. DR. Y.S.RAJASEKHAR REDDY: 
Willthe Ministatof PETROLEUM AND NAT-
URAL GA.,$'he pleased to state: 

(a) whether the Hindustan Petroleum 
Corporation ltd. (HPCL) has recently signed 
an agreement with a US firm for the supply 
of Naphtha; 

(b) if so, the details thereof; and 

(c) the names of the companies in-
volved in the said Joint Venture project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) to (c). The Hindustan Petro-
leum Corporation Ltd. has signed an agree-
mentwith Mis. Spectrum Power Generation 
Ltd. for the supply of 30000 MTsof naphtha 
per year to their power station being put up 
at Kakinada. The project is being set up as 
a joint venture consisting of Spectrum Tech-
nology USA Inc. and Jaya Food Industries of 
Hyderabad with the National Thermal Pow-
er Corporation, Rolls Royce Partners Fi-
nance, Westing House Corporation and 
Commonwealth Development Corporation 
joining in the equity of the company. 

Tapping of Telephones in Karnataka 

3946. SHRI RAM NAIK: Will the Minis-
ter of COMMUNICATIONS be pleased to 
state: 

(a) whether telephones of leading poli-
ticians and journalists are being tapped in 
Karnataka; 

(b) if so, the details with reasons there-
for; and 

(c) the action taken or proposed to be 
taken by the Govemment in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SUKH RAM): (a) to (c). Sir, under the provi-
sions of Section 5(ii) of Indian Telegraph 
Act, 1885, the Department of Telecom ex-
tends technical facilities to any Officer 
authorised in this behalf by the Central 
Government or a State Government in the 
matter of tapping of telephones under cer-
tain situations. 

The Department of Telecom is not 
authorised to exercise any further checks in 
the matter. However, the Department is not 
aware of any such tapping of telephones of 
leading politicians and journalists. 

[Translation] 

Maheshwar Hydro Power Project 

3947. SHRI RAMESHWAR PATIDAR. 
Will the Minister of POWER be pleased Ie 
state: 

(a) whetherthe MaheshwarHydro P')'N 
er Project on river Narmada in Madhv. 
Pradesh has been handed over to priVi'l" 
sector; and 

(b) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYYA NAIDU): (a) Yes, Sir. 
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(b) In the context of paucity of resources 
with Central/State PSUs and seas and to 
bridge the gap between the rapidly growing 
demand for electricity and supply, a policy to 
encourage greater investments by private 
enterprises in the power sector with the 
objective of mobilising additional resources 
for capacity addition in power generation 
and distribution, had been formulated in 
1991 and is currently under implementation. 
In line with the policy, Government of Madhya 
Pradesh have entrusted execution of 
Maheshwar HEP (400 MW) to Mis. S. 
Kumars in November, 1992. 

[English] 

Exploitation of Ground Water 

3948. SHRI BAPU HARI CHAURE: Will 
the Minister of POWER be pleased to state: 

(a) whether the Rural Electrification 
Corporation has carried out a massive Rs. 
700 crore pump set energisation programme 
during the current financial year with partic-
ipation from NABARD and commercial banks; 

(b) if so. the details thereof; and 

(c) the steps being taken/proposed to 
be taken to increase energisation in the 

potential areas to exploit the ground water 
resources, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYYA NAIDU): (a) and (b). The An-
nual Plan of Rural Electrification Corpora-
tion (REC) for the year 1994-95, as ap-
proved by the Planning Commission, for 
Rural Electrification works (including electri-
fication of 3341 villages and energisation of 
2.12 lakh pumpsets) stands at Rs. 660 
crores. Out of the total annual target of 2.12 
lakh pumpsets about 1.52 lakh pumpsets 
are targeted to be energised under Special 
Project Agriculture (SPA) Programme in 
participation with NABARD & Commercial 
Banks. 

(c) Pumpset Energisation is a continu-
ing programme of SEBs/State Governments, 
financed by REC, which is aimed at exploi-
tation of ground water resources to the 
maximum possible extent. The programme 
is undertaken with regard to the ground 
water potential of the area in each State, as 
certified by the Ground Water Board/G round 
Water Department or Minor Irrigation De-
partment of the respective States. State-
wise targets for pumpset energisation dur-
ing the year 1994-95 are given in the at-
tached Statement. 

STATEMENT 

Pumpsets to be energised during 1994-95 under REC Programme 

SI. No. Name of the State No. of pumpsets 
to be energised 

2 3 

1. Andhra Pradesh 53,000 

2. Arunachal Pradesh 0 
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SI. No. Name of the State No. of pumpsets 
to be energised 

3. Assam 0 

4. Bihar 1,000 

5. Gujarat 18,000 

6. Haryana 5,000 

7. Himachal Pradesh 150 

8. Jammu & Kashmir 100 

9. Karnataka 5,000 

10. Kerala 1,000 

11. Madhya Pradesh 12,000 

12. Maharashtra 43,000 

13. Manipur 0 

14. Meghalaya 0 

15. Mizoram 0 

16. Nagaland 0 

17. Orissa 3,500 

18. Punjab 4,000 

19. Rajasthan 13,350 

20. Sikkim 0 

21. Tamil Nadu 40,000 

22. Tripura 100 

23. Uttar Pradesh 11.769 
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SI, No. Name 01 the St"lte 

~",' , 

24. West Bengal 

25. Goa 

26. Delhi 

Total 

Technique to Save Electricity 

3949. SHRI S.M. LALJAN BASHA: Will 
the Minister of POWER be pleased to state: 

(a) whether the Central Pollution Con-
trol Board has suggested a technique by 
which huge loss of generated electricity can 
be saved; 

(b) whether the Government have ex-
amined the technique; 

(c) if so, the details thereof; and 

(d) the steps taken or proposed to be 
taken to popularise this technique? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGA YYA NAIDU): (a) to (d). The Central 
Pollution Control Board has recently circu-
lated a paper entitled "Pre-requisites for 
Pollution Control in Power Generation Plants 
and Automobiles in Urban Areas", which 
has drawn attention, inter alia, to the advan-
tages of reducing transmission and distribu-
tion losses. The suggestion is not nov'9l and 
the techniques for reducing such losses are 
known and schemes for System improve-
ment are under implementation in various 
States. 

No, of pump$ets 
to be energised 

800 

o 

o 

2,11,769 

'12.00 hrs. 

[English] 

MR SPEAKER: Shri Sharad Yadav. 

[ Translation] 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Mr. Speaker, Sir, I have give a 
notice for Adjournment Motion. It is all right 
that you have not admitted it. Your decision 
is whole heartedly accepted to us but we 
have every right to ask you to reconsider 
your decision. 

[English] 

MR. SPEAKER: I will allow you. You can 
have the Rule book and let me know as to 
how it can be admitted, 

[Translation] 

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, it is not only a state matter but it 
relates to law and order situation also, What-
ever happened at Hubli on 15th August.. ... 

MR. SPEAKER: I would definitely give 
you time for a discussion. 

SHRI ATAL BJHARI VAJPAYEE: Mr. 
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Spea)<er, Sir, in what torm.it would be dis- 12.02 hrs. 
cussed. If you. admit my Adioumment Mo-
tion, this matter can be discussed in it. 

[English] 

MR. SPEAKER: You can raise it. I 
am going to allow your question immediately 
after that. 

SHRI LOKANATH CHOUDHURY 
(Jagatsinghpur): Sir, I have given notice ot 
an Adjournment Motion condemning the 
happenings in Hubli where the communal 
forces are at work, the fundamental forces 
are at work. The House should discuss and . 
condemn the activities of the communal 
forces. 

[ Translation} 

MR. SPEAKER: I have called Shri 
Sharad Yadav. Mr. Lokanathji, you should 
atleast listen to others also. After that I will 
listen to you. 

SHRI ATAL BIHARI VAJPAYEE: Sir, 
take up my Adjournment Motion. We are 
also making a demand for its admission. 
There is unanimity at least on the admission 
of this motion and I do not know what will 
happen afterwards. 

[English] 

SHRI LOKANATH CHOUDHURY: I 
have the right to make a submission. 

MR. SPEAKER: I am allowing you after-
wards. 

RE: ISSUANCE OF IDENTITY CARDS 
TO VOTERS 

[ Translation] 

SHRI SHARAD YADAV (Madhepura): 
Mr. Speaker, Sir, through you, I would like to 
make a special Mention in the House. After 
few months, some states would go to polls. 
An Electoral Reforms Bill was brought dur-
ing the last session but no decision could be 
taken on that Bill. The Representation of 
People (Amendment) Bill has also been 
referred to the Select Committee. Now there 
will be a constitutional crisis in the country. 
So far as Identity Cards are concerned, we 
do not oppose it in principle but you know 
what was the fate of electronic machines 
which were used during last one of the 
·elections. Till now only 70 per cent voters in 
. Haryana could have been given Identity 
Cards and rest 30 per cent voters have yet 
to get Identity Cards. But it is being said that 
this work should be completed by November 
30. You know that many states have been 
affected by floods. Therefore, it is obvious 
that the way threats and diktates are being 
issued to the effect that the work of issuing 
Identity Cards should be completed within 
three months all over the country, it would 
definitely lead to the constitutional crisis in 
the country. There is no dispute over the 
issuing of Identity Card~ and neither any 
opposition party nor the ruling party oppose 
it. Mr. Speaker, Sir, if a discussion is initiated 
on it and if it is impl~mented all Oller the 
country properly, it would be very useful 
particularly in those areas where foreign 
nationals are residing. But there are some 
States where there is no problem of foreign 
nationals. Haryana and Orissa are such 
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States where no Bangladeshi national is 
residing. From the social point oIview, if you 
leave aside the observance of parda by the 
Muslims, parda system is in existence all 
over the country and whenever our women 
will go to caste their votes they would be 
asked to remove pardas and that would be 
embarrassing for them ..... 

(Interruptions) 

SHRI PRABHU DAYAL KATHERIA 
(Firozabad): It will be difficult to know as to 
who has caste vote in the veil and who has 
not...... (Interruptions) 

SHRI SHARAD YADAV: Mr. Speaker, 
Sir, I believe that any sort of reforms or any 
other experiment with our electoral process 
would amount to an interference with our 
election system. At first this experiment 
should be done on a small scale and if it is 
successful then it should be implemented in 
other parts of the country. But what I would 
like to ask is that will the Govemment come 
into action when there will be a constitutional 
crisis in the country? The Govemment had 
convened a meeting of all the Chief Minis-
ters on 29th July in which the hon. Prime 
Minister had assured to find a way out in 
consultation with the Election Commission. 
But till now there is no indication as to what 
is being done by the Govemment in this 
regard. Orissa and Bihar, where our party is 
in power, are very poor States and at present 
they are affected by the floods. Orissa state 
has never experienced such devastating 
flood in the past. Under such circumstances 
there are only three months time available 
with them for issuing identity cards. Today it 
is 22nd August and there are hardly 10 days 
left of this month. So, can this work be done 
within this period? I would like to wam that 
the way it is being enforced may lead to a 

Constitutional crisis. If it is done arbitratily in 
the name of electoral reforms that would 
have its serious consequences. I would 
request the Govemment that it should issue 
a clarification in this regard at the earliest... 
(Interruptions) ... 

SHRI LAL K. ADVANI (Gandhi Nagar): 
Mr. Speaker, Sir, it is the last week of this 
monsoon session and I am grateful to you 
for giving an opportunity to raise the matter 
of electoral reforms. 

This matter does not relates merely with 
Identity Cards but on a whole it is a process 
to improve our election system and bring 
about necessary reforms in it. I can say this 
thing in the House that this matter was first 
raised in this House by Shri Vajpayeeji in 
1969 and after that a Parliamentary Com-
mittee was constituted for this purpose. Shri 
Somnath Chatterjee and I got an opportuni-
ty to work in that committee. Since then the 
issue of Identity Card came into being. This 
issue has not come into being with Shri 
Seshan assuming office of the Chief Elec-
tion Commissioner but it is a very old issue. 
Since then all the Govemments, which came 
into power in the Centre, agreed in prinCiple 
that identity cards should be issued but none 
could implement it. Due to non-implementa-
tion of that policy, this situation has arisen 
today. 

If you remember that ten States, like 
Andhra Pradesh, Karnataka and Goa, which 
are going to poll were not asked for issuing 
identity cards but other states which are 
going to poll in 1995 were asked vide a letter 
issued in August, 1993 that no election 
would be conducted in those states which 
would not issue identity cards. I do not agree 
with the condition of linking the issue of 
photo identity cards with conducting elec-
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tions. I do agree that identity cards should be 
issued but what my complaint is that the 
action which the Government should have 
taken against the warning, issued by an 
officer holding a Constitutional post, that no 
elections would be conducted if photo iden-
tity cards are not issued by January, 1995, 
has not been taken. 

The meetings of Chief Ministers were 
convened twice and the hon. Home Minister 
had given assurance in the said meetings 
that he would have a talk with the Chief 
Election Commissioner and would inform 
the Chief Ministers accordingly. I do not 
know whether he has had a talk with the 
Chief Election Commissioner or not and if he 
had, what was its outcome? On the whole, 
situation has become sensitive. The Elec-
tion Commissioner is a Constitutional officer 
and the Government is the executive body 
and there is total lack of coordination be-
tween the two. It is not a good thing. Instead 
of having lack of coordination, it would be 
much better to have an open talk among the 
Government, opposition and the Election 
Commission to decide this matter. All are 
unanimous on this issue. On the one hand, 
some parties are agreed to it and on the 
other they are taking one plea or the other. 

These things show the lack of authen-
ticity. I know that there are certain social 
difficulties but in spite of such difficulties it 
can be done. As photo is essential for 
issuing a passport and it is never said that a 
passport can be issued without a photo-
graph. 

SHRI SHARAD YADAV: I have said this 
thing but not in that sense towards which you 
are indicating ... (Interruptions) ... Please lis-
ten. We believe in one religion or the other. 
I know about my own family. We have to 

view it from social point of view also ... 
(Interruptions) ... You can imagine the prob-
lem when our daughters and daughters-in-
law would be asked by the pOlling officer to 
remove veiL .. (Interruptions) ... I have op-
posed it but not in that sense towards which 
you are indicating ... (Interruptions) ... It is not 
a single reason. 

SHRI LAL K. ADVANI: Mr. Speaker, 
Sir, I would not like to go into the details of 
this topic because I know that it was exper-
imented in Sikkim and proved successful. In 
Sikkim, the electronic machine has been 
successfully used. Besides, by-elections 
were also held in some other States where 
too it proved successful. In reply to a ques-
tion, the Govemment had stated that after 
this experiment, ballot boxes will be elimi-
nated. It also indicated the extent to which it 
has proved beneficial during the last 2-3 
years. All these aspects can be gone thrOlJ~h 
in detail. I would like to submit that the 
Govemment has done many exercises on 
all these aspects including electronic voting 
machines, identity cards and delimitation. 
However, the gist of the exercises done on 
election reforms and the deliberations there-
on have been presented before us in the 
form of Dinesh Goswami Report. A consen-
sus was arrived at among all the parties 
about this report. The representative of the 
ruling party had at that time stated that he 
had no right to say yes, though he agreed 
with the points in the Report. 

Sir. at that time Shri Vijay Bhaskar 
Reddy was the Minister of Law and Justice 
and Shri Kumarmangalam was his Deputy. 
Both of them had stated several times in the 
House that they broadly agreed with the 
recommendations of the Dinesh Goswami 
Report and wanted these recommenda-
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tions to take the form of a legislation at the 
earliest. 

Sir, these recommendations were made 
in 1990. Now, it is 1994. What progress the 
Government has made during the last four 
years? Have they moved one step forward? 
I would submit that it would be better if this 
Bill is passed in this session. What steps 
have been taken in regard to introduction of 
identity cards and electronic voting ma-
chines? Whether the Government has spo-
ken to the Election Commission in this re-

- _gard? If not, whether the Govemment pro-
pose to hold any conference in which all the 
parties-and-Bection Commission may be 
invited to consider all these aspects? 

[English] 

SHRI SOMNATH CHATTERJEE 
(BoIpur): Undoubtedly this is a matter of 
great public importance. It is rather that a 
nationallx accepted matter like issuance of 
identity cards to every voter in' this country 
accepted by all political parties ·.nobody has 
raised any objection it - is becoming more 
and more complicated because·;of the man-
ner in which either it is sought to be enforced 
or sought to be procrastinated. It has be-
come a matter of confrontation also as we 
just now saw. Therefore, what is essential is 
to take an attitude which will make it possible 
to have identity cards at the earliest oppor-

, tunity for which a meeting had been held 
with the Chief Ministers. The difficulties are 
known to everybody in this country. There-
fore to put an embargo on elections in this 
country is not correct. Can this country 
function under the threat of that? 

We have also been demanding for cer-
tain reforms. We have been of course de-
manding the full implementation ofthe Dinesh 

Goswami Committee Report. But I charge 
this Government that it is dragging its feet 
even in the matter of implementation ot1his 
Report which has been accepted by all. TM 
question is how we go about doing these 
things. This is a very important issue and we 
have raised it so many times. Not a single 
political party or Government in this country 
has opposed the introduction of identity 
cards sooner than later. Nobody has asked 
even' for its postponement. But money is 
necessary; the wherewithal is necessary; 
even the technical apparatus are necessary 
and the cooperation of the people is also 
necessary. Whatis to be done? I say that the 
Government does not come forward with 
any proposal. We do not have any time 
table. Nobody is taken into confidence. 

Somebody is going around the country 
taking a 'holierthan thou' attitude and threat-
ening A, B, C and everybody in this country. 
All sorts of orders are being issued which are 
really going to create constitutional prob-
lems. Therefore I demand of this Govern-
ment that immediately they should take 
steps with regard to the implementation of 
the decision regarding issuance of identity 
cards and other reforms. I am not asking for 
any delay; this is already overdue. But at the 
same time we should see that this country is 
not held to ransom. The future constitutional 
process in this country cannot be judged or 
made dependent on the ipse dixit of any 
individual, however intenigent or however 
capable he may be. Therefore, I demand of 
this Government immediate action to use 
that the Constitution remains operative; the 
Parliamentary Democracy remains opera-
tive; it should not be allowed to depend on 
the exigencies of one person'-S ideas and 
predilections. Therefore this is a matter 
which should not be allowed to linger for a 
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day. I demand that the Govemment should 
respond, 

SHRI PAWAN KUMAR BANSAL 
(Chandigarh): Mr. Speaker, Sir, as Shri 
Somnath Chatterjee has just said, there is 
no political party which opposes the intro-
duction of identity cards. I appreciate Shri 
Advani's emphaSIS on the need to expedite 
the process. But, I am sorry to find that he 
just accuses the Government for the delay. 

As Mr. Somnath Chatterjee has said it 
is not just mere fulfilling of the Wish that you 
have got to have the identity cards and the 
next day you have the identity cards. We all 
know the enormous amount of money that 
is involved in this. Despite that, the Central 
Government, only the other day, in answer 
to a question in this House has said that the 
Government of India is prepared to bear half 
of the expenses. It is for the other State 
Government, including the Government run 
by Shri Advani's party to bear the other-half 
and to expedite the process. Sir, to use this 
opportunity to say that the Government is 
procrastinating on this matter, that the Gov-
ernment is not interested in the reforms I 
would say with all humility, is a travesty of 
truth. In the last ten years, a lot of amend-
ments have been incorporated to bring about 
certain reforms. This is not a one-time mea-
sure; this is an on-going process in which the 
Congress has always played the due role. 

Talking of the Dinesh Goswami Report, 
we have a genuine feeling that one aspect 
which relates to the funding of elections by 
the Government is not really advisable. We 
have to create ground for that; certain prac-
tices have to be given up. We could think of 

. funding of elections by the State only after 
the creation of such a situation. 

I tail to understand why all our friends on 
the other side take that the word 'State' 
means only the Government of India. Why 
is' that interpretation being given to the word 
'State'? I am sure they understand what it 
really means. 

They have all accused that the Govern-
ment of delaying the matter, and say that 
there is a confrontation between the Chief 
Election Commissioner and the Govern-
ment. I would say, in all humility that it is an 
uncharitable remark.. If we try to bring forth 
some amendments where there were cer-
tain suggestions made by Shri Advani also 
regarding, the composition of the Election 
Commission, a situation is being simulated 
where a message is sought to be given 
outside that the Government is in a sort of 
confrontation with the Chief Election Com-
missioner. This is nothing but a campaign of 
misinformation and disinformation. 

The Government introduced the Repre-
sentation of People (Second Amendment) 
BiU only in the last Session. That also in-
cludes a provision which will curtail the 
election period. Is that not an important 
reform? The Bill is before the Committee. 
That has resulted in the delay. I do no want 
to go into the details of the matter again. I am 
sure now that the Bill would be reported by 
the Committee to Parliament. This is a 
matter which concerns ali of us. We are 
equally concemed of that. I want that it must 
be made very clear. 

[ Translation] 

SHRI ABDUL GHAFOOR (Gopalganj): 
I am presenting my views before the House . 
My arguments are similar to those advanced 
by my friends Sarvashri Jaffer, Bansal and 
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Sharad Yadav. I have been contesting the 
elections since 1952. At the time of election, 
people from other places used 10 come to 
my house. There is a tradition of wearing 
"burqa" .... (interruptions) I have replied to 
this point so that they would understand it. 
You go on roaming here and there all the day 
and show your face. There is no need of 
"burqa". However, there is a need of an 
election ... (Interruptions). Still, 'burqa' is used 
but nobody wear 'burqa' in my house. You 
go and see at other places. It is like this. Shri 
Jaffer's response has been an educated 
one. I still say that there is no one like T.N. 
Seshan. I have been observing the function-
ing of Election Commission since 1952. I 
would like to quote an incident occurred 
during the election to the Lok Sabha in my 
constituency. The house where the baliot 
box was kept got inundated. At that time, I 
was in Delhi. The Returning Officer spread 
out a mat and dried up the ballot papers. 
Nobody knew at that time that what an 
Election Commission is. But, today the situ-
ation is such that the Returning Officers all 
over India are stricken by the fear of Seshan ... 
(Interruptions) .. .*. 

[English] 

MR. SPEAKER: I have to do some 
research in this ... 

(Interruptions)· 

MR. SPEAKER: Off the record. 

[ Translation] 

SHRI ABDUL GHAFOOR: The real fact 
is that a few days back Shri Seshan sent a 
pamphlet. After reading the pamphlet. I 
realised that how Sh. Seshan is wrong when 

.. Expunged as ordered by the Chair 
• Not recorded 

he has been writing to the Government for 
the last several years. He is also right in his 
place. 

Shri Yadav has rightly stated ..... .*· 

[English] 

MR. SPEAKER: Off the record. 

[ Translation] 

SHRI ABDUL GHAFOOR: My last sug-
gestion is that we all should appreciate the 
efforts of Shri Seshan. If the election gets 
delayed and even President's rule is im-
posed, we would accept it gracefully but the 
work of issuing identity cards should be 
expedited. (Interruptions). 

[English] 

SHRI SOMNATH CHATIERJEE: Mr. 
Ghafoor, the Election Commission has to do 
this. Let them distribute the identity cards .... 
(Interruptions). Let him take the responsibil-
ity. We shall be very happy ... (Interruptions). 
Let them give the money. Let him do it. 

[Translation] 

SHRI SHARAD YADAV: Mr. Speaker, 
Sir, I would not like to go into what Shri 
Ghafoor has said. But, I would like to make 
one thing clear that he has shown his cards. 
He has said that let the President's rule be 
imposed .... (Interruptions) He knows that 
there is no other way. The defection which 
has taken place this time ... (Interruptions). 
He is speaking in such a way as if he has 
done something extraordinary ... (Interrup-
tions). 
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[English] 

MR. SPEAKER: That is exactly why we 
have not to mention the names please. 

[ Translation] 

SHRI SHARAD YADAV: Sir, you have 
asked me not to mention the names, but the 
way he has spoken, I strongly oppose it. He 
has committed many sins. If a discussion is 
held on this, I can reveal them. However, I 
think that unless he is at the helm of affairs, 
there is no likelihood of any electoral re-
forms. In my opinion, he has not done 
anything in this direction. 

[English] 

SHRIINDRAJIT GUPTA (Midnapore): 
Sir, the discussion is getting a bit derailed 
now. The point is that the Govemment has 
laid itself open to suspicion by virtue of the 
fact that they are keeping silent on what is 
the state of affairs between them and the 
Election Commission, between them and 
the State Governments, regarding the prep-
aration of these identity cards. Nothing is 
being told to the House. No statement has 
been made except what the Minister has 
said earlier that they are prepared to bear 50 
per cent of the expenses. A part - 50 per cent 
- has been passed on to the State Govern-
ments, think, this is not the way to set about 
this matter. I think, we are all agreed that no 
election should hereafter be held without 
identity cards. But that does not mean that 
if identity cards are not prepared by a certain 
deadline, which is laid down by the Chief 
Election Commissioner, then in those States, 
there will be no elections at all. 

Is the Government in agreement with 
that idea? We want to know. They had 

brought the Bill, the amendments to thE 
Representations ofthe People Act here. We 
have not been told till this day why the 
Govemment did not proceed with that Bill 
and why.it did not try to get it passed. Why 
did the Govemment withdraw it? Why is it 
being kept in cold storage? 

Since the Law Minister is present, 
through you, Sir, I w.ould request him to 
make a statement here just now explaining 
as to what the latest positi~ is, what the 
Government's viewpoint is regarding this 
question of preparing the photo identity ; 
cards for voters. I know that there are 
financial difficulties;:1 know there are social 
difficulties. I had earlier mentioned about my 
first election in 1960 - a bye election - in the 
Calcutta South-West parliamentary seat 
where up to the date of the polling 50 per 
cent of the voters had not been photo-
graphed. That election was done with the 
photo identity cards as an experiment forthe 
first time. I know technology has improved 
now. It is not necessary that the samething 
should be repeated. Nevertheless, all these 
difficulties are there; problems are there. 
Since, we are all agreed that these identity 
cards must be prepared, the Govemment of 
India should tell us as to what is their view. 
It is very important. It is the fundamental 
prerequisite of carrying out this democratic 
exercise in a very free and fair manner. Then 
the Government of India cannot pass on the 
buck to the State Govemments. It must take 
the responsibility. They and the Election 
Commission should together work out a 
proper procedure and timetable to thatthese 
photo identity cards are made available 
within time for these proposed Elections for 
which the dates have already been de-
Clared. 

So, we would like to know the lales' 
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pesitien. They are net telling us anything 
about it. (Interruptions). 

MR. SPEAKER: Let us not please talk 
about the individuals. Let us address .our-
selves te the issue .only. 

[ Translation) 

SHRI NITISH KUMAR (Barh): Mr. 
Speaker, Sir, there are no two opinions on 
the issue oHssuing identity cards te the 
voters. which has come up in the House. All 
the parties are unanimous about it. Disputes 
have arisen due to practical problems in 
issuing identity cards. tn my opinions, the 
Parda system' can not ceme en the way. 
(Interruptions). 

[English) 

MR. SPEAKER: We are not going into 
the details. 

[Translation] 

SHRI NIT1SH KUMAR: I will express my 
opinion in short. The money can be the 
biggest constraint. Both the Central and the 
State Governments have expressed appre-
hension about mebilisation of resources for 
this purpose. A serieus theught sheuld be 
given to it. 

As far as the money for elections is 
concerned, the electiens are required to be 
held as it is impeiative f.or democracy. What-
ever amount is needed for completien of the 
process of electiens, it should be provided. 
The election process can not Qe allewed te 
be stopped on account .of paucity of funds 
because elections are life line fer democra-
cy. All the parties are unanimous that iden-
tity cards should be issued to voters and f.or 

it resources sh.ould be mobilised even itby 
imposing surcharge for it and the process of 
making identity caros shoutd be completed 
within a time frame. 

The secend peint which I would like te 
make is a sort .of clarification. I would like te 
say that Ghafoer Chacha has' his' oWn way 
.of speaking as per his age. We are iii n.o 
case in fav.our of extending date of electibns 
by imposing President's Rule. The process 
of elections should be continued and the 
Centre sheuld take initiative fer it. Advaniji 
has rightly .opined that there'is a communi-
cation gap between'1he 'Government and 
the Electien Commissien. This situation 
should be removed. If a tripartite discussion 
is needed, it should be taken place. A time 
beund programme should be chalked .out fer 
it and it sheuld be implemented accordingly. 
Both the Central Gevernment and the State 
Gevernments should sit together to make 
arrangement .of funds for it. 

[English] 

SHRI D. VENKATESWARA RAO 
(8apatla): Sir, I feel the Government is 
purposefully delaying to bring in electeral 
reforms. During the last Session, Gevern-
ment propesed twenty-six amendments to 
the Representation of Peoples' Act, which 
included, am.ong ether things, State furld-
ing, cutting shert'ef electien periods, coun-
termanding activities and other things, most 
of which were agreed upon by all pelitlcal 
parties. On the recommendati.ons .of the 
Dinesf1 Geswami Committee also, the Gov-
ernment as well as the OppoSitien parties 
were en agreeable terms. Se, we all de-
mand that the Government sheuld, immedi-
ately bring in electeral referms, whi~h is the 
need of the hour. . 
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Sir, at the same time, as far as the 
issuance of identity cards is concerned, it is 
not a dificult job. During the 1987 elections 
to the Municipalities and Corporations in 
Andhra Pradesh, about fifteen lakh identity 
cards were issued and the elections were 
conducted with identity cards. 

MR. SPEAKER: Would the Govern-
ment like to respond in any way? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ): 
Sir, I may be permitted to inform the hon. 
House that in the meetings which we had 
recently with the hon. Chief Ministers of the 
States there was unanimity on the view that 
we must have the identity cards. There is 
absolutely no dispute, no fallacy in any-
body's mind and no State is opposing the 
issuance of identity cards. 

Now, the Election Commission wants 
that initially the States should fund the prep-
aration of the identity cards and the Central 
Government would bear fifty per cent there-
of later on. But some States have shown 
'eservation with regard to the availability of 
·unds. So, we have requested the State 
Governments to see, if they can obey the 
directives of the Election C,-1Fnrnission as it 
is. But it is equally our duty to have the views 
of the State Chief Ministers to find out 
Nhether they are in a position to carry out the 
instructions of the ElecHon Commission. 
Some of them have expressed reservation 
and some of them have said that if fifty per 
cent is bome by the Contral Govemment, 
they will be able to have the identity cards. 

Now, the main po'n! is the time factor. 
The Election Commis:,.ion wants it within the 
h"8-frRme, as gil/en:'" tl''-! r--~Qtific:ltic~. But 

the States are saying that they could not 
prepare the identity cards within the time-
frame prescribed by the Election Commis-
sion, but in another time-frame in which they 
will indicate how much time is needed to 
prepared the identity cards. That is the area 
in which negotiations are going on. 

Sir, therefore, to say, that we are not 
giving a serious thought to the issue of 
identity cards, is wrong. We are trying to 
extend the fullest cooperation to the States 
in the preparation of identity cards. In this 
connection, I would like to inform the House 
that the State of Haryana has started the 
process and is almost on the eve of comple-
tion of the issue of identity cards. They are 
also lending their technology to the State 01 
Gujarat and some other States. 

But in regard to the law, as it stands 
today, Section 61 and Rule 28 says that, in 
a limited area, th~ Election Commission co.: I 
immediately ask for the identity cards to stop 
impersonation. So, naturally, the States were 
not crepared to agree to the suggestion that 
there could be no elections without the 
identity cards. That is wnere we have to see 
that while the views of the Election Commis-
sion are respected. the States are als,' 
accommodated, so that they are not hurried 
through. Otherwise it would be a very bl~ 
burden on the financial commitment of tnC' 
State. So, I think there is no dispute abou1 

issuance of identity cards. Political dialogue 
is going on and there should not be any 
controversy on electoral reforms. 

Sir, you would recall that I introduceu 
the Representation of the Peoples' Act (Sec· 
ond) Amendment and the Govemment'r 
views are contained in that Bill and it is 
pending before the Standing Committee 
! .. elthe Standing Committee clear it and I wil' 
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introduce it tomorrow. I have already sug-
gested that it should be expeditiously decid-
ed. <,I 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): Let us appeal to the Standing 
Committee to do it quickly. 

SHRI H.R. BHARDWAJ: Standing Com-
mittee belongs to both the Houses of Parlia-
ment and I am bound by the views of the 
Standing Committee. 

12.39 hrs. 

POLICE FIRING IN HUBLI 
(KARNATAKA) 

[ Translation] 

SHRI ATAL BIH-,\RI VAJPAYEE 
(Lucknow): Mr. Speaker, Sir, whatever has 
taken place in Hubli on 15th August is a 
matter of concern for the whole nation. It's 
reflection in this House is not only natural but 
imperative also. 15th August is our indepen-
dence day, a festive and rejoicing day. It can 
not be a day of rejoicing for us if in any part 
of our country an incident of firing takes 
place, the innocent persons are killed and 
mournful situation is created. 

On 15th August, we pay our tribute to 
those martyrs who had tried to unfurl the tri-
colour during the British rule and felt a 
victims to their bullets. Today, we remember 
them as martyrs. It is very unfortunate that 
on the anniversary of our independence, 
innocent people are killed or firing is resort-
ed to for stopping the people to unfurl the tri-
colour or our National Flag. Whatever has 
happened in Hubli is nothing but a massa-

cre. You will say that itis a State subject. Mr. 
Speaker Sir, that is why I have submitted in 
the very beginning that it is not a State 
subject only. On the occasion of unfurling 
National Flag, the use of Rapid Action Force 
is not understood. The Chief Minister of 
Karnataka paid a visit to Delhi on 15th 
August and he met the hon. Minister of 
Home Affairs. I would like to know the 
guidelineslinstructions he received from him. 
Whether it is a fact that the hon. Home 
Minister asked him to stop them with iron 
hands. The site of unfurling the National 
Flag is a separate issue of discussion but the 
way the police has behaved matters much. 
The firing incident took place in Deshpande 
Nagar and there was no justification of fi ring 
there. The firing was resorted to take re-
venge and to teach them a lesson. Has the 
Rapid Action Force been set up for this 
purpose only. The firing took place on the 
way to hospital when the injured persons 
were being taken there and one person died 
there also. 

On 19th August whel1 the people were 
making protest and mouming their death, 
the firing was resorted to. The driver opened 
fire. The pOlice officers claim that it was an 
over action. The driver of the Police vehicle 
opens fire and kills a lady, an innocent lady, 
which had no connection with the agitation. 
She is the mother of four children. She was 
shot dead on 19th. Was it not possible to 
bring the situation under control by issuing 
minimum force? Whether it is a fact that the 
firing was resorted to kill the people and not 
to disperse the crowd? It is alright that the 
Government of Kamataka has set up a 
judicial inquiry in it but we would like to know 
about the role of Centre on it. What tran-
spired between the hon. Home Minister 
asked for a report from the Karnataka Gov-
ernment even after such a big massacre? 
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Even now there is tension. It is being tried to 
give it a communal colour. It is not a commu-
nal issue. Mr. Speaker, Sir, I intended to go 
there but I could not go, an hon. Member of 
this House Kumari Mamata Bane~ee was 
present there on that day, the House should 
listen to her. This issue should be discussed. 

[English] 

SHRI LOKANATH CHOUDHURY 
(Jagatsinghpur): Mr. Speaker Sir, what has 
happened in Hubli is really unfortunate. It is 
true that some unfortunate people died in 
the police firing. It is definitely unfortunate. 
But now, the question is, who is responsible 
for it. 

That is the question that the whole 
nation should know. The Idgah is a very 
small place and a disputed place also. There 
was an attempt to hoist the National Flag 
and under the cover of giving honour to the 
National Flag an attempt was made to pro-
mote communalism. That was the intention 
behind hoisting the National Flag. Unfortu-
nately, as a precautionary measure, firing 
had to be resorted to. Papers were coming 
out with the headings that 'Kumari Uma 
Bharti snaked in that area to hoist the Flag'. 
There are so many other places where the 
flag can be hoisted. Everybody should hoist 
the National flag at his housetop. We are 
proud of our National Flag. We are also the 
guardians of our National Flag which is a 
symbol of secularism. We should honour 
our National Flag and at the same time we 
should guard this symbol of secularism. 
Those who provoked this incident are anti-
national and the responsibility lies on them 
and not on the Government. They should 
take the responsibility as it is they who 
created a condition on the Independence 
Day wherein so many innocent people died. 

They created this condition to achieve nar-
row political ends, that is to spread the 
communal virus in the Southern part of the 
country. I have given a notice of an Adjourn-
ment Motion to condemn such activities. 

The other day we defended the Parlia-
mentary system by forging the Government 
to withdraw the ATR as the Government 
was not giving honour to the Parliamentary 
procedure. Today, this message should go 
from the House that we are interested to 
maintain the dignity of the Parliament and 
we are also committed to maintain the sec-
ular character of the nation. We are commit-
ted to maintain national harmony. Those 
who indulged in such activities in order to 
achieve narrow political ends, which led to 
the killing of innocent people, should be 
firmly condemned and this House should 
send that message to the nation by accept-
ing my Adjournment Motien. 

[Translation] 

KUMARI UMA BHARATI (Khajuraho): 
Mr. Speaker, Sir, through you, I would like to 
narrate the facts of Hubli incident before this 
House. Shri Lokanath is a Senior Member. 
But it seems that Government has decided 
to keep the whole House and the country 
ignorant about the real situation. The fore-
most thing is that it is wrong to call it a 
disputed site because there had never been 
a dispute about this place. 

Sir, in 1921, on request by the people 
Anjuman-e-Islam was given licence by the 
Court to offer 'namaz' at this Maidan twice a 
year. Later in 1962, the Municipal Council of 
the district raised an objection to the pro-
posed construction of shops by Anjuman-e-
Islam at this site as the land belonged to the 
Council and thus the dispute arose. The lone 
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cause of dispute is whether shops can be 
constructed there. Otherwise calling it a 
disputed land reveals the ignoi'ance of the 
concerned authority. 

Mr. Speaker, Sir, secondly I would like 
to say that public functions were held at this 
place earlier also. During the regime of 
Janata Dal hon. Ramkrishna Hegde's meet-
ings were held on the same ground. The 
Birth centenary of Rev. Hedgewar was cel-
ebrated on this very ground by RSS people 
after obtaining permission from the Munici-
pal Corporation. It was said that we had 
gone there to create communal disturbance. 
In this connection, I would like to say that we 
had not gone to the place for hoisting saffron 
flag. I would like to tell Shri Lokanathji that 
we had gone there to hoist the national 
tricolour. Several people of our country bore 
bullet shots and took part in freedom strug-
gle. Several patriotic songs have been sung 
in praise of this tricolour. These songs were 
of the like: Jhanda ooncha rahe hamara, 
vijayee vishwa tiranga pyara. 

We were willing to go there to hoist the 
tricolour and there was no dispute over this 
issue. But later on that place was pro-
claimed as 'Idgah Maidan', whereas for the 
last three years we have been telling the 
State Government, Muslim leaders and the 
district administration that BJP has no inten-
tion to hoist the national flag over there. We 
would have been satisfied by sending a 
representative of the administration to hoist 
the national flag at that place. We had no 
intention to play politics over that ground. 
But the State Government completely mis-
led the Central Government and the media. 
Thereby the situation became more tense 
an~ ultimately the leader of our party in 
Rajya Sabha was arrested illegally and un-
constitutionally at Bangalore airport. The 

whole Hubli was converted into a police fort 
to check my entry into the State. But on the 
15th August, the brave workers of the party 
hoisted the tricolour and later on it was 
decided that the crowd which had gathered 
in the city forthis purpose be sent back. Hon. 
Mr. Speaker, Sir, I myself had gone to 
address the crowd that had gathered at 
Deshpande Nagar. However, we decided 
otherwise and sent the crowd back as the 
tricolour had already been hoisted. But the 
district administration did not permit me to 
do so. I was arrested near the police barri-
cades. (Interruptions). I made several re-
quests but I was not permitted to go there. 
(Interruptions). 

Mr. Speaker, Sir, Lokanathji is a senior 
Member. I have heard him with patience. Is 
it not his duty to let me speak. He should 
have taught us Parliamentary etiquette in-
stead of interrupting in between. 

I requested them to let me go before the 
crowd for a moment but I was arrested and 
the crowd was informed that Uma Bharati 
had been arrested and the tricolour had 
been hoisted at 6.40 and the crowd was 
asked to return. The 1500-2000 strong crowd 
started returning and only 40-50 were left I 
would like to say that it is totally incorrect and 
false propaganda that crowd became vio-
lent and pelted stones. It is not true. I would 
like to say that not even a pebble was 
thrown. The police indiSCriminately fired at 
innocent people who were dOing their rou-
tine household chores. A priest who was 
returning home after worship was shot dead. 
Mr. Speaker. Sir, there were two reasons 
behind police firing. The first was that de-
spite their restriction we entered the city and 
secondly that the tricolour was hoisted at 
6.40 successfully by us. To divert the atten-
tion of the public from the failure of the State 
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Government the police resorted to firing so 
that a case could be made out that innocent 
people were made to die as a result of 
communal violence fanned by BJP in the 
area. 

Mr. Speaker, Sir, the fact is that people 
belonging to Janata Dal and the Congress 
had infiltrated into our ranks and it were they 
who tried to spread rumours that the dead 
bodies would be cremated at the Idgah 
Maidan. BJP and RSS people contacted the 
families of dead persons and requested 
them to demand the bodies of their kin. The 
Central and State Government tried their 
best to give it a communal colour they failed 
in their designs because one of the dead, 
Akbar Ali, was a BJP worker from Billari. On 
the one hand Pakistani flags were hoisted at 
15 places in Hyderabad on 14th August... 
(Interruptions). Pakistani flag was hoisted at 
the 'Lal Chowk' on 14th August.. .. (Interrup-
tions). Pakistani flag was hoisted at the 'Lal 
Chowk' on 14th August.. .. (lnterruptions)** 

I would like to know as to why the 
Pakistani flags were hoisted at 15 places in 
Hyderabad city on 14th August. 

[English] 

MR. SPEAKER: That is not going on 
record. 

[ Translation] 

KUMARI UMA BHARATI: Let it be ex-
punged, I do nol mind. We have to kindle 
patriotic fervour in the minds of hon. Mem-
bers whose conscience is in slumber. Why 
Pakistani flag was hoisted in Kashmir valley 
on 14th of August. The person responsible 
for burning of the National Flag and copies 
of the Constitution and who hoisted the 

** Expunged as ordered by the Chair 

Pakistani flag is being g.iven VIP treatment 
and is being groomed as futul~ Chief Minis-
ter of the State, Mahatma Gandhi, 2ubhash 
Chandra Bose, Chandrashekhar Azad "",,d 
Bhagat Singh must have condemned the 
Government on hearing this news in heaven 
that the Government had not permitted 
hOisting of National Flag and that five per-
sons were killed in Deshpande Nagar which 
is two kilometers away from the said Idgah 
Maidan in Hubli when they were demon-
strating forthis cause. Was the National flag 
hoisted by a remote control? No. The House 
was misled Mughals and Britishers have not 
given us slavery. The fact is that they were 
able to rule us due to the betrayal by such 
people. With these words, I conclude. 

[English] 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Sir, just now, after hearing her 
speech, we are fully convinced why that 
programme was initiated by BJP. The whole 
object was a very very crude object of 
utilising one of the most important days in 
our national life viz. Independence Day, for 
the purpose of dividing the people on com-
munal lines rather than uniting the people 
and fighting for national integration. 

Sir, we have not been told why this 
ground was particularly chosen for unfurling 
the national flag. Whether there is a dispute 
or not, that is also a dispute. Therefore. so 
many areas are there. There are no difficul-
ties. Why should somebody make it a pres-
tige issue that they must raise the national 
flag at that particular point of time? I do not 
yield to anybody in expressing my loyalty, 
my reverence for our national flag, our com-
mitment to uphold the national flag and not 
only the national flag but whatever message 
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it represents viz., th" ethos of our country, 
our commitment to seculariSlll'l, our commit-
ment to nlillonal progress and national inte-
gratiofl. I yield to none. Nobody has the 
monopoly of that. And merely saying that 
they wanted to raise the national flag, there-
fore, they have become very patriotic than 
somebody else cannot be accepted. The 
whole object was to try and create commu-
nal division and try to take political advan-
tage by arousing this communal passion on 
a very sacred day of our country viz., the 
Independence Day. 

Sir, we are sorry that some innocent 
lives have been lost. For that, a judicial 
inquiry had been ordered. But, certainly, I 
would like to tell the Government - whichev-
er Government is there - not to be trigger-
happy at any pOint of time. That does not 
justify a politically-motivated action to really 
divide the people on communal lines, on 
religious lines on the Independence Day. 

Sir, ordinarily, this matter might not 
have been raised in the House because law 
and order is a State subject. But, the mes-
sage of this Parliament's commitment to 
secularism cannot be halted and we want 
that should go. That is why, I am also 
participating in this. 

Therefore, I believe this House should 
know, this country should know, who are 
trying to divide the people, who are trying to 
spread the poison of communalism in this 
country and we cannot be a party to it and we 
cannot even approve of any action taken on 
a very very important day of our country, on 
the incident of this nature which is nothing 
but a deliberate provocation for the purpose 
of creating communal problem. 

Therefore, Sir, while I share my griefior 

the innocent lives that had been lost but the 
persons responsible for this should be suit-
ably dealt with and the country should send 
them to dustbin of history. 

[ Trans/ation) 

13.00 hrs. 

SHRI SHARAD YADAV (Madhepura): 
Mr. Speaker Sir, the incident that took place 
in Hubli is very unfortunate. I agree with 
Atalji that it is very unfortunate that such an 
incident took place on the independence 
day. This Idgah area is a disputed area and 
the matter has been complicated further 
over the last three-four years. As per the 
court ruling this is a disputed area. When the 
Janata Party was in power Shri Hegde used 
to be the Chief Minister of the State. Shri 
Chandra Shekharji is present here. This 
matter had been raised at that time also but 
the Government had made a compromise 
between both the sides. The killing of people 
is the most unfortunate in this incident. The 
matter could have been tackled in some 
other ways, say by throwing water cannons, 
using rubber-bullets and making lathi-charge 
etc. I would like to ask these friends of mine 
as to why have they selected this particular 
day whereas they did not do any such thing 
about this in last three years. I would like to 
ask Shri Sikandar Bakht and the hon. lady 
Memberwho spoke just now. I feel as if our 
friends from the Bharatiya Janata Party 
have been painstakingly looking for such a 
site on which there is a dispute between the 
two communities. There are several places 
in our country afflicted by some dispute or 
the other but it is evidentthatthey are always 
looking for such sites. We got the National 
Flag and our freedom after a long period of 
slavery. 
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SHRIMATI BHAVNA CHIKHl.: ~ 
(Junagarh): Where there are treacher0lls 
people ... (Interruptions). 

SHRI SHARAO YAQAV: There is even 
a separate culture to create treacherous 
people. There have been treacherous peo-
ple for thousands of years. 

I want to ask as to why does it happen 
to them. Today corruption is an important 
issue before the country and the whole 
country is under its grips. The Govemment 
is involved in several scams. Then, there is 
problem of poverty in the country. Nearly 30-
32 per cent people live below the poverty 
line. But our friends from the Bharatiya 
Janata Party went to unfurl the national flag 
on the disputed Idgah in Kamataka, they did 
not do any such thingforthe last three years. 
They have done it now because the elec-
tions are round the comer. 

SHRI ANNA JOSHI (Pune): It is being 
done for the last three years. 

SHRI SHARAD YADAV: But this time it 
was done with much fan-fare to incite riots. 
The Government resorted to bullet-firing, 
and many innocent people were killed. I 
strongly condemn it. These friends of ours 
instigated people which resulted in a clash 
and later brazenly claimed of having had 
unfurled our national flag. Thousands of our 
soldiers gave their lives and today also they 
are still giving their lives in Kashmir for the 
sake of security of the country and our 
sisters, mothers and daughters are turning 
widows. These people silently fled the scene 
but those poor people were shot. I am not 
mentioning baseless facts. I have also par-
ticipated in many an agitation. Both my legs 
have become lame . .l.llave-spent four and a 

** Expunged as ordered by the Chair 

half years in jail. I never showed my back in 
the face of lathi-charge or bullet-firing. I 
bravely faced these situations. I can even 
show you my shoulders to prove that a bullet 
had touched my arm. These people left poor 
people in the lurch. They should stop 
communal ising the atmosphere between 
Hindus-Muslims by highlighting disputed 
places. The flag can be unfurled elsewhere 
in the country. They should resolve to con· 
tinue honouring the flag and cover every 
inch of land under its umbrella and not resort 
to such activities. If we go on unfurling our 
flag in this manner it may weaken our flag 
and the country. There are 14 crore such 
people in the country. (Interruptions). 

SHRI RAJVEER SINGH 
(Aonla): ... (lnterruptions)** 

[English) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): It should be d~_leted from the record. 

MR. SPEAKER: This will not go on 
record. 

. .. (Interruptions) 

SHRI SRIKANTA JENA (Cuttack): Are 
they the only party? There is a limit to it. BJP 
has taken a political decision. After Ayodhya. 
they have decided to do it in Hubli. They 
must know what consequence they are 
going to face. What they had done in U.P., 
the same thing they are going to do in Hubli. 
(Interruptions) 

[Translation) 

SHRI SHARAD YADAV: Mr. Speaker, 
Sir, those 14 crore people belong to our 
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country only and Badshah Khan was one of 
them. Though he is no more amongst us yet 
he was one of the crores of freedom-fighters 
who gave us this flag. We should not forget 
him ... (Interruptions) This is nothing. I have 
been talking of national interest right from 
the beginning. The hon. Prime Minister has 
been talking of celebrating birthdays of some 
people but I am pained to say that he has 
forgotten Badshah Khan who was a close 
associate of Mahatma Gandhi. The way 
celebrated our freedom by unfurling the 
tricolor, Badshah Khan also celebrated it in 
Pakistan with the same fervour and he was 
one of the 14 crore people. I am talking in 
every body's interest, be he a Hindu or a 
Muslim. I would like to say that nobody 
should have the right to prevent others from 
unfurling the national flag. If a person irre-
spective of his religion says that they made 
sacrifices. obviously, he is talking of the 
freedom struggle. The extent of one's sac-
rifice in the freedom-struggle should also be 
discussed. Our ancestors made several 
sacr'''ices in the freedom-struggle but the 
kind of freedom-struggle these people are 
t?tking about and proudly claiming that they 
are the progeny of those who participated in 
the struggle of 1942 viz. Acharya Narendra 
Dev, Dr. Ram Manohar Lohia, Shri Jai 
Prakash Narayan, we do not narrate such 
thing. 

I would like to appeal to my hon. col-
leagues from the Bharatiya Janata Party 
that India is helpless due to its poverty and 
it is being sold out to foreigners. Even after 
47 years of Independence the entire country 
is reeling under unemployment and starva-
tior and these self-seekers here are relish-
ing on embezzlement and scams. You both 
should not indulge in disintegrating the coun-
try. The people should not be divided merely 
for making to create vote-banks. The politi-

cians with vested interest are always keenly 
in search of a dispute. The ulterior motive 
behind hoisting of the tricolour is to gain 
advantage in elections. This is bad. I con-
demn this motive and also the firing by the 
Congress Govemment there. Many per-
sons might be having such sick mentality but 
they too have their right to come over it. That 
mob could have been brought under control 
by using water canon. The Government had 
been able to control the rally staged by the 
Bharatiya Janata Party. One person was 
killed therein. Why did not the Government 
take preventive measures? The Govern-
ment did not prevent this incident deliber-
ately just to woo the Muslim votes. With this 
malafide intention the Government ordered 
to open fire and allowed both the Hindus and 
Muslims to take out procession there. I 
would like to request the Govemment to 
stop it. Once I am provoked, I cannot keep 
mum on such a sensitive issue. I would like 
to point out that this incident has taken place 
to derive political mileage because election 
is due there after two months. We, there-
fore, should take this into consideration as to 
whether it is proper to commit homicide for 
winning the elections. 

[English] 

DR. KARTIKESWAR PATRA 
(Balasore): Sir, people are the best judge. 

MR. SPEAKER: I am not allowing you. 

... (lnterruptions) 

[ Translation] 

SHRI ASLAM SHER KHAN (8etul): Mr. 
Speaker, Sir, I would like to say something 
on the issue of hOisting of tricolour in Hubli 
on the 15th. I think, there is nothing wrong in 
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it. I am sympathetic to the people who lost 
their lives in that incident. Govemment of 
Kamataka has ordered judicial inquiry into 
this incident. Facts will also come into light. 
But one thing is very clear from the discus-
sion here that many political parties want to 
use the Muslims as an instrument to help 
them win the elections and form their Gov-
ernment. The Muslims have always dis-
played their faith in the Constitution and 
democratic set up of the country. They 
believed in the leadership of Pandit Jawahar 
Lal Nehru, Shrimati Indira Gandhi and Shri 
Rajiv Gandhi. But today conspiracy is being 
hatched against the Muslims. I would not 
like to quote what I remember now. I have 
utmost regard for Shri Atalji. Atalji is of the 
opinion that there should not be any discrim-
ination in the country and everybody should 
enjoy equal opportunities. But I know his 
helplessness and limitations also. It may be 
noted that the Muslims did not vote for the 
B.J.P. due to the line taken by the party and 
therefore, the party lost some seats. This is 
the result of the hardline politiCS introduced 
by the Bharatiya Janata Party in the country. 
On this occasion I would like to refer to Shri 
Syed Shahabuddin who is also responsible 
for the present situation in the country. 

[English] 

MR. SPEAKER: I am going to call Shri 
Syed Shahabuddin after him. 

[ Translation] 

SHRI ASLAM SHER KHAN: He himself 
is one of the two persons who set up the 
Babri Masjid Action Committee ... (Interrup-
tions). But it was you who set up the Babri 
Masjid Action Committee. The peliormance 
of our Government is known to all. The 
greatest loss our country has suffered was 

the assassination of Rajiv Gandhi. Had the 
partition of the country been avoided, there 
would have been no issue of Hindus or 
Muslims. 

I have deep regard for the people of the 
country. When I scored a goal against Paki-
stan at Kualalumpur and enabled India to 
win the match all the people from Kashmirto 
Kanyakumari had adored me. Even today 
we witness in our country that if riot takes 
places of their Hindu brethren and likewise, 
if riot occures in Hindu dominated area, the 
Hindus come to the rescue of their Muslim 
brethren. But attempt is being made to 
break this tradition also. 

I request only this much that such at-
tempts should be given up. Why are you 
maligning the hearts of the Muslims to se-
cure political gains. You have made it an 
issue and wherever you get a chance you try 
to cash it. Therefore, communal colour 
should not be given to the Hindu and Muslim 
comm~nities in power conflict of the political 
parties. I do not understand that Muslims will 
object to the situation at Hubli. The Muslims 
there have nothing to do with this incident 
even then these conflicts are taking place 
there. 

Muslims should not be made target for 
deriving political mileage. The Muslims to-
day are politically awakened. They have 
been disillusioned in the wake of the demo-
lition of the Babri mosque. They have be-
come very weak. If the country continues to 
follow the present trend, recurrence of 
Bombay incidents cannot be averted and 
the whole country will be sailing in troubled 
waters. 

On this occasion I would like to point out 
that the issue of subsistence for our people 
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needs to be discussed. Now issues should 
be changed. Every party haM9quai impor-
tance. None of them is superior to another 
one. I think that now such things should be 
put to an end and our national heritage of 
peace and amity should be preserved. 

With these words I conclude. 

SHRI SYED SHAHABUDDIN 
(Kishanganj): Mr. Speaker, Sir, while 
criticising the B.J.P. the Congressmen re-
sort to drag Shahabuddin. 

Mr. Speaker, Sir, it is very unfortunate 
that people and children of the country 
become victims of bullets and we condemn 
it openly. 

I can guess from the newspaper reports 
that the Hubli dispute could have been 
resolved without any bloodshed. We en-
dorse the demand for a judicial enquiry into 
the incident but the lives which have been 
lost therein cannot be brought back. On this 
occasion I would like to suggest the Govem-
ment also that the Government and police 
should have acted with constraints while 
dealing with the mob. It should have ben 
borne in mind that the people facing them 
were not their enemies, but their compatri-
ots and brethren. Firing should not have 
been made so arbitrarily. I condemn this 
incident. 

Mr. Speaker, Sir,lwouldliketopointout 
one thing. Patriotism and faith in one's own 
community is not the monopoly of a partic-
ular community. I condemn anybody who 
suspects the patriotism of Muslims and I do 
not want to produce any testimony in this 
regard. I do not want to name anybody. I 
realise that every community has few trai-
tors. But regards the general citizens of the 

country - be they Hindus, Muslims, Chris-
tians or belonging to any religion-they love 
the country equally. 

I would like to ask my Senior friend Shri 
Vajpayeeji one question as to why did he 
change a local issue into national issue. 
What prompted Shri Shikandar Bakht and 
Kumari Uma Bharti to visit that sensitive 
place? Is it the practice of the Karnataka 
Bharatiya Janata Party? Were the citizens 
of Hubli city not sufficient to resolve this 
dispute? It smells of certain conspiracy be-
hind it. I would like to point out one thing 
more. Since the issue was sub-judice and 
the court had asked to maintain status quo, 
the Court could have been requested to 
instruct the administration to allow hOisting 
of tri-colour there. Once the court had per-
mitted, it would not have created any prob-
lem to anybody. But you do not believe in the 
rule of law and resort to muscle power and 
launch agitation instead. Thus people are 
misguided. I condemn this wrong policy. 

I would like to point out one thing more. 
Trivial issues should not be made personal 
issue or issue of prestige. My hon. col-
league, Shri Sharad Yadav has rightly said 
that politicians are always in search of sen-
sitive issues in the country and try to whip up 
the sentiments of people. It is not the testi-
mony of patriotism. Only traitors have this 
tendency. (Interruptions). 

KUMARI UMA BHARATI: Mr. Speaker 
Sir, hon. Member has used the word 'traitor' 
which is unparliamentary. Therefore I re-
quest you to expunge it from the proceed-.. . 
ings of the House (Interruptions). 

SHRI SYED SHAHABUDDIN: Friends, 
and Mr. Speaker, Sir,l would like to say only 
one thing that what has been done in Ayodhya 
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by them, is before the world and we will not 
permit them to create another Ayodhya in 
Southern India in the name of Kashmir 
problem. There are some people in Kashmir 
who are following a wrong path and we are 
combating them collectively. But we will not 
react to Kashmir problem in Hubli. Reply to 
Kashmir problem will be given by Muslims 
and people of the country. 

In the end I condemn the police firing 
and conspiracy woven by the authority which 
tried to set the countrY ablaze by flaring up 
fundamentalism .. 

SHRI LAL K. ADVANI (Gandhi Nagar): 
Mr. Speaker, Sir, in the beginning of Shri 
Shahabuddin's speech I thought that his 
style will be like Shri Aslam but it seems that 
he has been slightly derailed from his point 
by Aslam Khan Saheb's comments about 
him. Shri Aslam said that when he returned 
to the country after having the hockey tour-
nament, all the people of the country felt 
proud of him without making any difference 
as to which community he belonged. They 
all were happy that captain of Indian hockey 
team won the match. I do not know whether 
Pakistan has any impact of such feelings of 
I ndian people or not? I know that Shri Aslam 
and Shri Azhruddin will impress the com-
mon man of the country. No Indian citizen 
has feeling to know a person by his or her 
religion. It is our tradition and we are proud 
of it. therefore I agree with his views that it 
will be wrong if any community, political 
party or person will think that Patriotism is 
his monopoly. India is a vast country. We 
should try to inculcate patriotism in every 
citizen if we want to build up a nation state 
and it is also correct that every community 
has persons lacking in patriotism. 

Mr. Speaker, Sir, Hubli incident was not 

an outcome of any dispute even then hap-
pened. I would like to tell some facts about 
the ground which were also mentioned by 
Umaji. It should be known that there is no 
dispute or case pending with the Court 
about that land. This land belonged to Mu-
nicipal Corporation. Anjuman-e-Islam was 
given permission by Court in 1921. In 1962 
local people filed a public litigation case to 
get permission for building complexes or 
shops, which was not given to them. 

Mr. Speaker Sir, I do not know aboutthe 
actual loss incurred by the country due to it. 
Government can criticize B.J.P. in this House 
but I would like to say that it should take care 
of the harm done to the country's image 
outside by such incidents. You should not 
forget that country's image calummniates 
with the disinformation spread by the Gov-
ernment. Today the foreign media has com-
mented on this incident that-

[English] 

"There was an attempt to hoist the 
Indian National Tri-colour on a 
Muslim shrine". 

[ Translation] 

(Interruptions) I would like to say something 
about the facts. It is a fact that there is no 
dispute over the ownership of this land. 
Perhaps you do not know that High Court 
had given its judgement in 1992. 

[English] 

.... that the shops be demolished forth-
with. But so far as the use of that land is 
concemed, the High Court or the Supreme 
Court did not give any stay. The Special 
Petition would be considered, if admissible. 
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The only stay is in respect of the shops not 
being demolished. But so far arile use of 
that land is concerned, there was no stay 
and all the orders of the courts of law were 
in favour of every citizen of Hubli being free 
to use that land. (Interruptions) 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh): Why did you send Shri Sikander 
Bakht and Kumari Uma Bharti there? 

[ Translation) 

SHRI LAL K. ADVANI: Mr. Speaker 
Sir, this issue has not been raised by BJP in 
1994 only. I would like to say that the facts 
mentioned in today's debate suggest, and 
Sharadji has also said that BJP has remem-
bered it suddenly because the forthcoming 
elections in 1994, is not correct at aiL Bhartiya 
Janata Party has been raising this issue 
continuously for the last three years that 
throughout the year taxis run there meet-
ings are being held at that place since long. 
But then why it happened who were against 
the hOisting of National Flag. As per my 
information there was no such protest from 
Muslims on this issue. (Interruptions) A 
month or 20 days back some journalists 
from here visited that area who told that 
perhaps they are big leaders of Muslim 
community who said that anyone can hoist 
the flag. Bhartiya Janata Party also told that 
anyone, whether the Chief Minister, Collec-
tor or Anjuman-e-Islam, can hoist the na-
tional flag there you may not be aware of the 
fact that from the side of the Government it 
was told that Anjuman-e-Islam will not be 
permitted to hoist tricolour there. I have that 
statement with me. (Interruptions) 

[English) 

SHRI LOKANATH CHOUDHURY 

(Jagatsinghpur): Were not you there in 1991 , 
1992 and 1993? Why have you chosen 1994 
especially to hoist the flag? 

SHRI LAL K. ADVANI: Mr. Speaker, Sir, 
the representative of the State Government 
told that even the Anjuman-e-Islam will not 
be permitted to hoist the tricolour there. 

Today the reason for the hot discussion 
on this issue was that Bhartiya Janata Party 
had launched a political campaign and move 
on this issue. I would like to know as to what 
the common citizen of the country will think 
when he sees that tricolour has been hoist-
ed even in Kashmirvalley several times. But 
this House had not expressed any reaction 
over it. I am labelled as communal when I, 
and people like me express their views over 
such incidents. Shri Shahabuddin says that 
I raise these issues as I consider all other 
traitors. There is no reason to term all other 
people as traitor or communal, but I consid-
er that there are some reasons behind the 
problems which arose before the country 
after 1947. One of the reasons is lack of 
patriotism, and nationalism. (Interruptions) I 
am not yielding. 

I agree with the views of Shri Aslam 
Sher Khan. It is not a question of Hindu-
Muslims, although it can be termed as a 
question of Congress Party and Bhartiya 
Janata Party. Congress Party's intention 
was to show that they can go to any extent 
to get Muslim votes. They can resort to even 
firing. This type of incidents take place due 
to politics of vote bank. Therefore it become 
essential for Vajpayeeji to raise this ques-
tion. (Interruptions) 

[English) 

SHRI E. AHAMED (Manjeri): Muslims 
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are also politically conscious. They know 
what to do and what not to do. 

SHRI LAL K. ADVANI: I am not going 
into what is going to happen in Karnataka. 
You have sealed your own fate. His Party 
has sealed its own fate by unnecessarily 
using gun power on innocent citizens. 

[ Translation] 

Highcourt's judgement came in 1992, 
since then these people are blaming B.J.P. 
Neither I consider it a matter 0 Hindu-Mus-
lims nor we ever wished to make it a point of 
dispute between the Hindu and the Muslim. 
That is why Shri Sikandar Bakht was re-
quested to hoist the 'flag there, nobody 
would object if he would have done it but if 
Umaji would have done it, some one might 
have objected but I believe that Anjuman 
would have also not objected if it was done 
by Umaji or Shri Sikandar Bakht but the 
Congress Party had its reservations. Mr. 
Sikandar Bakht was arrested in Bangalore 
and Umaji was arrested at Hubli. 

People like Shri Aslam Sher Khan, and 
Shri Shahabuddin are making BJP their 
target. The Congress Party is the biggest 
promoter of vote-bank politics, our party 
may also be involved in it up to some extent 
but mainly the Congress Party has started 
the politics of vote-bank. (Interruptions) 

SHRI SYED SHAHABUDDIN: You are 
creating Hindu votes. 

SHRI LAL K. ADVANI: People are aware 
that casteism is required to appeal the Hindu 
vote. The sirnames of Harijan, Brahmin, 
Rajput, etc. are required to entice Hindus. 
That is why people feel that vote bank 
polities should be used this way to appeal to 
Muslim voters. 

[English] 

Hubli is the result of this perverse 
vote bank politics. It is going to cost you very 
dearly. 

[Translation] 

It is going to cost you very dearly. 
The innocent people were killed due to this 
fact and everybody has condemned it. It 
would be better if you allowed Shri Loknalh 
to move his Adjournment Motion. 

[English] 

Adjournment Motion is always on the 
failure of the Govemment to deal with the 
situation. 

MR. SPEAKER: I think you have ex-
plained why it cannot be admitted. 

DR. KARTIKESWAR PATRA: Sir, 
please allow me also to speak on this. 

MR. SPEAKER: I am not going to con-
clude this discussion without hearing you. 
Please sit down. 

[ Translation] 

SHRI CHANDRA SHEKHAR (Ballia): 
Mr. Speaker, Sir, the history is the witness 
of large scale blood-shed for the throne of 
Delhi and only God knows how much more 
blood is to be shed to get the power in Delhi. 
When Ataiji raised this question I feH that we 
were worried about the circumstances that 
led to firing and loss of innocent lives but yelL! 
must have listened to whatever was said in 
its wake. I would submit to Atalji that l1e 
should corridor over those aspects. T'l(, 
matter is no more restricted to Kashmir al')(· 
Hubli. I am not aware of the places in Inc ,i 
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where Pakistani flags were hoisted. This 
matter was raised here in this House, I do 
not know whether the Govemm'ent consider 
it important to deny it or not. But what kind 
of impression or message the world is going 
to get? It would be better if we kept this in 
view while taking up such matters in the 
House. 

Advaniji just talked about the vote-bank 
politics. We are not aware as to who is 
creating vote-banks but it is not a bad idea. 
The dangerous thing is to kill humanity for 
creating vote banks. 

Sir, there are 2-3 questions. Advaniji 
has mentioned here that the people of 
Anjuman-e-Islam had no objection. Have 
the Govemment actually said that they would 
not let anybody hoist the fiat? If this is so 
then the Govemment should give a clarifica-
tion. There should be no ban on hoisting the 
tricolour anywhere. Infact it should be un-
furled with respect. Atalji said that Shri Murli 
Manohar Joshi hoisted the Tricolor in Kash-
mirfor the firsttime. Shahabuddinji has also 
questioned the relevance of Shri Sikandar 
Bakht's visit there. If it had not taken place 
it would not have got so much attention in the 
media and the public. 

Sharadji has also mentioned several 
matters. Basically I agree with him but I do 
not agree with the language he used. I would 
submit to him that the Language being used 
by Atalji's party is neither patriotic nor is it in 
the national interest. If that language is 
changed the difference of opinion will defi-
nitely remain. 

Somebody just talked about 14 crore 
people. Is it a sin to protect 14 crore people? 
Such kind of language is spoken in the 
House. I do not think that if somebody talks 

about the protection of a particular commu-
nity he is not patriotic and that makes him a 
treacherous person, Aslamji has just given 
a speech. I thought that it would have some 
impact on the minds of the people but it has 
not affected Shahabuddinji in any way. If 
they try to 'provoke people, and the other 
side also does the same, it will weaken our 
nation. Such questions must be investigat-
ed. Had the Government of Kamataka re-
solved not to let anybody hoist the lag? If it 
had done so, then was the Central Govern-
ment aware of it or not? If they were aware, 
then why Anjuman-e-Islami or a govern-
ment employee was allowed to hoist the 
flag? Whatever Shri Advani has said about 
it is a serious matter. The Minister of Home 
must give a reply to that in the House. 

It is also rumoured that Pakistani flags 
were hoisted a(saveral plac'es in India. The 
Govemment should give an official state-
ment in this regard. Whatever has been 
raised in the House will be published in 
news-papers tomorrow .It will be highlighted 
by the world media. It would not only pro-
voke people in the country but also pose a 
question-mark to the dignity of the nation, 
strength of the nation and the capacity of the 
nation. I would like to make a submission 
that if we use the same language which is 
spoken by Atalji and Aslamji, we can save 
our country from breaking up. 

[English] 

SHRIMATI CHANDRA PRABHA URS 
(Mysore): Hon. Speaker, Sir, on the day of 
August 15, 1994 whatever has happened in 
Hubli District, Kamataka State, is very very 
unfortunate. It was quite peaceful all these 
days. Even on that day every comer of 
Karnataka was peaceful. The people are 
patriotic. They hoisted the,National Flag in 
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the concemed areas as usual. But the BJP, 
particularly, selected that place and day to 
go there to provoke and play upon the 
emotions of the people there. They wanted 
to make a platform for their political purpose. 
It was a political move because elections are 
going to be held there in one or two months. 
They want to make political gain and political 
mileage there by creating a scene, creating 
a havoc, creating a chaos and by playing 
upon emotions of the people of Kamataka 
State. 

Because, Sir, whether it is Uma Bharatiji 
or Sikandar Bhaktji they have their own 
Zilas, their own constituencies and their own 
villages. But instead of these places they 
have deliberately selected that particular 
place and the day in Hubli to hoist the 
National Flag. As usual it was quite peace-
ful. They went on raiSing the emotions of the 
people of different communities in Hubli. 
The Govemment had taken all the precau-
tionary measures to see that law and order 
was being maintained. They are encourag-
ing lawlessness. This reminds us of the 
trauma of December 6 a few years back 
from which the country has still to recover -
to recover from the shock of bloodshed, 
recover from the agony, recover from the 
anti-social elements which erupted and to-
tally ruined the normal, peaceful and harmo-
nious country from Kanyakumari to Kash-
mir, that is, the Ayodhya episode which we 
have not forgotten so far, It is still haunting 
our head. These people wanted to create 
another Ayodhya in Kamataka at Hubli. 

[ Translation] 

This trick will not work. 

[English] 

We will see that it will not happen 

again. They want to gain the political mile-
age there. What had provoked Uma Bharti 
to go there and hoist the National Flag on 
that disputed area. The Court had not given 
clearance to anybody. The statement made 
by hon. Shri Advaniji that this has sealed the 
fate of Kamataka Govemment itself indi-
cates that they have a political campaign to 
start within Kamataka. They are bringing 
back the Ayodhya episode to Kamataka. 
We will not allow such a thing to happen. 
Otherwise our people are peaceful, they 
have hoisted the National Flag. National 
integrity and national patriotism are not the 
property of anybody, particularly of the BJP. 
It is not their monopoly. It is not the way to 
show patriotic feelings. Because there were 
so many other places and there were so 
many other occasions. 

[Translation] 

Nothing is gained from hoisting flag 
there. 

[English] 

So, this should come to an end. Let 
them not make it a platform, to create a 
scene and create a vote bank in Kamataka. 

[Translation] 

We will not letthis trick succeed. The people 
of Kamataka have always been number one 
in maintaining communal harmony. That is 
why you should let them continue with their 
habit. They should not be allowed to have an 
unnecessary interference in that. 

SHAI NITISH KUMAR (Barh): Mr. 
Speaker, Sir, I want to support whatever 
Shri Shahabuddin has said and I would only 
like to submit that everybody has a right to 
hoist the national flag on the occasion of the 
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Independence Day. Are the flags hoisted at 
all the fields, places in the country. I want to 
raise this very question. <Miss Uma 8harti 
reached Hubli to hoist the national flag. The 
ground in front of S.S. flats was unoccupied. 
It did not occur to them to hoist the flag 
there ... (Interruptions) There are grounds in 
every city of the country and I have been 
observing this since my childhood ... 
(/nterruprions) 

SHRI LAL K. ADVANI: The flag will be 
hoisted where it has not been hoisted earli-
er. .. (Interruptions). 

SHRI NITISH KUMAR: I do not know. I 
was listening to Shri Vajpayee and Shri 
Advani with great patience. I have been 
seeing since my childhood that despite so 
many fields available everywhere, the flag is 
hoisted either at a public place or at the 
places prescribed for this purpose. The 
flags are hoisted at different places by the 
Chief Ministers, the Prime Minister, the 
Governors and the district magistrates. I 
mean to say that the places are prescribed 
and people hoist the flag even at their 
houses to express the feelings of patriotism. 
I have never seen anybody hoisting the flag 
on the grounds of every vilt,i(l' Clnd city. In 
every village or even in fliV viIL'l]e, there is 
always a dispute over the use ct public land. 
The grazing land in every viiiilge is occupied 
by one or the other strongman. I would like 
to ask Shri Atal Bihari Valpayee and Shri 
Advani that will they go in those five lakh 
villages on 15th August to hoist the t1ational 
flag where such grazing land has been 
occupied by the village strongmen? But, Sir, 
it is clear from their intention to select a 
particular place ... (Interruptions) to select 
,uch a place .... (Interruptions). They have 
'f.'und a new way to free such lands from 
~authorised 'JccupdVn If they had gone 

to hoist the flag in those tour or fIVe villages 
where there is a dispute, we would not have 
questioned their intention. But, this very 
place has deliberately been chosen to vitiate 
atmosphere atsome orthe other place in the 
country. It seems that Bhartiya Janta Party 
is looking for some issues. There is an 
intemal agreement between B.J.P. and the 
Congress Party. Since the time of demoli-
tion of Babri Masjid in Ayodhya, we have 
been observing that the Congress Party is 
allowing them to look for an issue s.: that 
they themselves can grab the opportunity to 
tilt it in their favour. When they try to highlight 
the issue and take it to its zenith, it only 
points towards hobnobbing between them. 
In Karnataka, neither the Congress nor the 
BJP had any hold overthe situation but both 
of them decided to i ,lht between them-
selves and govern the cOLintry by keeping it 
divided. Therefore, Sir, I would urge you that 
as this issue is being discussed outside the 
House, the time of the House should not be 
wasted. This House should pass a one line 
resolution makil"'g an appeal for maintaining 
communal harmony in the country. Even if 
somebody tries to disrupt the harmony, we 
will not allow it to happen at any cc·. An 
appeal should be made on behalf ('I the. 
Government. I would submit that such C' :'ind 
of discussion should not be allowed ev('~, if 
the Members belong either to the ru!i·n 
party or the Opposition. 

[Eng/ish] 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF WOM· 
EN AND CHILD DEVELOPMENT) 
(SHRIMATI BAS AVA RAJESWARI): Mr. 

. Speaker, Sir, w:,atevr,r had happened in 
Hubli was very unfortur:ate. The Kamatak,l 
Government had a!~"'2rjy taken action by 

, 
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conducting the judicial inquiry. I do not think 
anybody who have been responsible for 
such an incident would be spared. As per my 
knowledge-I am 70 years old now-forthe 
past 30 years this dispute is going on. I think 
OUt Muslim brethren used to pray there 
twice a year. Sometimes, some small chil-
dren used to throw one or two stones and 
after that the city used to remain peaceful. In 
the same way, during the Ganesh festival 
also, some Muslim children used to throw 
one ortwo stones and after that the city used 

, to remain peaceful. There is no doubtthat it 
is a disputed site. And still, the case is 
pending with the court. 

I want to ask Shri Lal K. Advaniji what 
made Kumari Uma Bharti display so many 
posters in the city of Hubli. There is a poster 
at every inch declaring that Kumari Uma 
Bharti is coming to Hubli to hoistthe National 
Flag. What made you to come there? Do you 
mean to say that our Karnataka people are 
not capable of settling our disputes? We are. 
(Interruptions). Even if it goes to the Su-
preme Court, it is the local people who are 
capable of settling disputes. Why did you 
come there? What business have you to 
come there? I come from Bellary. You know 
at the time of Babri Masjid, even the dogs 
belonging to Muslim community and the 
Hindu community did notfightthere with one 
another. It is a history in Karnataka that we 
are very peaceful and we are capable of 
solving our problems. But unnecessarily 
you have provoked our people. You select-
ed some pockets and there you wanted to 
show that you wanted to pour poison of 
communal hatred. This will not happen here-
after. You think that you are going to im-
prove upon what you have done last time. 
You are not going to improve upon it by 
doing this kind of things, by provoking one 
religion against another. 

This is my humble request and I would 
request you not to indulge in such things. 

. Everybody is a nationalistic. If you have got 
so much faith in nationalit)f, you could have 
hoisted the National Flag in your house 
itself. Why did you come to Kamataka? 
Have the Kamataka people invited you to 
come to Kamataka? They did not. You come 
to my Constituency and see whether any 
dog belonging to one community is fighting 
against the dog belonging to another com-
munity. This is history which is recorded. We 
have got every faith. We are living like 
brothers and sisters. This is the history of 
Karnataka. Don't come and spoil our history 
hereafter. I came to know that you are going 
to take a tour of Karnataka. Don't be under 
the impression that Kamataka people are 
not clever and they will not give their votes 
to you. 

I conclude my speech with these words. 
(Interruptions) 

[Translation] 

KUMARI UMA BHARTI: I would have to 
explain him that the people of Karnataka 
had invited me ... (Interruptions) 

[English] 

DR. KARTIKESWAR PATRA: You are 
talking about patriotism on the one hand and 
on the other, you are doing the reverse 01 
what you are talking. You cannot blow hot 
and cold at the same time. One cannot hide 
sin in iron chest. Cloud cannot hide the Sun 
under its veil. Under the veil of patriotism, 
one cannot justify that this sort of activity is 
for the good of the country. The entire 
country judges what is right and what is 
wrong. It is known to everybody. One cannot 
hide it. Every citizen of our country knows 
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what is the intention behind it. Everybody 
knows what is the intention togo to hoist the 
National Flag there. The intention is to pro-. 
voke the people of our country against 
Muslim community. I want to have some 
clarification from Shri Lal K. Advaniji. 

MR. SPEAKER: This is a discussion. 
This is not a question-answer hour. 

DR. KARTIKESWAR PATRA: Afterthe 
demolition of Babri-Masjid, a probe has 
taken place and the findings are there. 
Similarly, if it is properly probed and if any 
judicial inquiry is made, the truth will be 
known as to who is the culprit and what is the 
intention behind. What do we want to achieve 
by hoisting the National Flag? 

Sir, I want to submit before the House 
one thing. The Government should come 
forward with firmness to punish those peo-
ple who are anti-social, who are anti-nation-
ai, who are anti-patriotic. Under the cover of 
patriotism, what are they doing? They are 
trying to do further partition of India. They 
are trying to mar our secularism and they are 
trying to destroy our democracy. This is 
what our country must know. Every citizen 
of our country should be vigilant about it. 

SHRI E. AHAMED: Mr. Speaker, Sir, 
what happened in Hubli on 15th August was 
a most unfortunate thing. Our National Flag 
is the symbol of unity and integrity. Whoever 
has misused the National Flag to drive a 
wedge between the communities or tried to 
sow the seeds of diSintegration, he has done 
a great disservice to the Nation. In this 
country. every Indian orfor that matter every 
Muslim is proud of his National Flag and 
everybody would like to uphold the honour of 
the Flag at all times and in all circumstances. 
The. Muslims have also sacrificed many 

things for the Independence of this country. 
The Muslims are also an integral part of the 
society. India means the India of a Hindu, 
the India of a Muslim, the India of a Christian 
and the India of everybody. I do not know 
why my BJP friends are trying to monop<?lise 
the patriotism as if it is their own thing. 
Patriotism cannot be monopolised by any 
section of people, by any political party, or 
for that matter, any community. I am sorry 
about what happened in Hubli. Whoever 
was responsible for the killing of the inno-
cent people, he will have to answer the 
Nation either today or tomorrow. The com-
munal holocaust has made us weep like 
anything. What happened in Uttar Pradesh? 
What happened in Varanasi? The trigger-
happy people had killed innocent people. 
What happened in Bombay? How many 
innocent people had lost their lives? What 
happened in Surat? What happened in 
Meerut? All these things had happened, 
unfortunately, because of those who have 
not given any respect to the human values. 
They did it only for certain political and 
narrow gains. Therefore, this is the time for 
everyone of us to rise to the occasion irre-
spective of caste, creed etc. Whatever be 
our re~gion, whatever be our political think-
ing, we must live as Indians and show our 
respect to the Nation and to the integrity of 
the country. But I am sorry to say one thing. 
Ms. Uma Bharti had been there. It is a 
disputed site. Ms. Uma Sharti was trying to 
cover up her responsibility in this crime. 

(Translation] 

KUMARI UMA SHARTI: I have not said 
that. 

{English] 

MR. SPEAKER: Shri Ahamed, please 
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leave aside the individual. Please come to 
the point and conclude. 

SHRI E. AHAMED: I am sorry. Ms. Uma 
Bharti has said in this House something. 
Whatever she said, there is a clear indica-
tion that the site was a disputed site. What-
ever she had tried to explain here was just 
to cover up her responsibility in the complic-
ity of that crime that happened on 15th 
August. Therefore, I would like to say that 
the House should condemn why that unfor-
tunate thing had happened. All of us should 
stand together as Indians to uphold the 
honour of our National Flag. 

14.00 hrs. 

[ Translation] 

KUMARI UMA BHARTI: He has quoted 
my point wrongly .... (Interruptions) 

SHRI BHOGENDRAJHA (Madhubani): 
Mr. Speaker, Sir, the House expresses its 
grief over the lives lost on 15th and 19th 
August. As the matter is sub-judice, I would 
not like to go into the details. However, I 
would like to thank Advaniji for admitting that 
there is a dispute between BJP and the 
Congress. It was because of this dispute 
thatthe mosque was demolished in Ayodhya 
and the Congress reused to accept the 
verdict of the Supreme Court on Shahbano 
case. The Congress, after laying the foun-
dation of the temple, stoked the fire of 
communalism and the BJP inspired by this 
step, demolished the mosque. Do they now 
again want to cause any destruction and 
destroy the bond of unity in the country? In 
this connection, the House and the people of 
the country will give a befitting reply. We 
have seen the ramifications of communal-
ism in 1947 which resulted in division of 
India. We will not allow it to recur. Several 

hon. Members have said that the flag of 
Pakistan was unfurled in Kashmir. Howev-
er, we do not strengthen the hands of those 
people who are misled or act unscrupulous-
ly. I think that our friends from B.J.P. cannot 
escape from this facl. The House should 
unanimously condemn communalism. No-
body claim openly that he or she is a com-
munalist, though he or she may be involved 
in such act. In my view, it is the first serious 
attempt to spread communalism. It is our 
duty to thwart this attempt. I fully agree with 
the views of Shri Aslam Sher Khan and Shri 
Shahabuddin. Shri Khan has stated that the 
happenings in Bombay should not be con-
strued as the after-effect of Ayodhya inci-
dent. This approach is not going to solve the 
problems. In any atmosphere, there could 
not be any basis for such incident. This 
House should condemn communalism with 
one voice. 

[English] 

MR. SPEAKER: Will the Government 
like to respond in any way? 

THE MINISTER OF STATE IN THE 
MINiSTRY OF HOME AFFAIRS (SHRI P.M. 
SAYEED): Mr. Speaker, Sir, the hon. Mem-
bers are aware ofthe happenings in Hubli on 
15th August, 1994. The local administration 
had to resort to firing to control the situation. 
In this firing, five persons lost their lives and 
another ten received bullet injuries, besides 
a host of police personnel who were subject-
ed to stone-pelting received serious injuries. 
Another twenty persons were injured in the 
lathi charge and stone-pelting. I feel sad on 
this occasion as the events which led to 
firing were avoidable and did not involve any 
major issues, which should have resulted in 
a confrontation of this nature. My sympa-
thies are to the bereaved families who have 
been the victims of the situation. 
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Before I go into the details of what 
happened on 15th August, 1994, I would 
give to the hon. Members a brief idea of the 
dispute which resulted in this unfortunate 
situation. The dispute has been going on for 
more than 20 years and is presently the 
subject matter of litigation in the Supreme 
Court. According to the Governmer:lt of 
Karnataka, the then Municipality of Hubli-
Dharwar had granted the open space of land 
in front of the Idgah on lease basis for a 
period of 999 years on a nominal rent of Re. 
1/- per year to the Anjuman-e-Islam, Hubli 
after obtaining the approval of the Govern-
ment of Bombay on 11.1.1922. 

The Hubli-Dharwad was a part of the 
Bombay State at that time. The said plot 
measures 1 acre, 5 Guntas and 76 square 
yards. A document was executed by 
Anjuman-e-Islam, Hubli in favour of the 
Chief Officer of the Municipality, Hubli on 
17.5.1930. The document is in the nature of 
a lease deed in respect of the open space 
which was permitted to be used only for 
religious purposes. There was a provision 
for enclosing it with a compound wall but 
there was prohibition on sub-letting or for 
erection of any building on it. 

In the year 1960, a modified order was 
passed by the Administrator of MuniCipal 
Corporation to enable Anjuman-e-Islam to 
construct shops around Idgah. A document 
styled as rent note in favour of the Commis-
sioner of Hubli-Dharwad Municipal Corpo-
ration was executed by Anjuman-e-Islam on 
30.3.1962. On 18.6.1971, Anjuman-e-Is-
lam secured permission to put up construc-
tion on the plot in accordance with the plan 
approved by the corporation, the validity of 
which was extended up to 17.6.1972. The 
Anjuman-e-Islam started construction of six 
shops, but the BJP and other leaders object-

ed to the construction of the building. A suit 
was filed in the Court of Munsif, Hubli. The 

. Commissioner of the Hubli-Dharwad Munic-
ipal Corporation was one of the defendants 
in the said suit. After the decision by the trial 
Court, an appeal was preferred before the 
Additional Civil Judge, Hubli who passed an 
order on 12.10.1982 ... 

SHRI LAL K. ADVANI: What was the 
order? ... (Interruptions) 

SHRI P.M. SAYEED: The matter was 
again agitated before the High Court of 
Karnataka, which confirmed the judgement 
of the Additional Civil Judge Court Hubli by 
an order of 18.6.1992. 

Anjuman-e-Islam has preferred an ap-
peal before the Supreme Court of India 
againstthe order of High Court of Karnataka. 
The Supreme Court admitted the Special 
Leave Petition and issued a stay order on 
23.9.1992. The stay order specifically pro-
hibited the demolition of building in the area 
which was the subject matter of dispute. It 
further stayed the order of the High Court. 
The dispute thus is about the use of the 
Idgah Maidan and the construction and 
demolition of the building. 

The Honourable Members will see from 
the above statement of facts that the matter 
is sub-judice. The process of adjudication 
on any issue does not end DY the pro-
nouncement of judgement on the subject 
matter of dispute by one Court or the other 
unless it is finally decided by the highest 
court of the land or when no appeal or 
revision is preferred within the stipulated 
period before a higher court from the order 
of the lower court. In this particular case, the 
matter is still pending in the Supreme Court 
and there is a valid order of the highest court 
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on the subject matter of the dispute. 

I would like to bring to the notice of this 
House that even when the matter was pend-
ing before the High Court, a group of people 
belonging to the BJP planned to hoist the 
National Flag at the disputed place coincid-
ing with the unfurling of the National Flag at 
Lal Chowk in Srinagar (J & K) on 26.1.1992. 
In view of the pending litigation, the local 
authorities took immediate action not to 
allow any flag hoisting at the disputed place. 
Since then, on every 15 August and 26 
January, the BJP activists have been mak-
ing serious attempts to hoist the National 
Flag on the occasions of Independence Day 
and Republic Day. The district authorities 
have been taking effective action to thwart 
the attempts made by these activists. 

There were reports that the BJP activ-
ists were contemplating hoisting of National 
Flag on the occasion of Independence Day 
on 15th August 1994. They were mobilising 
support and two of their national level lead-
ers - Shri Sikander Bakht, leader of Opposi-
tion in the Rajya Sabha and Miss Uma 
Bharati, Member of Parliament were to un-
furl the National Flag at Idgah Maidan on 15 
August 1994. We had alerted the State 
Government and advised them to take ef-
fective measures to ensure that peace and 
tranquility is maintained on the occasion. 
The State Government took all the neces-
sary measures for controlling the situation 
and for ensuring the maintenance of public 
order. The controversialldgah Maidan was 
sealed by the district authorities as a pre-
cautionary measure to prevent BJP and 
other leaders from hoisting the flag on 
15.8.1994. Curfew was also clamped in the 
limits of eight police stations between 3 p.m. 
on 14.8.1994 up to midnight of 15.8.1994. 
Miss Uma Bharati, MP was arrested at 
10.55 a.m. on 15.8.1994 along with her 

supporters. Shri B.S. Yeduyurappa, MLA 
and National Secretary, BJP was also ar-
rested for denying the prohibitory orders 
along with his followers at 11 .30 a.m. At mid-
noon, a group of three to four thousand 
persons assembled in the maidan in front of 
Gandharva Kala Mandir near Deshpande 
Nagar. The crowd wanted that Miss Uma 
Bharati should come and address the gath-
ering. Since Miss Uma Bharati had already 
been taken under preventive custody, the 
crowd was informed that sh~ will not be 
allowed to address the gathering. The crowd 
got infuriated and resorted to vandalism. 
The local police arrested about 40 persons 
and were about to take them to Taluka 
Magistrate for being remanded to judicial 
custody. 

At this stage the crowd surrounded the 
bus and tried to overpower the police. The 
bursting of teargas shells and rubber bullets 
had no effect and ultimately the police had 
to resort to firing to disperse the violent mob. 
In the process, as I have stated earlier, five 
persons died and ten were injured. The local 
administration immediately brought the sit-
uation under control and, as can be seen, 
had effective measures been not taken the 
situation could have been worse. 

On 19.8.1994 in connection with 'Moily 
Hatao' campaign about two thousand to 
three thousand people gathered in Medara-
Oni, Hubli to hear speeches of local BJP 
leaders. When the crowd dispersed and was 
passing through Tilaj Arhavant Temple, some 
people started pelting stones on the police 
van stationed near the temple. At about 1.30 
p.m., the driver of the van opened fire 
without orders, which resulted in the death 
of a woman. Soon after, the driver was 
arrested on charges of causing death. There 
were a few other incidE!nts in which the 
unruly mob rushed to the police stations and 
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set vehicles on fire and started pelting stones. 
The police warned the mob and when the 
efforts of persuasion failed, the police had to 
resort to lathi-charge to disperse the crowd. 
The situation in Hubli is now under 
control. 

The State Government have already 
ordered judicial enquiry and have taken 
measures to provide ex-gratia relief to the 
next of kin of those who have been killed 
during the pdlice firing. I would like to reiter-
ate that this unfortunate situatior could have 
been avoided. There was no need for it. The 
matter was already subjudice in the Su-
preme Court. A national level political party 
was tr .;J for an unlawful possession of an 
aree. The proper course was to wait for the 
decision of the Supreme Court before taking 
any precipitate action for mobilising public 
for taking the law in their hands. 

Incidents of this nature not only result in 
loss of life and property but have a wider 
repercussion on the maintenance of com-
munal harmony. While there may be small 
disputes on matters or there may be differ-
ences in perceptions about an issue, the 
involvement of a major national political 
party aggravates the situation. This was 
neither a political nor a religious issue. This 
was a dispute between two parties and the 
proper forum for the settlement was a court 
of law. The process was still on. I donotthink 
there was any need for any interference with 
the process by using public and instigating 
them. 

[ Translation] 

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir. I have given a notice of Ad-
Journment MOti01l. 

[English] 

MR. SPEAKER: That is disallowed. 

[ Translation] 

SHRI ATAL BIHARI VAJPAYEE: Sir, 
please let me start first. I have submitted to 
you that the Central Government is respon-
sible for the incident occurred in Hubli. And 
it has been proved true from the statement 
given by our friend Shri Sayeed. It was 
asked by the Central Government to take 
effective action in this matter. What does an 
effective action mean? The effective steps 
which were taken there resulted into deaths 
of so many people. The Government has 
admitted it. Sir, it is also clear from the 
statement made by the hon. Ministerthat no 
efforts were made to resolve the issue and 
find a way out to hoist national flag there on 
August 15. Why such efforts were not made? 
The matter which is subjudice is a separate 
matter relating to shops. Public meetings 
are organised there. Recently Shri Hegde ji 
has organised a public meeting there. There 
is no question of communal dispute in hoist-
ing national flag. Why the Central Govern-
ment has not asked the State Government 
to have talk with all concerned parties to find 
out an amicable solution to the problem 
Thirdly the hon. Minister has said that the 
matter was left to the local authorities. Who 
had ordered to open fire? What was the 
necessity to deploy Rapid Action force there? 
There was no communal tension. There was 
no possibility of the outbreak of any riots, 
What provocation was there? The han. Min-
ister is saying about vandalism. What act of 
Vandalism 'was done by the people. The 
hon. Minister has used the word 'Vandal-
ism'. What does it mean? Has any structure 
been demolished there? Does the hon. Min-
ister want to create such feeling there? 
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Mr. Speaker, Sir, we are not satisfied 
with the statement. It is an objectionable 
statement and an attempt to hush up the 
matter. Y 0U can see extent to which the 
discrimination is being made. When other 
people die in Police firing in Karnataka a 
compensation of Rs. two lakh is given but in 
case of Hubli Rs. one lakh only has been 
given. We are not demanding money from 
the Government. We can ourselves help the 
families of those persons who have been 
killed there, but it shows the mentality of the 
Government to make discrimination by eval-
uating the cost of lives differently. Such 
discrimination is being made. It provokes 
the people. Such acts encourage commu-
nalism. Mr. Speaker, Sir, I would like to 
request you to admit our Adjournment Mo-
tion so that we may take them to task. 

SHRI CHANDRA SHEKHAR (Ballia): 
Mr. Speaker, Sir, I would like to say one thing 
only. In the statement given by the han. 
Minister, one thing is very objectionable that 
when the Government had prior information 
about it why it has not made any efforts to 
solve the problem. If the flag would have 
been hoisted by a Government officer, there 
would have been no objection to it. Have you 
infact made up your mind to encourage the 
activities of our friends Sitting on the other 
side? I do not know, as Shri Nitish ji has also 
pointed out, whether they are working 
inconnivance with each other but Mr. Speak-
er, Sir, it is a very serious matter. If the 
Central Government was aware of it why it 
has not pacified the matter by hoisting flag 
there by a Government officer. What they 
have to !lay about it? 

SHRI LAL K. ADVANI: Mr. Speaker. Sir, 
the hon. Ministerhas given a long statement 

in which he has referred to the judgements 
of 3-4 courts but he has not given any 
quotation from them. On the relevant points 
he has not mentioned any thing about the 
orders passed by the Munsif Court or Civil 
Court. I would like to know as to what orders 
were passed by the courts in 1961-62 under 
which some rights were given to Anjuman-
e-Islam? Was it not mentioned there that it 
was not leased but licensed. Then it is also 
mentioned there: 

[English] 

"That these orders are illegal, ultra 
vires, void and ineffectual." 

This is a quotation from the judge-
ment which has been upheld even by the 
High Court-right from Munsifs Court to the 
High Court. 

[ Translation] 

Regarding the statement given here. 
would like to say that it would be better if all 
the orders, including that of Supreme Court. 
should be placed on the Table of the House 
so that factual position could be known 
because this statement is very misleading 
even in respect of Court's decisions also. 

[English] 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA): Sir. it is a very 
plain matter that iris an old dispute. And this 
dispute has been pending in the various 
courts of law. 

This is an election year in Karnataka 
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(Interruptions). Let me complete my sub- by the Supreme Court of India, then, 
missions. cannot say anything. 

[Translation] MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI (Garhwal): Demoli-

SHRI ATAL BIHARI VAJPAYEE: What lion. 
does it mean? Elections are being held in 
one state or the other ... (Interruptions) .. 
Elections can not be a reason. 

[English] 

SHRI VIDYACHARAN SHUKLA: Why 
am I being interrupted? (Interruptions) What 
I am saying is a fact. Nobody can deny that 
this is not an election year in the State of 
Karnataka. 

SHRI ATAL BIHARI VAJPAYEE: So 
what? 

SHRI VIDYACHARAN SHUKLA: I will 
tell you about 'so what'. (Interruptions) This 
is an election year. Attempts have been 
made in the past to incite all kinds of distur-
bances in that place irrespective of court 
order and irrespective of any regard for law 
and order. (Interruptions). The reports were 
received. We all knew through the columns 
of newspapers that a big demonstration of a 
kind which will result in breach of peace and 
tranquillity and could result in loss of life and 
also result in breach of communal harmony 
would take place in Hubli. Because of that, 
the Central Government had requested the 
State Government to take all precautionary 
measures. Local citizens were contacted. 
Peace meetings were held there. But, you 
know, it was not the intention of the 
agitationists to make peace. If there was any 
intention of making peace, the parties con-
cerned would have waited for the final adju-
dication of the Supreme Court of India. If 
somebody in this House comes and says 
that he is not aware of the stay order given 

SHRI VIDYACHARAN SHUKLA: What-
ever it is, I would like to put my views here. 
(interruptions). That is an order of the court. 
Whatever orders of the court have been 
quoted by Mr. Vajpayee, on that very order, 
there is an order by the Supreme Court of 
India. (interruptions) What was said by the 
High Court of Karnataka, on the same order 
of appeal, the Supreme Court of India has 
passed a stay order. 

After giving the stay order, the entire 
thing is sub judice and any breach of law and 
order, any incitement to communal violence 
is totally uncalled for. To prevent that, all 
kinds of preparations were made so that the 
National Festival of 15 August could pass 
peacefully. But there were forces who were 
determined; who were totally ready and 
adamanttocreate trouble and create breach 
of peace and order on 15 August. They may 
have any taken plea; whatever plea there 
was, I am not saying that unfolding National 
Flag in one place on the other is wrong or 
right. But what I am saying is that after 
knowing that the situation there is explosive; 
the situation have been very contentious for 
many years and that is a matter whi~ is sub 
judice and also there was a stay order by 
Supreme Court of India, there was no need 
at all for anybody to go and do this kind of 
activity which resulted in this most. unfortu-
nate incident in Hubli. Therefore, Sir, this 
matter needs to be condemned by this 
House that anybody belonging to a political 
party or any party - I am not concerned, who 
did try to take advantage of such sorry and 
tragic state of situation in some parts of the 
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country - should be condemned with all 
force and vigour. Therefore, I would like the 
House to join me in condemning all those 
people who were responsible for creating 
this situation in Hubli and they should be 
warned in future. The country will not coun-
tenance any such activities by-such people. 
If some people think that the people of this 
country or the voters of this country can be 
misled, they are very sadly mistaken. They 
will see the results of their misleading the 
people in future. 

SHRI CHANDRA SHEKHAR: Mr. 
Speaker, the hon. Minister has made a 
Statement which is very serious because no 
Court has the authority to put a stay order 
that any person is prohibited orthe flag olthe 
Nation cannot be hoisted at a particular 
place ... (Interruptions) The Flag can be 
hoisted by one or the other. The whole 
question is they should not have allowed the 
BJP. Why did they not ask the bureaucrats 
or the District Magistrate to hoist the Nation-
al Flag, because you have given them a 
chance. What you are saying, you are help-
ing them to create a situation a situation that 
there are places where the National Flag 
cannot be hoisted. 

There cannot be any plea, Mr. Speaker, 
and the Supreme Court has no authority to 
say that the National Flag will not be hoisted 
in such and such public place. On the 15 
August or 26 January, the National Flag can 
be hOisted. The only question is why did you 
not take the precautions that they should not 
have taken the opportunity; you should have 
taken the opportunity to ask the District 
Magistrate to hoist the Flag there. Instead of 
doing that you asked them to send the Rapid 
Action Force so that they may get all the 

propaganda material and you go on saying 
that nation should join you in your inactions 
and inaptitude. 

SHRI VIDYACHARAN SHUKLA: Sir, I 
have mentioned it very clearly in my State-
mentthat there was no question of any ban 
on hoisting of National Flag or the other 
thing. But the very fact of these activities 
was to create public disorder. Public disor-
der was sought to be created and any action 
by anybody in that particular area distur-
bance would have been created whether it 
was X, Y, Z; whether it was the State 
authority, local authority or any other politi-
cal party. That was the judgement made by 
the Local Authorities who are responsible 
for keeping the law and order. There is no 
question of any Court preventing anybody 
from hoisting the National Flag. It is our 
fundamental right to hoist the National Flag 
anywhere in the country; nobody is going to 
stop that. Nobody wanted to stop that. But if 
the people, who are responsible for the 
maintenance of law and order, make a 
judgement of the situation and they decide 
that no activity of this kind should be made 
anywhere otherwise, it will result in breach of 
peace and law and order. They are respon-
sible for maintaining it and they took this 
decision in their own judgement. There was 
no question of any insult to the National Flag 
or prevent the hOisting of the National Flag. 
But whenever, there is an apprehension of 
breach of law and order, the Local Authori-
ties, who are incharge of the law and order, 
have to make these judgements and we all 
have to support iheir judgement to see that 
such things do not happen any more. 

SHRI LAL K. ADVANI: Sir, I have with 
me the Times of India of the 10th that is 5-
6 days before the 15th August. It says that 
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after a high level meeting of Government 
officials, a top official said, even the Anjuman-
E-Islam has no right to hoist the national flag 
there. This is Government's attitude. It is not 
Court's order. It is the Government's deci-
sion that no Flag will be hoisted there. 
(Interruptions) 

[ Translation] 

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker Sir, he has misguided the House ... 
(Interruptions) 

SHRI LAL K. ADVANI: It is not a court 
order ... (Interruptions). 

SHRI ATAL BIHARI VAJPAYEE: He 
has said so ... (Interruptions). What has 
been said by the hon. Minister of Parliamen-
tary Affairs is like adding fuel to the fire. He 
has misguided the House. Secondly, he has 
not thrown light on the fact that Shri Sikandar 
Bakht... (Interruptions) had met the hon. 
Prime Ministerbefore going to Hubli. He also 
met the hon. Home Minister. He was told 
that there was some conflict and to avert the 
communal riots he was going there ... (Inter-
ruptions) but he was stopped at Bangalore. 
It is wrong to say that efforts were made to 
settle down the issue before 15th August. 
The Government did not like to settle the 
issue. (Interruptions) Mr. Speaker Sir, we 
are not satisfied by your and as well as their 
decision. 

[English] 

MR. SPEAKER: Do not say that. 

[Translation] 

SHRI ATAL BIHARI VAJPAYEE: We 
set aside your decision but we are leaving 
the House. 

14.30 hrs. 

At this stage Shri Atal Bihari Vajpayee 
and some other hon. Members left the 
House. 

14.32 V-! hrsl 

PAPERS LAID ON THE TABLE 

Notifications under Major Port Trust 
Act, 1963 and Memorandum of Under-
standing between Shipping Corpora-

tion of India Ltd. and Ministry of 
Surface Transport for 1994-95 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): Sir, I beg to lay 
on the Table: 

(1) A copy each of the following Noti-
fications (Hindi and English ver-
sions) under sub-section (4) of 
section 124 of the Major Port Trusts 
Act, 1963:-

(i) G.S.R. 35(E) published 
in Gazette of India dated 
the 27th January, 1994 
approving the Jawaharlal 
Nehru Port Trust Employ-
ees (Provident Fund) 
Regulations, 1994. 

(ii) G.S.R. 51 (E) published 
in Gazette of India dated 
the 1 st February, 1994 
approving the Madras 
Port Trust Employee's 
(Medical Attendance in 
the Trust's Hospital and 
Reimbursement of Hos-
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(iii) 

(iv) 

pital Charges) Regula-
tions, 1994. 

G.S.R. 52(E) published 
in Gazette of India dated 
the 1st February, 1994 
approving the Jawaharlal 
Nehru Port Trusts Em-
ploye~s (Leave Travel 
Concession) Regula-
tions, 1994. 

G.S.R. 56(E) published 
in Gazette of India dated 
the 2nd February, 1994 
approving the Madras 
Port Trust Employee's 
(Grant of Advance for 
Festival and Natural ca-
lamities) Regulations, 
1994. 

(v) G.S.R. 57(E) published 
in Gazette of India dated 
the 2nd February, 1994 
approving the Madras 
Port Tru'st Employees' 
(Grant of Conveyance 
Advance) Regulations, 
1994. 

(vi) G.S.R. 88(E) published 
in Gazette of India dated 
the 10th February, 1994 
approving the Calcutta 
Port Trust Employees' 
(Other than Halida Dock 
Complex) (Recruitment. 
Seniority and Promotion) 
Amendment Regulations, 
1994. 

(vii) G.S.R. 305(E) published 
in Gazette of India dated 
the 9th March, 1994 ap-

(viii) 

(ix) 

(x) 

(xi) 

(xii) 
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proving the Calcutta Port 
Trust (Recruitment of 
Heads of Department) 
First Amendment Regu-
lations, 1994. 

G.S.R. 414(E) published 
in Gazette of India dated 
the 26th April, 1994 ap-
proving the Jawaharlal 
Nehru Port Trust Employ-
ees' (Conduct) Amend-
ment Regulation~, 1994. 

G.S.R. 423(E) published 
in Gazette of India dated 
the 29th April, 1'994 ap-
proving the Kandla Port 
Piiot Service (Training, 
Grading· and Seniority) 
(Amendment) Regula-
tions, 1994. 

G.S.R. 453(E) published 
in Gazette of India dated 
the 12th May, 1994 ap-
proving the Mormugao 
Port Employees' (Re-
cruitment, Seniority and 
Promotion) Amendment 
Regulations, 1994. 

G.S.R. 456(E) published 
in Gazette of India dated 
the 16th May, 1994 ap-
proving the 
Visakhapatnam Port 
Trust Employees' (Festi-
val Advance) Amend-
ment Regulations, 19cK 

G.S.R. 454(E) published 
in Gazette of India dated 
the 12th May, 1994 ap-
proving the New 
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[Placed in library see No. 
LT 6307/94) 

(2) 

(xiii) 

Mangalore Port Trust 
Employees' (Recruit-
ment, Seniority and Pro-
motion) Amendment 
Regulations, 1994. 

G.S.R. 470(E) published 
in Gazette of India dated 
the 18th May, 1994 ap-
proving the Calcutta Port 
Trust Employees' (Other 
than Haldia Dock Com-
plex) (Recruitment, Se-
niority and Promotion) 
Amendment Regulations, 
1994. 
[Placed in the library see 
No. LT. 6305/94) 

A copy of the Memorandum of 
Understanding (Hindi and English 
versions) between the Shipping 
Corporation of India limited and 
the Ministry of Surface Transport 
for the year 1994-95. 
[Placed in library see No. LT. 63061 
94) 

Memorandum of Understanding 
between Bharat Aluminium Company 
Ltd. and Ministry of Mines for 1994-95 

etc. 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI SAL RAM 
SINGH YADAV): Sir, I beg to lay on the 
Table a copy each of the following papers, 
(Hindi and English versions):-

(1) Memorandum of Under-
standing between the Sharat 
Aluminium Company limit-
ed and the Ministry of Mines, 
for the year, 1994-95. 

(2) Memorandum of Under-
standing between the Min-
erai Exploration Corporation 
limited and the Ministry of 
Mines for the year 1994-95. 
[PI,,!ced in library see No. 
LT 6308/94) 

(3) Memorandum of Under-
standing between the Sharat 
Gold Mines Limited and the 
Ministry of Mines for the year 
1994-95. 
[Placed in Library see No. 
LT 6309/94) 

Indian Telegraph (Second Amendment) 
Rules, 1994 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYYA NAIDU): On behalf of Shri 
Sukh Ram, I beg to lay on the Table a copy 
of the Indian Telegraph (Second Amend-
ment) Rules, 1994 (Hindi and English ver-
sions) published in Notification No. G.S.R. 
543(E) in Gazette of India dated the 28th 
June, 1994 under sub-section (5) of section 
7 of the Indian Telegraph Act, 1885. 

[Placed in Library, see No. LT 6310/94) 

Memorandum of Understanding 
between Engineers India Ltd. and the 
Ministry of Petroleum and Natural Gas 

for 1994-95 etc. 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR 
SHARMA): I beg to lay on the Table a copy 
each of the following papers (Hindi and 
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(1) Memorandum of Understand-
ing between the Engineers 
India Limited and the Ministry 
of Petroleum and Natural Gas 
for the year 1994-95. 
[Placed in Library, see No. L T 
6311/94] 

(2) Memorandum of Understand-
ing between the Lubrizollndia 
Limited and the Ministry of 
Petroleum and Natural Gas 
for the year 1994-95. 
[Placed in Library see No. L T 
6312/94] 

(3) Memorandum of Understand-
ing between the Gas Author-
ity of India Limited and the 
Ministry of Petroleum and 
Natural Gas forthe year 1994-
95.' 

(1) Memorandum of Understand-
ing between the Steel Author-
ity of India and the Ministry of 
Steel for the year 1994-95. 
[Placed in Library. see No. L T 
6315/94) 

(2) Memorandum of Understand-
ing between the Metallurgical 
and Engineering Consultants 
(India) Limited and the Minis-
try of Steel for the year 1994-
95. 
[Placed in Library, see No. L T 
6316/94) 

Review on the working of and Annual 
Report of Bihar Fruit and Vegetable 

Development Corporation Ltd., Patna 
for 1989-90 and Statement for delay in 

laying these papers etc. 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-

[Placed in Library. see No. L T DUSTRIES (SHRI TARUN GOGOI): I beg 
6313/94] to lay on the Table: 

(4) Memorandum of Understand-
ing between the Bharat Petro-
leum Corporation Limited and 
the Ministry of Petroleum and 
Natural Gas forthe year 1994-
95. 
[Placed in Library see No. L T 
6314/94] 

Memorandum of Understanding 
between Steel Authority of India and 

Ministry of Steel for 1994-95 etc. 

THE MINISTER OF STATE OFTHE MINIS-
TRY OF STEEL (SHRI SONTOSH MOHAN 
DEV): I beg to lay on the Table a copy each 
of the following papers (Hindi and English 
versions):-

( 1 ) A copy each of the following 
papers (Hindi and English ver-
sions) under section 619A of 
the Companies Act, 1956:-

(i) Review by the Government of 
the working of the Bihar Fruit 
and Vegetable Development 
Corporation Limited, Patna, 
for the year 1989-90. 

(ii) Annual Report of the Bihar 
Fruit and Vegetable Develop-
ment Corporation Limited, 
Patna, for the year 1989-90, 
alongwith Audited Accounts 
and Comments of the Comp-
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the year 1994-95. troller and Auditor General 
thereon. 

(2) Statement (Hindi and English ver-
sions) showing reasons for delay 
in laying the papers mentioned at 
(1) above. 
[Placed in Library. '3eeNo. L T63171 
94] 

(3) A copy of the Memorandum of 
Understanding (Hindi and English 
versions) between the Modern 
Food Industries (India) Limited, 
New Delhi, and the Ministry of Food 
Processing Industries for the year 
1994-95. 
[Placed in Library. see No. L T 63181 
94] 

Memorandum of Understanding 
between 

North-Eastern Electric Power Corpora-
tion Ltd. 

and Ministry of Power for 1994-95 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 

[Placed in Library see No. L T 
6320/94] 

(3) Memorandum of Understand-
ing between the National Hy-
droelectric Power Corporation 
Limited and the Ministry of 
Power for the year 1994-95. 
[Placed in Library see No. L T 
6321/94] 

14.32 % hrs. 

STANDING COMMITIEE ON 
COMMERCE 

Eighth Report 

[English] 

SHRI PAWAN KUMAR BANSAL 
(Chandigarh): I beg to lay on the Table a 
copy of the Eighth Report (Hindi and English 
versions) of the Department-Related Parlia-
mentary Standing Committee on Commerce, 
on Coffee. 

RANGAYYA NAIDU): Sir, I beg to lay on the MR. SPEAKER: The House stands ad-
Table a copy each of the following papers joumed to meet again at 3.30 pm. 
(Hindi and English versions):-

(1 ) 

(2) 

Memorandum of Understand-
ing between the North East-
ern Electric Power Corpora-
tion Limited and the Ministry 
of Power for the year 1994-
95. 
[Placed in Library. see No. L T 
6319/94] 

Memorandum of Understand-
ing between the Power Fi-
nance Corporation Limited 
and the Ministry of Power for 

14.33 hrs. 

The Lok Sabha then adjourned till Thirty 
Minutes past Fifteen of the Clock 

15.36 hrs. 

The Lok Sabha re-assembled after Lunch 
at Thirty-Six Minutes past Fifteen of the 

Clock 

(SHRI SHARAD DIG HE in the Chait') 
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MATTERS UNDER RULE 377 

(i) 

[English] 

Need to Upgrade the Netaji 
Subhash Chandra National 
Institute of Sports, Patiala 
as University 

SHRI SANT RAM SINGLA (Patiala): 
Netaji Subhash Chandra National Institute 
of Sports located at Patiala has excellent 
facilities and academic apparatus viz., its 
buildings, playgrounds, libraries, scientific 
back-up and teaching faculty are second to 
none for it being accorded the status of a full-
fledged university. With a bias for research 
in the areas of sporting activity, physical 
prowess and sports equipment, it may not 
need huge financial assistance from the 
Government to raise its level. The money 
which is at present being placed at the 
disposal of this Institute by the Government 
may require a little augmenting in the form of 
a recurring assistance to the proposed uni-
versity. 

It has been leamt that UGC and Plan-
ning Commission have already approved 
the conversion of this Institute into a Univer-
sity. Needless to say, this Institute which is 
of its own type in Asia is located in Sylvian 
surroundings in Patiala. Once its status is 
raised to that of a University, it would attract 
sports activists from all over Asia for aca-
demic excellence in the field of sports and 
youth activity. 

As Punjab has always been doing yeo-
man service in the country in various fields, 
it deserves a special treatment in the sphere 
of academic excellence and sporting activ-
ities.too. 

I would urge upon the Government that 

Netaji Subhash Chandra National Institute 
of Sports be upgraded to a university. 

(ii) Need to Expedite Implemen-
tation of the Jabalpur Drain-
age Project as a part of 
Narmada Action Plan 

SHRI SHRAVAN KUMAR PATEL 
(Jabalpur): Sir, I congratulate the Govern-
ment for surveys conducted for drawing out 
a Plan of Action for cleansing Narmada, 
involving sewage treatment in Jabalpur. It is 
learnt that a plan has been finalised and 
survey teams have been sent to Jabalpur 
and areas around to study the magnitude of 
the pollution of the river, the only river 
irrigating Madhya Pradesh. Omti Nullah, 
Moti Nullah and other drains carrying sew-
age and sullage into Narmada have been 
included for treatment before it is discharged 
into the river. 

In this context, I urge upon the Govern-
ment that the project for providing under-
ground drainage to Jabalpur city whrch con-
tinues with its open cor.ventional drainage 
system, should be taken up and implement-
ed forthwith, as an integral part of the 
Narmada Action Plan, so as to ensure treat-
ment of sewage before the drains fall into 
the river. Underground drainage system, is 
a basic necessity for a town, at least now, 
when we are entering the 21 st century. A 
duly approved project for providing the un-
derground drainage system to this city has 
been lying with Government for years to-
gether. 

I would, therefore, urge upon the Cen-
tral Government to ensure expeditious im-
plementation of the Jabalpur drainage 
project, as a part of the Narmada ActIOn 
Plan. 
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(iii) 

SHRI 

Need to Construct Walls all 
along Kerala Sea Coast 

MtJLLAPPALLY 
RAMCHANDRAN (Connanore): The State 
of Kerala has a very long coastline and every 
year during the monsoons the coastal areas 
are worst affected by sea erosion. This has 
not only resulted in loss of life and property 
but has also caused irreparable shrinking of 
land area. This recurring phenomenon needs 
to be checked without further delay. 

I, therefore, urge upon the Govemment 
to take immediate steps for construction of 
walls all along the Kerala sea coast immedi-
ately. 

(iv) Need to Review the Deci-
sion of Stopping Of Mining 
Operations in Mine No. 11-8 
of National Minerals Devel-

The work of the corporation is going on 
smoothly in the three mine deposits Le. 14.5 
and 11-C and 50 crore rupees have been 
spent during the last five years on the devel-
opment of the mine 11-B. Not it is in a 
position to start its production there. It has 
got the necessary technical know-how for it. 
The total.expenses on this project will be 550 
crore rupees, which the corporation is able 
to spend from its own sources. 

The hon. Prime Minister has declared 
so many times that the public sector indus-
tries running smoothly will never be handed 
over to private sector. But it seems that the 
Ministry of Steel and Mines has stopped the 
preparation of starting production in the 
mine 11-B. There is no reason to do so. It will 
be very harmful. 

Therefore, my submission to the Cen-
tral Govemment is that it should review its 

opment Corporation in 'decision. 
8astar District of Madhya 

• Pradesh. (v) . Need to Look into the Griev-

[ Translation] 

SHRI MANKU RAM SOD I (Bastar): Mr. 
Chairman Sir, the National Minerals Devel-
opment Corporation has developed iron ore 
mines in the Bailadilla mountain range in 
Bastar district, Madhya Pradesh which is 
predominantly inhabited by tribals during 
the last 25-30 years. It has been earning 
foreign exchange to the tune of Rs. 500 
crore and the gross profit to the tune of Rs. 
100-150 crore per annum by operating these 
mines. The corporation, itself has the re-
serve fund of Rs. 300 crore. It has been 
providing job opportunities and other facili-
ties like education and health services to the 
tribals and the other local people. 

[English] 

ances of Employees of 
Vayudoot 

SHRI ANNA JOSHI (Pune): The accu-
mulated loss of the Vayudoot during the last 
20 years, is more than 200 crores, the total 
employment of the company is round about 
1,500 as on 25th May, 1993. The Govern-
ment has taken the decision to merge the 
Vayudoot with the Indian Airlines in princi-
ple. Moreover, the administration of 
Vayudoot have decided to stop all flights of 
avro planes with effect from 31 st March, 
1994. This will badly affect the Vayudoot 
flights from Bombay to Kolhapur, Devu, 
Kandla, Porbandar, Pune etc., and there will 
be wide-spread discontentment among thf 
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Need to Evolve a Compre-
hensive Package for Re-
vamping the Jute Industry 
in West Bengal with a view 
to protect the Interests of 
the Jute Workers 

employees of Vayudoot. The employees of 
Vayudoot had gone on fast unto death to 
press their demands and to express resent-
ment. The Government have assured them 
of appointing two sub-committees to look 
into their grievances as well as to streamline 
the merger of Vayudoot with Indian Airlines. 

However, nothing concrete has tran-
spired so far. Hence the fate of 1,500 em-
ployees is still uncertain. I urge upon the 
Govemment to look into the matter urgently 
and take proper and effective steps for the 
merger of two companies of Vayudoot and 
Indian Airlines. 

(vi) 

[ Translation] 

Need to give Backward 
State Status to Bihar and 
Prepare an Action Plan for 
its All-round Development 

SHRI NITISH KUMAR (Barh): Mr. Chair-
man, Sir, after the declaration of the New 
Industrial Policy a few years back there 
came a news that about 12,400 offers have 
been made to the Govemment to set up 
New Industrial Units. Out of these only 113 
offers were received to set up new industries 
in Bihar. I think that the necessary atmo-
sphere and other facilities have not been 
made available to the State to set l,IP new 
industries as a result of which this State, 
even after being rich in raw material, has 
become economically backward. Lakhs of 
people are becoming unemployed. 

Therefore, I urge upon the Central Gov-
emment that the whole of the Bihar State 
should be given the status of a backward 
State and an action plan for its development 
should be prepared. 

(vii) 

[English] 

SHRI SANAT KUMAR MANDAL 
(Joynagar): Sir, Calcutta in West Bengal 
was once the base and hub of the Jute 
Industry. The condition of jute mill workers is 
not only steadily deteriorating, but their plight 
has become more pathetiC in many other 
ways. There are atleast 8 jute mills that do 
not pay wages as per the tripartite agree-
ment. Taking advantage of the loopholes in 
the laws of the land, the employers have 
deprived a very large number of workmen of 
their statutory dues like provident fund, gra-
tuity, bonus including dues even on account 
of earned wages. It is also a sad commen-
tary on the conduct of jute mill owners who 
by prolonging the lockout/closure of their 
mills are compelling their workers to accept 
wages at lower rates than that ensured by 
the existing industry-Wise settlement. 

While the management deducts 2.5 per 
cent of wages for maintenance of the quar-
ters, there exists not even a semblance of 
maintenance. The well water is very turbid. 
Showers inundate the rooms. The workers 
are prone to accidents as the roofs of their 
quarters are about to collapse. During the 
monsoons, the sewage mixed water enters 
their quarters. Even the Director-General of 
the ILO expressed his great concern for the 
pesticide-related eco-hazards affecting the 
working people. 

I request the Central Government to 
evolve a comprehensive package for re-
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vamping the jute industry in West Bengal 
and ensure better facilities to them. 

(viii) Need to Set Up's Training 
Centre at Hardoi Town in 
U.P. to provide Training to 
the Farmers for Upkeep of 
Agricultural Equipments 
and use of other Modern 
Techniques of Farming 

[ Translation] 

SHRI SURENDER PAL PATHAK 
(Shahabad): Mr. Chairman, Sir, in order to 
ensure the optimum utilisation of modem 
agricultural tools and equipments, the Union 
Government has opened training centres at 
certain places of the country where farmers 
are imparted training to use modem agricul-
tural implements, their optimum utilisation 
and repair works. 

More than eighty percent population of 
Hardoi district of Uttar Pradesh and its ad-
joining districts like Lakhimpur-Khiri, 
Shahjahanpur, Sitapur, Farrukhabad, Unnao 
etc. are mainly dependent on agriculture. 
Due to the lack of training centres here, 
inspite of the availability of modem agricul-
tural implements farmers do not know the 
proper use of these implements. Due to this 
reason, the farmers are unable to make full 
use of agricultural implements. That is why 
in this whole region, the results of agricultur-
al production have not been satisfactory. 

Therefore, the Union Government is 
requested that a training centre for impart-
ing training for proper use of agricultural 
machines and equipments like tractor, 
thresher, diesel pump sets and insecticide 
sprayers may be opened at Hardoi, which is 
the centre place of these backward districts 
of Uttar Pradesh as have been opened in 

Hissar in Haryana and Budni in Madhya 
Pradesh so that the local farmers may also 
be benefited by such training centre and 
come to the main stream of progress and 
development in the country. 

15.50 hrs. 

[English] 

MOTOR VEHICLES (AMENDMENT) BILL 

As passed by Rajya Sabha - Contd. 

MR. CHAIRMAN: Now' 'A f '1all take up 
item No. 11-furlher discussion on the Mo-
tion moved by Shri Jagdish Tytler. Shri 
Chetan P .S. Chauhan was on his legs. 

[ Translation) 

SHRI CHETAN P.S. CHAUHAN 
(Amroha): Mr. Chairman, Sir, thank you 
very much. Last time I was telling you that 
the main reason of high number of road 
accidents in the country is that the vehicle 
drivers are not properly trained. In our coun-
try, drivers are not given proper training and 
that is why we are witnessing more and 
more road accidents. Some remedial steps 
such as licensing etc. have been taken by 
the Government about which I shall speak 
later on. 

The other reason for the increasing 
number of road accidents is bad condition of 
roads. Nowadays, there is a season and, 
the condition becomes worse during this 
season. The roads constructed through hot-
mix plant techniques and other ordinary 
roads cannot withstand the onslaught of 
rains and at many places pot-holes have 
developed. Due to these bad roads, vehi-
cles also get affected leading to break downs 
and a number of accidents. Our techniques 
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of building roads are thirty to forty years old, 
which require a change. New technique of 
mixing charcoal, Bajar;, and lime "ldll have to 
be used so that roads, once built, could last 
at least for five years. If it requires to bring 
new techniques from abroad. These must 
be brought. 

One more reason for accidents is over-
loading. Commercial vehicles are loaded 
more than what is allowed which results into 
damage of chassis, axle and wheels, which 
further leads to the blockade of roads, jam-
ming of traffic for one or two days. Conse-
quently, the transportation of goods is de-
layed, and the travelling passengers have to 
face difficulties. Therefore, there is increase 
in road accidents. 

Encroachment is one of the main rea-
sons of accidents. Although on roads, on the 
highways notice boards have been placed 
that no construction work should be carried 
out upto one hundred yards along the roads 
and highways but in reality incidents of 
encroachment are increasing day-by-day. 
With the increasing urbanisation this prob-
lem of encroachment is becoming serious 
day by day particularly along the roads 
having big and small villages or towns near 
them. With the urbanization the problem of 
encroachment is on the increase, the width 
of the roads is narrowing down resulting in 
traffic jams etc. Ultimately all this leads to 
more inconvenience forthe common people 
and increase in the number of accidents. 

The problem of overloading is not mere-
ly limited to the commercial vehicles, but this 
problem is with all passenger vehicles, bus-
es, tempo and other light motor vehicles 
also. Sometimes no part of the running 
vehicle is visible only the travelling people 
are seen. On a tempo itself twenty to twenty 

five people are seen sitting, people are even 
sitting on top of the vehicle. There are laws 
against this kind of overloading, but they are 
not implemented. This law will have to be 
implemented strictly. Likewise, the vehicle 
on the road are also not in good conditions, 
they are twenty to twenty five years old. 
There are no mudguard, bumper or lighting 
arrangement in these vehicles. From the 
viewpoint of road safety these vehicles are 
very dangerous. The body of the vehicle is 
in such a bad condition that these vehicles 
make rattling sounds. I have earlier also said 
that in order to avoid the accidents, we will 
have to pay attention towards the issuance 
of driving licence. I had an opportunity to visit 
foreign country. I had a licence with me. In 
our country without doing anything you can 
get a licence if you pay extra money but in 
foreign countries you can get a licence only 
after one and quarter or one and a half year. 
~or the first three months you get only a 
learner licence, after that you get a provi-
sional licence and only after that you get a 
permanent licence. There is some strict-
ness in Delhi but in smaller towns nobody 
cares for it and no driving tests are conduct-
ed. Now you are going to seek the co-
operation of driving schools and I believe 
that it will be definitely helpful. But I also want 
to bring it to your notice that you will have to 
keep a check on these school lest these 
schools may not start functioning as touts 
and getting licences may become easy 
through these schools. In foreign countries, 
there is knowledge test also. In those coun-
tries a book is provided for studying the 
driving skills. First they give knowledge test 
in which objective type questions are asked 
or aptitude test is conducted. This knowl-
edge test provides a great deal of informa-
tion. This provides information not only re-
lated to symbols but also to driving knowl-
edge and other things. Such book should be 



703 Motor Vehicle AUGUST 22,1994 (Amendment) BiN 704 

ISh. Chetna P.S. Chauhan) 

made available here also so that people 
taking admission in there traTriing schools 
should read them and acquire theoretical as 
well as practical knowledge. Only afterthat, 
they may go for the test. According to the 
provisions of law, if a person fails in this test 
he can take up another test within seven 
days. My advice is that this period should be 
increased to thirty days. If a person after 
undergoing thirty days of training goes for 
the test, he may become a good driver. 

About registration I want to say that in 
small towns and district nobody bothers 
about the registration. Once a person gets 
his vehicle registered, he does not go for the 
second time. You will have to give special 
attention on registration. You have intro-
duced computers for registration. If you 
send notice for renewal then I feel that 
people will remember it because people 
generally misplace their registration book. If 
you start sending renewal notices then you 
wili have good income and at the same time 
there will be control over vehicles. It will lead 
to a good supervision and the record will be 
at your disposal. I also want to say that there 
has been a great deal of misuse of bus-
~ermit. Though, this is a State subject but 
;::ccording to law only upto 24 Kilometre 
wgional authority can issue permits for pri-
vate buses. 

16.00 hrs. 

I would lir\6 to say something about my 
: ,Vil Sr,:tc; ',' Jttar Pradesh. There the per-
':> :';.; y_c: point to point basis. Often it is 

, ,'" "'uSt) of this provision is made, 
, iC:;,JS your attention on this 

~ ;;l(;;'~ ;'... ,A.! lhf' same time, I would like to 
+:;: ~r.i't; :', '~,u system of permit being given 

for buses, there should be some provision 
for ex-servicemen also. I would also like to 
suggest that in section-II clause 4 it should 
be added: 

[English) 

preference must be given for unem-
ployed graduates and for self employment. 

[Translation] 

If this category is added than I have 
full faith that the number of unemployed in 
this country will reduce. In Section 79, you 
have made wearing of helmet compulsory 
for two-wheeler drivers. This system is lim-
ited in only some of the States. This should 
be made mandatory all over the country. In 
addition to that, this should be made com-
pulsory for pillion riders as well. People often 
die in two-wheelers accidents because they 
do not wear helmet. in section 161 there is 
a reference of hit and run. These cases 
mostly take place on highways and their 
number is very high. The guilty persons flee 
away after such accidents. In Section 161, 
you have made a provision of paying com-
pensation of Rs. Twenty five thousand to the 
next kith and kin of the deceased and in the 
case of permanent disability or in grave 
injury rupees twelve thousand five hundred 
only. My suggestion is that in the cases of hit 
and run twentyfive thousand should be made 
fifty thousand and twelve thousand and five 
hundred should be made twenty five thou-
sand. 

In Section 192A you have talked about 
using vehicles without registration and per-
mit. You have taken various steps under it. 
You have said in it that you will allow those 
vehicles which do not have registration, 
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Vehicles allowed in emergency in 
sickness and injuries. 

[Translation] 

This provision also provides that if some-
one gives nolice within seven days, no 
action will be taken against such persons. 
The people having vehicles can misuse this 
provision. They after bribing their states 
authority, may ply their vehicles freely. My 
submission is that permit should not be 
issued freely. 

About transport vehicles also, some-
thing is said that they should not be given 
blanket permission if no registration is made. 
The registration should be made compulso-
ry. If such vehicles are apprehended they 
should not be seized. There are some of my 
suggestions. I have full faith that after con-
sidering these aspects, you will bring some 
amendments in the bill. 

[English] 

SHRI SHRAVAN KUMAR PATEL 
(Jabalpur): Mr. Chairman, Sir, I stand in 
support of the Motor Vehicles (Amendment) 
Bill. 

When the first motor engine was invent-
ed on the principle of internal combustion in 
the early years of the Twentieth Century it 
was a giant leap for mankind as it had 
brought about major revolution in the life of 
humanity. Earlier, man was either walking 
on foot or he was riding an animal. 

But with the invention of motor car life 
became more enjoyable and he could move 
faster. It undoubtedly shrank the world but 

little would have Henry Ford visualised the 
troubles and problems, the tensions and 
anxieties and the despair and disaster it 
would bring in our lives in the later years. 

In India alone last year, namely, 1993, 
60,000 people died in road accidents. In the 
words of the Minister of State in the Ministry 
of Home Affairs, Shri Rajesh Pilot, the coun-
try incurs a loss of Rs. 2,000 crores annually 
owing to mishaps and road accidents. Grad-
ually a situation is arising where we find too 
many vehicles and very few serviceable 
roads. 

As in the New Housing Policy where the 
hon. Minister of Urban Development de-
clared in the House that the role of the 
Government would be one of facilitator in-
stead of a builder, with the advent of the new 
Uberalisation Policy surely the hon. Minister 
of State of the Ministry of Surface Transport 
would also declare that his Ministry'S role 
would henceforth be limited to development 
of infrastructure. And rightly so because the 
top priority should be given to human life. 

Safety cannot be compromised at any 
cost. I think, a time will come when, if we do 
not reverse the present trend and improve 
roads, traffic conditions, build up infrastruc-
ture and ensure road safety, we will have to 
put a stop on manufacturing of new vehicles. 
Therefore, I once again reiterate that the 
entire thrust of the Government should be in 
developing the infrastructure and to make 
efforts to join the entire length and breadth 
of the country. 

Hit and run cases, as my hon. friend Shri 
Chetan P.S. Chauhan has mentioned, are 
on the increase. Proper surveillance and 
patrolling particularly on the National High-
ways has to be intensified. 
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A welcome step of this ,§i!' is to provide 
for compensation to road accident victims 
without the onus of proof of negligence and 
rashness on the part of the driver under 
Clause 51 adding Section 163A to the prin-
cipal Act. 

The compensation under Section 161 
has been enhanced to Rs. 25,000 for the 
loss of life and Rs. 12,500/- in case of 
grievous hurt. I tend to agree with my friend, 
Shri Chauhan. But I would like to make 
another suggestion. My suggestion is that 
the rate of minimum compensation should 
be linked with the cost of living index so that 
provisions do not become outdated with 
lapse of time. 

Serious injury and death cannot be 
evaluated in terms of money. The Supreme 
Court in case of Manjushri Raha Vs. B.L. 
Gupta observed that a "person's life should 
not be devalued on the basis of artificial 
mathematical formula". 

Incidentally, Section 131 under this Bill 
relates to procedure for handling road acci-
dent cases. I would also once again like to 
quote the Supreme Court which observes: 

"It is the duty of the doctors to provide 
medical treatment to an injured person 
immediately without waiting for com-
pletion of procedural formalities regard-
ing medico legal cases". 

This indeed is a very welcome step and I 
congratulate the hon. Minister for incorpo-
rating this suggestion. 

The three major factors which are main-
ly responsible for the road accidents are: 

lack of worthiness of drivers. My friend was 
mentioning about that and I agree with most 
of his suggestions. Ucence can be acquired 
by a man sitting at his house by paying 
gratification. Therefore, the driver's test _ 
should be organised in such a manner that 
one has to appear and pass the test and only 
then a licence can be issued. The character 
certification should be made compulsory. 
The suggestion of people getting driving 
licence through driving schools is also a very 
good suggestion. I welcome it. By this meth-
od, while on the one hand a man can get 
proper training, on the other hand we can 
also bring to book driving schools which do 
not impart proper training to the drivers. 

: have to make another suggestion, 
although I know that it would be resented by 
some of the sections. I would suggest that 
the person who is driving a vehicle should be 
at least X class pass because driving re-
quires a minimum level of 1.0. If a person 
does not possess 1.0., then he is like a gun 
which could fire and kill somebody. There-
fore the hon. Minister should consider my 
suggestion of giving licences to those peo-
ple who have a minimum education of X 
class pass. 

So far as driving licences are concerned, 
they could be presented in a better manner. 
Laminated cards can also be considered. 
The hon. Minister of Surface Transport has 
himself said that three-fourths of accidents 
are as a result of human error. Driving under 
intoxication is one of the major factors for 
fatal road accidents. Therefore, I suggest 
that heavy fine and even imprisonment for 
repeated drunken driving should be im-
posed by the Government. 

My second point is about the lack of 
worthiness of vehicles. I feel that a limit on 
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the life of a vehicle should be fixed and after 
that the vehicle should be compulsorily 
scrapped. This will reduce the incidence of 
accidents. Seat belts should be made com-
pulsory, as we see in some countries of the 
world. Manufacturers making available air-
bags for safety purpose should get tax relief. 

Badly maintained vehicles are polluting 
the environment of our country. So. pollution 
checks should be made compulsory, say, 
once or twice in two years. Tax rebate 
should be given to pollution-free vehicles, 
like solar and petrol-operated cars, trucks, 
etc. We see that the auto drivers have the 
tendency to mix kerosene with petrol. This is 
really very bad for the health of the people. 
Therefore, this type of cases should be dealt 
with severely. 

My friend here was mentioning about 
overloading of vehicles. We see that the 
vehicles in our country are very badly over-
loaded. One of the major reasons for acci-
dents is the overloading of vehicles. Proper 
rules should, therefore, be framed and then 
those rules should be implemented strictly. 

Uniform traffic road signs, conforming 
to international norms and standards, should 
be made applicable throughout the country. 
Helmets should also be made compulsory. 

My third point is regarding the lack of 
worthiness of roads. In our country, we see 
that the climate also is not favourable and 
the quality of our roads is also not proper. 
Emphasis should be laid on proper building 
of roads. Busy roads, like the Bombay-
Poona, iCad, are an open invitation to death. 
Therefore, building of zigzag roads should 
be avoided and buildlng and maintenance of 
roads on National Highways should be given 
on Build, Operate and Transfer (BOT) basis, 

as the Govemment is considering. Ambu-
lances, cranes and separate radio frequen-
cy for all the vehicles on Highways could 
reduce the number of accidents. 

Local RTOs indulge in a lot of corrup-
tion. Computerisation, particularly for cus-
tomer service, could improve the situation 
and this will check the level of corruption. 

Suitable bypasses should be given top 
priority so that heavy tru~ks do not enter the 
cities. Here I wish to make a point about the 
Katni bypass. Katni is one of the large cities 
of Madhya Pradesh. It is on the National 
Highway number 7. I have been writing to 
the hon. Minister to provide for a suitable 
bypass at Katni town. The alignment has 
already been done. I have written to the hon. 
Ministerseveral times and I am sure that the 
hon. Minister has this matter under consid-
eration. I am hopeful that he will pay his full 
attention to the Katni bypass, which is the 
prime need of the people of that town. 

• Slums and settlements should have a 
distance of at least twenty to thirty metres 
from the roads. 

So far as the Highway are concerned, 
my friend on the other side has already 
made a point. Stray cattle and animals are 
also a source of great nuisance and also 
cause accidents. So, this should also be 
checked. 

It is a welcome decision to provide for 
Tribunals and Appellate Traffic Tribunals. 

However, there should be a judicial 
auditforthese Tribunals fortheir regular and 
full-time functioning. It is observed that most 
of the road Tribunals work hardly for two to 
three hours a day. 
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In the end I would like to say that if we 
observe the life in the We~m countries, 
owing to legal hassles, people do not go to 
the rescue of fatally injured accident victims. 
In our country we are lucky that people are 
not all that insensitive. However, laws could 
be made with human angle in view. 

With these few words lance again 
support this move which is a move in the 
right direction. 

[ Translation] 

DR. S.P. YADAV (Sambhal): Mr. Chair-
man Sir, the han. Minister has presented the 
Motor Vehicle Act (Amendment) Bill in this 
House to amend the Motor Vehicle Act, 
1988. There is a great need to amend this 
Act since it has become very old and we are 
giving suggestions tothe hon. Minister, as to 
how it should be amended and which things 
should be included in it. I hope that the hon. 
Minister would consider our suggestions 
seriously since the number of road acci-
dents has increased in our country due to 
the increasing population and the worsening 
condition of the roads and we can not ne-
glect those things. 

It seems that during this decade, the 
road accidents in Delhi have increased by 
two and half times as compared to the last 
decade. Due to these accidents the country 
has to suffer the loss of about Rs. two and 
half thousands crores every year. We have 
to see the main reason behind these acci-
dents. While living in Delhi, we often hearthe 
news that Red line buses have killed so 
many people. 

The condition of our National highways 
as wpll as our roads is miserable. It is not 

enough to say that during rainy season only 
the condition of the roads becomes worse 
but the condition of the roads remain so 
worse through out the year, without any 
reason the accidents take place. 

I often travel on Delhi-L~cknow high 
" way and see that the condition of this high-

way remains always poor. There is a city 
named Hapur on this highway, where condi-
tion of the roads is worst. All roads are 
broken and even there are clitches on roads. 
There is no maintenance. And no much 
pressure of motor-vehicles, rickshaw pull-
ers, cyclists and other means oftransport on 
the roads there that often accidents there. 
The occur severity of accident has gone to 
this extent that trucks can be seen over 
turned on the roads. I feel that we should 
make such provisions in the Motor Vehicle 
Act that not only some restrictions should be 
imposed on the vehicles, rickshaw pullers or 
tempo drivers etc. but after a certain time 
limit their bodies should also be condemned 
since today it can be seen that the bodies of 
the vehicles have become quite dilapidated 
and even then these are being run on the 
roads. When such a bus is run on the roads 
its doors are open the passengers peep out 
their heads and some people travel on the 
roof of the bus. I do not know whether there 
were such provisions in the law which allows 
such v~hicles to run on the roads and un-
trained drivers can be allowed to drive such' 
vehicles? I would like to know the laws and 
rules for those who control the traffic under 
which they violate the rules and allow the 
dilapidated vehicles to run on the roads, 

Sometimes the police stops the vehi-
cles on the barriers for one or two hours and 
later on permits these to run on the roads in 
the name of convey and due 10 it these 
collide with each other and the accidents 
take place, So, whetherlhe policemen have 
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such a law which enables them to do so in 
the name of traffic control and increase the 
number of accidents? 

I would like to cite one example. Avan 
started from Aligarh, on its route it passed 
through Rajghat-Sarora bridge. Three po-
licemen stopped that van there and took Rs. 
1500/- forcibly from the persons sitting in the 
van and said that they would throw their 
luggage into the river Ganga. Therefore my 
submissions is that stem action should be 
taken against the erring pOlicemen working 
in the traffic police and doing such type of 
things. An immediate action should be taken 
if such type of a report is reported and an 
action should be taken against the police-
men. They are spreading a provision should 
be made in this Act to take stem action 
against such erring pOlicemen so that they 
can not do any root of injustice to the people 
anywhere and if a report against them is 
found, disciplinary and punitive action must 
be taken against them. 

Mr. Chairman, often you will find the 
incidents of violating law by the policemen 
only. Recently one of our friend Shri Balraj 
Passi of B.J.P. was travelling in the train, a 
policeman was in intoxication and teasing 
some women at the Moradabad railway 
station and he did the same thing with the 
hon. M.P. also, then the M.P. lodged a 
complaint against him and got him suspend-
ed. My submission is that in most of the 
cases, the protectors of the law, violate it 
and due to this reason the number of acci-
dents has gone up. 

I would like to submit that if the rules of 
traffic are included at school level syllabus, 
the student can learn these rulers since 
childhood and save himself from the acci-
dents. The most objectionable thing is that 

the rules and the laws are not followed. 

Mr. Chairman, Sir, I Vlould like to urge 
upon the hon. Minister through you whether 
he is capable of getting the rules which were 
framed in 1988 and which be is going to 
frame in 1994 implemented? Will these be 
implemented in toto? 

Will the encroachment on the roads be 
removed? If you to the Sadar Bazar in Delhi, 
you will find on both sides of the road nearly 
half of the road has been encroached. If 
these encroachments are removed, the 
accidents will be reduced. People park their 
vehicles on the road either the cars, trucks, 
cycles and motor cycles are parked on the 
people have extended their shops on both 
the sides of the road. Get these encroach-
ments removed at the earliest. Same is the 
situation on the bye-passes constructed by 
the Government. People have started en-
croachment there on the road and near the 
road and a day will come when there will be 
no use of constructing the bye-pass there. 
Such type of things are taking place at 
various places and on which the hon. Minis-
ter should pay proper attention as the bye-
passes have been sanctioned for Hapur and 
Moradabad. 

I would like to draw the attention of the 
hon. Minister Shri Jagdish Tytler ji towards 
an important issue I would like to bring it to 
your notice you have accorded approval to 
both the proposals of constructing by-pass 
at Hapur and Moradabad. We request you 
release the funds to construct the by-pass at 
Moradabad and Hapur to make these plac-
es as accident free zones. The people of 
both the cities will be grateful to you for that 
and it would be a good step. 

My second suggestion relates to rro· 
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viding fly-over facilities in high-traffic areas 
to facilitate the locat,rublic. Besides, the 
traffic-signals also need to be improved 
upon. Sometimes it so happens at some 
places that only after crossing the traffic 
signal one realises that he was not sup-
posed to cross it. These things happen 
sometimes. 

I will not take much time. The Hon. 
Chairman has signalled to me to conclude. 
I would like to conclude by saying that 
people of Delhi should be provided some 
relief from the high-handedness and rash 
driving of the red-line buses as their killing 

• spree continues unabated. We are pained 
to read in news-papers that innocent chil-
dren are also becoming victims of the havoc 
created by the red-line buses. That is why, 
the hon. Ministers is requested to keep a 
check of these buses. The bus which get a 
permit is leased out. The contractors be a 
driver or a conductor-drive these buses 
irrationally to earn high-profit. 

With these words, I conclude and sup-
port this Bill. 

[English] 

SHRi AMAL DATTA (Diamond 
Harbour): Sir, this amendment Bill is an 
omnibus amendment of a parent Act which 
is also an omnibus Act. This statute I\as 
many facets of road transport. In fact, it is 
the dovetail Act, a kingpin of the entire road 
transport system through which the Gov-
ernment tries to regulate and control the 
road transport. But the Act, unfortunately, 
has fallen long ago, more or less, into disuse 
because nobody actually obeys the Act. The 
Act is not enforced except on people, willy-

nilly, who are really law abiding and will nol 
do anything outside the law. They are the 
people who are caught by this Act anc 
others go scot-free. 

Sir, this Act is supposed to be an Acl 
which lays down specifications of vehicles, 
the maintenance and safety standards of 
vehicles;the licensing requirements of driv-
ers, the crew, the motor vehicle itself and so 
on. This is an Act which goes into the details. 
It is not an Act which is very suitable and 
even the amendment is not very suitable for 
discussion on the floor of the House. Earlier 
we do not have any alternative to discussion 
except on the floor of the House unless a 
Committee was constituted for the specific 
purpose of going into such an Act. 

But now the Committees are there. The 
Standing Committee is there. The Act should 
have been considered by them and they 
should have reported to the Parliament hav-
ing gone into the details of the amendments, 
their necessity and their adequacy. But that 
has not been done. I do not know why it has 
not been done since the Standing Commit-
tees have come into effect more than one 
year ago. This is a fitting case which should 
have been reported to the House by a 
Standing Committee. But, anyway, since we 
are discussing it, I will go into some of the 
aspects, mostly the policy aspects which 
appear not to have been dealt with by those 
who have been the authors of this Act. 

Sir, there should be coordination be-
tween the Ministry dealing with the subject 
and ·the other Ministries from whom they 
may get inputs, support and otherwise ad-
vice and guidance. I do not know what 
guidance the Ministry has received. But it 
does not seem that it is alive to the fact that 
the basic object of any transport policy in a 
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country like India should be to reduce the 
amount of freight which is carried by road 
transport particularly on long-distance trans-
port. This has been one otthe recommenda-
tions of a Committee called the Transport 
Policy Committee. I think it is the B.D. 
Pandey Committee which gave its report in 
1982. I am afraid that the main recommen-
dations of this Committee have not been 
either adopted or accepted by the Govem-
ment -at least if not implemented. One of the 
main recommendations - which I think was 
a very very sensible one in the context of a 
country like India where our petroleum re-
sources are so much limited - is that most, 
if not ali, of the goods carried for a long-
distance, which is a distance of over 300 
kms. should be by rail. It is only in the case 
of distances shorter than 300 kms. that the 
road transport should be used. The reason 
is that the trucks today are consuming half 
the petroleum which is imported into this 
country. They said that this should be done 
as far as possible by rail. They have given 
comparative charts to prove what is the 
energy efficiency of carrying goods by rail as 
opposed to the energy inefficiency of car-
riage of goods by road. They have given 
very clear charts. I am sure, today with the 
electrification of a large part of the railway 
lines, it has become much more efficient 
than before to carry these goods by rail than 
by road. But this has been totally lost sight 
of in an Act, the Motor VehiCles Act -whether 
the parent Act of 1988 or in an amendment 
and there is nothing which tries to ensure 
that more of such goods will be carried over 
a long-distance by railways and not by road 
transport. It wouid have meant coordination 
between the Suriace Transport Ministry and 
the Railway Ministry to have interchanges 
so that goods may come and be loaded on 
to the trucks With the least cost, with the 
least harassment, I~st trouble and least 

" 

delay. That is the type of a thing which we 
expected to see in an amendment which is 
coming today. Today, when we have al-
ready gone through such a critical situation 
in the country's economic history so far as 
the foreign exchange deficiency is con-
cerned, yet they do not seem to have woken 
up. I do not know whether they are ever 
awake. That is one aspect. 

Secondly, the other aspect which I would 
think that this Ministry should have been 
concerned about is how to reduce the con-
gestion of traffic within the cities. 

How to reduce the level of pollution 
within the city and elsewhere also which is 
created mostly by the vehicular transport, 
the road transport. There is nothing to indi-
cate that in this amendment, or that the 
present Act incorporates any such policy by 
which as is already happening in othercoun-
tries, a lot of vehicular traffic has been 
expelled, has not been allowed to enter the 
city. The people have to use public transport 
like the buses, trains, whatever is available. 
More metros have been built. Even today, 
the London transport which was started in 
1850 is putting another line. They have 
completed one line recently, one line in 70s, 
one line in 80s and another line in 90s. And 
in Calcutta, they have started building the 
first metro in 1972 or 1974 and they are still 
building it. In Delhi, they are only talking 
about it. I do not know how long they will talk 
about it. I am not putting the blame on the 
shoulders of the Ministry of Transport. But 
there is no coordination. Each Department 
of the Govemment is an empire or kingdom 
of its own. Other Departments have nothing 
to do with this. How long will it go on? Today 
we are told that Delhi has more vehicles than 
the cities of Bangalore, Bombay and 
Calcutta. All three together have less than 
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twenty lakh vehicles and Delhi has more 
than 20 lakh vehicles. This' is a terrible 
situation. What is happening? 

Then there is this pollution created by 
the buses, autos and two-wheelers.· And 
motor cars are exuding fuel gas which may 
not be visible. But it contains deadly lead. In 
other countries, I am told that lead has been 
eliminated from petrol which is used by 
motor cars. Why is it not done in this coun-
try? We are told that Rs. 3000 crore will be 
required for additional treatment in refiner-
ies to make the petrol lead free. Is As. 3000 
crore such a great sum .to prevent people 
from dying out of lead poison or at least 
children of tender years being stunted in 
their brain growth because of the lead dep-
osition. That is the report of our own Central 
PollutiOn Control Board. What happens to 
children between the age offour and eight or 
something like that? They have studied that 
because the lead deposition is higher than 
the critical amount, the brain maturity stops. 
We are not going to spend As. 3000 crore for 
this. At least, the Motor Vehicles Act could 
have now said that within five years this has 
to be done; within five years no petrol driven 
vehicle can be driven unless the petrol is 
lead free. They could have forced on the 
Govemment. Of course if they had enough 
public support, if the matter could have gone 
to the Committee, the Committee could 
have explained, the Parliament support could 
have been there. I alone speaking and 
shouting will not help. But there is no will 
here to save the people's health from injury. 
Why does this happen that in India a new 
bus comes into the road and within one year 
it is emitting black fuels. A new truck comes 
to the road and within six months, it is 
emitting black fuel. I have asked the special-

ists· in this regard. They say that so far as 
trucks are concemed, the fuel injection ap-
paratus, the fuel injection pump is tampered 
with from the very beginning. Why is it 
tampered? It is tampered with because then 
it can carry over-load. A truck which is 
supposed to carry nine or ten tonnes would 
usually carry 15 to 16 tonnes. 

Power in the engine can be built up only 
by tampering with the fuel injection pump. 
And it goes on. In the case of buses, it may 
not be necessary, but there is no mainte-
nance. They do not maintain it because 
there is no penalty, there is no disincentive. 
It is the people's health which is at stake 
here. I think the Motors Vehicles Act should 
have made it clear that any bus emitting 
fumes like that should be immediately con-
fiscated. I would like to see which owner will 
ply bus after that. Once ten buses are so 
confiscated, everybody will ensure that their 
buses do not emit this kind of black fumes, 
his truck does not emit this kind of black 
fumes. 

The previous speaker Shri Mehta was 
talking about overloading of buses causing 
accident. One of the ways by which the 
buses get overloaded is by tempering with 
this machinery which, in tum, causes black 
fumes to be emitted. All this shows the 
distinct lack of will on the part of the Ministry 
or on the part of the Government as a whole 
to safeguard people's health, to ensure 
safety on the road and to ensure compliance 
of the laws which they have enacted. These 
laws are enacted one after another but not 
complied with. The law will not be given any 
importance at all and this is what has hap-
pened to the Motor Vehicles Act today ... 
(Interruptions) 

I am speaking on the poHcy issue. So far 
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as road safety is concemed, training and 
education have come up. But the question is 
not only that. I agree that drivers should be 
educated. Unless drivers are educated, they 
cannot see and understand the road signs. 
Of course, there are a very few road signs. 
There again, the blame has to be put at the 
door of the Transport Ministry because there 
are so few road signs. Road signs should be 
more in number, should be much bigger, 
should be much more legible and should be 
much more visible from a distance. Only 
than, the road signs are of any use. But, the 
driver also should be able to read, compre-
hend and apply his knowledge of the road 
signs in his driving. So, he requires a mini-
mum education. I cannot say how much 
education - perhaps if a committee was 
there, that committee would have got the 
evidence of experts and would have been 
able to say whether it is Matric or Plus 2 or 
whatever it is. They would have been able to 
say that. But, I think education is required. 
Apart from all that, there is the matter of 
courtesy. There is not only lack of driving 
competence but there is no courtesy in this 
country so far as drivers are concemed 
towards the other people on the road, the 
other vehicles on the road orthe pedestrians 
and other users of the road. This is the prime 
requirement. If nobody is going to do this -
by convention it becomes a matter of cour-
tesy - but they have to be made to do so by 
the law, which is deficient now. 

Road service, road conditions have also 
come in for criticism and comments. I am 
sure the Minister knows this. I discovered 
long ago through an examination in the 
Committee that the road specifications are 
inherently sub-standard. It assumes the 
laden vehicle weight at a much lower level 
than what actually it is. Actually the weight of 
laden vehicle on the Indian trunk road is 20 
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tonne plus, assuming vehicle load of 12 or 
13 tonne only. If there is no correspondence 
between the two, the assumed figures on 
which the specifications are built have to be 
the correct figures. 

Eitheryou say 'all right, we will allow you 
to take that weight and therefore we build 
the roads much stronger and specifications 
will be much higher' or you say 'this is the 
specification and you must adhere to that 
weight and nothing more. We will fine you 
and put you out of the road the fine being so 
high'. These are the reasons why the road 
deteriorates so much. There is no corre-
spondence between the way the road is 
being used and the assumption on which a 
road has been built. 

So far as buses are concemed, there is 
need for more buses to be on the road during 
the rush hour. Why? There are two reasons. 
Firstly, I want that more people should come 
by bus and less people should come by cars. 
You will have to make that arrangement, so 
that people cannot come by cars into the city 
beyond a certain circle. In Delhi take the 
inner circle of the Ring Road or the Outer 
Ring Road. If people have,to come by cars, 
they will have to come'by car only up to that 
point. Arrangements should-be made for 
them to park their cars there and from there 
they will have to come by'bus, So, in peak 
hours there should be mor~ buses: It can be 
done easily. Secondly; in other countries in 
peak hours tne fare is h"igher, So that more 
buses can ply and in non-peak hours the 
fare is lower. People who cannot pay higher 
fare will come in the non-peak hours. So, 
something can be done, so that the buses 
also are on the road and buses are there to 
carry the peoplewhocan otherwise come by 
cars, but they cannot come in their cars 
because the parking fee is so high that they 



723 Motor Vehicle 

[Sh. Amal Datta] 

AUGUST 22, 1994 (Amendment) Bill 724 

cannot park their cars anywhere. Some-
thing like that will have to be crone if a city like 
Delhi or any other metropolitan city has to be 
decongested of cars. Buses have to be 
looked at as well as cars have to be parked 
out. 

About the highways people have talked 
about. I will take this opportunity to try to 
impress upon the hon. Minister that NH 6, 
the Bombay-Calcutta Highway, has no end-
ing atthe moment atthe Calcutta end. I want 
the Minister to give it an ending. It should 
end at Diamond Harbour which is the logical 
end of the NH 6. After coming on the second 
Hooghly crossing which is called Vidyasagar 
Sethu, it just gets itself lost in approach 
roads. Actually it should go along one of the 
approach roads and tum into Diamond 
Harbour Road and end at the Diamond 
Harbour Road. That is the correct ending of 
the NH 6 in the Calcutta end. 

I will mention here another road. I think 
you probably know about it. An Express 
Way called Durgapur Express Way is being 
built. Reports I have seen in the newspapers 
make it a very shabby project. We are told 
that the Express Way is so narrow that two 
buses will not be able to cross each other. 
That is the kind of Express Way being built. 
I do not know why. The specification will 
have to be looked into and may be more 
money will have to be made available for 
this. 

[Translation] 

SHRI BHERU LALMEENA (Salumbar): 
Mr. Chairman, Sir, I have risen to express 
my views on Motor Vehicles (amendment) 
Bill, I support this bill. 

Several hon. members have put forth 
their views in the House before me. The 
work of construction of roads is under the 
Ministry of Surface Transport; Police is un-
der the Ministry of Home Affairs and Trans-
port is under your Ministry. I would like to ask 
you as to how will you maintain co-ordination 
all the three departments. A road accident 
takes plate due to a bad condition of roads 
and the police has the police controlling 
power. Then how will it be coordinated? I 
agree with the views expressed by the Mem-
bers in this regard. 

It is correct that rules are not observed. 
An improper training leads to road mishaps. 
If a proper training had been given, the 
accidents would not have taken place. The 
traffic police personnel. The RTO depart-
ment personnel are posted to check to 
vehicles but we all know how do they per-
form this duty. They stop vehicles in orderto 
extract money from the people only. If they 
give a receipt, then the.y ask the vehicle-
drivers to remove the fault if any, and warn 
them to avoid such activities otherwise, their 
vehicles would be impounded. Such a sys-
tem must be made in the country to ensure 
that all the erring drivers would be punished. 
The drivers should be wamed against being 
drunk while driving or driving without licence 
or being a rash driver, or carrying weight 
more than the prescribed limit etc. But the 
Traffic police themselves over-look such 
rules. The drivers give Rs. 10.00 as bribe 
and go on. Now-a-days they are met by the 
traffic police personnel at a distance of every 
10-20 kms. and these days they are charg-
ing Rs. 100 leading to a discomfiture of the 
drivers who then resort to rash driving. The 
checking is done, first, by the RTA Depart-
ment, then by the flying squad of police 
department. I have seen at several places 
that the role ofthe flying squad is to rush help 
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to an accident site. If a vehicle has met with 
an accident, the squad would immediately 
clear the road by removing the vehicle, 
otherwise, an accident blocks the road and 
eventually the traffic. But they do not prop-
erly do their work. 

I mean to say that both the Depart-
ments-the RT A, and police and transport 
should be given a proper training as to how 
the rules are to be followed. In the absence 
of observance of these rules accidents take 
place. If the vehicles run as per rules the 
number of accidents comes down. The pop-
ulation of our country has increased and so 
has the number of vehicles on the road. All 
the vehicles are carrying passengers so 
there is scope for some drawbacks. I would 
particularly stress upon imparting proper 
training to all the departments-RT A, Po- ' 
lice, Transport, to ensure a decline in the 
number of road-accidents. 

Sir, on this occasion, I would like to 
submit that ordinary people having limited 
means go to cities at a distance of 20,30,40 
Kms. to earn their livelihood. They travel by 
trucks for this purpose. I would urge upon 
you to start buses on such small routes for 
these people. Sometimes, truckers drive 
continuously for 24 hours. An Hon. Member 
just said that they should not be allowed to 
drive for more than 300 kms. at a stretch. 
The distance between Udaipur to Bombay is 
750 kms. A bus or a truck starts from here 
at four in the evening and reaches Bombay 
at six in the morning the very next day. If the 
whole distance is covered in the night then 
he must be going at a very high speed and 
it has head or collision with video coaches 
travelling at night, in which several people 
die. There are several such accidents but 
there is no rule for the RT A and the police. 
Everybody knows that big hoardings are set 

up on the roads that this particular vehicle 
will be travelling from this place to that. Such 
boards have been set up the world over and 
the time is also written thereon. The Police, 
the RT A and all departments as well as the 
government are also aware that the drivers 
have been allowed to drive at a high speed. 
Announcements are made that if a passen-
ger is dropped at his destination in a partic-
ular period then the drivers will be rewarded. 
He drives the vehicle so speedily to win his 
incentive and it leads to accidents. Neither 
drivers nor owners of the vehicles care for 
accidents and the number of casualties 
because vehicles are insured. They pay Rs. 
25 or 50 thousand to the bereaved family as 
compensation but the life lost cannot be 
compensated. Thus we deliberately violate 
the rules. Therefore I wish that rules shoulo 
be followed strictly so that accidents may no, 
occur. 

Besides these suggestions I would like 
to mention some problems of my constitu-
ency. Udaipur is a big city for which a by-
pass has been sanctioned and fund has 
been released. While by-passes in all the 
other big cities have already constructed, 
the construction work of bypass in Udaipur 
is yet to be started. At present people have 
started unauthorised construction on the 
proposed land where road is to be construct-
ed and a number of houses are being built 
therein. As a result thereof when the time of 
construction, of bypass would come those, 
people, who have constructed unauth~rised 
houses, will demand compensation and the 
amount of allocated fund will be speDt on the 
payment of compensation and construction 
of bypass will remain pending. There may be 
the same position in' other cities of the 
country. Therefore I request you to start the 
construction work of sanctioned by-passes 
at once to avoid such problems and the 
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public may get the benefit of such facility. 

I would also like to mention about illegal 
occupation where the tribals live in my con-
stituency, 200 feet long strip was acquired in 
the vicinity of National Highway and tribals 
were asked to take compensation or go to 
Delhi and there was no other alternative for 
them. Thus the houses of tribals, were 
demolished and bull-dozered and their land 
was acquired but the houses of upper caste 
people were not demolished. I, requested 
those upper caste people to allow the dem-
olition of their house so that the road may be 
widened, people may be facilitated and ac-
cidents may be avoided. It's result was that 
the officials of the said department told 
those of upper caste people that their repre-
sentative had stressed on the removal of 
their illegal occupation. And thus those peo-
ple started questioning me that not the 
department but I had asked for the removal 
of their illegal occupation. Now every day a 
vehicle collides with a hour and accidents 
occur. I request to improve the situation. 

In the same way I request to make 
sufficient arrangements for buses in those 
places where people travel in trucks, so that 
accidents may be avoided and loss of prop-
erty and life may be saved. 

I would also like to draw the attention of 
the House towards one more point as I have 
travelled by road many times from Udaipur 
to Delhi, and have seen that speed breakers 
are provided in those areas where upper 
caste people live no barrier is provided in 
tribal areas. The drivers do not care a bit and 
the vehicles running in very high speed can 
itself cause accidents. When attention of the 
officials is invited in this respect, it is stated 

barriers cannot be provided on national 
highways according to rules, whereas barri-
ers have been put up tn areas where upper 
caste people live. I request the hon. Minister 
to make arrangements for providing barriers 
in tribal areas also because rules must be 
the same or everyone and every place. If the 
Government is unable to make suitable 
arrangements the tribals will come out With 
their traditional arms and there after barriers 
will be provided automaticaHy. 

In the end I would like to say that drivers, 
who travel 700 kms. in 24 hours, they get 
tired and feel sleepy. Some of them drive in 
drunken state which lead to accidents, such 
conditions should also be checked. 

I hope that hon. Minister will seriously 
consider my suggestions. With these words 
I thank you for providing me time to speak. 

17.00 hrs. 

SHAI CHANDAESH PATEL 
(Jamnagar): Mr. Chairman, Sir, a lot has 
been spoken on this subject but first of all, I 
would like to take up the issue of vehicle 
licence. It is not as much difficult to learn 
driving as to get a driving licence. After 
passing the test, licence should be issued 
immediately. It does not mean that whoso-
ever comes, should be issued licence. It 
may lead to increase in accidents. It has 
been heard that the Government proposes 
to give more representation to women. They 
want to reserve 30 to 33 per cent seats for 
women to contest in the elections. But here 
women do not get driving licence. Whereas 
in foreign countries women drive trucks and 
buses. In India, one cannot get a driving 
licence even after five years of training. In 
my opinion, it is an inillstice to women. On 
highways, speed breakers are not construct-
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ed as per SOR As a result thereof, vehicles 
are damaged and the rate of accidents also 
increase. In these accidents many lives are 
lost. I have seen many two-wheeler riders 
dying. The specification should be as per 
S.O.A. Every State has its own MotorVehi-
cle Act. In Gujarat, Rs. 5000.00 is charged 
as road tax, whereas it is Rs. 4000.00 in 
Rajasthan and Rs. 3000.00 in Maharashtra. 
Similarly, the charges vary in each Union 
Territory. Instead of such a system, there 
should a uniform Motor Vehicle Act. Now-a-
days, we find adulterated petrol which in-
creases pollution. The law enforcing agency 
takes action against the guilty but they are 
let off by charging Rs. 25 or Rs. 50 as fine. 
There should be a Pollution Control Act but 
we do not have such a system. Earlierthere 
used to be 31 accidents per thousand vehi-
cle but now it has reduced to 14 per thou-
sand vehicles. Though the number of acci-
dents has come down yet the number of 
people dying in these accidents have in-
creased. This ratio varies from one country 
toanother.ltis 14 per thousand in Japan, 18 
per thousand in France, 21 per thousand in 
Germany, 23 per thousand in Britain and 22 
per thousand in USA. However, it has been 
heard that in India this ratio is 27 per thou-
sand. Who says that we are backward? But 
in this field, we have progressed far ahead 
of others. According to official data, 2.5 per 
cent accident have increased. There are 
about one crore seventy five lakh vehicles in 
our country. The two wheelers constitute 
about 33.6 per cent of the total vehicles. In 
big cities, they are 31 per cent. In Delhi, 
Bombay and Calcutta, 30 per cent victims of 
the accidents are such vehicles and their 
riders. The Government has not been able 
to take any effective step to check such 
accidents. A mere negligence may cause 
accident. For example, when a vehicle plies 
on the road, its headlight falls on the eyes of 

the person coming from opposite side and 
one cannot see other vehicles standing on 
either side. As a result the vehicle collides 
with the other vehicies. The Government 
should also evolve a rule to this effect that 
the headlight of a vehicle should not fall 
above the road but at least upto a distance 
of one hundred feet on the road. I am a 
driving licence holder for the last 21 years. 
I have driven all types of vehicies. I know that 
most of the accidents 'occur due to defective 
headlights. It is generally found that the 
vehicles parked on the sides of the road do 
not have tail-lights. WhenonegoestoR.T.O. 
for obtaining driving licence, one has to go 
through several stages of tests. If I am 
asked about the rules at the moment, I must 
admit I do not remember many of them. 
Therefore, I would suggest that it should be 
made compulsory for every driver to face 
the tests once in every five years. Many 
drivers drive vehicles under the spell of 
liquor. Today, it has become a_sort of ten-
dency among the drivers to show their pro-
fessional cohorts that they can drive safely 
even when drunk. Consequently, their drink-
ing capacity increases and it results in acci-
dents. There should also be a provision of 
side glasses on the vehicles. Though these 
are small things, yet they have their impor-
tance. Similarly, excessive load and over-
loading becomes tile cause of accidents. 
Just now one of my friends was telling that 
there is no coordination among various con-
cerned departments. For example, roads 
come under P.W.D., police under the Minis-
try of Home Affairs and A.T.O. under the 
Ministry of Surface Transpo:1. There is a 
need for proper coordination among these 
departments. 

So far as accident claims are concerned, 
the old system is still in vogue. It has mostly 
been found that when an accident occurs. 
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the officials of General Insurance Corpora-
tion of India do not reach thetlite of accident 
before two to three days and the vehicles' 
remain there on the road. I have seen many 
such cases in Gujarat. It has mostly been 
observed on Jamnagar-Ahmedabad road 
that whenever an accid~nt occur there, the 
insurance officials reach the site very late 
and by that time more vehicles get involved 
in the same accident as they collide with 
those which have already collided with each 
other. 

I mentioned about pollution in my speech 
earlier. The owners of Petrol Pump adulter-
ate petrol and diesel. In westem countries, 
the life of vehicles is fixed and after their life 
lapses they are treated as scrapes. But, 
ours is a poor country and that is why even 
outdated vehicles continue plying on the 
road. When the drivers indulge in a race, a 
lot of pollution is caused and it also results in 
accidents. The licences of such vehicles 
should be cancelled. A major portion of our 
foreign exchange is spent on the import of 
petrol. Mr. Mc. Donald of Australia has 
suggested use of such a device which can 
help in curbing pollution level and saving of 
petrol and diesel. We should also think 
about developing such a device. I would like 
to suggest to the hon. Minister that school 
going children should be made aware of the 
traffic problem. Further, it should also be 
included in the school curriculum. The traffic 
rules can not be enforced effectively merely 
by making the people aware of them, but it 
would require stringent action. There is a 
need to amend the Old Motor Vehicle Act. In 
Gujarat, Motor Vehicle Act, 1982 of Bombay 
was applicable which was amended in 1988. 
The same system should be adopted here. 
The traffic police should be trained to bring 

some improvements in their dealing. It would 
also help in rOoting out corruption. The fly-
overs should be constructed. wherever re-
quired. The parking facilities should be aug-
Rlented. Mr. Chairman, S:r, in this connec-
tion, I would like to quote an incident. Three 
people were riding on a scooter. When the 
traffic po~ce blew the whistle, they stopped. 
They were told to show the licence. They 
repUed that they did not take the licence in 
their pockets and that was lying at home. 
When they were asked their names, they 
told that they were Ram, Laxman and Bhara!. 
The traffic police retorted that then the name 
of the fourth should be Shatrughan. They 
asked surprisingly as to how he knew that? 
The policeman repHed that his name was 
Ravana and asked them to follow him to the 
police station. They said that Ravana had 
ten heads. The policeman replied that they 
would see that at the police station. This 
shows the way police harasses people now-
a-days. 

Mr. Chairman, Sir, in Gujarat, about 
5600 bus operators are on strike. This has 
left all the drivers and the cleaners idle? 
Don't they pay the tax? Do they drive rash? 
If so, they should be sued. However, the 
problem is that A. T.O. and other employees 
of the department indulge in corruption. 
That is why, these buses are parked idle. 
Whether it is the Transport Minister or the 
Chief Minister, nobody listens them. I mean 
to say that there should be a uniform law. 

Mr. Chairman, Sir, we talk of marching 
towards 21st century and in this quest, we 
have even embarked on satellite technolo-
gy. In the past the farmer used to go to his 
fields on bullock-cart but now-a-days he 
goes on a tractor. He picks up his labourers 
from their houses and again drops them to 
their houses by tractor. He also uses the 
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tractor to go from one village to another. But, 
there is no such provision in the Motor 
Vehicles Act that the labourers should be 
allowed to sit on the tractor trolly. Tractor 
driving is very simple. I would suggest that 
a study should be made in this regard and 15 
to 20 persons may be allowed to sit on the 
tractor trolly. 

Mr. Chairman, Sir, I would have liked to 
speak on oth~r points as well but as you 
have rung the bell several times, I would 
conclude and thank you for giving me an 
opportunity to speak. 

[English] 

SHRI YAIMA SINGH YUMNAM (Inner 
Manipur): Mr. Chairman, Sir, I rise to sup-
port the Motor Vehicles (Amendment) Bill, 
1994. The Bill proposes for the regulation of 
the road transport in the country. So, it is a 
very important Bill because it will provide us 
all the facilities, road safety and so on. So, 
under the law, the Government has also to 
provide comfort for the passengers. 

The provisions that are. incorporated in 
the Bill regarding the grant of driving licenc-
es, authorisation to the States to appoint 
State Transport Appellate Tribunals, increase 
in the amount of compensation and removal 
of time limit for filling application by the 
victims of the road accidents for compensa-
tion are very important. 

17.17 hrs. 

SHRIMATI MALINI BHATTACHARYA in 
the Chai/) 

As regards the procedure for granting 
licences to the drivers, I would like to place 
before the House certain important points. 

The drivers must be made dependable very 
much on their own ability, their own skillful-
ness and also their own effectiveness, if at 
all they want to get licences. Here, the 
question of life and death of the passengers 
comes. Before issuing licences to the driv-
ers, the Govemment should formulate strict 
rules. They should make investigations prop-
erly as regards the antecedents of the driv-
ers. Otherwise, if a criminal is given a licence 
to drive, then the consequences will be very 
displeasing. It will create problems. 

So, before issuing licences to the driv-
ers, the necessity of possessing the medical 
certificates must be made compulsory. But, 
here it is mentioned and I quote: 

"Provided that no such medical certifi-
cate is required for a licence to drive a 
vehicle other than a transport vehicle .. " 

So this proviso must not be there. Why is it 
necessary? I would say that not only for 
transportvehicles but for other vehicles also 
the driver must be physically and mentally 
fit. Otherwise how can the licence be issued 
to a sickman although he is driving a vehicle 
other than the transport vehicle? I am en-
quiring from the hon. Minister what is the 
necessity of having this proviso to add it 
again: 

"Provided that no such medical certifi-
cate is required for a licence to drive a 
vehicle other than a transport vehicle" 

I consider that this proviso must not be there 
in the Bill. A driver must be physically and 
mentally fit. His morale must be good and his 
behaviour must be tested. 

Madam, we receive so many complaints 
of miSbehaviour committed by these drivers 
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and conductors, creating problems for the 
passengers. The conductol'!'l'must also be-
have nicely with the passengers. These are 
the important matters which are to be looked 
into before issuing licences to the drivers. 

I would like to add that the licence 
issuing authority must be made responsible 
if any driver commits a crime, say misbehav-
ing with the passengers or doing other un-
wanted things, while driving the vehicle at 
his disposal. I wantthe government to frame 
rules and make laws strictly to fix the re-
sponsibility and to make the issuing author-
ity resr :>nsible for the drivers' behaviour 
also. 

Secondly, I would like to mention that 
authorising the State Governments to ap-
point State Transport Appellate Tribunal is a 
very good idea. I would like to appreciate this 
because if this authority is given to the State 
Governments many of the people's griev-
ances would be redressed. However, there 
are small States where such appellate au-
thority does not take up the cases very 
speedily and so many cases are kept pend-
ing and at the same time these tribunals take 
time more than necessary and the affected 
people suffer because of this. So I appeal to 
the han. Minister to look into it so that the 
cases can be disposed of by these tribunals 
within a reasonable time. 

As regards the point to increase the 
amount of compensation, it is highly appre-
ciated because now-a-days in the context of 
rise in prices of all commodities and also rise 
in cost of living, this increment will give much 
relief to the victims. 

As regards removal of time limit for 

filling the applications for compensation by 
the road accident victims, it is also appreci-
ated very much. 

Earlier it was very difficult for a victim to 
file applications or claims within a limited 
time. It takes time. If that restriction is re-
moved, it will help the poor victims greatly. 

Madam, my State, Manipur, is under 
the President's Rule. I would like to mention 
that we have to travel a long distance from 
Imphal to Guwahati and to reach the capital, 
Delhi, by bus. There is also a difficulty in 
transportation of goods. Our difficulty is that 
because of law and order situation, the 
owners of the vehicles have to pay 'other 
taxes'. The NSCN collect taxes from the 
owners of the vehicles and the drivers have 
to pay them. Otherwise, they cannot ply 
their vehicles. 

These are the matters. which relate to 
law and order. I simply wish to bring these 
things to tne notice of the hon. Minister. I 
would like the Minister to look into the safety 
of the passengers from the point of view of 
long-distance travelling passengers. 

Lastly, when we learn from the reports 
through the Press that many vehicles have 
fallen in the rivers and in the canals killing 
many passengers, we feel sorry about it. 

The Government should look into all 
these problems and try to redress their 
grievances. 

With these words, I support this Bill. 

SHRI M. KRISHNASWAMY 
(Vandavasi): Madam Chairperson, I rise to 
support the Motor VehiCles (Amendment) 
Bill, as passed by Rajya Sabha. 
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Communication is a very important in-
frastructure and road is the only communi-
cation, which links the remote villages and 
the towns. Whenever State permits are 
issued by the Government - there are a lot 
of demands for busy routes - some people 
hesitate to ply in the interior and remote 
areas of the villages. It should be made 
compulsory that the transporter or the fleet 
operator should operate at least one route 
connecting the remote villages. This social 
obligation should be met by them and this 
can be enforced by framing the rules ac-
cordingly. 

It is just like a system - this system is 
there in Tamil Nadu - that a Govemment 
doctor should serve in a primary health 
centre for three years. Like that, the opera-
tors, who own three to four buses, must 
operate at least one bus to link the villages. 
I have noticed that, in certain cases, permits 
for most of the routes were issued for one 
particular operator. With the result, he en-
joys monopoly over those routes, he does 
not bother to ply in the route connecting the 
interior villages and he does not bother to 
improve the services also. 

To introduce an element of competition 
among the various transporters, an individ-
ual transporter should not be given permits 
for more than three routes. A maximum limit 
should be prescribed. 

Also, old vehicles should be banned or 
should not be allowed to be operated after a 
certain time. If a vehicle is a 1950 model or 
1952 model, after a certain period, it should 
be banned from being operated or should be 
dismantled because the old vehicles cause 
pollution. When such an old vehicle goes in 
front of us we are not able to see clearly and 
drive because it emits lot of smoke. That is 

the situation. So, old buses and trucks should 
be allowed to be used only for a certain 
period and thereafter they should be dis-
mantled. 

There should also be no monopoly in 
the matter of issuing permits. They should 
given to many people. There are agricultural 
workers and others who are engaged in 
other avocations for generations together 
and they are not gainfully employed through-
out the year. Therefore, the Govemment 
should encourage them and give route per-
mits to those people who are living in remote 
villages. Such agricultural workers can be 
organised to form transport cooperative 
societies and thG permit may be issued to 
such cooperative societies just as ex-ser-
vicemen are issued. Unemployed youth also 
can thus be helped to earn some living by 
running such a transport service. I think 
such a scheme should be devised so that 
self-employment among the youth is also 
generated. 

About driving licences, many speakers 
have mentioned. There are lot of malpractic-
es in the issuing of driving licences. People 
just join some driving schools and after 
some time by paying some money they get 
a driving licence. In this way a person who 
does not know how to hold the steering 
wheel gets a licence. If such people go on 
the road we can very well imagine the havoc 
that would be caused by them. The licensing 
authority should be asked to conduct driving 
tests before issuing a licence. This should 
be scrupulously enforced with suitable 
checks and counter checks. 

As we all know, there are Motor Acci-
dent Tribunals in all the States. But the 
procedure of deciding the cases is cumber-
some because the tribunals have to decide 
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a lot of legal questions on fac!§. The Govem-
ment should provide for the payment of 
some minimum amount of compensation to 
the victims immediately after an accident 
which will be of some help in time of their 
need. Otherwise the situation is being ex-
plOited by the middlemen and some bro-
kers. 

At present there is a time limit of six 
months for filing the claims before the tribu-
nals. If a person is insured and is in the 
hospital for treatment for more than six 
months' time, the time limit to file the claim 
before the Motor Accident Tribunal expires 
and he cannot file a claim. In such cases 
there should be some exemption. There 
should hot be any time limit to file a petition. 
Either at least one year's time should be 
there or the six months' time limit may be 
removed. At least, the time to file should be 
extended. 

Unless the victims are given some com-
pensation immediately, some other people 
go to the houses of the victims and by paying 
some· money for the cremation they get 
blank papers signed by them. They then 
take them to some lawyers to file a petition 
tin their behalf. 

Then, whatever the compensation is 
awarded, three-fourth of the amount is tak-
en away by the middleman and the depen-
dents 9f the victim get only one-third of the 
amouQt. ,So, that should be considered. 

I woald urge upon the han. Minister to 
create a corpus fund for the purpose of 
making payment as token compensation 
immediately after the mishap has occurred 
sin~ the iaw takes its own course. The 

insurance companies should also be in-
structed to expedite the cases of payment of 
compensation. insurance money to be paid 
to the claimants. In the speed-age, hit and 
run cases are going on. Therefore, those 
victims are also to be taken care of. In the hit 
and run cases, some people are not able to 
identify the car number of the vehicle. So, 
they are not able to file a petition in the 
Tribunal. In such cases, the Government 
should immediately come for their rescue 
and give compensation to the victims and 
their families. 

While issuing commercial driving licence 
for heavy vehicles, care should be meticu-
lously taken to test the driving skill of the 
candidate, his psychology should be tested 
and he should be given some orientation 
training since in his hands the fate of the 
busload of people remains. In view of the 
growing accidents involving transport bus-
es, trucks, lorries and tourist buses, speed 
governor for speed limit should be fixed in 
every public transport vehicle and the viola-
tor should be punished adequately and the 
punishment should be so deterrent that he 
would be tempted to commit it again know-
ingly or unknowingly. 

With these few words, I thank you, 
Madam for giving me an opportunity to 
speak and I support the Bill. 

SHRI SYED SHAHABUDDIN 
(Kishanganj): Madam, Chairman, I rise to 
support the Bill which is before us with 
comprehensive amendments to a very com-
prehensive Bill. But I take this opportunity 10 
make a few suggestions and observations 
for consideration by the hon. Minister. 

All of us are conscious of the poor state 
of maintenance of the National Highways 
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and the fact that the National Highways 
Authority is yet to be created. I take this 
opportunity not only to plead for alloCation of 
more funds for the maintenance and con-
struction of National Highways but more 
than that for the immediate establishment of 
a National Highways Authority which shall 
bring the responsibility for the maintenance 
and care of the National Highways directly 
under the Central Government. I also plead 
for the constitution of a Highway Patrol 
without which, I think, it is impossible to 
control this epidemic of accidents on the 
National Highways. 

Secondly, I have a pr<;lblem which I want 
to point out. As we advance towards the 21 st 
Century, I suppose, we shall have to grapple 
with the problem of reserving roads includ-
ing the National Highways for motorised 
transport. I think, that problem has to be 
tackled by legal provision and I do not think 
that the Bill makes any provision for that. 
Connected with that is the question of opti-
mum utilisation of the roads in the innercore 
of the cities in the congested areas. 

I recall that in Singapore one has to pay 
a fine if the car is not fully occupied on the 
periphery and when it is about to enter the 
core of the city. I think for a petroleum 
deficient country like that of ours that would 
be very very useful to have a rule like that, 
that a car must be fully occupied, namely, to 
its capacity of four or five persons. There 
must be four or five passengers in it .. other-
wise, the car shall not be allowed to enter or 
pay a fine. That is just one of the ideas. But 
there are many other ways of combating this 
question of traffic congestion in the heart of 
the cities. For example, there are cities 
which are now experimenting with motorised 
pavements or what you call horizontal esca-
lators. I do not know whether any such 

experiment has been done here in our coun-
try. 

would imagine that even Chandni 
Chowk would be an excellent site for exper-
imenting with the horizontal escalator so 
that the people can move on a escalator and 
the road is completely kept free ... (Interrup-
tions). Well, the street vendors have to be 
removed. 

The question of coordination between 
various authorities involved has been men-
tioned here by a number ot colleagues and 
I shall not dilate on it. But there is one 
problem that bothers me as a lawyer. We 
have the question of comp£lnsation for which 
the Bill now proposes tribunals, appellate 
authorities and everything and I am happy 
with those provisions. But sometimes the 
crime that has been committed, or the crim-
inal aspect, is lost sight of. Surely, there are 
two aspects to an accident - the criminal 
liability of the person who is responsible, if it 
was not a case of mechanical failure, and 
the compensation to be paid to the victims of 
the crime. Now, the compensation part is 
taken care of but I would want some sort of 
a coordination machinery to be there, in 
order to have a proper coordination be-
tween the judicial authoritios which are deal-
ing with the criminal part and with these 
tribunals. 

Coming to the question of pollution, I 
find a very agreeable provision here. But I 
would like to know from the hon. Minister: 
Does a private citizen have the right to lodge 
a complaint about a vehicle which is emitting 
black soot? Will the authorities take 
cognisance of that? We know that the police 
can be bought. We know that even if there 
was traffic police, perhaps they would also 
be bribed because every inspection merely 
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opens another door for con:uption. Sut I 
would suggest tha~ every citizen should 
have the right immAdiately to note cown the 
number of a vehicle and then to file some 
sort of an F.LR. with a transport authority C~ 
with a traffic authority so th:'lt particular 
vehicle can Ihen be subjected to an inspe(;-
tion and then if it has exceeded the pollution 
limit, it can be subjected to thp. !!Sl!a! p::nai-
ties. I would not go as far as Mr. Arnal Datta 
has gone, to suggesi th21 the vp.h;~le bQ 
immediately confiscated. But certainly on 
the recurrence of such c0mplaints against a 
particular vehicle, even confiscation can be 
considered. 

I would like to point out te you, Madam 
Chairperson, that in our o;vn dJiiy experi-
ence we find that every Stale Transport 
Authority is a cesspool of corrllf.Jtion. But I 
really cannot suggest any INay of controlling 
that corruption. Whether it is a questici; ot 
grant of drivi'lg lice nCR or whether it is a 
question of grant of any permit or whether it 
is a question of any inspertj')n. ! arn $L.re th::::t 
we feel absolutely helpless. I really do not 
know whether the Ministli:r has any sugges-
tions to place before the Parliament for 
controlling this rampant corruption. 

As far as the driving licence is cor.· 
cemed, apart from the fact that the drivers 
must have a minimum educational Gualifica-
tion, as has been pleaded by a number of 
colleagues, I have a feeling sometimes, 
travelling in hired vehicles, that some driver~ 
have a psychopathic personality In ract, 
sometimes I find that they suddenly rush on 
ti-Je road. suddenly escal~'(-! the vet . .icle, 1f 
they find tliat there is something in front of 
them, not necessarily a human being but 
may be a goat or may be a hen. That shows 

to me the mind of the driver. The driver has 
no sense of compassion for life and such a 
psychopathic person ca:-, be much more 
psycholcgicaliv prone to commit accidents 
than ot.herwise. i WOUld, therefore. suggest 
th It the medical test that has been envis-
u96d here, mltst include an element of 
psycho!ogical testing also. 

I really \'J0nder why the Minister should 
keep the DTU under him. I imagine he would 
be handling the Ministry much more effi-
cienf.ly withnut it and I suggest that he gets 
rid of it c. ,; soon as possible and hands it over 
to Mr. Khurana who is, of course, not here 
any more. Let him deal with these Red Lines 
and Green Lines and Blue Lines. At least the 
Minister should have more time for dealing 
with the overall planning of national trans-
port. He could do it so that he would have 
more time and energy left for dealing with 
the enormous transport problems of our 
enorr(,ous country. 

I do Know one thing. I always fee! ttlal 
sometimes the Ministers and Departments 
tend to keep on to their empire and they do 
not voluntarily preside over the dissolution 
of their empire or decentralisation of their 
charge. But I would really plead with the hon. 
Minister that he should ~hink seriously in 
terms of handing over the Delhi Transport to 
the Delhi State. 

If i may take half-a-minuie more, I will 
make one last point. I represent Kishanganj 
wnich is on National Highway 31 . Apart from 
th", sad state of maintenance for the last 15 
years, we have been cryin0 or a railway 
overbridge on National Highway 31 at the 
~ntry to thA town of Kishanganj. That cre-
ates mile-long bottlenecks at times because 
our railway traffic towards the North East is 
increasing and this is the only Highway. We 
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need a railway overbridge there. I believe 
that the hon. Minister has been kind enough 
to initiate negotiations with both the State 
Government and the Department of Rail-
ways; but for some reason or the other no 
progress has been made and the matter 
stands where it was. 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): The proposal 
has not come. 

SHRI SYED SHAHABUDDIN; I plead 
with the hon. Ministerto really bring together 
all the authorities concemed and to begin 
construction of this overbridge at Khagra in 
Kishanganj on National Highway 31. 

With these words, I support this Bill 
which is before us. 

[ Translation] 

SHRI RAMASHRAY PRASAD SINGH 
(Jahanabad): Mr. Chairman, Sir, I support 
this Bill. 

This Bill has some good aspects on 
which I would like to say something. It 
provides for compensation which is com-
mendable. Secondly, it confers absolute 
powers on the State Governments to consti-
tute tribunals which will ultimately benefit the 
people substantially. Thirdly, increasing the 
limit is a welcome measure. This will sHay 
the peoples' difficulties and give relief to 
people bound by the time factor. This Bill has 
all the good provisions. 

We should examine a driving licence 
seeker and make verifications to ascertain 
whether he is a good driver, whether he has 
a criminal record, whether he is educated, 

mentally sound, before a licence is issued to 
him because by issuing licence we are 
entrusting a great responsibility on a per-
son. 

The road accidents are on increase in 
Indiajoday. The graph of vehicular acci-
dents is' highest in India wher~as the num·· 
ber of vShicles here is less as comparE';d to 
othercolintries. There have been sU~h trap" '" ic accidents here which have dE';"ouied the 
whole family together. High P'4ce of vehi~les 
beY'ond speed limits is GI:nother reason of 
accidents. I belong f!,.; a rural area. The 
"lehicles running from villages to cities cause 
more accidents because the roads are in a 
dilapidated condition. Construction of roads 
is a State subject, yet I would like to give 
certain suggestions to the Hon. Minister in 
this regard, 

Untrafficabh3 roads should be inspect-
ed. There are many such roads here, The 
roads generally have some life but these 
roads live beyond life which is generally of 2-
3 years only. The State'Govemments have 
their own laws and regulations but in view of 
the situation there, the Central Gove~ment 
should also look to it. 

I would also like to say that fitness 
certificates are given to vehicles whicn are 
not worth running. The concerned officials 
issue the certificate in lieu of huge amounts. 
Such vehicles should not be allowed to run 
on roads as they cause accidents. You may 
formulate many laws in public interest but 
the virus of corruption renders all laws re-
dundant. This Parliament makes laws and 
passes them but corruption is rampant 
among the implementing officials. You will 
have to eradicate corruptions if you want to 
save human life. 
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Sir, I would also like to touch upon the 
national highways. Sufficieflf money is not 
spent on their maintenance. I suggest you to 
constitute an organisation under the Central 
Government that cal) best maintain these 
highways because these highways link 
States with one another. So, special coosid-
er'ation should be given to these roads. 

With these words, I would like to add 
that the preSQot rate of accidents should be 
lowered and ICHis relating, to this ~ re-
viewed. The vehicl~nOt in a running cOfdi-
tion should not be allOWed to run on roads8> 
they cause accidents and take toll of human 
life. It seems that human life has no value. 
I urge the hon. Minister to pay more atten-
tion to this aspect. 

SHRI KRISHAN DUn SUL TANPURI 
(Shimla): Mr. Chairman, Sir, I rise to support 
this Bill. 

After having been passed by Rajya 
Sabha, this Bill has come before this House. 
The hon .. Minister deserves congratulation 
for having included the suggested amend-
ments in this Bill. There are other facilities in 
it besides compensation. Many hon. Mem-
bers have expressed their concern over the 
selection procedure of illiterate people for 
driving vehicles which cause accidents. Many 
accidents are caused under the spell of 
liquor. Therefore, Iii person should be a 
matriculate at least to be eligible to secure 
the driving licence. There are many gradu-
ate or M.A. pass drivers. Facilities should be 
provided to a poor person aspiring to drive 
a vehicle. The people at the :;e!ection panel 
should be aware of the period of experience 
of the drivers. Even people who are hard of 
hearing are passed for issuing licences and 

they drive the vehicles. Such deaf drivers do 
not allow an accident to take place at any 
point of time. You can find such people in 
Delhi and in many States. But, there are 
drivers who are educated and cause more 
accidents. They should be scrutinised first. 

I would also like to add that the han. 
Minister has done a commendable job by 
introducing pension scheme for transport 
employees. The credit of reliving them from 
the great injustice being' afflicted t" them 
goes to him. All our national highways tra-
versing through the hilly states like Garhwal, 
Himachal. Pradesh, Nagaland etc. have been 
closed today due to heavy rainfall. You' 
allocate funds to the State Governments. 
Please allocate more money so that all the 
Closed highways are opened. I thank you for 
Iranting funds for the construction of a 
bidge at Kullu. Similarly, a provision of 
funds was made tor constructing a tunnel in 
Rohtang pass which was not constructed. In 
our area, roads leading ~o Kinnore, 
Lahoulspeeti are closed due to landsliding. 
I can not ask the State Governments as to 
what amount of money was spend on it. In 
our area, poor people can not take their 
produ~ to the bigmarKets. There is no train 
service. The hon. Railway Minister neither 
listens to us nor grants funds for extension 
of Railways. Kindly make proper arrange-
ments for transportation. 

Ma"am, our national highway may be 
extended from Paunta Saheb to Rohadu 
and from Pinjour to Swargatt. Our people 
were benefited when the buses and trucks 
diverted their route through this highway 
when there was turmoil in Punjab. Some-
thing was said about roads. People have 
unauthorisedly occupied land alongside 
roads in Calcutta, Bombay, Delhi or any 
other State. The roads can not be widened 
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as per the norms because of encroachment 
by the people. Therefore, Government 
should take action in this regard through the 
concerned department or through subordi-
nate departments in case the former do not 
come under the jurisdiction of the Govem-
ment because in case of an accident no 
Transport Minister is held responsible and 
no other Minister owns t~e responsibility for 
that. There should be no dearth of finances 
so that work can be implemented as per the 
scheme. The construction of a road can not 
be completed unless money is spent on it in 
a planned manner. If money is granted, as 
per the scheme and work started on 10 
roads but there are no funds for one road 
then how can all the roads be constructed. 
Therefore, the hon. Finance Minister should 

• be asked to grant funds. If there are no funds 
with him, the road construction work should 
be assigned to the outsiders so that they 
invest the money and give facilities to the 
people. (Interruptions) 

MR. CHAIRMAN: How much time will 
you take more? 

SHRI KRISHAN DUn SUL TANPURI: I 
am about to conclude. 

18.00 hrs. 

Just now, an hon. Member was saying 
that accidents take a toll of 60000 human 
lives per year. In this connection, I would 
say, that we should pay attention to the 
vehicle technology. The companies should 
be ,directed to. use quality machinery in 
trucks so as to avoid accidents due to 
technical reasons. Today, many people buy 
trucks by taking loans and the trucks stop 
functioning within a year, as is the case with 
Fard trucks and the operations just reel 
under the burden of loans. Such type of 

complaints are received by all hon. Mem-
bers. Therefore, I urge upon the Hon. Min-
ister to direct companies to use good tech-
nology ... (Interruptions) 

Special attention should. be paid to en-
vironmental aspect. It is seen that a number 
of permits are issued on a particular route 
causing heavy traffic and consequently en-
vironmental pollution. The truck unions also 
take Rs. 100 and give travel chit. The hon. 
Minister should pay attention to it also. 

An hon. Member has rightly pointed out 
the fact of awarding cash rewards. A cash . 
reward of Rs. 200 is given to a truck that 
reaches first to Azadpur Mandi from Simla 

. and the drivers get coveted so much so that 
they neither care for their own lives nor for 
anybody elses' thus·causing accidents. This 
practice should also be checked because 
when an accident takes place, the Congress 
Party, its Ministers and Members are held 
responsible whereas the fault lies in some-
body else. Therefore, there is need to pay 
attention to all these aspects. 

This Bill has many good provisions like 
compensation etc. There may be some 
lacuna also and suggestions can be given to 
remove them but the opposition is in a habit 
of opposing every policy of Congress. There 
is a practice of fixing the responsibility of 
everything on Congress. One of ourfriends 
was saying that all powers be vested in Shri 
Khurana. If this is done, we will have a 
situation like Himachal Pradesh here. He 
could not even fulfil his assurances regard-
ing slums as yet. In all BJP ruled States like 
Madhya Pradesh, Himachal Pradesh, 
Rajasthan etc. all the bus permits were 
issued to the BJP workers. It is Congress 
alone that does not give permits to its work-
ers along but treats everybody alike. I would 
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like to thank BJP tor at least having removed 
the poverty of its workers no matter the 
common people were not benefited at all. It 
is seen that bus or truck permits are granted 
to selected people ... (Interruptions) Himachal . 
Pradesh eams huge profits from transport 
service and maximum accidents take place 
there due to rainfall or snowfall or due to 
landslides. We wish that the hon. Minister 
conduct inspection of roads and ask the 
hon. Finance Minister to make provision for 
more funds so as to improve the transport 
service and the roads. The condition of 
roads is worse in hilly areas and these roads 
were constructed during British era. There-
fore, they need to be repaired. I would also 
like to say that a survey was also conducted 
for constructing a tunnel on the Kullu-
Lahaulspiti national highway which covers 
Rohtang. This tunnel should be constructed 
forthwith because it is a strategic road from 
military point of view. So, more attention 
should be paid to this road. I may also, say 
that bus and truck permits should be given 
to the scheduled caste and scheduled tribe 
people because no attention is paid to them. 

I mean to say that they should tvWe a proper 
share in issuing permits. 

18.081h hrs. 

BUSINESS AOvtSORY COMMITIEE 

Forty-flfth Report 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT(DEPARTMENTOFYOUTH 
AFFAIRS AND SPORTS) AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS '(SHRI MUKUL 
WASNIK): I beg to present the Forty-fifth 
Report of the Business Advisory Committee 

MR. CHAIRMAN: The House stands 
adjourned to meet at 11 a.m. tomorrow, the 
23rd August, 1994. 

18.09 hrs. 

The Lok Sabha then adjoumed till Eleven 
of the Clock on Tuesday, August 23, 

1994IBhadra 1, 1916 (Saka) 
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